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Addresses and S&E_

FINANCIAL COMMITTEES OF PARLIAMENT
PROCEEDINGS OF THE INAUGURAL FUNCTION

[{The inaugural meeting of the three Financial Committees  of
Parliament—ithe Committee on Public Accounts, the Committee on Esti
mates and the Committee on Public Undertakings—constituted after
the Fifth Lok Sabha came into being——was held on June 23, 1971 ar
Parliament House with the Speaker, Lok Sabha, Dr. G. S. Dhillon in
the Chair. The Speaker and the members of the three Commiltees
were welcomed by Shi K. N. Tewari. Chairman of the Estimates
Committee and Shri M. B. Rana, Chairman of the Commiltee on
Public Undertakings. After the inaugural address was delivered by Dr.
Dhillon, a vote of thanks was proposed by Shri Era Sezhivan, Chair-
man of the Public Accounts Committee.

Reproduced below are the speeches made at the inaugural func-
tion.—Editor]

Shri K. N. Tewari (Chairman, Estitnates Comoittee): It is my
pleasure and privilegec to welcome you at this inaugural meeting of
the three Financial Committees of the Fifth Lok Sabha.

Sir, you have ample experience as Chairman of one of the Finan-
cial Committees of Lok Sabha, mamely Committee on Public Under-
takings, as Speaker of the erstiwhile Sate of Punjab and as the
Speaker of the Lok Sabha. Your worthy advice will, therefore, I

am sure, provide sound guidelines for us to observe in the discharge
of our functions.

The Estimates Committee, Sir, has been functioning since 1950
and in the course of the last 20 years it has presented a number of
Reports on diverse subjects and aspects of the working of the Gov-
emmment of India. The Reports of the Committee have brought to
light Tacunae and failings of the Government in their working. They
have also commended and thrown up to public gaze the brighter
aspects of public policies and programmes undertaken by the various
Government institutions. It is gratifying to observe that the recam-
mendations of the Committee have received the highest consideration
from the Government and (o that extent, the Committee could be said
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to have had a salutary impact on the working of the Government.
A very notable feature of the Committee that I observe is that it does
not work on party lines and that its decisions are based on a general

consensus of opinion.

I assure you, Sir, that under your able guidance, the Estimates
Committee will continue to fulfil the public purpose for which it has
been constituted, with added zeal and vigour.

Shri M. B. Rana (Chairman, Commnittee on Public Undertakings):
Mr. Speaker, Sir, on behalf of the Members of the Committee on
Public Undertakings and on my own behalf, I have great pleasure
in welcoming you at this inaugural meeting of the Financial Com-
mittees. We thank you also for having agreed to be in our midst
today and give us valuable guidance,

Sir, the Committee on Public Undertakings, like other Finan-
cial Committees, docs not function on party lines. Tt undertakes
objective examination of the undertakings/ministries. The Public
Sector Undertakings in India occupy key positions in the industrial
development of our country. We have now as many as 99 public
undertakings. Being my respected predecessor in this Committee,
you know with what vigour this Committee is accustomed to func-
tion. I am pleased to inform you, Sir. that the recommendations of
this Committee have received utmost consideration from the public
undertakings/Government, which I feel had a good impact on the
functioning of these undertakings|Government. I am sure, Sir, we
shall be able to do full justice to our assignment with a view to
ensuring effective control on behalf of the Parliament. I would like
to offer my thanks to the Comptroller and Auditor General of India
for the valuable assistance he has rendered to the Committee and
also our staff which has put in real hard work into our efforts.

Mer. Speaker’s Address

It gives me immense pleasure today to welcome the honourable
Members who have been elected to the three Financial Committees
of Parliament, namely the Public Accounts Committee, the Estimates
Committee and the Committee on Public Undertakings.

As you are aware, the influence that Parliament exercises over
the Executive stems from one basic principle: Parliament embodies
the will of the people and it must, therefore. be able to oversce the
manner in which public policy is carried out.
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Now it is more than ever necessary for Parliament to ensure that
the Executive functions in consonance with the aspirations of the
people, particularly keeping in view the massive verdict given to
the Government in the last General Elections. Due to the magnitude
and complexity of State activity in the present day, Parliament, as a
body can hardly scrutinise the actions of the Executive effectively.
In fact, it has neither the time nor the expertise for a thorough scru-
tiny of the varied and complex details of a modem administration.
Experience of Parliaments in all parts of the world has shown that
the solution lies in the development of an integrated system of Com-
mittees of Parliament with adequate powers to scrutinise the work-
ing of the various departments of Government on a continuing basis.

Some of you have long experience of Parliamentary work and
have also spent many years in Parliamentary Committees. For the
information of those of you who were not members of any of the
Financial Committees I would like to mention briefly the working
of the three Committees and the important role played by them in
exercising check over governmental expenditure. To take the Public
Accounts Committee—the doyen of the Financial Committees—its
ma:n function is to ensure that money is not only spent in the manner
intended by Parliament but it gives the highest return in terms of
benefit to the people. The Committee has also to ensure that misuse
or extravagance of public funds is strictly curbed and the Adminis-
tration is imbued with a high sense of dedication as the custodian of
public money. The Administration should at all times be conscious
that there is a body which can call the Executive to account and
thus act as a check against any tendency towards slackness. negli-

gence or arbitrariness.

The functions of the Estimates Committee are to examine the
various activities of the Government as set out in their estimates pre-
sented to the Parliament and to report what economies, improvements
in organisation, efficiency and administrative reforms consistent with
the policy underlying the estimates can be brought about. It can
also suggest alternative policies in order to bring about efficiency and
economy in the Administration. The Committee does not usually
go into the policy approved by Parliament, but where it is establish-
ed on evidence that a particular policy is not leading to the desiied
results. it can bring the defects to the notice of Parliament. The
Revorts of the Committee have rendered great service to the country
and the public by highlighting areas in administration where improve-
ment could be effected and economy achieved,
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To come to the Committec on Public Undertakings with which
I was also associated for some time as Chairman, the most important
function of the Committee is to examine whether our public enter-
prises are being managed efficiently and in accordance with sound
business principles and commercial practiccs. There has been a sig-
nificant increase in the size of investment in the Public Sector during
the last two decades. While the number of Public Sector enterprises
has grown from 5 in 1951 to 90 in 1970 the total investment in
such undertakings has risen to as much as Rs. 4,500 crcres in 1970
from Rs. 29 crorés in 1951. Further, during the current Plan period,
an additional investment of Rs 3,400 crorcs is praposed to be made
in the Public Sector. It now devolves on you to see that the Public
Sector undertakings achieve the objective underlying their inception
and act as instruments of development of our country and provide
evergrowing opportunities for industrialisation and productive em-
ployment.

The Government have always shown great regard and respect
for the Financial Committees’ Reports, for they are unanimous, based
on verified facts and contain objective appraisal of Departments and
Ministries. The Financial Committees have a very high tradition
of functioning as a single team where Members forgot all their party
affiliations. I am sure that all the Members will presetve and enhance
the high traditions maintained by these Committee, and will con-
tinue to judge all issues objectively and on merits, rising above party
affiliations and political alignments.

With these words, I welcome you to the challenging task of study-
ing the diverse departments of the Government and their multifari-
ous activities including the Public Sector enterprises and suggesting
improvements in their functioning.  This is no doubt onerous but
rewarding, and if T may say so, satisfying work.

The Committees have the good fortune to have Sarvashri Era
Sczhiyan, K. N. Tewari and M. B. Rana as the Chairmen. Their
long association with public life and vast experience as parliamen-
tarians will prove to be an asset to these Committees. The record
of working of the Public Accounts Committee during the Fourth
Lok Sabha has proved that the ‘convention of taking one of the
Chainnen from the Opposition was fully justified and I am glad we
have been able to preserve it in the Fifth Lok Sabha.
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I must also here mention the pivotal role the Comptroller and
Auditor General performs with reference to the Public Accounts
Committee and the Committee on Public Undertakings. His Audit
Repoits provide factual and verified data for searching enquiries by
these Committees. He is a friend, philosopher and guide of these
Committees,

May I, in conclusion, wish you all a year of dedicated work and
service in the interest of preserving public accountability of the
Executive to the Parliament.

Sbrl Era Sehiyan [Chairman (PAC)J: It has been my pleasant duty
to propose a vote of thanks on behalf of the three Chairmen of the Com-
mittees and the hon. Members assembled here: In the House, as you
know, we are now discussing the vote on various Demands for Grants,
Cut Motions and sometimes the Divisions also take place. But here we
have to work without any division, any cut motion, etc. I should ex-
press my deep thanks for the arrangement made by the Speaker in con-
tinuing the tradition and offering the Chairmanship of the Public Ac-
counts Committee to the Opposition though the Party strength has
changed inside the House. The Speaker, who is incharge of the House,
has not been swayed by numbers in following what was thought as a very
good augury in 1967.

Sir, we have here the Comptroller and Auditor General, whom our
Hon'ble Speaker has referred to as our friend, philosopher and guide.
In my Committee, as a friend. philosopher and guide, he has inspired
us also. On behalf of my Committee I express our grateful thanks
to him in advance for the guidance and help which he is to give us.

Sir, here 1 would also like to say one thing more; and that is.
though we have a new Committee, there are a good numher of
Members from the Rajya Sabha and the Lok Sabha, who have scrved
on this Committee for long years, and there are other senior Members
whaose experience would go a long way in assisting us in our delibera-
tions. And also. though I have not been a Member of this Committee,
T have heard from others, who have worked here, about the valuable
and sincere help and work done by the Secretariat staff. 1 also thank
all those colleagues and the Auditor General and the Secretariat.
With these words. Sir, 1 once again offer my grateful thanks to the
Hon’ble Speaker, the Deputy Speaker, the Comptroller and Auditor
General and all the other friends and colleagues.



COMMITTEE ON SUBORDINATE LEGISLATION
Chairman’s Address

[The first meeting of the Committee on Subordinate Legislanion for
197172 was held on June 9, 1971,  The meeting was addressed by
the Chairman, Shri Vikram Mahajan, who outlined the important role
and functions of the Committee in acting as a watchdog over the ex-
ercise of rule-making power by the E xecutive.

Reproduced below is the text of the Chairman’s address.——Editor]

It gives me great pleasure to welcome you fo this first meeting of
the Committee on Subordinate Legislation of the Fifth Lok Sabha.

In a Welfare State like ours, legislation that has to be undertaken
by Parliament is so vast and varied that it is practically impossible for
Parliament to lay down all the details. Apart from the pressure on
Parliamentary time, the technicality of the subject matter, the need to
meet unforeseen contingencies, the requirement of flexibility etc.
compel the legislature of a modern Welfare State to leave details to
be worked out by the Government.

As has been aptly observed, rules and regulations framed by the
Executive provide, as it were, flesh and blood to the statutes. There is.
however, a danger that the Executive might assume powers and exercise
jurisdiction which might not have even been conferred on it. Therefore,
the need for Parliament to provide safeguards against the risks inherent
in subordinate legislation.

Parliamentary control nver subordinate legislation is exercised in four
ways. Firstly, Parliament has an opportunity of examining the power
to make such legislation when it appears in a Bill. Secondly, many sub-
ordinate laws are required by the parent Act to be laid before Parliament
and in certain cases made subject to Parliamentary procedure and Parlia-
mentary sanction. Thirdly, subordinate laws may in other ways be
questioned or debated by Parliament. Lastly, Parliament keeps a
watch over such legislation through a scrutiny committee which reports
to the House whether the powers to make subordinate laws are being
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properly exercised. The most effective control that Parliament
exercises over subordinate legislation is through this Committee in
which we shall have the privilege to work.

We shall have to see whether the authority delegated by Parliament
in the statutes has been properly exercised to the extent permissible and
in the manner envisaged. We shall be making our reports to Lok Sabha

from time (o time.

The broad principles which are to govern the work of the Commit-
tee arc enshrined in Rule 320. Im addition, the Committee have over
the years evolved some further guiding principles. To mention some
of these:

(i) The Committee not anly see that the subordinate legislation
does not transgress the limits laid down in the parent law
but that it also conforms to the principles of natural jus-

tice.

(il)) Sometimes, in pursuance of a public policy, wide discre-
tionary powers have to be vested in the Executive. It is
in such cases that the Committee have to be particularly
on the guard against. what Sir Cecil Carr tenned as, the
“germ of arbitrary administtation.” The Committee have
insisted upon providing for, to the extent possible, built-in
safeguards in rules.

(iii) Sometimes, for ensuring compliance with the provisions of
the law, the power of search and seizure has to be vested
in the Executive. The Committee have desired that in all
such cases, not only the minimum rank of the Governent
Officer empowered to exercise the power should be speci-
fied but that such safeguards as presence of witnesses, pre-
paration of inventories and giving a copy thereof to the
persons concerned should be provided for in the Rules.

(iv) Itis a well-known maxim that no fee can be levied under a
rule unless the parent Act expressly authorises such a levy.
However. the Committee have from time to tine cone ac-
ross cases where fees had been levied under the rules with-
out an express authorisation in the parent law. I am glad
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to inform that in all these cases, on an objection from the
Committee. necessary cosrective action was taken by Gov-
ernment.

(v) There is another well known maxim that a delegate cannot
sub-delegate his legisiative power unless there is an €X-
press authorisation to that effect in the parent law.

As we come across new pioblems, new solutions are o be found
and new guide-lines evolved, and this is a continuous process,

Our objective is implementation of the will of Parliament and our
efforts would be coinplementary. Sometimes in their eagemess to dis-
charge their duties more expeditiously and effectively, the Executive
may commit mistakes. This Committee act as a watchdog over the
exercise of rule-making powess by the Executive

Democracy demands discipline, tolerance and
mutual regard. Freedam demands respect for
the freedam of others. In a democracy changes
are made by mutual discussion and persuwasion
and not by violent means.

~~JAWAWARIAL NEHRU



JOINT COMMITTEE ON OFFICES OF PROFIT
Chairman’s Address

{The inaugural meeéng of the Joint Committee on Offices of Proft
(Fifth Lok Sabha) was held in I’arliainens House, New Delki. on July
26, 1971. In his opening address 10 the Members of the Committee,
the Chairman, Shri . Basumaiari, exploined the background and the
origin of the Joint Commitiee and its role and funcsons.

Reproduced below is the texs of the Chairman’'s address io the
Commitiee.—Editor]

It gives me great pleasure to welcome you all to this first meeting
of the Joint Committee on Offices of Profit of the Fifth Lok Sabha.

Ariicle 102(1)(a) of the Constitution reads as follows:—

“102. (1) A personshall be disqualified for being chosen as, and
for being, a member of either House of Parliament—(a)
if he holds any office of profit under the Government of
India or the Government of any State, other than an oifice
declared by Parliament by law not to disqualify its holder.”

Connotation of the term ‘office'.

The expression “holds any office of profit under the Government™
occurring in the above Article has nowhere been defined precisely. Its
scope has. therefore, to be gathered from the pronouncements on the
subject made from time to time by the Courts, Election Tribunals, etc.

Bhargava Commitiee’s Recommendation s

On the 21st August. 1954, Mr. Speaker Mavalankar, appointed a
Committee on Offices of Profit under the (haimianship of Pandit
Thakurdas Bhargava 1o study various matters connected with disquali-
fication of members and to make recommendations in order to enable
the Government to consider the lines along which a comprehensive
legislation should be brought before the House. In pursuance of the
recommendations made by the Bhargava Committee. the Parliament
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(Prevention of Disqualification) Act, 1959 was passed. This Act de-
«clares the offices of profit under the Government which do not disqualify
the holders thereof for being chosen as, or for being Members of Par-

Salient features of the ‘Act'

The following are some of the salient features of this Act:—

(1) Section 2 (a) of the Act defines *‘Compensatory Allowance, as
under:—

“Compensatory allowance means any sumn of money payable 1o
the holder of an office by way of daily allowance (such
allowance not exceeding the amount of daily allowance to
which a member of Parliament is entitled under the
Salaries and Allowances of Members of Parliament Act,
1954), any conveyance allowance, house-rent allowance or
travelling allowance for the purpose of enabling him to re-
coup any expenditure incurred by him in performing the
functions of that office.”

(2) Section 3 of the Act enumerates the offices which will not dis-
qualify the holders thereof for being chosen as, or for being, a Member
of Parliament. However, under clause (i) thereof, (a) the office of
Chairman of a statutory or non-statutory boly specified in Part | of the
Schedule and (b) the office of the Chairman or Secretary of a statu
tory or non-statutory body specified in Part II of the Schedule to the
Act is not exempt from disqualification, even if the holder of such an
office is not entitled to any remuneration other than ‘compensatory al-

lowance’.

Origin of the Commiltee

As recommended by the Joint Committee on Parliament (Preven-
tion of Disqualification) Bill. 1957, a Parliamentary Joint Committee on
Offices of Profit was constituted in August, 1959 for the duration of the
remaining period of Second Lok Sabha. It was constituted again in
1962 for the duration of the Third Lok Sabha and in 1967 for the dura-
tion of the Fourth Lok Sabha. This Committee. unlike other Parlia-
mentary Committees, is constituted for duration of the full term of Lok

Sabha. T
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Funcrions of the Committee

The functions of the Committee are specified in the motion moved
for the constitution of the Committee and adopted by Lok Sabha and

concurred in by Rajya Sabha. These are:—

(i) to examine the composition and character of all existing
‘committees’ and all ‘committees’ that may hereafter be
constituted,. membership of which may disqualify a person
for being chosen as, and for being, a member of either
House of Parliament under Article 102 of the Consti-
tution;

(ii) to recommend in relation to the ‘Committees’ examined by
it what offices should disqualify and what offices should not
disqualify; and

(iii) to scrutinise from time to time the Schedule to the Par-
liament (Prevention of Disqualification) Act, 1959 and to
recommend any amendments in the said Schedule, whe-
ther by way of addition, omission or otheiwise.

The Joint Committee examine the detailed particulars regarding the
composition and character etc. of the ‘committees’ constituted by the
MinistriesDepariments of the Central Government as well as by the
State Governments. The Joint Committee do not examine the com-
position and character of ‘committees’ which consist wholly of officials
or which are constituted for ad hoc puiposes. Further. the Joint Com-
mittee on Offices of Profit (Third Lok Sabha) decided that the com-
position and character etc. of the bodies registered under the Societies
Registration Act need not generally be examined by them unless any
particular case merits consideration by them.

Before I conclude, I might also mention to you that with a view to
implement the recommendations made by the Joint Committee on
Offices of Profit in their various Reports presented during the Second,
Third and Fourth Lok Sabha, Government propose to bring forward a
Bill to amend the Parliament (Prevention of Diqualification} Act.

1959. This item has been included in the tentative list of Government
Legislative Business expected to be taken up during the current ses-

sion of Lok Sabha.



Articles

MACHINERY FOR THE IMPLEMENTATION OF THE CONSTI-
TUTIONAL SAFEGUARDS FOR SCHEDULED CASTUS AND
SCHEDULED TRIBES—H

B. K. Makberji
Deputy Secretary, Lok Sabha Secretariat

[T his is the second and the final instalment of a siudy made by the
author of the Reports of the Commmissioner for Scheduled Castes and
Scheduled Tribes in order o find out the methodology of the (om-
missioner's work as aokso the impact of his recommendations on the
Government. The author has dso studied the praciice an procedure
of the Parliamentary Committee on the Welfare of Scheduled Castes
and Scheduled Tribes and all its Reports to measure the extent to
which the Committee has supplemerted the work of the Commis-
sloner.

The first instalment of the study, which was published in Vol
XVII No. 3 (July 1971) of this Journal carried the first two Chap-
ters: 1. Introduction, and I1. Role of the Specid Oficers. The present
instalment carries the remaining two chapters, i.e.. ll1. Parliamentary
Committee on the Welfare of Scheduled Castes and Scheduled T'ribes
and 1V. High Powered Committee.—Editor]

PARLIAMENTARY COMMITTEE OGN THE WELFARE OF
SCHEDULED CASTBEE AND SCHEDULED TRIBES

During the course of discussion on the Fourteenth and Fifteenth
Reports of the Commissioner of Scheduled Castes and Scheduled
Tribes in August. 1967 in Lok Sabha, suggestions were made by
several Members that a Standing Parliamentary Committee be set
up with full investigating powers to look after the safeguards for
Scheduled Castes and Scheduled Tribes and other Backward classes.

SHRI P. R. Thakur stated the course of the debate:

“Even in the case of Estimates Committee or Public Arcnunts
Committee Reports, there is regular follow.up in the shspe of
‘Action Taken Reports’ thereon; but in regard to the Commis-
sioner's report constitutionally placed before Parliament there is

12
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not even that cheyk. This is a highly undesirahle procedure that
must be changed. The Parliament will have to take its decisivns
on the Commissjoner's annual reports in the form of a substan-
tive resolution, and the Government will have no other discretion
but to fully implement them.”!

Shri S. M. Solanki demanded that “there should be a Parliament-
ary Committee, like the Estimates Committee, at the Centre also to
ook after the welfare of jhese people.™

Shri Suraj Bhan, Shri P. C. Adichan, Shri R. D. Bhandare, and
Shri Molahu Prasad supported the demand for the constitution of a
Parliamentary Committee.

Shri M. R. Krishna was not satisfied with the implementation of
the recommendations contained in the Cormunissioner’s Reports. He
wanted that a Committee should be constituted by the President to
advise him on the findings of Scheduled Castes and Scheduled Tribes
Commissioner.

Shri Lakhan Lal Kapur suggested that a Committee of Members
of Parliament be set up by the Government to examine the working
of the Department.

Shri Vidyarthi wanted a Committee of Parliament whose duty
would be 0 see whether the recommendations of the Commissioner
were implemenicd or not.

Shri Kartik Oraon suggested that a Standing Parliamentary Com-
mission or Committee should be set up on a statutory footing having
inger alia, the following functions:

“To examine every year thoroughly the action taken or pro-
posed to be taken as well ae the various replies or explanations
given by the Government on the recommendations and sugges-
tions contained for Scheduled Castes and Scheduled Tribes and to
prepare a report thereon to be presented to Parliament tor
approval and action'a

Shr Siddayya, a member from Mysore, criticised the helplessness
of the Central Government to get the recommendations of the Com-
missioner for Scheduled Castes and Scheduled Tribes implemented on
account of the intransigence of the State Goveraments. He stated:

“I have gone through all the Reports of the Commissioner and

1 LS. Deb., 2-8-67. ¢, 16598.
2 Ibid., 3-8-67, ¢. 16903.
3 Ibid. 7-8-1987, c. 17845.
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1 find that from the very inception of hia office, he has been come
plaining that States are not sending reports in time and even
where they do the reports are incomplete, This is the handicap
under which he has been working all these years and I do not
think the Government has in any way helped him. Coming to
the implementation of the recommendations, if you go through the
statement of action taken on reports, you will find that some States
have not replied at all, some have given vague replies, some have
just said ‘noted’, ‘under comsideration’ ‘may be considered’, 'kept
in view', ‘agreed in principle' ete. This is the way these reconunenda-
tions have been treated by State Governments, So you find that
among the State Governments some are good, some bad and some

very indif¥ferent also,

The point now is how to get the recommendation implemented.
The State Governments are not implementing it nor is the Central
Government The Constitution-makers were very wise in making
a provision that this report should be placed on the Table of the
House each year. The object of making such a provision is to make
Parliament responsible for implementing it. Since the whole House
cannot do it, it should appoint a parliamentary committee which
the Commissioner has also recommended. Therefore, my amend-
ment for the appointment of a parliamentary committee is very
important and I hope the Government will accept that amendment
and that the whole House would support the appointment of this
Committee.+

While replying to the debate, the Minister of Law and Social
Welfare assured the House that he would ensure that the reports of
the Commissioner for Scheduled Castes and Scheduled Tribes were
submitted to the House regularly and that a statement showing the
action taken on the recommendations contained in the Reports was
also made available 1o the members in time. He welcomed the sug-
gestion for the constitution of “a small compact committee which
should look into the reconmendations made by the Commissioner
and generally advise and guide the Dedartment of Social Welfare.”
He undertook to discuss with the Speaker of the Lok Sabha and the
Chairman of the Rajya Sabha as to the exact shape of the Commit-
tee and the nature and character of its functions.

The Prime Minister, while intervening in the debate in the Rajya
Sabha on the reports of the Commissioner for Scheduled Castes and
Scheduled Tribes, on the 12th August, 1967, stated: “There was a
suggestion that a Committee of Members of Parliament should go
into the question and make recommendations. I was happy that ny
colleague, Shri Ashok Mehta, accepted the suggestion in the other
House to set up a Parliamentary Committee in the near future.”

4 LS, Deb. 8-8-1067, cc. 17980-64.
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A meeting of 26 Members of Parliament with the Minister of
Law and Social Welfare was held on the 7th September, 1967 to
discuss the composition, tenns of reference, functions etc. of the com-
mittee.

The Minutes of the meeting with Members of Parliament stated
that divergent views on the subject were expressed. Some Members
desired a Parliamentary Committec whereas others felt that a broad-
based committee would be more suitable for the purpose, particularly
as implementation of schemes of welfare of Scheduled Castes and
Scheduled Tribes was the responsibility of the State Governments.
The matter was also discussed by the Minister of Law and Social Wel-
fare with the State Ministers-in.charge of the Backward Classes
Welfare on the 17th and 18th November, 1967. The record of opin-
ions expressed by the Conference of State Ministers indicates that
while some of the State Governments did not accept the need for a
Committee, the general consensus was in favour of an ad hoc broad-
based committee with room for representatives of State Governments.
A proposal for the setting up of a National Council of Adivasis was
then mooted. The Minister of Law and Social Welfare proposed to
discuss the draft proposal, with the Members of Parliament who were
exercised on this issue.

Subsequently, a memoranduin dated the 21st December, 1967
signed by 32 Members of Parliament was forwarded to the Minister
of Law and Social Welfare, urgirig upon the constitution of a Par-
liamentary Committee. The matter was reconsidered by the Govem-
ment and a decision was taken to constitute a Committee of the type
desired by the Members of Parliament.

Constitution of the Committee

A motion © constitute a Committee on the Welfare of Scheduled
Castes and Scheduled Tribes was moved in the Lok Sabha on the
30th August, 1968 by the Minister of Parliamentary Affairs and
Communications (Dr. Ram Subhag Singh) on behalf of Shri Govinda
Menon, Union Minister of Law and Social Welfare. The motion®

reads as under:

‘(1) That a Joint Commitiee o0f the Houses. to be called the
‘Committee on the Welfare of Scheduled Castes and Scheduled
Castezs and Scheduled Tribes’ be constituted. consisting of
thirty members, twenty from Lok Sabha and ten from Rajya

8 L8. Deb., 30-8-1068. cc. 3490-81.
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Sabha, to be elected in accordance with the system of propor-
tional representation by means of the single trassferable vote:
and the voting at such election shall be by sesret ballot:

(2) That the functions of the Committee shall be:

(i)

(ii)

(iii)

(iv)

(3) Th

to consider the reports submitted by the Commissioner for
Scheduled Castes and Scheduled Tribes under article
338(2) of the Constitution before they are talsen up for
discussion by the Houses, and to report to both the Houses
as to the measures that should be taken by the Union

Government in respect of matters within the purview of
the Union Government,

to report to both the Houses on the action teken by the
Union Government on the measures proposed by the
Committee,

to examine the measures taken by the Union Government
to secure due representation of the Scheduled Castes and
Scheduled Tribes in services and posts under its control
having regard to the provision of article 33& and

to report to both the Houses on the working of the welfare
programmmes for the Scheduled Castes and Scheduled
Tribes in the Union Territories;

at the members of the Committee shall hold office for a

period of two years from the date of the first meeting of the
Committee; {

(4) That in order to constitute a sitting of the Committee the
quorum shall be ten;

(5) That in all other respects the Rules of procedure of this House

rel

ating to Parliamentary Committees shall apply with such

variations and modifications as the Speaker may make; and

(6) That this House do recommend to the Raiya Sabha that the
Rajya Sabha do join in the Committee and cormmunicate to this

Ho
of

use the names of members elected from amongst the members
Rajya Sabha to the Committee as mentioned above.”

During the course of discussion, Shri R. D. Bhandare said:

“When the Constitution came into existence, we were under the
impresgion that the Commisgioner for the Scheduled Castes and
Scheduled Tribes will look after their interests, But I am really
sorry to reflect that that position which we contemplated under
the Constitution for the Commissioner has not been retained His
position has been devalued and therefore we thought that there
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ought to be a high powered committee not only to go through the
report of the Commissioner but also to get the suggestions made by
the Commissioner implemented by the Government.

It is also contemplated under this Resolution that this Com-
mittee will male suggestions regarding policy and progTamme for
the upliftment of these classes, At the same time, that policy and
those progranmumes will be sought to be implemented by the
Government If they are not implemented, this Committee will
look after its own suggested policy and programmes. These have
been the aspirations."¢

Another Member, Shri Siddayya Stated:

"“Every year the Commissioner for Scheduled Castes and
Scheduled Tribes is submitting a report to the House for considera-
tion. All these years what was being done was just to discuss the
report and pass a formal Resolution thet this House considered the
report of the Commissioner and be done away with it. That was
all that was heing done, And in some years even consideration
was left out; the House used to take note of the recommendations;
that is all The House could not have any say on the implementa-
tion aspect of it. Most of the recommendations, whichever were
made in the report of the Corvnissioner, were not being sincerely
implemented either by the Central Govermment or by the State
Governments The Founding Fathers of our Constitution, when
they envieaged that this report should be placed before the Parlia-
ment, actually meant that this report should be considered and
decisions taleen by the House. But that was not being done all
these Years. [ was really happy that last year, because there was
a demand from some members, the Minister of Social Welfare gave
an assurance that a Parliamentery Committee would be set up,
I am sorry, it took one long year for them to constitute a Convnittee,
and now this has come after so much of turmoil.

This particular Parliamentary Committee that is being con-
stituted will have jurisdiction only over matters relating to Central
Government and Union Territories, Most of the schemes are
executed by the State Governments. Therefore. unless such a
Parliamentary Committee is constituted in the Ststes also, the
major portion of the work will not be done. Therefore, I appeal
to the hon. Minister to advise the State Governments to have such
committees. Shri Deorao Patil has given an amendment. I hope,
the Hon. Minister will consider it and accept that’r

* Jbid, c. 3499.
7 Jbid,, cc. 3505-07. The amendment given notice of by Shri Deorao Patil
read as under:

“That this House recommends that a similar comunittee on the welfare
of the Scheduled Castes and Scheduled Tribes be constituted
in every State for dealing with matters failing wthin the
State fleld"”



18

Journal of Porliwmertary Irformation

Bhri B. Ehaskaranand sald during the dlscussion:

“Time may be running out, but we do not care for. I want to
warn this House of one thing, The Scheduled Castes and the
Scheduled Tribes form one.fifth of the population of this country
and the Scheduled Caste MPs form one-.fifth of the strength of this
House and you have to see the feelings of these people. The time
has come when you cannot neglect these people any more. In the
interests of the nation I would ssy thad You cannot neglect these
people, In the interests of the nation, the interests of these down-
trodden and neglected and suppressed people should be taken into
consideration,

*....We the Members of Parliament either on this side of this
House or the other side of the House or of the other House belong-
ing to the Scheduled Castes and Scheduled Tribes feel very much
annoyed. The treatment given to them in the country is not happy
at all. 1 do not want to go into details"a

The Minister of Law and Social Welfare (Shri P. Govinda Menon)}

accepted two amendments to the motion which, on adoption, read as

under:

"“(1) (a) That a Committee of both the Houses, to be called the
‘Committee on the Welfare of Scheduled Castes and
Scheduled Tribes' be constituted, consisting of thirty
members, twenty from Lok Sabha and ten from Rajya
8abha, to be elected in accordance with the system of pro-
portional representation by means of the single transferable
vote; and the voting at such election shall be by secret
ballat:

(b) That a Minister shall not be eligible for election as a
Member of the Committee and that if a Member after his
election to the Committee is appointed a Minister. he
shall cease to be a Member thereof from the date of such
appointment,;

(2) That the functions of the Committee shall be:—

(i) to consider the reports submitted by the Commissioner for
Scheduled Castes and Scheduled Tribes under article 338(2)
of the Constitution and to report to both the Houses as to
the measures that should be taken by the Union Govern-
ment in respect of matters within the purview of the Union
Government including the Administrations of the Union
territories;

(ii) to report to both the Houses on the action taken by the
Union Government and the Administrations of the Union
territories on the measures proposed by the Committee;

o Ibid., cc. 353031,



(iii)

(iv)

~—

(v

(viy
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to examine the measures taken by the Union Government
to secure the representation af the Scheduled Castes and
the Scheduled Tribes in services and posts under its control
(including appointments in the public sector undertakings,
statutory and semi.Government bodies and in the Unior
territories) having regard to the provisions of article 335;

to report to both the Houses on the working of the welfare
programmes for the Scheduled Tribes in the Union

territories;

to consider generally and to repert to both the Houses on
all matters concerning the welfare of the Scheduled Castes
and Scheduled Tribes which fall within the purview of the
Union Government including the Administrations of the
Union territories; and

to examine such of the matters as may seem #t to the
Committee or are specifically referred to it by the House

or the Speaker;

(3) That the members of the Committee shall hold office for a

period of two years from the date of the first meeting of the
Committee;

(4) That in order to constitute a sitting of the Committee the

quorum shall be ten;

(5) That in all othcr respects the Rules of Procedure of this House

relating to Parliamentery Committees shall apply with such
variations and modifications as the Speaker may make; and

(6) That this House do recommend to the Rajya Sabha that the

Rajya Sabha do join in the Committee and communicate to this
House the names of members e'ected from amongst the mem-
bers of the Rajya Sabha to the Committee as mentioned above."

The motion was adopted”.

The folloaing motion was moved in the Rajya Sabha on the 21st
November, 1968:
“That this House concurs in the recommendation of Lok Sabha

# [bid., ¢, 3542

that a Committec of both the Houses to be called the ‘Committee
on the Weltare of Scheduled Castes and Scheduled Tribes' be con-
stituted for the purposes set out in the motion adopted by the Lok
Sabha, at its sitting held on the 30th August, 1968, and communi-
cated to this House, and resolves that this House do join in the said
Committee and proceed to elect, in accordance with the system of
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propertional representation by means of the single transferable
vote and by secret ballot, ten members from among the members
of the House to serve on the said Committes’10

While moving the motion, the Minister of Law and Social
Weltare said:

“As you know, Madam, in the Constitution we have given some
special importance and special safeguards to the Scheduled Castes
and Scheduled Tribes. For example, there is article 335 of the
Constitution which provides that the State Governments and the
Central Government should give appointments to the members of
these communities consistent with their efficiency, etc. Then article
338 provides for the appointment of a Special Officer called the
Commissioner for the Scheduled Castes and the Scheduled Tribes
who every year presents a Report regarding the activities of the
Government in this respect. Now it is necessary—and that is the
Government's feeling—that Parliament should be in a position to
examine the activities of the Government in furtherance of the
safeguards provided in the Constitution for the Scheduled Castes
and the Scheduled Tribes, and that is the reason why we thought
that a Committee of this type should be constituted. So, Parlia-
ment is enabled thereby to sit continuously in judgment over the
activities of the Government with respect to the Scheduled Castes
and Scheduled Tribes™

The discussion was continued on the 25th November, 1968.

Replying to the discussion on the motion on the 25th Novunb:;.

1968, the Minister of Law and Social Welfare said:

“I am extremely happy to have got this opportunity of moving
this particular motion before this House. I feel all the more happy
—and it may be a coincidence—that this step is being taken by the
Government in the centenary year of Gandhiji's birthday. All of
us know that one individual who exerted himself most in India for

- the uplift of Scheduled Castes and Scheduled Tribes was Mahatma

Gandhi. Now, when the Constitution was framed by the Consti-
tuent Assembly-.I was one of the Members of the Constituent
Assemnbly—it was very particular to see that provisions were in-
corporated in the Constitution for safeguarding the interests of
Scheduled Castes and Scheduled Tribes and uplifiting them. It was
thought that this would be a light task. When the Constitution
was framed it was provided that for a period of ten years there
would be reservation of seats in the House of the People and in the
Assemblies for the Scheduled Castes and Scheduled Tribes. It was
found that the period had to be extended and so the period was
extended. There are three or four positive provisions in the Con-
stitution calculated to protect the interests of Scheduled Castes and

10 R, S. Deb.. 21-11.1988, c. 826.
s Ibid.,
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; Scheduled Tribes. There is, for example, article 17 in which it is
4 provided that “untouchability is abolished and ite practice In any
jorm is forbidden,"

There is then article 33§, which says:

‘The claims of the Members of Scheduled Castes and Scheduled
Trib®s shall be taken into consideration, consistently with the
maintenance of efficiency of administration in the making of
appointments to' services and posts in connection with the affairs of
the Union or of a State’

Sir, there is, again, article 46 which comes under the directive
d principles and so far as the Government is concerned and Paria-
ment is concerned, the provisions of the directive principles cone
stitute fundamental duties, If part 111 of the Constitution gives ug
articlee which give fundamental rights %o individuals, according to
me, Pait 1V of the Constitution, ie, the directive principles of
State Policy, lay down the fundamental duties of the administration
! and of Parliament.

Let me at this stage just remind the House that of the
things with respect to the Scheduled Castes and the Scheduled
Tribes are things whih are within the executive power of the State
Governments. The Central Government comes in only with respect
to appointments in the Union Setvices and in the territories under
the Union,

I claim, Sir, that in drafting these functjons for the Committee-
we have tried to see that maximum power is vested with these
Committees and they are just not irtended to be 7idm ke waste, just
to please somebody, They will be as powerful with respect to the
transactions of the Government as the Public Accounts Committee
or the Estimates Committee because they can criticise and comment
upon Government activities.

1 sha)l be very happy, Sir. and I shall feel gratified if this
debate would have enabled us to have our conscience awakened
once again jn this year, the centenary year of Mahatmaji's birthday
with respect to the condition of the Scheduled Castes and the
Scheduled Tribes 1T hope, Sir, the Resojution will be passed
unanimously 12

Inaugural Meeting

As already stated earlier, the terins of office of the members of
the Commiteee was for a period of two years from the date of the
first meeting of the Committee. The first meeting of the Committee
was held on the 18th December, 1968. The Committee functioned
till the 17th December, 1970.

12 Jbid,, 25-11-19688, cc. 1271-79.
i
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At the inaugural meeting of tbe Committee held on the 18th

December, 1968, the then Speaker of the Lok Sabha (Dr. N. Sanjiva
Reddy) sated as under.—

"It will be one of the duties cast on your Committee to consider
the reports submitted by the Commissioner tor Scheduled Castes
and Scheguled Tribes and to report to both the Houses as to the
measures that should be taken by the Unjon Government in respect
of matters within the purview of the Union Government inciuding
the Administrations of the Union Territories, I @m sure that your
Committee will go deep into the major recommendations made by
the Commissioner in his various reports and find out from the
various Ministries of the Government of India and the Union
Territories Administrations, how far these recommendations have
been implemented.

The Commissioner for Scheduled Castes and Scheduled Tribes
has been submitting useful reports which bring to the attention of
the authorities concerned any waste and inefficiency noticed by
him in the implementation of the welfare schemes for the Scheduled
Castes and the Scheduled Tribes throughout the country. He
comments on important occurrences which take place during the
year under report relating to these people. However, Parliament
could hardly spare time for necessary scrutiny in detail of the
points raised in these reports, It will, therefore. be very useful to
consider the report in both the Houses of Parjiament alter it has
been examined by your Committee. What is important at the pre-
sent moment is that the funds earmarked fotr hhe Scheduled
Castes and Scheduled Tribes are wisely and economically expended
and that waste should be avoided.

Before you record evidence from the various Ministries of the
Government of India and officers of the Administrations of the
Union Territories, it will be useful to hold discussions with the
‘Commissioner for Scheduled Castes and Schediled Tribes ::ad
decide the possidle lines of inquiry. The Commissioner may also
assist the Committee by clarifying points at your meeting with the
various Secretaries of the Government of India and elicit informa-
tion, useful to your Committee’s work. There is inter-dependence
‘between Your work and that of the Commissiones for Scheduled
(‘aster. and Scheduled Tribes. The Commitiee may focus the atten-
tion o: tte Union Government to various questions of policy in
dealing with the welfare of Scheduled Castes and Scheduled

'Tribes.

You may cansider if by constituting Study Groups dealiqg with
specific subjects, it will be Possible to examine in depth the work-
ing of varioua welfare programmes for the Scheduled Castes and
the Scheduled Tribes. The Conatitution has defined the responsibi-
lities of the Centre and the States with regard to. many sublect®
and it will, therefore, be prudent on the part of your Committee
to comsider various recommendatiohs pgde by the Commissioner
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relating to . lucation, land, agriculture, forests, and money lendiog
etc. which are, under the Constitution, exclusively State sublects
ensuring that the susceptibillties of the States are not injured.”

One of the first tasks of the Committee was to draft the Rules of
Procedure for its Internal Working. The Draft Rules were adopted
by the Committee on the 10th January, 1969. These Rules were
approved by the Speaker on the 21st January, 1969, under Rue 282
of the Rules of Procedure and Conduct of Business in the Lok Sabha.

The Rules of Procedure of the Committee follow those relating
o the Financial Committees of Parliament, namely Estimates
Commitiee, Public Accounts Committee and the Public Undertakings

Committee.
The Rules. inter-alia, provide for the following:

(i) The Committee may appoint one or more Study Groups for
carrying out detailed studies and examination of various
subjects. The Committee will select from time to time,
such subjects as it deerns fit and as fall within the scope of

its terms of reference.

(ii) the Ministry!Department/Undertaking|/Commissioner for
Scheduled Castes and Scheduled Tribes concerned with the
subjects to be examined by the Commitiee shall be asked
in writing to furnish maserials for the use of the members
of the Committee.

(iii) The Committee can examine witnesses, botb officials and
non-officials.

(iv) The Committee may send for papers, persons and records
in connection with the examination of the subjects,

(v) The Committee will prepare its report and present it to Par-
liament.

(vi) The Committee can calt for statements showing action
taken by the Government on the recommendations made

by it in its reports.
Methodolagy of Work

Sub.Committee: Under Rule 263 of the Rules of Procedure, the
Committee constituted a Sub-Commi.tee to deal with the subject of
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reorganisation of the office of the Commissioner for Scheduled Castes
and Scheduled Tribes and the Director General, Backward Qasses
Welfare.

Study Groups: In terms of Rule 2 of the Internal Rules of Proce-
dure, the Committet constituted four Study Groups for intensive study
of the subjects concerning the welfare of Scheduled Castes and Sche-
duled Tribes. The following were the Study Groups constituted in
1969 and 1970:

Study Group I—(Land, Health, Housing Problems, including
Rehabilitation).

Study Group II (Education, including Scholarships).
Study Group NI (Public Services and Employment)

Study Group IV (Socio-economic problems, Administrative set-

up and legislative measures to improve the social and eco-
nomic conditions of the Scheduled Castes and Scheduled
Tribes).

Study Group on Procedure: The Committee also decided on the 5th
August, 1969, that a separate Study Group on Procedure be constitut-
ed consisting of the Chainnan and Conveners of the four Study Groups
mentioned above. The functions of the study Group on Procedure
were 10 be as follows:

(i) Consideration of procedural matters relating to

(a) Evidence;
(b) On-the-spot visits;
(c) Preparation of draft reports; and
(d) programme of sittings; etc,
(ii) Co-ordination of work between the different Study Groups;

(iii) Procedural points arising out of the evidence of officials
and non.officials.

The Study Group on Procedure has proved to be an effective and
useful instrument in conducting the work of the Committee on systema-
tic lines, laying down procedures and in approving programmes and
policies. Decisions taken by the Study Group on Procedure are circu-
lated to the main Committee for their approval.
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Study Group on Action Taken Reports: The Committee also:
decided that a Study Group on Action Taken Reports be constituted for
examining the statements showing action taken by the Government on
the various recommendations made by the Committee in their reports.
Tt was also decided that the Action Taken Group should consist of the
Chairman, Conveners of different Study Groups and in addition one
member each from different Study Groups as nominated by the Chair-
man. In the Rules of Procedure (Internal Working) of the Committee
on the Welfare of Scheduled Castes and Scheduled Tribes, no time limit
has been laid down within which Ministries Deparments should send
replies showing action taken on the recommendations of the Committee.

After the first report of the Committee was presented to Lok Sabha
on the 4th December 1969, it was [elt that a decision should be taken
with regard to fixing of the time limit within which the Ministries|Dc-
partments should send their replies on action taken by them on the
various rccommendations of the Committce. The matter was acoord-
ingly placed before the Study Group on Procedure for consideration.
The Study Group on Procedure. at their sitting held on the 3rd Decem-
ber, 1969, decided that no formal amendment be made in the Rules
of Procedure (Internal Working) of the Committee and the practice of
giving a time of three months to the Ministries|Departments for submis-
sion of action taken statements might be followed as a convention.

Represemtations: Ever since the constitution of the Committee on
the Welfare of Scheduled Castes and Scheduled Tribes, complaints|re-
presentations from the Scheduled Castes and Scheduled Tribes ventiia-
ting their grievances on matters pertaining to their weifare have been
coming to the Committee. The complaints|representations received in-
the Secretariat were examined and in all apparently genuine cases.
under orders of the Chairman. they were referred to the Ministries con-
cermed for factual comments.

The question of procedure for dealing with such complaints was dis-
cussed by the main Committee at their sixth and seventh sittings held’
on the 7th May, 1969. The Committee decided “that the present proce-
dure for dealing with such complaints/representations under the direc-
tions of the Chairman might continue. [t was also decided that sum-
mariesof the representations/complaints received from Scheduled Tribex
and Schedulcd Castes, individualsiorganisations together with the com:
ments offered thereon by the MinistriesDepartments concerned should’
be circulated to the Committee for their information from time to time.”
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The Study Group on Procedure at their sitting held on the 27th
August, 1969, approved the following procedure for dealing with com-
plaintsirepresentations reccived from Scheduled Castes and Scheduled
“Tribes:

(i) In all apparently genuine grievances regarding non-imple-
mentation or defective implementation of reservation orders
for Scheduled Castes and Scheduled Tribes in the All India
Services, Central Services and Services of the Union Terri-
tor Administrations and Central Government Public Un-
dertakings, the complaints|representations may be forward-
ed to the concerned Ministry with the approval of the
Chairman and their factual comments obtained thereon.
Where the reply of the Ministry satisfactorily explains the
position or redresses the grievance, the petitioner concern-
ed may be apprised of the position with the approval of the
Chairman. Where, however, a question of policy or prin-
ciple is involved. the matter may be, with the approval of
the Chairman, placed before the Study Group on Proce-
dure for consideration and further directions.

(ii) Complaintsirepresentations on other matters falling within
the purview of the Government of India, Union Territory
Administrations and Central Government Public Under-
takings, together with the facts obtained from the concern-
ed Ministry, may be placed before the Study Group on
procedure for consideration.

(iii) Complaints|representations falling within the purview of
the State Governments may be forwarded to the Chief
Secretaty to the State Government concerned for disposal
and the petitioner may also be informed accordingly.

(iv) Anonymous representations, couched in intemperate and
indecorous language and on matters which are sub judice
may be filed on receipt in the Sccretariat.

(v) Representations which made suggestions for improvement
of the conditions of Scheduled Castes and Scheduled Tribes
may be acknowledged on receipt and the suggestions made
therein examined and necessary questions prepared for ob-
taining information from the Ministries concerned at tlie
time of oral examination of the representatives of the
Ministries.
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The Study Group on Procedure at their sitting held on the Sth Aug-
ust. 1970, approved the pattern of the summaries of the representations|
complaints received and disposed of by the Committee, which were be-
ing prepared by the Secretariat. ‘They also approved the suggestion
that a draft Report of the Committee might be prepared on the subject.

Selection of subjects: The Study Group on Procedure selects the
subjects which are later approved by the main Commitice. The Com-
missioner for Scheduled Castes and Scheduled Tribes is ako infonned
about the subjec:s celected. During the years 1969 and 1970, the fol-
lowing subjects were selected by the Committee for examination:

(i) Re-organisation of the Offices of the Conwnissioner for
Scheduled Castes and Scheduled Tribes and Director Gene-
ral Backward Classes Welfare ( Department of Social Wel-

fare); ’

(ii) Reservation for Scheduled Castes and Scheduled Tribes in
Public Undertakings (Ministry of Finance|Bureau of Pub
lic Enterprises and Ministry of Home Affairs);

(iii) Post-Matric Scholarship Scheme for Scheduled Castes and
Scheduled Tribes Students for studies in India (Department
of Social Welfare);

(iv) Reservation for Scheduled Castes and Scheduled Tribes in
Public services (Ministry of Hoine Affairs and Department
of Social Welfare);

(v) Employment of Scheduled Castes and Scheduled Tribes in
Services (Ministry of Labour, Employment. Rehabilitation,
Department of Labour and Employment; Director General
Employment and Training);

(vi) Housing Schemes;
(vii) Hcalth Problems. including supply of drinking water;
(viii) Hostel facilities;

(ix) Admission facilities in all educational institutions (both
teshnical and non-technical);

(x) Reservations for Seheduled Castes and Scheduled Tribes in
Public Services (Ministry of Railways);
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(xi) Reservations for Scheduled Castes and Scheduled Tribes in
Public Services-—Defence (including attached and subordi-
nate offices and Defence services) ;

(xii) Reservations for Scheduled Castes and Scheduled Tribes in
Endian Airlines;

(xiii)) Reservation: for Scheduled Castes and Scheduled Tribes
in Air India;

(xiv) Tribal Development Blocks;

(xv) Reservations for Scheduled Castes and Scheduled Tribes in
Hindustan Steel Limited;

(xvi) Reservations for Scheduled Castes and Scheduled Tribes in
Rourkela Steel Plant;

(xvii) Reservations for Scheduled Castes and Scheduled Tribes in
Bhilai Steel Plant;

(xviii) Reservation for Scheduled Castes and Scheduled Tribes in
Durgapur Steel Plant;

(xix) Reservation for Scheduled Castes and Scheduled Tribes in
Heavy Engineering Corporation Ltd., Ranchi;

(xx) Reservation for Scheduled Castes and Scheduled Tribes in
Gauhati Oil Refinery.

The Study Group on Procedure as also the main Committee devot-
ed considerable time to the selection of subjects. The Committee had
before them the reports of the Commissioner for Scheduled Castes and
Scheduled Tribes as well as the Reports of the Committee an Untouch-
ability, Economic and Educational Development of the Scheduled
Castes (Elayaperumal Committee—- 1969) that had brought out the
various disabilities which the Scheduled Castes were subjected to in the
spheres of their educaion, services, housing etc. The Elayaperumal
Committee had devoted a separate chapter to the set-.up of the office
of the Commissioner for Scheduled Castes and Scheduled Trises where-
in they had recommended that “the Commissioner’s organisation must
not only be given a really independent status with clearly defined and
codified powers, responsibilities and jurisdiction of action, but his field

organisation as existing before the 1967 reorganisation must also be
o . H f13

13 Report of the C‘on_u-n_mee on Untouchability, Econromic ard Educetioral
Development of Scheduled Castes (1869), p. 400.
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The Committee decided to examine the offices of the Commissioner
for Scheduled Castes and Scheduled Tribes and the Director General of
Backward Classes Welfare, and for this purpose constituted a Sub-Com-
mittee. In several Reports, the Commissioner for Scheduled Castes
and Scheduled Tribes had pointed out that public sector undertakings
were not providing reservations for Scheduled Castes and Scheduled
Tribes in services under them and in those undertakings where their
reservations existed, the intake of Scheduled Castes and Scheduled Tri-
bes was extremely poor. Similar was the case with regard so the Gov-
ernment Departmen. The Committee. therefore, decided to examine
the Minist1y of Home Affairs. which is the authority for all policy deci-
sions in regard to reservations for Scheduled Castes and Scheduled Tri-
bes in services in general and the Ministiy of Finance (Bureau of Pub-
lic Enterprises) which is responsible for policy decisions and co-ordina-
tion in regard to all public sector undertakings in the country.

The Committee also selected certain public undertakings and a few
Ministries|Departments of the Government of India as case studies with
a view to see to what extent the interests of Scheduled Castes and Sche-
«duled Tribes were being protected.

The raison d'etre for the selection of the subject of post-matric
scholarships for Scheduled Castes and Scheduled Tribes was the deci-
sion of the Government to impose income restrictions as well as the res-
trictions of marks and age on the Scheduled Castes and Scheduled Tri-
bes students for their eligibility for post.matric scholarships. A nother
factor which weighed with the Committee in selecting this subject was
the decision of the Government to treat the expenditure on post-matric
scholarships as ‘committed expenditure’ of the State Governments. The
Committee considered it b0 be a retrograde step in the furtherance of
education for Scheduled Castes and Scheduled Tribes.

Considering the handicaps of Scheduled Castes and Scheduled
Tribes students in seeking admission in higher technological and techni-
cal institutions and in medical colleges and also in getting adequate
hostel accommodation, the Committee decided that these two problems
deserved a study in exvenso.

On the socio-economic side. housing needs of the Scheduled Castes
were paramount. Lack of housing facilities for Scheduled Castes and
alw been highlighted by the Elayaperumal Committee. The Commit.
tee. therefore. decided to examine the housing facilities for Scheduled
Castes and Scheduled Tribes and the various housing schemes initiated
by the Governent of India.
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The health and drinking water facilities for Scheduled Castes and
Scheduled Tribes was another subject selected by the Committee for
examination. The condition of the tribals bad been studied at length
by eardier Committees|Commissions viz.. Dhebar Commission, Renuka
Ray Study Team, Kaka Kalelkar Commissiom etc. But the Committee
felt that the subject needed closer look. Consequent on the setting up
of a large number of tiibal development blocks throughout the country,
the committee selected the Tribal Development Blocks as a subject for

examination.

Realising the shortfall in the intake of Scheduled Castes and Sche-
duled Tribes in Government Offices and in public sector undertakings,
the Committee also decided s examine the system of recrui.ment of
Scheduled Castes and Scheduled Tribes through the agency of Employ-

ment Exchanges.

Collection of Material: After the subjects are selected, the Secre-
tariat of the Committee writes to the Ministries Departments concerned
for the supply of preliminary material thereon. The material, on re-
ceipt, is circulated to the Committee as also to the Commissioner for
Scheduled Castes and Scheduled Tribes. On the basis of the matcrial
1eceived from the Ministries/Departments and also suggestions from the
liembers of the Committee and the Commissioner. questionnaires for
elucidating further information from the Ministries|Departments wre
prepared. The rccommendations of the Commissioner made in his re-
port are taken note of while preparing questions. The suggestions
made by the Commissioner are also considered. After replies from the
Ministries|Departments are received, they are processed and questions
for oral evidence of the representatives of the Ministries'Departments
are framed. After approval by the Convener/Chainnan, they are cir-
culated to all the Members of the Committee. Minictries Departments

concerned and the Commissioner.

Evidence: Before taking official evidence, the Committee also exa-
mines non-official witnesses, if any. Questions for non-official wit-
nesses are also prepared and approved by the Conveneri{Chairman. The
evidence is held in private. No strangers are admitted. The Commis-
sioner for Scheduled Castes and Scheduled Tribes is invited to the sit-
tings of the Committee when evidence is taken. The Commissioner
does not normally put any questions bo the witnesses but he occasional-
1y, with the permission of the Chairman, seeks clarification from the
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witaesses or elucidates some point mentioned hy him in his report.
Questions to the witnesses are put by the Chairman or by the Conve-
ner of the particular Study Group who sits on the right hand side of the
Chainman. The Commissioner takes his seat next to the Convener.

Proceadings and Minwes: When the Committee examines the wit-
nesses, the proceedings are taken down verbatim. These are sent for
correction to the concerned witnesses and members. The proceedings
of the sittings of the Committee are confidential and these are not made
public. Minutes of the sittings of the Committee are prepared and cir-
culated to the members with the approval of the Chairman. The minu-
tes of all the sittings are laid on the Table of the Lok Sabha|Rajya Sabha
after the presentation of the Reports.

On-the-spot Study Groups: The Committee undertakes on-the-spot
visits in connection with the subjects taken up for examination. The
Committee divides itself into two or three Study Groups for purposes of
tours and Convener of each Study Group & nominated by the Chairman
from amongst the Conveners of the Subjects Study Groups The Study
Groups of the Comméttee have gone deep into the interior of the coun-
try and have visited remote areas where majority of the tribals lived.
The Study Notes of the tours undcrtaken by the Study Groups are plac-
ed in the Parliament Libraty for the use of the Members.

Reports: During its two-year tcrm, the Committee has presented 14
original reports and five action-taken reports to the Parliament. On
account of paucity of time. the Committee could not complete examina-
tion of some of the subjccts selected for examination.

Impeact of the Commit:ee's work on the Evecutive

One of the term« of reference of the Committee is “to consider the
reports submitted by the Commissioner for Scheduled Castes and Sche-
duled Tribes under Article 338(2) of the Constitution and to report to
both the Houses as to the measures that should be taken by the Union
Government in respect of matters within the ourview of the Union Gov-
ernment indudir:e ih~ cdministration of the Union Territories.” In con-
sonance with their terms of reference. the Committee have taken parti-
cular care to seek information or clarification from the Government as
to the action taken on the recommendations made by thec Commissioner
with particular reference to the subjects selected hy the Committee for
examination. The Committce have not hesitated to take the Executive
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%o ask whenever there has been any failing on the part of the Govemn-
.ment %0 implement any statutory recommendations of the Commissioner.
An instance may be cited. In his report for the year 1963-64, the
Commissioner had observed that the relevant records relating to com-
plaink alleging breach of safeguards in service matters should be made
available 0 him by the MinistriesDepartments concemed. During the
.course of their examination, the Committee have found that this ques-
tion was under correspondence between the Commissioner for Sche-
duled Castes and Scheduled Tribes, Ministry of Home Affairs and the
Department of Social Welfare since 1967. In their Fourth Report on
the Reservation for Scheduled Castes and Scheduled Tribes in Public
: Services, the Committee made the following observations/recommenda-
tions:

"“The Committee regret to observe that it has taken more than
seven years to arrive at a decision whether the Commissioner for
Scheduled Castes and Scheduled Tribes could call for the records
from the Ministries/Departments to investigate the complaints of
the Scheduled Castes and Scheduled Tribes employees about the
proper implementation of the various orders issued by the Govern-
ment regarding representation of Scheduled Castes and Scheduled
Tribes in Public Servicezs They also regret that the Department
o!f Sccial Welfare has paid no attention towards this important
issue even though the Commissioner for Scheduled Castes and
Scheduled Tribes has issued several reminders to them in the
matter. The Committee suggest that the Government should issue
a directive to the various Ministries/Departments that they should
invariably malee available to the Commissioner for Scheduled Castes
and Schedulei Tribes the necessary records for investigation of the
complaint of the Scheduled Castes and Scheduled Tribes employees
about the non.implementation of the orders of the Government of
India.""¢

Similarly, the Committee have quoted in their Report the Com-
-missioner’s views about the advisab'lity of providing for adequate
representation to Scheduled Castes and Scheduled Tribes in the
initial constitution of a service.'®

In many cases the Committee have reiterated the recommenda-
.tions of the Commissioner. For example, in their Third Report on

1¢ Committee on the Welfare of Scheduled Castes and Scheduled Trides
+(Fourth Lok Sabha), Fourth Report, p. 17.

15 Jbid.. P. 22,
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Post-Matric Scholarships scheme for Scheduled Caste and Scheduled
Tobe students for studies in India, the Committce have recommend-

ed thus:

“The Committee are constrained to observe that while the
Commissioner for Scheduled Castes and Scheduled Tribes had in
his 1962-89 Report made a specific suggestion to the Government for
increasing the rate of post.matric Scholarships to meet the general
rise in the cost of living, no positive action was taken by the
Government in this direction, with the result that the Scheduled
Caste and Scheduled Tribe students, who are economically back-
ward, continue to undergo great hardships in prosecuting their
studies. Although a period of seven years has elapsed since the
Commissioner’s Report. the Question of enhancement of the rate of
scholarships, has not yet been finalised, The Committee, however,
feel encouraged by the assurance given by the Minister of Law and
Social Welfare in Parliament that there would be 100 per cent
increase in the rate of scholarships for those undergoing technical
courses and 50 per cent in the case of those pursuing academic
courses, The Committee hope that the Ministry of Finance would
give early clearance to the scheme so that it could be implemented
without avoidable delay."s

The Committee have not only pursued the recommendations of
the Commissioner but have made their own suggestions for the ame-
lioration of the conditions of Scheduled Castes and Scheduled Tribes.
In the Committee. the Commissioner has found a strong champion
whom the E xecutive cannot easily brush aside. The Committee from
the very beginning have been conscious that the Commissioner as
the special Officer of the President should have an independent status
of his own. They have reported in their very first rcport how the
Dcpartment of Social Welfare had in 1967 disbanded thc field orga-
nisation'” of the Commissioner despite strong opposition of the
then Commissioner for Scheduled Castes and Scheduled Tribes'*.

The Committee have also noted that simultaneously with the
disbandment of the Commissioner’s organisation, the Department of
_ Social Welfare upgraded the post of Director, Backward Classes
Welfare to that of Director General, Backward Classes Welfate and

18Ibid,, Third Report, p, 25.

""There were 17 Regionsl Offices each under an Assistant Conrnissioncr
for SC & ST before reorganisation in 1967,

1sCommittee on the Welfare of Scheduled Castes and Scheduled Tribes
(Fourth Lok Sabha) First Report p. 18,



34 Journal of Parliamertary Information

placed under him five Zonal Directors (of the rank of Deputy Sec-
retaty) whose duty, infer alia, would be to furnish facts and figures
to the Commissioner for his reports. The Committee in their First
Report have observed:

"The Committee are firmly of the view that by abolishing the
field organisation of the Commissioner, the Government have not
only crippled the organisstion of the Commissioner and deprived
him of his ‘eyes and ears’ in the country but have also denigrated
his office, his status, his authority and his capacity to discharge his
constitutional obligations™®

The Commitice have recommended that “the Commissioner sho-
uld be provided with a field organisation of his own.” They have also
suggested that the Government should take “urgent action to enable
the Commissioner to reconsttuct and set up the field organisation at
all necessary levels. The strength of the organisation as aiso the place-
ment of officers and staff should be decided by the Commissioner
himself.”** There cannot be an greater indictment of Government's
action and a proof positive of the Committee’s concem for the inde-
pendeat status of the Commissioner.

In the same report, the Committee have also recommended that
the tenure of the Commissioner should be fixed for five years and,
in no circumstances, should this tenure be extended. The Commissioner
should be a public man and not from the services.”

" The Committee have suggested that the matters relating to powers,
functions, status, tenure as also the organisation of the Commission-
er should be laid down by an Act of Parliament.

The Committee have agreed with the views of the Commissioner
for Scheduled Castes and Scheduled Tribes expressed in several re-
ports that his annual report should also be discussed in State Legis-
latures. The Committee have expressed the hope that “an arrange-
ment will be made, in comsultation with the State Governments, for
the presentation of the report of the Commissioner to State Legis-
latures. If necessary. this matter should be regulated by means of a
constitutional amendment.”

wlbid, p. 23,
albid., p. 47.
“\hid., p. 55,
2:1bid., p. 56.
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In their Sixth Report on action taken by Government on the re-
commendations contained in the First Report, the Committee have
regretted that completely disregarding the views of the three previous
Commissioners, Government have relied on the views of the present
Commissioner in the matter of reorganisation of the Comniissioner’s
field staff. The Committee have, therefore, reafirmed in no uncertain
terms that “Government have deprived the Commissioner of his
‘eyes and ears’ in the country by crippling his field organisation. The
present Commissioner may hold a different view but it is on record
that three previous Commissioners have strongly deprecated the ac-
tion of the Government in abolishing the field organisation of the
Commissioner.**

Although Government have not agreed t© restore the field orga-
nisation of the Commissioner, they have accepted the reccmmenda-
tion of the Committee that the Commissioner should be a public man
and he should have a fixed tenure of five years. The Government
have also accepted the recommendation of the Committee that the
Minisiry|Department duly concemed would make available to the
Commissioner relevant files and records required by him for purposes

of investigation.?*

Article 335 of the Constitution lays down that “the claims of the
members of the Scheduled Castes and the Scheduled Tribes shall be
taken into consideration. consistently with the maintenance of effi-
cienCy of administration in the making of appointMents to services
and posts in connection with the affairs of a State.” This provision
requires the Union as well as the State Governments to take steps
to ensure that the claims of the members of the Scheduled Castes and
Scheduled Tribes are duly considered in the making of appointments
to services and posts under the Ceniral as well as State Goveruments.
How best can effect be given to this provision in the Constitution is
a matter of detail to be decided by the Central or State Governments
concerned. An indication is, however, given in Article 16 to one ef-
fective measure that can be adopted for this purpose. This article
empowers that State to make provision for the reservation of appoint-
ment or posts in favour of any backward class citizens which, in the
opinion of the State, is not adequately represented in the services
under the State. Thus, the State (Union as well as the State Govem-
ments) may make a provision for the reservation of appointments

e T I — e e e i~

%iCommittee on the Welfare of Scheduled Castes and the Scheduled
Tribes, Sixth Report, pp. 4-S.
247bid,, p, 13.
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or posts in favour of Scheduled Castes and such Backward Class citi-
zens as also Scheduled Tribes. The Government can no doubt adopt
othier measures as well, to implement the provisions of Article 335
such as relaxation of age limits, reduction in examination fees for

entry into government service, lowering down of educational and
other qualificatons, etc.

One of the terms of reference of the Committee on the Welfare
of Schediled Castes and Scheduled Tribes is “to examine the mea-
sures taken by the Union Government to secure due representation
of the Scheduled Castes and Scheduled Tribs in services and posts
under its control (including appointments in the public sector under-
takings, statutory and semi-govermnent bodies and in the Union
Territories) having regard to the provisions of Article 335.”

The orders providing for reservation for Scheduled Castes and
Scheduled Tribes were in existence before the Constitution came into
being in 1950. However, with the coming into being of the Consti-
tution, the policy of the Government of India regarding special repre-
sentation in services was reviewed and fresh orders issued from time
to time to give effect to the relevant service safeguards provided in
the Constitution.

The following reservations in favour of Scheduled Castes and
Scheduled Tribes were in force before the 25th March, 1970:

Scheduled Scheduted

Castes Tribes
(i) Direct recruitment an all All-India basis:
(a) By open competition (i.e., through 12 1/2% 5%,
UPSC orby means of oPen com-
petitive test by any other authority)

(b) Otherwise than at (a) 16-2/3°%, $%

(ii} Direct recruitment to Class JII and Generally in proportion to  the
Class IV fpastsi normelly attracting  population of SC & ST _in the
cendidates from a locality or a region respective States /Union Tezrito-

ries.

The appointment of a person, holding a post to which these rules
do not apply, to a post to which these rules apply, is trested as direct
fecruitment.

If a post s to be filled by direct recruitment, the reservation order
will apply even i a person already serving under Government is

appointed to that post for which he has applied and has been selected
as a direct recruit.
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The reservations do not apply to:

(i) vacancies filled by transfer;
(ii) temporary appointments of less than 3 months’ duration;

(iii) purely temporary establishments such as work-charged
staff including the daily rated and monthly-rated staff; and

(iv) scientific and technical posts for conducting research or
for organising, guiding and directing research which are
specifically exempted from the purview of the reservation
orders in accordance with the orders on the subject.

The Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes in their Fourth Report have taken note of the reserva-
tion orders which were prescribed by the Government in 1950 pending
the deterinination of the figures of population at the Census of 1951.
That Censis showed the population of Scheduled Castes and Sche-
duled Tribes as 15.32 per cent and 6.23 per cent respectively of the
total population. The Committee have felt that Government should
have reviewed the figures of reservations in 1951, as contemplated.
They have expressed their unhappiness that Government did not review
these figures even after 1961 Census. The Committee have, therefore,
observed that population should be considered as the main criterion
for fixing the percentage of reservations in public services. They are
in complete agreement with the suggestion of the Commissioner for
Scheduled Castes and Scheduled Tribes made in his Seventeenth
Report (1967.68) that the Scheduled Castes and Scheduled Tribes
should be given representation in public services according to their
present percentage in the total population of India.  Consequent on
this recommendation of the Committee, the Government have since
issued orders enhancing the percentage of reservations for Scheduled
Castes and Scheduled Tribes in services under the Government of
India taking into account the population of these communities as
shown in 1961 Census.

Revised reservations?® for Scheduled Castes and Scheduled Tribes

2sCommittee on the Welfare of Scheduled Castes and Scheduled Tribes
(Fourth Lok Sabha), Fourth Report, p. 0.

2%Vide Ministry of Home Affairs Resolution No. 27/25/68-Est(SCT)
dated the 25th March, 1970.
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in pusts and services under the Government of India which are filled
by direct recruitment would now be as under:

Scheduled Castes:. Instead of the existing reservation of
124 per cent, there will be a reservation of 15 per cent
of the vacancies in favour of Scheduled Castes, in posts
filled by the direct recruitment on an all-India basis by
open competition i.¢. through the Union Public Service
Commission or by means of open competitive tests held
by any other authority. Where recrvitment is made
otherwise than by open competition, the existing reserva-
tion at 16.2|3 per cent of the vacancies in favour of
Scheduled Castes will continue.

Scheduled Tribes: Both in recruitment by open competition
and in recruitment made otherwise than by open compe-
tition to posts filled by direct recruitment on an all India
basis, the reservation in favour of Scheduled Tribes will
by 73 per cent as against the existing reservation of
S per cent.

The Cammittee in their Eighteenth Report (Fourth Lok Sabha)
have noted that the Government have accepted their salutary recom-
mendation. T kLR TR SN I

The Committee in their Fourth Report have recommended? (hat
the orders of the Government dated the 24th September, 1962 which
precluded the appointment of Scheduled Castes in the reserved vacan-
cies left unfilled by Scheduled Tribes and vicesversa should be res-
cinded forthwith. They have further recommended that the recruit-
ing authorities should make all possible efforts to find Sheduled Caste
and Scheduled Tribe candidates for the posts reserved for them.

Indicating the action taken on this recommendation, toc Ministry
of Home Affairs have stated that *“‘the matter has been examined fur-
ther by Govemment and keeping in view the interests of both Sche-
duled Tribes and Scheduled Castes and in order to accelerate the
induction of candidates belonging to both these communities in
vacancies reserved for them, it has been decided by Government that
the period for carrying forward of unfilled reserved vacancies should
be increased from two to three subsequent recruitment years. It has

271Committee on the Welfare of Scheduled Castes and Scheduled Tribes
(Fourth Lok Sabha), Fourth Report, p. 39.
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also been decided that if in the last year of the period for which the
vacancies are carried forward, candidates belonging to Scheduled
Castes are not available for vacancies reserved for them, candidates
belonging to Scheduled Tribes should be considered for appointment
against such vacancies and likewise in the case of vacancies reserved
for Scheduled Tribes. Orders have been issued in this regard in
O.M. No. 27|25/|68-Est (SCT) dated the 25th March, 1970.**"

With the setting up of a large number of public undertakings
under the control of various Ministries and Departments of the Gov-
ernment of India and the employment of Scheduled Castes and Sche-
duled Tribes in those undertakings, the desirability of issuing suitable
instructions to public undertakings for making adequale reservations
for Scheduled Castes and Scheduled Tribes was keenly felt by the
Govermnment of India. It was held by the Government that the orders
issued regarding reservation of Scheduled Castes and Scheduled
‘Tribes in posts|services under Government in pursuance of the cons-
titutional provisions did not automatically apply to the public sector
undertakings. However, in March, 1964, Ministries administratively
-concerned with the public sector undertakings were requested by the
Ministry of Home Aftairs to issue instructions to the undertakings
under their control to make reservations for Scheduled Castes and
Scheduled Tribes in their services on the lines of the reservations in
the Central Government services.

The Ministries were also requested in March, 1968 to issie speci-
fic instructions to the undertakings under them to follow exactly the
same rules and procedures for recruitment of Scheduled Castes and
Scheduled Tribes as are followed by them for posts under them.

The Committee on the Welfare of Scheduled Castes and Scheduled
Tribes which took up for examination the question of reser-
vations for Scheduled Castes and Scheduled Tribes in Public
Undertakings have in their Second Report made the following obser-
vation:

“3.15. The Committee are unhappy to learn from the statement
made by the representative of the Ministry of Finance. quoting the
opinion of the Ministry of Law that according to a Supreme Court
judgment, the application of Article 16 and 335 of the Constitution
in regard to services in the public undertakings was not mandatory,
They are also unhappy that even after the opinion given by the
Law Ministry no remedial measures were taken by the Government
to rectify the position. On the other hand, the Ministry of Home

25 Ibid. Bighteenth Report p. 22.
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Affairs meeely issued broad instructions for the public undertakings
which in view of the opinion of the Ministry of Law are ineffective_
The Committee, thecefore, recommend that the Goveenment should
take some other steps such as a legislative enactment or a Constitu-
tional amendment, if necessary, %o remedy the situation.

3.18, The Committee regret to note that in spite of the instruc-
tions issued by the Ministry of Home Afairs in 1958, 1857, 1946 and
1968, only 39 public enterprises out of 74 (as on 31st March, 1966)
had responded favourably to those instructions. The position in
1966 was not any better in-as-much as there was favourable
response from only 67 out of 83 public enterprises (as on 3lst
March, 1966). Even in April, 1969, as stated by the Ministee of
State in the Ministry of Home Affairs in Lok Sabha, 17 out of 174
such bodies had yet to reply to the Government directives, The
net result is that the Scheduled Castes and Scheduled Tribes have
been deprived of the safeguards and benefills provided for them in
the Constitution. The statistics quoted by the Commissioner foe
Scheduled Castes and Scheduled Tribes in his 17th Report are a
pointee in this direction,

317 The Committee would like to stress that the Scheduled
Castes and Scheduled Tribes should be given adequate representa-
tion in the services in public enterpeises and necessary administra-
tive measures should be taken so that there is no failure on the
part of any public enterprises in this respect

3.2l. The Committee recommend that the Ministry of Finance
(Bureau of Public Enterprises)/Ministry of Home Affairs should
seeiously consider the suggestion made by the Commissionee foe
Scheduled Castes and Scheduled Tribes in his 17th Report ‘whether
the perocedure adopted in re@erd to decreseevation of posts in the
Central Government offices should not be, made applicable to the
undeetakings/bodies also’. .....

3.22. The Committee further recommend that Goveenment
should considee whethee the percentage of reservations for
Scheduled Castes and Scheduled Tribes in the seevices of public
undertakings should not be enhanced in order to give them more

adequate representation.”

While indicating the action taken on the recommendations of the
Committee, the Government have stated that a directive to the com-
panies has been finalised and forwarded to the Secretarics of all the
DepartmentsMinistries concerned with the public enterprises.
According to this directive, the enterprises are exfiected to take
necessary measures in regard to reservations for Scheduled Castes and
Scheduled Tribes in appointments to various posts under themn. The
Bureau of Public Enterprises has also instituted annual returns o be
submitted by the enterprises showing in detail the position ahout
recruitment, promotion et., of Scheduled Castes and Scheduled Tribes
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candidates in public enterprises, to the Miinstiy of Honie Affairs,
with copies to Cabinet Secretariat and Bureau of Public Enterprises.
It has also been decided that the responsibility for implementing the
directive should be fixed on the Head of the Depaitnent in a formal
manner, both in the administrative Minister and public enterprises.
For this purpose , the Ministries Department have been advised to
institute a system under which the Joint Secretary incharge of the
public enterprises under their administrative control is made respon-
sible to keep a watch over the implementation of decisions 1egarding
representation of scheduled Caste/Scheduled Tribes in the public
enterprises under the control of that Ministry and also keep the Sec-
retary informed of the progress. The Government have also accepted
the recommendations of the Comwmmittee that the existing percentage
of reservations for Scheduled Castes and Scheduled Tribes in services
under public undertakings should be revised upward on the basis of
the population figures of 1961 census as has been done by the
Government of India in regard to setvices in the Government
Departments. 29

In the socio-economic sphere, the Commiltee have made recom-
mendations which are of far-reaching importance inso-far as the wel-
fare of Scheduled Castes and Scheduled Tiibes is concerned. In
their Fourteenth Report on Admission Facilities for Scheduled Castes
and Scheduled Tribes in educational institutions (technicai and non-
technical). the Committee have noted that there is no uniform reser-
vation for Scheduled Castes and Scheduled Tribes in the Medical Col-
leges of different States. Out of 95 medical colleges in the country
as many as 17 do not provide any reservation of seats for Scheduled
Castes and Scheduled Tribes. The Committee have therefore recom-
mended that the Department of Health should take up with the State
Governments concerned the question of providing a uniform reserva-

tion of seats for Scheduled Castes and Scheduled Tribes in the Medi-
cal colleges in the country®

In their Sixteenth Report, the Committec have expresed their un-
happiness over the fact that a nwnber of States had diveited funds
allotted to them by the Central Goveroment for the improvement of
the Working and living conditions of sweepers and scavengers. The
Committee have desired that the Central Government should find

2v Ibid., Seventh Report, pp. 2-3.
50 Ibid., Fourteenth Report, p. 12.
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-out ways and means to ensure that such diversion of funds did not
take place in future.”

Noting that Housing Schemes of the Central|State Governments
did not provide any specific quota for Scheduled Castes and Scheduled
Tribes, the Committee have recommended that the Govemnient should
-consider the feasibility of having a separate scheme for providing
housing and house.sites to Scheduled Castes and Scheduled Tribes or
earmarking a specific percentage out of the amount of Rs. 193.27
crores which has been provided in the Fourth Five Year Plan for
general housing schemes for provision of housing/housesites to Sche-
duled Castes and Scheduled Tribes. The Committee have also recom-
mended that the housing subsidy payable to Scheduled Caste benefi-

ciaries should be enhanced.*

In their Seventeenth Report on the Hostel Facilities for Schedul-
«ed Caste and Scheduled Tribe students, the Committee havc expressed
their unhappiness over the fact that funds allotted for construction of
hostels for Scheduled Caste and Scheduled Tribe students were often
diverted by State Governments to other heads of ezpenditure and
sometimes this was done with the approval of the Central Govern-
ment. The Committee have recommended that the Govemment's
administrative machinery should be geared up to ensure that benefits
of hostels constructed and  maintained at State expenditure for
Scheduled Caste and Scheduled Tribe students were utilised
primarily by students belonging to such communities.*?

Till the 30th November, 1970, the Committee had received 1248
complaintsireprescntationsimemoranda. Out of these, 683 pertained
to matters falling within the purview of the Union Government, Union
Territory Administrations or Central Government Public Undertak-
ings, 496 pertained to matters falling within the purview of the State
Governments and 69 memoranda)representations made general sug-
gestions for the welfare and improvement of conditions of Scheduled

Castes and Scheduled Tribes.

All the 683 complaints|representations on matters falling within
the purview of the Union Government|Union Territory Administra-
tions|Union Public Undertakings were taken up with the Ministries|
Departments concerned and the final replies in respect of 500 of
them were received.

s1lbid, Sixteenth RePort, p, 36.
227bid, p. 31.
41]lbid, Seventeenth Report, p. 2§,
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In their Nineteenth Report, the Committee have given brief sum-
maries of some of the representative cases concerning complaints|
representations received by them and the factual comments funrnished
by the concemed Ministries| Departments.

In this way, the Committee on the Welfare of Scheduled Castes
and Scheduled Tribes is also supplementing the work of the Com-
missioner for Scheduled Castes and Scheduled Tribes whose functions
inter alia, are to investigate all matters relating to the safeguards pro-
vided for Scheduled Castes and Scheduled Tribes under the Consti-
tution.

Out of the 14 original reports presented by the Committee to the
Lok Sabha]Rajya Sabha, one report did not contain any recommen-
dation, viz, Nineteenth Report on ComplaintsRepresentations receiv-
ed by the Commitiee on the Welfare of Scheduled Castes and Sche-
duled Tribes. Replies of the Government to the recommendations
have been received only in respect of S original reports and replies
are still to be received in respect of the remaining 8 reports.

An analysis of the action taken replies furnished by the Govern
ment shows that Government have accepted to the extent of 50 per
cent of the recommendations made by the Committee. Statistics ot
recommendations made by the Committee and accepted by the Gov-
ernment in respect of the five reports are given below:—

Repors Total Recommen. Percentage
Number of dations
Recommen-  acceptedby
dations Government
First Repore . T . 9 32%

(Reotganisation of the ofﬁocs of the Ccmm:-
sgsioner for SC & ST and Director General,
Backward Classes Welfare)

Second Repor, 72 7 59%
Reservmom far SC & ST in Public Under-
takings
Third Repory 5 13 9 70%

Post-Mauic Scholuslup Scheme far SC & ST
students forstudy in India

Fourth Reporr 43 2t 49%
Reservations for SC & STi m Pubhc Seches
Fiftk Repare 21 12 57%

Employment of SC & ST'in Services
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In his address to the valedictory sitting of the Committee on the
Welfare of Scheduled Castes and Scheduled Tribes held on the 17th
December, 1970, the Speaker (Dr. G. S. Dhillon) appreciated the
valuable work done by the Committee in bringing out 14 original
reports during its first term of two years. These reports, he said, have
earned wide appreciation from the public and the press and have made
great impact on various government organisation, both at the Centre
and the State levels, as also on the public sector undertakings.

The Speaker expressed happiness over the functioning of the
Committee in a non-partisan spirit and with an objective approach and
hoped that new members would carry on the high traditions set by the
Committee and continue to strengthen and consolidate its work.

HIGH POWRBED COMMITTEE

On March 27, 1967, a deputation of 19 Members of Parliament
met the Prime Minister and raised a number of points in regard to the
progress of special programmes for the welfare of Scheduled Castes.
The Minister of Home Affairs later discussed with the Minister of
Planning and Social Welfare problems relating to the representation of
Scheduled Castes in services, allotment of land for cultivation and
other schemes. It was decided that two major points which should
receive immediate attention for raising the Scheduled Castes to the
level of the rest of the community were improving the recruitment of
Scheduled Caste personnel in Government services at the Centre and
in the States, and intensification of effors for resettlement of Sche
duled Caste landless labourers on such land as may be available for
cultivation. The Ministers also agreed that a small working group
headed by Shri M. R. Yardi, Additional Secretary of the Ministiy
of Home Affairs. should examine the progress made on these two
aspects and suggest concrete measures for greater progress.

Constitution of the Committee

The Yardi Working Group in its report submitted to the Govern-
ment inter alia recommended that “both at the Centre as well as in
the States, it would be desirable to have a Committee to review the
performance of Scheduled Castes in the different services.”

In pursuance of the above recommendation, a Committee was set
up on the 27th June. 1968. at the Centre under the chairmanship of

" 34Vide Ministry of Home Afairs Resolution No. 27/10188-Fst(C), dated
27.6-1968,
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the Minister of Home Affairs, to review the performance in the matter
of recruitment of Scheduled Castes and Scheduled Tribes in the ser-
vices'posts in or under the Government of India, Union Territories
and public undertakings under the control of the Government of
India.

This Committee was reconstituted on the 23rd November, 1970,
vide Ministry of Home Affairs Resolution No, 27{9{70-Est(SCT),
dated the 23rd November, 1970.

The composition of the reconstituted Committee is as under:—
(1) Prime Minister (Chairman).
(2) Minister of Law and Social Welfare.
(3) Minister of Defence.

(4) Minister of State in the Department of Personnel
(5) Minister of State for Social Welfare.

(6) Deputy Minister in the Department of Personnel.
(7) Secretary, Department of Social Welfare.

(8) Additional Secretary, Department of Social Welfare.

(9) Additional Secretary, Director General, Bureau of Public
Enterprises.

(10) Director General, Backward Classes Welfare, Departmcat
of Social Welfare.

(t1) Director of Employment Exchanges.

(12) Director General of Employment & Training.
Functions

The Committee does not submit any report. The Deputy Minister
of Home Afairs informed the Lok Sabha in reply to Starred Question
No. 448 dated the Sth December, 1969. that two meetings of High
Power Committee had been held till then. He has also laid on the
Table of the House a statement showing the recommendations made

by the High Power Committec and the action taken or proposed to
be taken thercon by Government.
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The Committee on the Welfare of Scheduled Castes and Schedul-
ed Tribes, which have examined the question of reservations for Sche-
duled Castes and Scheduled Tribes in the public services, in their
Fourth Report have observed as under.— £

“1,11. The Committee welcome the constitution of the Committee
under the Chairmanship of the Minister of Home Affairs to review
the performance in the matter of recruitment of Scheduled Castes
and Scheduled Tribes in the Services under the Government of
India, Union Territories and Public Undertakings. The Committee
hope that that Committee would meet at regular intervals, submit
its reports on its findings, suggest ways and means to remedy the
situation and ensure the speedy implementation of its recommenda-
tions,

1.12. The Committee also desire that the recommendations made
by that Committee together with action taken thereon by Governe
ment should be laid on the Table of Lok Sabha and Rajva Sabha.”

While intimating the action taken on the recommendations con-
tained in the Committee’s Fourth Report, the Ministry of Home
Affairs in their reply dated the 21st August, 1970, have stated as
follows:—

"The Committee set up under the chairmanship of the Minister
of Home Affairs to review the performance in the matter of recruite
ment of Scheduled Castes and Scheduled Tribes in the services
under the Government of India, Union Territolies and Public
Undertakings under the control of the Government of India meete
at regular intervals. The Committee, however, does not submit
any report. The Committee deliberates on the various aspects
relating to the policy regarding reservations for Scheduled Castes
and Scheduled Tribes in services. The important measures taken
by the Government in regard to redresentation of Scheduled Castes
and Scheduled Tribes in pursuance of the recommendations of the
Committee are mentioned in the Annual Report of the Ministry
of Home Aftairs, copies of which are circulated to Members of
Parliament. The Committee being in the nature of a Consultetive
Committee, it is not considered necessary that the Committee should
submit any formal report or that such report with action taken
thereon be placed on the Table of the Lok Ssabha and Rajya
Sabha."ss

The Committee on the Welfare of Scheduled Castes and Schedul-
ed Tribes was not satisfied with the reply furnished by the Govem-

”Comr;{i'ﬁee on the Wel}are of Scheduled Castes and Scheduled Tribes
(Fourtt Lok Sabha), Eiphteenth Report, pp. 1.2.
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ment and have made further observationsicomments in their Eight-
centh Report which read as under:—

‘“The Comnmittee feel that the purpose of appointing the High
Power Review Committee would be defeated if its findings and
recornmendations are not known to the authorities concerned and
to the Committee on the Wellare of Scheduled Castes and Scheduled
Tribes. 1t is not understood how such a Committee could be in the
nature of a Consultative Committee. That wag perhaps not the
intention of the Yardy Working Group. The annual repoet of the
Home Minjstry cannot obviously contain much about even the most
important findings and recommendations of this Committee. If the
Government do not propose to Jlay the reports of the Committee
together with action taken thereon on the Table of the two Houses,
they should send a summary of discussions and decisions taken in
each of the periodical meetings of the Committee to the Commise
sioner of SC & ST as well as to the Cormmittee on the Welfare of
SC & ST, for their information. An annual review of the action
taken by the different Ministries/Departments on the Committee's
recommendations may also be made available to them.’3?

207bid. p, 2.



THE EFFICACY OF ELOQUENCE IN PARLIAMENTARY
BODIES

A, Shanker Reddy,
Secretary, Andhra Pradesh Legislature.

Democracy is a form of Government based on discussion and
public opinion. All the major issues pertaining to a nation are debat-
ed by its Legislature, consisting of the elected representatives of the
people, in accordance with the prescribed procedure. In such a body,
those who have the gift of speech and oratory are at an advantage
inasmuch as they will be in a better position to make their presence
felt in the House and also play a more leading part even when they
are in a microscopic minority. This talent helps them to give a good
account of themselves to the electarate and successfully play the rok
expected of them by their constituency and party.

Efficacy of Eloguence

The contribution of an eloquent Parliamentarian to any debate is
bound o be more effective. He can give a new dimension % any
issue and a new tum to the course of any debate. He can put across
even a very common idea in the most telling way and can successfully
pursuade the House to view the issue from a new angle. He is, there-
fore, heard with more attention. This is amply proved by several
instances furnished by the history of parliamentary institutions in our
country and elsewhere.

In 1928 the late Shri S. Satyamurti brought an adjourment motion
before the Legislative Council of Madras to discuss about the seizure
of the works of Subrahmanya Bharathi. patriot poet of Tamil Nadu. He
and other nationalist Members came to the House armed with copies of
the book of verses of the great bard They not only denounced eloquently
the action of the police but also quoted extensively from the works
of the poet. which they actually sang in the House. The result was a
miracle. Many members, including the nominated members. who
usually supported the Government. ranged themselves that day on the
side of the adjournment motion. What was even more surprising was
the fact that two Ministers viz. the Minister for Education and the
Minister for Health remained neutral to the embarassment of the
Government, with the result that Sir M. Krishnan Nair, the then Law

48



Efjicacy of Eloguence in Parliament Bodies 49

Member, was the solitary person to defend the action of the Govera-
ment. The motion was put to vote and was carried seveaty-six voling
for, twelve ageinst, while fifteen remained neutral This indeed was a
clear instance of the triumph of elogquence.

A few lines from Shri Satyamurti's memorabie speech on that
occasion, quoted below, indicate and illustrate abundantly the orato-
rical talents of that great parliamentarian. He paid a well-merited
&ibute to that great poet in the following words:

“Sir, the late Sulyahmanya Bharathl was a man on whose
tongue, to use the language of romsnce for half a wminute, the
Goddess Saraswathi can honestly be believed to haVe danced the
dance of patrioticth. If he had been born in any free country, why
in any country of the world except India, that man would have
been made the Poet-laureate of that country, would have been
given honours and titles by a Government which knows how to
respond to the feelings of the people, and would have Ilved amd
died among the most honoured of the nation.”

Referring to the implications of the Government's action on the finan-
cial condition of the family of the great poet, he said:

“Are you gofng to punish the widow and the daughters of
Subrahmanya Bharathi, becauce he wrote patriotic songs, and
punish them in this mean and despicable manner by depriving them
of their livlihood? It is mean; it is contemptible; it §s unworthy
of any Government which wants to call itself civilized or self-
respecting or honourable.”

Pinpointing an anamolous situation resulting from the mutually con-
ficting views of Ministers and Executive Council Members in a diarchic
torm of Government, he roared:—

“My hon. fiiend the Chief Minister, a few months ago, In
answer to Questions on the floor of this House, said that his Govern.
ment had no objection to the teaching or singing of Bharathi’s songs
in Government and aided schools in our Presidency. Look at the
action of the hon. the Education Minister, He knowz Tamii, he
knows the songs, and the Council thanks him for his act of
patriotism by which he allowed these songs to be sung in the schools
provided by the Govecrnment. He sits there, he is still the Chief
Minister and the most powerful Minister; he makes and unmakes
ministries at his will, and yet with all his great powers of forma-
tion, destruction and cemxggnization, this great Minister is unable
to influenee his tWo colleagues who are now sitting to the right and
left of him, the hon. the ¥ ome Member and the hon. the [aw
Member. who do not say a word to the Chfet Minister but listen
to the Burma Police direrting the Madres Police $o0 seize by warrant
and forfeit to His Majesty those very books which the hon. the
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Chief Misuster thinks furRish the intellectual Pabuliim to our young
children and on which they could be resred as honourable citizens;
but when it comes to the reserved half it is to be forfeited (Jaughter).
I do not know whether it is a matter for laughter or tears.”

Some may however wonder whether i is possible for a parliamen-
tarian, however eloquent he may be, to carty the House with him, in
modem Parliamentary Democracies, where Members are expected to
vote acoording to party policy and party whip, irrespective of their
own personal convictions. But Parliamentary history is replete with
instances of stalwarls with erudition and eloquénce commanding an
influence in the House which was disproportionately high for the size
of their following.  Such gifted parliamentarians can even bring
sound governments and convert them to their own view-point.

In the old Legislatures in our country prior to 1937, national
leaders who entered the Legislature had to fight with their back to the
wall, because of their small number as well as the meagre powers of
those bodies as against the enorinous authority of the Governors and
the Governor-General. Even in such discouraging circumssances,
if personalities like Motilal Nehru, Bholabhai Deszi and C. R. Das could
remain undaunted, assert themselves and even elicit the encomiums
of their political opponents, it was ceitainly due to their legal acumen
and splendid capacity to put forward their case strongly, logically and
eloquently. Even when their pleas turned out to be cries in the
wilderness, they were not discouraged or disheartened.

In the histoty of the old Imperial Legislative Council, instances
were many when the Government failed to respond to even reasonable
pleas of the Indian legislators, of which two deserve special mention.
On both the occasions, though they had lost their case in terms of
votes, the nation’s verdict was that the moral victory was theirs. Their
speeches are ranembered even to-day and any anthology of Indian
eloquence would be incomplee without them. They remain perina-
nently fresh in the memories of the nation as not only proofs of Indian
eloguence but also as symbols of India’s dignified protests against the
misdeeds of the British Rulers.

The first was the speech made by Gopal Krishna Gokhale about
whom no less 8 man than the then vicerory, Lord Minto said “there
would hardly be a match to him even in British Parliament”. The
uteerance made by that eminent patriot in 1912 on the Elememory
Education Bill introduced by him, which the British Government was
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not prepared to accept, was indeed memorable. An inspiring extract
from that gpeech is quoted below:—

“"This Bili thrown out to-day will come back again and agsin
till on the stepping stones of its dead selves, a meaaure will
ultimately rise which will spread the light of koowledge through-
out the land. It may be that this anticipation will not come true,
It may be that our efforts may not conduce even indirectly to the
promotion of the great cause which we all have at heart and that
may turn out after all to be nothing better than mere ploughing
the sands of the sea-shore. But my Lord, whatever fate awaita our
labour, one thing is clear. We shall be entitled to feel that we have
done our duty and where the call of duty is clear it is better even
to labour and fail than not to labour at all"

The wonderful command of language, the prophetic insight, the
dignified emotional appeal and the brilliant presentation of the great
Statesman are t0o obvious to require elucidation.

Seven years later, on the 7th of February 1919, it was the urn of
his eminent disciple, Rt. Hon. V. S. Srinivasa Sastry © register the
protest of the nation against another high handed action on the part
of the British Rulers in bringing the obnoxious Rowlatt Bill, which
was intended to give a new lease of life to all the repressive measures
€oacted during the first World War to curtail the rights of the Indian
citizens.

The great orator observed:

“1f our protests fall flat, if the Bill goes through, I don't believe
there is any one here who would be doing his duty if he did not
Join the agitation. That is not a threat, I take leave to think.
Anyhow, I am the best judge of my mind and I do not indulge in
threats. I have yet borme no part in this agitation but if every-

thing goes wrong, if we are face to face with this legislation, how
it is possible for me with the views I hold, to abstain from agita-

tion, I for ones cannot say.”

Such a spirited utterance, coming as it did from a leader like Shri
Shastii who was noted for his moderation, had an immediate impact
on the nation. It is no surprise that after hearing another speech of this
celebrated orator in the same House, the late Edwin Montague, the
ten Secretary of State wrote in his ‘An Indian Diary” “I think the
really good speech of the day was from Sastry—well delivercd, well-
phrased and very impressive.”

Though the historic impeachment of Warren Hastings in the
British House of Commons ultimately ended in the exoneration of
that Govermor-General, yet the speeches made in that connection by
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Edmund Burke and Sheridan have becowe classics. No eye in the
gathering was left diy as they heard the two orators. Same lzdies evea
Gainted as the misdeeds perpetrated by Warren Haslings were enume-
‘rated. A fabulaas-amount of fifty guineas was offered for a sngle
seat in the Chamber %0 have the privilege of hearing them. Even the
accused Govenor-General in his hean of hearts for a while consider-
ed himgelf as the most culpable man on earth. It is, dierefore, no
surprise that extracts from these speeches form parts of the text-books
in schools and colleges in India; they richly desetve this honour. A
passage from the speech of Sheridan which was described by Macau-
lay as the greatest oration of the impeachment, is quoted below:—

“No, my lords. In the happy reverse of all this, I turn from
the disgusting caricature to the real image! Justice I have now
before me august and pure! The abstract idea of all that would
be Perfect in the spirits and the aspirings of men! ——where the
mind rises; where the heart expands; where the countenance is
ever placid and benign; where her favourite attitude is to stoop to
the unfortunate; to hear their cry and to help them; to rescue and
relieve. to succour and save; majestic, from its mercy; venerable,
from ie utility; uplifted, without pride; firm, without obdwracy;
beneficent in each preference; lovely, though in her frown:

On that justice I rely ——~ deliberate and sure, abstracted from
all party purpose and political speculation; not on words, but on
facts. You, my lords, will hear me, I conjure, by those rights which
it 18 your best privilege to preserve; by that fame which it ia your
best pleasure to inherit; by all those feelings which refer %o the
first term in the series of existence, the original compact of our
nature, our controlling rank in the creation”.

A memorable passage from the brilliant peroration of Edmund
Burke on the same occasion equally deserves mention:

“What is it that we want here to do, s great act of national
justice? Do we want a cause, my lords * You have the cause of
opprassed princes, of undone women of the firat rank, of desolate
provinces and of wasted kingdoms.

Do you want a criminal, my lords? When was there so much
inequity ever laid to the charge of anyone? No, my lords, you
must not lock to punish any other such delinquent from India.
Warren Haslings has not left substance enough In India to nourish
such another delinquent.

My lords, is it a prosecutor you want? You have before you
the Commons of Great Britain as prosecutors; and I believe, my
lords, that the sun in his beneficent progress round the world, does
not behold a more glorfous eight than that of men, separated from
a remote people by the material bonds and barziers of nature,
united by the bond of a social and moral c¢otUmunity; all the
Commons of England resenting, aa their own, the indigniti¢s and
crueltiea that are offered to all the people of India.”
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Eloguence as a source of Inspiraton to the Nation

The speeches made on the floor of the Legislature are heard not
only by the House and a few visitors present in the galleries at the
time, but they ako reach a wider audience through the press, radio
and other agencies. The brilliant oratory of Churchill in the House
of Commons during the Second World War helped a lot in preserving
the morale of the British nation when the whole picture was very
gloomy. Though somebody might have remarked cyuically that
Churchill was winning debate after debate but losing battle after batile,
the faith of the nation in his leadership remained intact because of his
eloquence.

In our counkry, studens of political history are aware of the dis-
couraging circumstances in which our Constituent Assembly met. In
such a situation the speech made by Shri Jawaharlal Nehru introduc-
ing the Objectives Resolution, which was universally hailed as one of
the greatest speeches in his polikical carrier, had a tonic effect not
only on the House but alko on the whole nation. ‘The brilliant con-
cluding sentence of that oration is reproduced below:—

“I would beg of this House o consider this Resolution in tlds
mighty prospect of our past, of the turmoil of the present and of
the great and unborn future that awaite us”

Hallmorks of Parliamentary Eloquence

Having examined the impact of parliamentary eloquence, we may
proceced to examine the charactecistics of the same. Parliamentary
eloquence has special features of its own which distinguish it from the
eloquence required in a court and that needed in a public meeting,
Porensic eloquence is essentially an appeal to the head. Logic is its
life blood. Eloquence in a public meeting is based on a call to the
beart. It is rooted in emotion A successfr] parliamentary orator has
to combine the emotional appeal of a leader with the skill of a lawyer
and the capacity for exposition of a lecturer.

When compared with an orator speaking at a public meeting, a
parliamentarian has both advantages as well as restrictions. The most
valuable advantage is the immunity from lega! consequences for any-
thing he may speak in the Houss. This facility emables him to cail a
épade a spade without any fear or hesitation The rationale of it waa
put in clear terms by the Supreme Coust in the course of their judg-
ment in Tef Kiran Jain and others: vs. N. Sanjiva Redqy and others.
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"The Article [Article 105(2)] means what it says in language
which could not be plainer. The Article confers immunity, inter
«¥a in respect of anything said...... in Patliament. The word
anything is of the widest import and is equivalent to evarything.
The only limitation arises from the words in Parliamment which
means during the sitting of Parliament and in the course of the
business of Parliament We are concerned only with speeches in
Lok Sabha. Once it was proved that Parliament was sitting and
ils business was being transacted, anything said during the course
ot that business was immune from proceedings in any Court. This
unmunity is not only complete but is as it should be. It is of the
essence of parlamentary system of Government that people's
representatives should be free to express themselves without fear
o! legal consequences, What they say is only subiect to the dis-
<ipline of the rules of Parliament, the good sense of the Members
and the control of proccedings by the Spesker, The Courts have
no say in the matter and should really have none,/n

But within the House the restrictions on a parliamentary orator
are many. He has to speak within the putvisw of his party’s policy.
Bven if he catches the eye of the Chair, there will always be time-
limit within which he has to put forth his case. Special consideration
may, of course, be shown at times to Members with regard to time-
Hmit. In 1936 the late Shri Satyamurthy made a speech for six hours

read over three nonofficial days introducing a non-official Bill for
:ge repeal and amendment of certain laws. Shri T. Prakasam, when
be wes Revenue Minister of Madras, spoke for two days when he
moved in 1939 for taking into coasideration the report of the Select
Committee appointed by ths Legislature on the Madras Estates Land
Bill, and his speech eovers seventy4wo pages in printed proeedings.
But such exceptional cases are naturally few and far between.

Another characteristic of parliamentary eloquence is the strict in-
sistence on relevancy. Only on two occasions a Member is pennitted
to deal with any issue of public interest, of which one is the general
discussion on budget and the second is the decussion on the motion
of thanks on the address of the Head of the State,

Last but not the least is the point whether great parliamentary
orators are born or made. No definite answer to the point is possible.
In 1781 when William Pitt made a brilliant maiden speech in the
House of Commons, Edmund Burks was so much impressed with i
that he exclaimed in admiration, "it is oot a chip of the old block,
but the old block itself” because Pitt's father Lord Chatham was also

11971) 18 C. J. 492
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a great orator. But Sheridan was not so lucky with regard ® his
maiden speech. It so completely failed that his friends dissuaded him
from trying a second time. But his scif-confidence was s0 immense
that be said: ‘For by heaven it is in me and it shall come ow’. He
subsequently rose to be an eminent orator. Though Disracli's maiden
speech was equally unsuccessful, he said with the same self-confidence
that the time would come when they would hear him. He kept up his
prophecy. Sir Austen Chamberlain advised a new Member eager to
make his maiden speech “Wait. Don’t be in a hurry. Sit in the
House and absorb the atmosphere, see the kind of thing that can be
said and must not be said. And study procedure.”

There is at jeast one instance of a parliamentarian in India which
proves the truth of the saying “practice makes a man perfect”. Find-
ing his oratorical gifts unequal to the intensity of his desire ©0 make
his influence felt in the House, the eager parliamentarian used o pro-
ceed all the way o the ruins of Tughlakabad and start making
speaches there. Sometimes he used to take along with him his wife
and one or two colleagues, whom he would encourage ®© interrupt him
and put questions so that he could train himself up for all eventusli-
ties. This produced the desired effect and he emerged as a reasonably
good speaker and was heard with increasing attention.

Viscount Bryce rightly says “Democracy assumes not merely in-
telligence but an intelligence elevated by honour, purified by sympathy
and stimulated by a sense of duty o the community.” To these we
may add a fourth requisite i.e., “fortified by eloquence” because with-
out it a legislator i always at a disadvantage, whatever may be the
wealth of his knowledge and however sparkling his intelligence may
be.



THE IMPUEMENTATION OF GOVERNMENT ASSURANCES
IN UTTAR PRADESH

Dr. S. M. Sayeed.

Lecture in Political Sclence, Lucknow University

The device of ParSamentary Questions is the most effective means
to lkeep the administration under the continval serveillance of the
fegislature. In a parliamentary demociacy, the legiskators have the
privilege of putting Questions o the Government on the floor of the
House and the Ministers are expected to give regssonable replies to
these questions except, of course, in cases where the Governinent
deems it necessary to withkold information. the disclosure of which
might endanger public interest or mational security.

Questions put to Ministers cover the whole ares of administiation
and turn a searchlight upon the multifarious activities of tie Govesn-
ment. The main object of Questions is to obtain infoimation on
specific subjects; to draw the attenkon of the Governmeat towards
public grievances; to reveal official shoit-comings, to suggest refonns
in administration; to criticise policies of the Government and to press
for action within the reach of the Govermment etc.

The effectiveness of Parliamentary Questions largely depends upon
the attitude of the Government It is obvious that in all the cases, a
Minister, while replying to a Question in the House, cannot fulfil the
demands of the Questioners forthwith. The Questioner too does not
expect that the matter zaised by him would be decided at once. Of
cowrse, be expects a reasonable response from the Governmeat and an
assurance for doing what ought to be done. Thus, it is a common
practice for the Ministers to say in the House: “I shall look into the
matter’”; “the matter is under consideration™; “I shall see what can be
done about it”; *'I shall inform the honourable member* etc. Tho
Questioner after getting such an assurance from the Minister, feels
satisfied that he could engage the attention of the govermment to a
certain matter and that his demand would be considered in the near
future.

Though the device of Parliamentary Questions keeps the Govern-
ment alert and the administrative officials on their guard, it cannot
produce concrete results, unless there is some method to ensure that
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tho Government really takes approptiate action in the matters raised
by the Membeis and implements it assurances given on the fioor of
the House. There is the possibility that a Minister, after giving an
assurance, may forget what he had said in the House. On the other
hand, it is very difficult for the Members to maintain a record of the
Questions and scrutinise how far the assurances have been implemented
by the Government. Thus, what is more important for the House is
to keep an eye on the ithplementation of assurances given by ihe Gov-
emment on the floor of the legislature. In this context, the Speaker of
the Lok Sabha had once observed: “. ..... Government i.e. Ministers,
give assurances, promises, undeirtakings etc., from time to time during
the course of debates or other proceedings on the floor of the House in
lesponse to the suggestions, criticism or questions of members. But
these by themselves are not and cannot be sufficient unless these assur-
ances, promises etc., are fulfiled by the Government.™

In order to ensure that the device of Parliamentary Questions may
not lose its effectiveness and the control of the legislature over the
administration may be strengthened, the Indian Parliament has devised
a parliamentary machinety lnown as the Cammittee on Goverament
Assurances, which was rightly been claimed to be an “innovation of
the Indian Parliament.”?

The Commitiee on Government Assurances

The Committee on Government Assurances was constituted for
the first time on December 1, 1953, on the initiative of Shii G. V.
Mavalankar, the then Speaker of the Lok Sabha,® with a view to
scrutinizing the assurances, promises, undertakings etc., given by the
Ministers and to report to the House how far and within what time
they were implemented by the Goverment.

Among the State Legislatures. the Uttar Pradesh Assembly was
the first to have oonstituted such a Committee in October, 195S.
When the question of the forination of the said Committee came up
before the U.P. Assembly, the Rules of the House were under revision
by a Rules Revising Committee. In view of the urgency of the

he Rules Revising C . i Iutian in A

1Ist Repart of the Committee on Government Assurances (Ist Lok Sabha),
Speakéra, Address, §-4-1058.
SMorris Jones: Parliament in India, p. 314.

315t Repart of the Committee on Government Anmeﬂ, UP, (st
Assemty), p. 1. !
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1955, empowering the Speaker of the Assembly o appoint a Com-
mittee on Government Assurances on the pattern of the Indian Par-
liament. In pursuance of this resolution, the Speaker of the U. P.
Assembly appointed a Committee on Government Assurances on

October 21, 1955.*

The revised Rules were adopted by the Assembly on December
12, 1958. They recognised the Committee on Government Assuran-
ces as one of the regular Committees of the House and made specific
provisions for the organization and working of the Committee. The
Rules of the Assembly were again revised in 1966, but they did not
make any change in the structure and powers of this Committee.

Composition of the Committee

According to the present Rules of the U.P. Assembly, the Com-
mittee on Government Assurances consists of 15 members nominated
by the Speaker from amongst the Members of the House.®  While
making appointments on the Committee, the Speaker tries to give
representation to almost all the political parties in proportion to their
numerical strength in the Assembly. The appointment of Ministers
on the Committee has been forbidden by the Rules.®* This -enables
the members of the Committee to discuss matters without fear or
favour and keeps the Conunittec free from direct pressurc of the
Government.

The tenn of the Committee is one financial year.” But a
member may be re-appointed on the Committee for as many tenns as
the Speaker deems fit Ibp order to equip the Committee with ex-
perienced hands, the Speaker re-nominates a considerable number of
members on the Committee every year.

The Chairman of the Committee is appointed by the Speaker from
amongst the members of the Committee. Usually, he is drawn from

the members of the Opposition parties in the Assembly.

I‘Ist Report of the Committee on Government Assurances, (lat Assembly),
p 1l

tRule 233,

ofbid

7Rule 200 (1).
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Functions of the Committee

The functions of the Committee are “to scrutinize the assurances,
promise:s, undertakings etc., given by the Ministers from time to time,
on the floor of the House and to report on (a) the extent to which
such assurances, promises, undertakings have been implemented and
(b) where implemented, whether such implementation has taken
place within the minimum time necessary for the purpose.”® The
functions assigned to the Committee show that the Commitiee, by
keeping a vigilant eye on the implementation of the assurances, may
help a lot in establishing an effective control of the legislature over
the activities of the Goverament.

Procedure of the Comnittee

The first stage of the Committee’s work is the culling out of assu-
rances given by Ministers on the floor of the House, from the proceed-
ings of the Assembly. The Committee on Govesmment Assurances of
the U. P. Assembly, at its meetng held on December 15, 1955, had
approved a list of the form of assurances which are thirty-four in num-
her.® TheProceedings Department of the U.P. Assembly goes through
the proceedings of the Assembly and culls out the assurances on the
basis of the recognised forms of assurances. The assurances, thus
culled out, are sent to the concerned Departments with the request that
the Committee be informed within three months obout the acticn taken
in regard to the implementation of the assurances.

When a considerable number of replics have been received from
the Departments conceroed, the Committee meets to examine the re-
plies and decides whether the action taken by the Government does
actually constitute implementation of the assurances or some furthes
action is stll required for their implementation. If the Comvmittee
finds that the information furnisted or action taken by the Depertivent
does not conform © the spirit or object of an assurance, it may refer
it back to the Department concerned for further action.

If. in the opinion of the Commitiee, any asurance has not been
fulfilled within a reasonable Hitte, or any Department has failed to
give satisfactory replies, the Committee invites the Secretary of the
Departraent concerned to explain the pasition and give reasons for the
delayin the matter.

eRule 239

¢1st Repoet of the Committee on Govertonent Assurances, U.P. (1st
Assembly), p. 118,
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The Committes, after examining the replics of the Govemment,

a statement containing details of the assurances implemented

and not implemented by the Government. This statement, called the

‘Report of the Committee', is submitted to the House by the Chairman

ot any other member of the Committee authorised for the puzpose.

The un-implemented assurances are further pursued by the Com-
mittee till their implemeantation.

The Commitee is empowered to call for papers, persons and re-
cords and also to undestake study tours in order to collect first-hand
information regarding any matter under comsideration. The Com-
mittee on Government Assurances has frequently used these powers
and has been summoning the Secretaries and other officials of the ad-
ministrative departments for explaining the matters under considera-
tion before the Committee. The right to make on-the-spot enquiries
enahles the Committee to watch the execution of the policies of the
Government and the actual performance of the various departments

of administration.

Achievements of the Committee

The Committee on Government Assurances has submited 31 gene-
ral Reports dealing with the assurances given in the Assembly from
October 21, 1955 to September, 1964. According to these Reports,
4,488 out of a total of 4,644 assurances had been implemented by the
Govemnment till the submission of the 3ist Report of the Committee.
A study of these Reports shows that a large number of assurances
were implemented mainly as a result of constant pursuing by the
Committees. Though in certain cases the implementation of assu-
rances was inordinately delayed, the Committee did not lose heart and
s incessant efforts continued till the satisfactory implementation of

the assurances.

Besides getting a large number of assurances implemented, the
Committes bas brought to light certain revealing cases of adminis-
trative defsults and unimaginable slaclness on the part of the officials.
A few impormant cases are cited below which undoubtedly speak for
the utility and effectiveness of the Committee.

On February 16, 1960, replying to a question relating to a petition
of the residents of village Sirsa in District Faizabad, for the construc-
tion of a drainage, the then Irrigation Minister gave an assurance to
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the House that “the matter is being considered and if the scheme is
found worth implementing, the Gram-Panchayat would be advised to
get the work completed through SAramdan.'?

On December 1, 1960, the Irrigaion Department informed the
Committee that “the District Planning Officer, Faizabad, has been
ordered for getting the work done.'!*

On May 15, 1961, the Department requested the Committee that
the assurance should be considered as implemented, as the District
Planning Officer, Faizabad had been ordered to get the drain cons-
tructed through Shramdan. ‘The Conunittee declared the assurance
as implemented, as, apparently, there was no reason to doubt the com-
pletion of work, after the orders had been issued to the District
Planning Officer. About one and a half years after the presentation
of the said Report of the Committee, the Pradhan of Village Sirsa in-
forined the Committee that no such drain had been constructed in the
village and that the information fumnished to the Committee by the
Department was baseless. The Committee asked the Irrigation De-
partment to clarify the position, but they did not reply at all. Ulti-
mately, the Committee inspected the site in village Sirsa and # sur-
prisingly found that there was nothine like a drain except that soms
soil was taken out for a few yards. Nobody could imagine the possi-
bility of such an “administrative cheating” which was brought to light
by the efforts of the Committee. The Committee strongly recommend-
ed that suitable action should be saken against the officials responsi-
ble for this case.

In other case. the Committee after visiting a particular place,
discovered certain facts of slackness on the part of the administrative
officials and showed how wrong and contradictory information is be-
ing supplied o the Government by its subordinates and to the House
by the Government.

Replying to a question relating to the grant of compensation to
the families affected by the Nanak Sagar Scheme. the then Irtigation
Minister assured the House on September 6. 1960 that 238 out of
793 families affected by the Schente had been granted compensation
and the remaining cases were under the consideration of the Gov-
emment

109th Repon an Ammblya, page 102,
1rdid.
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The Committee received several interim replies from the Depart-
ment duting September 1960 to October, 1963, but it was not satis-
fied with the action taken by the Government in the matter. The
Committee, herefore, visited Nanak Sagar on Januaty 17, 1964 and
after thorough investigations, arrived at the conclusion that the infor-
mation given to the House by the Irrigation Minister was not com-
Plete and correct.

The Committee strongly recommended for early finalisation of the
cases of compensation. [t also stressed upon the need for strict con-
trol of the Government over the administrative machinery. The
Committee suggested that the officials responsible for giving incom-
plete and misleading information to the Government should be punish-
ed'lz

In another case, the Committee acted as a mediator between the
Administrative Departments, and its timely intervention saved a large
number of farmers from victimization.

In regard to the grant of compensation to the Tharoo families of
village Sisayya, whose property was acquired by the Government un-
der the Sarada Sagar Bandh Scheme, the Minister for Imigation in-
formed the House on December 4, 1962 that some land had already
been given to certain Tharoo families. affected by the above Scheme.
For the remaining families, the Minister assured the House that “Cor-
respondence is being done with the Forest Departinent for obtaining
some land which would be distributed among the Tharoos who have
preferred to get land near the forest.” After about two years, on
September 17, 1964, that “the Forest Department has been moved for
the acquisition of land and it would be given to the faimers after it
is obtained from the Department.” Meanwhile, a dispute arosc over
the propriety of the land between the Forest and the Revenue De-
partinents. The Assurances Committee met at Khatima and summon-
ed a meeting of the local officers of boh the Depaidments on 23rd
and 24th November, 1964, but they could not reach an agreement.
Then the Committee called a meeting of high officials of both the
Departments at Lucknow, who reached an agreement to resolve the
dispute by a joint survey of the land. At long last, due to the untir-
ing efforts of the Committee, the deadlock came to an end and the

12Special Report of the Committee on Government Assurances on the
Nansk Sazar Scheme,
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eroposed land was granted to the Tharoo cultivators.’* This was an
exemplary work of the Committee which protected the interests of the
Tharoo farmers from victimization, owing to the mutual conflict of

the two Departments.

By another special report, the Committee drew the attention of
the House and of the Government towards the loss which was sustain-
ed by the Government owing to the negligence of the administrative
officials. In 1958 some flood shelters were constructed at Kharagpur -
Bazey and Adampur, District Moradabad, at a cost of Rs. 19,992 but
they were badly damaged in the summer of 1958 due to a strong
dust-strom. The tin sheets with which the shelters were covered were
neither repaired nor removed from open air and were damaged due
to rains. On September 18, 1962, Shri Sharafat Hussain Rizvi tabled

a question about it and the Minister for Irrigation replied: “Enquiries
are being made in the matter."**

On November 20, 1962 the Irrigation Departunent informed the
Committee that “necessary information was called for from the Chief
Engineer, Irtigation, U.P., and it would be furnished as and when it is
received.” The same reply was repeated by the Department on March
4, April 27, July 7, August 13 and October 9, 1963.' On Febru-
ary 12, 1964, the Committee was informed that some more informa-
tion was being collected from the District Magistrate, Moradabad,
which was awaited,!®

In view of this inordinate delay, the Assurances Committee de-
cided to undertake a study tour and it met at Moradabad on 12th,
13th and 14th Januaty, 1964, examined the authorities, and also
visited the particular villages.

After making detailed investigations, the Committee arrived at the
conclusion that the shelters were not properly constructed by the Irri-
gation Department, It was also observed by the Committee that there
was some difterence in the statements of the various officials about the
time at which the shelters were completed The Commitiee was of
the view that the shelters were not completed at the time of the dust-
storm. It expressed surprise over the slackness of the administration

1sgpecial Report of the Committee, 1965
1418th Report of the Committee (111 Asembly), p. 110,

158pecial Report of the Committee
181did.
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on seeing that the tin sheets were lying in the open air since they were
blown away and had not been removed to any safe place even after
the expiry of about seven years’ time.

The above-mentioned cases aze enough to pzove that the Com-
mittee, by way of scrutinizing the asurances, has considerably helped
the Legislature in keeping strict cOntrol over the administration. It
is true that in a good number of cases, despite the Committee's persis-
tent efforss, the assurances were not implemented by the Government
for yeats. But this does not reduce the importance of the Cominitice;
instead it warrants the need for such a committee in so far as it may
keep a vigilant eye on the fulfilment of the promises and assurances
given by the Ministers on the floor of the House. The importance and
necessity of the Committee can veiy well be realized in view of the in-
ordinate delay in the implementation as well as the non-implementation
of assurances by the Government. The non-implementation of a large
number of assurances for years, even after continuous pursuing by the
Committee, raises an important question: what would be the fate of
assurances, if there is nobody to pursue the Government about its
assurances? This is enough to justify the need for the Committee on
Government Assurances.

The greatest contribution of the Assurances Committee is that it
keeps the assurances alive and pursues them till a8 final decision is
taken by the Government. Itis obvious that the Committee, being an
advisory body of the House, cannot force the Government to imple-
ment an assurance within a particular time. However, the existence
of the Committee has ensured that the Government cannot escape the
implementation of its assurances easily.

It is often complained that bureaucracy is thriving in the garb of
democracy, because the Ministers, being amateurs in administration,
are bound to be guided by the civil servants. The power of the Com-
mittce to examine the administrative officials has helped in curbing
the influence of bureaucracy in the administration. The power of sum-
moning the officials is such an effective right of the Committee that
none in the administrative hierarchy can escape the investigations of
the Commitiec. Thus. the Committee on Government Assurances of
the U.P. Assembly has strengthened the responsibility of the Execu-
tive to the Legislature and has proved to be a useful agency of the
Legislature to control the Government and the administration of the
‘State.



IMPACT OF FINANCIAL COMMITTEES’ RECOMMENDATIONS
ON ADMINISTRATION

{4 new series of articles highlighting the impact of recommenda-
tions of the Financial Conwmittees of Parliament on the Administra-
tion was started with the April 1970 issee of the Journal.

Continuing the series, we are publishing in this issue an article
based on the Reports of the Public Accounts Committee (Fourth Lok
Sabha) on ‘Border Roads Organisation'—Editor]

BORDER ROADS ORGANISATION
(Ministry of Transport and Shipping)

Non.utilisation of Construction Plarys and Machinery

On May 31, 1966, the Border Roads Organisation had 596 earth
moving machines, 958 construction planss, 903 drilling equipment and
265 other tools and plants. The book value of 2,722 machines total-
led Rs. 14.18 crores.

1,412 of the 2,722 machines had been acquired a year or more
ago; the remaining 1,310 machines had been received during the year
ended May 1966. A review of the utilisation of the 1,412 machines
which were on hand throughout during the year June 1955—May
1966, disclosed that 375 machines (26 per cent) were not shown to
have been utilised at all during the year. Of these, 289 machines had
not been utilised ever since their purchaselreceipt from workshops
after overhaul. The remaining 86 machines were not shown to have
been utilised throughout the year, although they bad been used for
some period during the preceding year(s).

According tothe data furnished by the Ministry of Transport and
Shipping 1o the Public Accouns Committee (1967.68), 103774 per
cent) of the machines valued at Rs. 4.50 crores in the books, were

65
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utilised to some extent during the year. A large majority of these were,
however, shown to have beea used for only a very short period as shown
below:

Numbet of haurs Wilised Number of Machioes
during the year
Barth moving Others Total
and ?;um-

Upto 100 31 16 47
101-250 62 38 100
251-500 96 44 140
$01+1000 160 64 224
1001-1500 ‘ 137 41 178
1§01-2000 . L] 19 88
2008-2500 i 2$ 12 37
Over 2500 . 16 2 18
596 ] 236 832

No bour meten . . 39 92 131
Ioformston not 2vsitetle . . 47 27 74
682 355 1037

In their Eighteenth Report, the Public Accounts Committee (1967-
68) obgerved that the swatistics of utilisation of plants and machinery
clearly established that the machines had been acquired by Govemn-
ment departments without critically examining whether it was essen-
tial to purchase them and whether these would be put to optimum use.
The Committee were informed that Govemment had constituted a
high powered Committee consisting of the Secretary, Ministry of Defe-
nce, the Chief of Anny Staff and the Director-General, Border Roads
to go into the matter. The Committee expressed the hope that this high-
poweared Committce would review critically the existing inventory of
machinery available with the Border Roads Organisation and lay
down guidelines to ensure optimum utilisation of the existing machinery
and to avoid purchases of excess machinery in future.!

1P_A,C., 18th Report (1987.88), paras 1,48 to 1.66,
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State of Repairs to Machinery and Vehicles

The Border Roads Development Board had informed the Public
Accounts Committee in February, 1968 that completion of over-
hauls was delayed due to absence of a few spare parts which were not
available from indigenous sources. The high percentage of the machin-
es, etc.. awaiting repairs was also attributed inter alia 1o the folowing
factors: -

(i) Some of the machines and vehicles were beyond economi-
cal repairs but were still to be stripped and examined; and

(ii) workshop equipment required for undertaking repairs was
received during 1962-63 and overhauls of the machinery
and vehicles could be taken up only from 1963-64.*

Atthe instance of the Public Accounts Committee (1968-69),
Government furnished the following® statements indicating details of
machinery and equipment awaiting or under repairs:

(1) Statemeat Showviag Holdlag of BJuipment ead Thoes Awalting Repelre.

Tocal Number under or awaiting repaira} Pencentale
number of vehicles
of Under Awaiting Total awaiting
machines/ repairsin  evacuation repaira
vehicles workshops  fromwork
sites
Esrthmoving and
Constriction machines 1,999 256 204 460 23
Other machines 3,387 3o 145 475 4
Vebicles . . 5:591 630 377 1,007 18

(3) Statement Showing Periods for which Equipment had beea Awaniting Repelirs.

Number under repeirs in workshops for

Over 3 Over 2 Over 1 Less than Total
yeara years year one year
Earthmoving and
construction machines 18 13 47 178 255
Other machines 16 20 6o 228 330
Vehicles 3 13 13 107 497 630
ToTaL . ‘ 47 46 223 900 1216

2P.A.C, 42nd Repott (1968.89), pars 2.4.
3bid,, para 2.6
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(2) Statement Showiag Repair Paniricn Mecinery-wise

Total Number awaltiog repeirv in workshope  Total Percen-
for tage

No, with

the g of
organisa- mechioes
tiod over Over2a Overr lessthas at under

years  y<urs yest Iycer wOrk dites repars

Trectose . 608 16 3 19 90 8t 209 30
MotorGruders 0 - - 2 6 i 19 38
Compeessor . 770 9 6 84 15¢ 69 288 37
Trueks 15 cwi/1
ton . 1.244 6 4 37 156 84 287 23
Tigoers/Dump
f . 638 1 s 47 105 67 225 35

—

In the light of the facts placed before them, the Public Accounts
Committee observed that the organisation had failed to tackle the pro-
blem of repairs in a business like manner. The Committee pointed
out that 23 per cent of the earthmoving and construction machines
and 14 per cent of other machines had been under repairs against the
Department’s notmal allowance of 10 per cent.

In this connection the Commiteee suggested the following steps
for putting the machinery back into use:

(i) the performance of the workshops should be gesred up to
cope efficiently with the backlog of repair work;

(ii) the Border Roads Organisation should also enlist the as-
sistance of Army Base Workshops in carrying out the
repaits;

(iii) mobile workshop units in existence should be reinforced
by temporatily seconding men from the Base Workshops
to attend to repaits to machines at site which cannot be
easily moved to the Base Workshops;

(iv) Government should also examine whether local formations
had made adequate use of the powers delegated to them
for getting the repair work done where this was a more
advantegeous and expeditious aliernative.*

4Ibitl, paras 2.11 to 2.19 and 217
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Indicating the steps being taken or proposed to be taken, the Mi-
nistry stated that every effort had been made to make full use of the
facilities in the Base Workshops. In order (o reduce the afreafs in
overhaul, certain items of equpiment were given to the Anny Base
Workshops for repairs.”"In March 1968, Commanders of the two Base
Workshops were delegated enhanced financial powers for local purchase
of spare parts. It was expected, the Ministry added, that this would en-
able them to buy locally the vital spares, which might not be available
in stock. On the recommendation of the Shankar-Kumaramangalam
Committee, the Director-General, Border Roads, Chief Engineers and
Commanders of the Base Worlshops were ako given powers to have
repairs of equipment and vehicles executed through contract with
trade.

The Committee were also inforined that additional staif for the
Base Workshops had been sanctioned. Arrangements were also being
made for improving the position of spares. The feasibility of getting
more equipment and vehicles overhauled by Anny Base Workshops and
by private or State Workshops was also being examined.

The Ministry added that the suggestions made by the Committee for
putting the machinery back into use were thus being implemented.

As regards the Committee’s suggestion for reinforcing the mobile
workshops units by s¢conding men from Base Worshops, the Minis-
try stated that the concept of having repairs done in the forward area,
avoid unnecessary back loading of heavy equipment, was tl:ought of
in initial stages of the Organisation, i.e., dufing 1960-64, but the
scheme could not be implemented due to various practical difficulties.

The question of utilisation of machinery was again examined by
the Public Accounts Committec (1969-70) in their Eighty-sixth Report.
The Committee observed that the state of affairs in the two Base
Worshops was far from a happy one. In this conanection they drew
attention to the observation of a Committee of Officers set up o review
the two workshops of the Border R oads Organisation, who had point-
ed out that there was “alarge backlog” of Class 'C’ vehicles and equip-
ment awaiting repaifs, representing "over threc times the total annual
capacity of the workshops”. The Public Accounts Committee, agreeing
with the view that a backlog of this magnitude could not be cleared by
following routine means, desired the Border Roads Organisation to
give urgent and serious consideration to the question how this backlog
should be cleared. The Committee expressed the view that apart from

-
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stepping up the output of the workshops, sustained measures would
bave to be taken to have as much of the repairjoverhaul work off-
loaded to Amy Workshops and trade as possible. They also expressed
the hope that final action on the Report of the Cammittee of Oicers
would be taken expeditiously.®

Accumulation of Invemories

In their Eighteenth Report, the P.A.C. (1967-68), while dealing
with non-utilisation of plants and machinery, bad referred to the need
for a critical review of the existing inventory of machinery available
with the Border Roads Organisation. In that context, the Committee
bad felt that Government should arrange for a thorough expert investi-
gation of the problems of inventory control and materials management
in the Defence Scrvices with a view to effect ecogomy.*

The Public Accounts Committee wese infonmed by the Ministcy in
reply that the question of entrusting a works study of the output/effi-
ciency of units, plant and machinery deployed in the Bordec Roads
Organisation to a special agency, had been under the active considera-
tion of the Government for some time past. The Director-General,
Border Roads had proposed that this study should be entrusted to the
National Productivity Council. The Council initially showed interest
in the project. However, after further examination, they felt that keep-
ing in view their resources and other commitments, they would not be
in a position to undertake a work of such magnitude. It was, therefore,
decided to entrust the works study to the Director of Scientific Evalua-
tion of the Ministry of Defence.

The Committee expressed the hope that the Director of Scientific
Evaluation would not only suggest in his study ways and means of
securing optimum use of machinery and equipment but also suggest
measures to eliminate avoidable purchases of excess machinery and
equipment in future.’

In view of the heavy inventories with the Border Roads Organisa-
tion the Committee further suggested that fresh purchases of machinery
and equipment for road construction should be made only after it had
been verified that it was not possible to meet the demand from the

"P.AC., 86th Report (1969-70), pages 17 to 21 and 85.
?P.A.C., 18th Report (1967-68), paras 1.68 and 1.87.
TP.A.C,, 44th Report (1968-69), paras 19 and 1.15,
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existing stock of surplus or undes-utilised machinery with the Border
Roads Organisation. The Committee also recommended shat in respect
of machinery and equipment which were neither in use nor likely to be
gainfully employed in future in the Border Roads Organisation, Gov-
crumen) should consider whether these oould be transfesred, in  the
overall interests of economy, to the Union or State agencies engaged in
road construction or to Government projects, public undertakings etc,
requiring them.’

The Ministiy informed the Public Accounts Conmiittee that  all
proposals for fresh purchases of machinery/equipment and vehicles
were always accompanied by detailed staements of case justifying the
necessity for the procurement. According to the Ministry, these were
subjected to very detailed and critical scrutiny by the Border Roads
Development Board and also by the Ministry of Finance before approval
thereto was accorded. The Ministry stated that while considering the
necessity for the fresh purchase, the number already available with the
organisation was always taken into account. The Ministry further
infarmed the Public Accounts Committee that as suggested by the
latter, the equipments which were not in use or which could Dot be
gainfully employed in future would be offered to Union and State
agencies and Govermnent undertakings before they were dedared to
the Director General, Supplies and Disposals for disposal.’

Procurement of Spares for RepairsiOverhoul

The Public Accounts Committee drew atiention to the fact that 263
indents for spares valued at Rs. 1,603 lakhs were pending with various
authorities like the Director-General, Supplies and Disposals, Director
Genera), Oidnance Factories, etc., in some cases for periods ranging
from 1 o 3 years and stressed the need for adequate follow-up action.
The Conmittee observed: “The fact that substantial indems are
pending over a long period of time raises the question whether the
Border Roads Organisation have taken adequate follow-up action on
the indents and maintained close liaison with the supply organisations
concerned”. The P.A.C. urged the Government to have the matter
looked into closely “so that delays at various stages are eliminated."™

8P.A.C, 44th Report (1968-69), para 1.14,
¥"Action Taken' Statement furnished by the Ministry. (Not printed).
10p.AC., 42nd Report (1968-69), para 2.25.
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Taking note of the fact that repairs to the machinery with the
Border Roads Organisation had been impeded by lack of spares, the
Public Accounts Committee s@rssed the need for evolving guidelines
for advance proviioning of spares necded for repairs. Pointing out
that the various items of machinery and equipment with the Border
Roads Organisation had been in use for a sufficiently long period, the
Committee observed that the Organisation should now be in a position
to determine, in the light of experience, what spares were required for
the machines. On the basis of these guidelines and a realistic assess-
ment of requircment, rate contracts could be executed with indigenous
suppliers to climinate the delay involved in the normal procedure of
procurcment? R

The Ministry stated in reply that the existing system of provisioning
of spares was based on ‘Stocking Guides' prepared for this purpose. The
provisioning of spares far 2 years’ maintenance and one overhaul was
detennined by Initial Stocking Guide, which was reviewed in the light
of actual experience and consumption of spares. The indent for spares
required for the maintenance of equipment for the next two years was
also based on the Initial Stocking Guide, which, as mentioned above,
was revised, if necessary, in the light of experience gained.

As regards the rate contracts and indents placed on the D.G.S.&D.,
it was explained to the Committee that orders upto Rs. 5 lakhs could
be placed for spares on this basis. The indent for spares of value ex-
ceeding Rs. 5 lakhs were dealt with by D.G.S. & D. separately and the
rates were generally negotiated in order to obtain discount on bulk
orders from the contractors.

In regard to pending indenss, the Ministcy informed the Committee
that the outstanding indents as on March 31. 1969 were 128 in num-
ber, valued at Rs. 973.61 lakhs, as against 147 nos. vulued ot
Rs. 1,086.46 lakhs as on March 31, 1968. The number of items which
were pending supply in part or in full, as on March 31, 1969, was
19483, and this has been brought down to 12815, as <a
September 30, 1969. The P.A.C. were further informed that with a
view to empediting deliveries against indentss already placed, Director
General, Border Roads and his officers had been having periodical
meetings and discussions with the Dircctor General, Supplics and
Disposals and his officers. Similarly, periodical discussions had ako
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taken place with officers of the Directorate General Ordnance Fac-
tories. The Ministry stated that there had lately been an improve.
ment in the supply of spares as a resukt of these discussions.

The Committee, however, after reviewing the position expressed the
view that there had not been any appreciable improvement. 128
indents for spares valued at Rs. 9.74 crores were still to be processed
8s on March 31, 1969. Of these, 94 indents were pending for periods
ranging from 1 to 3 years, the bulk of the indents being with the
Director General, Supplies and Disposak. Expressing dissatisfaction
over this position, the Committee desred that the supplying agencies
cancerned, particularly the D.G.S. & D,, should take concerted steps
to speed up pracurement. Also, in view of the inordinate delay in pro-
curement of spares, which had been occurring from year to year, the
Committee desired the Government to consider whether a change in
procedure for procurement was called for.!2

The Public Accounts Committee were aiso informed by the Ministry
that in the initial period when the Border Roads Organisation faced the
problem of spares, “the difficulties were sought to be met by cannibali-
sation. ... As a result, many other machines became idle for want of
different components which had been talen for purpose of cannibalisa-
tion. The problem assumed propottions until in 1965 order had to be
issued to stop cannibalisation. . .. .. * The Mmistry added that about
& dozen cases were referred every month to the Director General,
Border Roads, for cannibalisation.

The Public Accounts Committee while noting (vide their Forty-
Second Report) the assurance given by the Director General, Border
Roads that the practice of cannibalisation had been checked. felt
conceroed that the number of references for cannibalisation continued

- to be of the order of six per month. The Comnittee coasidered that
the practice of cannibalisation was fraught with danger and should be
firmly checked. They further stressed that the Director General should
‘exercise every care to see that permission for cannibalisation was given
only in very exceptional circumstances after making sure that a service-

able machine would not thereby be permanently impaired and rendered
inoperative.!?

12P.A.C, 86th Report (1969-70), pp. 25 o 27 and 86 and 87.
18P,AC., 42nd Report (1966-69), paras 2.29 and 2.30.
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The Ministty of Transport and Shipping later infonned the
Committee that orders banning the cannibalisation of equipment and
vehicles had been issued by the Director General, Border Roads in
February 1965 in pursvance of a directive from the Government in this
regard. The Ministry stated that the Pefmission for cannibalisation was
accordingly granted in very exceptional cases with a view to ensure
better utilisation of equipmentvehicles. The Director General, Border
Roads, had laid down guidelines for Director of Technical Adminis-
tration, who alone was competent to authorise cannibalisation in excep-
tional and inescapable cases.

During 1967-68, permission for cannibalisation was granted in 26
cases in all involving a total number of 77 equipment|vehicles. During
1968-69 out of 53 requests received from Chief Engincers sccking per-
mission for cannibalisation, pennission was granted in 41 cases involv-
ing a total number of 98 machines.'¢

The Public Accounss Committee had also expressed the hope, vide
their Forty-second Report, that with a long-term forecast of the require-
ments of spares by the Border Roads Organisation and the accompany-
ing prospect of a sustained demand over a period of time, the Border
Roads Organisation would be able to produce more manufacturers to
nndertake the responsibility for the supply of spares. Thcy further ex-
pressed the hope that the proposals for indigenous manufacture of
Komatsu tractor spares would get under way soon.'®

The Ministry stated in reply that the Depaitment oi Pcfence Sup-
plies tried to induce the indigenous manufacturers to take up produc-
tion of spare par% required for Intemational Harvestor tractors, Inger-
soll Rand compressors. For this purpose an assessment <f requirement
of spares was made in 1966. The Department arranged a2 exhibition of
spare parts of the above tractors and compressors at Delhi and invited
various firms including small scale manufacturers to visit it. The res-
ponsc was not encouraging. The main reasons for the poor response
mentioned by the Ministry were: (i) the requirement was so small that
it did not come to an economical vnit of manufacture in many cases;
(ii) there was no assurance for further demands as these items would
be wasted out and no fresh purchases were likely to be made by Border
Roads Organisation; and (iii) there were a numbher st series or models
with a small percentage of commonalty of sparés.

14P.AC, 86th Report (1969-70), page 91.
15P.AC., 42nd Report (1968.69), para 231,
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The Mimstry further informed the Public Accounts Comwittee that
both the Director General, Ordnance Factories and Sharat Earth
Movers Ltd. were attempting on a planned hasis to increase the indi-
gesous content of the equipment and vehicles, which were being manu-
tactured by them in collaboration with foreign firms. However, the
observations of the Public Accounts Committee had been brought to
the notice of the Department of Defence Production and Supplies.®

Need for Standardisation of Models

The Public Acoounts Committee (1968-69) also noticed that
there was a multiplicity of models of various equipment with the Bor-
der Roads Organisation. The Committee felt that this would un-
doubtedly complicate the problem of procurement of spares and,
therefore, desired Government to consider how best, in the interest of
rationalisation, the equipment to be procured could be standardised. '’

The Ministiy of Transport and Shipping stated in reply that in the
past, different types of models of equipment and vehicles were pur-
chased because of (i) the urgency of supplies; (ii) the availability of
aid and foreign exchange; and (iii) lack of adequate experience of
the equipment after they had been used in difficult terrain and high
altitudes areas. The question of standardisation of equipment and
vehicles had, however, been engaging the attention of Government
and it has been decided in principle that in respect of equipment which
was to be imported, the Organisation would standardise on one type.
In the case of indigenous equipment, only two types of equipment
would be purchased. The Ministry stated that in view of the volumi-
nous work involved, it might not be possible © finalise the decision
on the standardisation of the main items of equipment before Decem-
ber 1970. The Ministry, however, undertook to make efforts to

tackle the work expeditiously and complete the task befor October
1970.

The Public Accounts Committee (1969.70) observed in their
Eigity-sixth Report that the lack of spares had in turn resulted in
equipment and machinery stagnating in the repair workshops for long
periods. Regretting the inordinate delay in the wosk of standardisa-

tion the Comnittee expressed the hope that decisions on these point
would be speeded up.?®

’°P AC., 86th nepon (1969-70), pages 93 and 84,
17P,A.C., 42nd Report (1968-89), para 2.24.
1#P,A.C, 86th Report (1969-70), pp, 29 and 24,
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Uncoordinated Raising of Civilian Units

During the period 1961—65, Civilian complement of 223 units
{Pioneer Companies, Transport Companies, Field Wordshops, Supply
Plantoons, etc.) for construction of border roads were raised at a base.
The raisings were not, however, coordinated with the requirements
which resulted in an infructuous expenditure of about Rs. 34 lakhs.

15 units were disbanded at the base itself, without being moved
to the project sites, apparently as they were found to be not required.
The entire expenditure totalling about Rs. 8 lakhs on these units dur-
ing the period in which they were raised and while the units raised
‘were staying idle at the base (which exceeded over a year in some
‘cases) had been infructuous.

208 other units raised were moved from the base depot to the pro-
Ect sites, but after a delay extending over a year in some cases as
shown below: f

Rrtent of delay from the date of raleing

Year Less jtoless 2 tolcss 4toless 6toless Over:rz Toral
one thari 2  than than 6 than £2 tronths
raising month  months mont months  months
1961 7 24 2 2] 10 7 2
1962 6 13 17 10 1§ 6 67
963 4 10 12 4 2 3 35
1964 . b 1 2 1 $ 9
1965 8 e 6 1 1 27
25 59 49 26 33 16 208

The Border Roads Development Board explained that there was
delay in the completion of the raising of some of the units, “because
sufficient number of tradesmen and officers who could from an effec-
tive working nucleus of the project area could not be recruited” and
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that such delays, when many units had to be raised simuhaneously,
were unavoidable. It was, however, observed that there was delay, ex-
tending t0 over 2 months in a number of cases, even in the despatch
to the project sites after the units had been fully raised, as shown
below:

Bxizat of delay i deapetching the anits after ¢he
oieivg wme compieted

Year of raising less than Xtonless 2 toleas 4 toless 6Gtoless Tol
one then than thea than
moath zmontha ¢ months 6 montha 12 noaths

1961 69 1 7

1962 62 E 2 67

1963 32 3 35

1964 ? 2

1965 . i i 26 1 i v W 27
196 '] 3 1 = 208

Commenting on  the uncoordinated raising of Civilian Units by
tht Border Roads Organisation, the Public Accounts Committee (1967-
68), in their Eighteenth Report, expressed regret over the infructuous
expenditure of Rs. 34 lakbs incuired due to the dsbandment of uni%
or the delay in raising or despatching of units to the work sites. What
was more regrettable, the Committee said, was that an expenditure of
Rs. 8 lakhs (out of these Rs. 34 lakhs) was incurred on 15 units which
were disbanded at the base itself. According to the Ministry’s own
note, “with better planning and control on the part of the Directorate,
the retention of these personnel could have been considerably avoid-
ed”, the P.A.C. observed.

The Public Accounts Comniittee also noted with concers that due
t0 a lapse on the part of the office of the Director of Personnel in
not scrutinising properly the monthly statements furnished by the Gene-
ral Reserve Engineer Force Centre, proper administrative control was
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pot kept on the reising, despatch and retention of units. The Com-
mittee expressed the hope that in future administrative control would
be tightened up so that delay in the raising and despatch of units was
strictly avoided.*®

The Committee were informed by the Ministry of Transport and
Shipping in reply that a working rule had since been adopted that the
period of stay of any unit in the General Reserve Engineer Force
‘Centre would not exceed two months. The Ministry added that if
this period was likely to exceed two months, Director General Bor-
der Roads would be infonned, who would satisfy himself of the rea-
sons for delay. If the raising of e unit could not be completed with-
in four months, the Director General, Border Roads would report the
matter to the Government.

The Public Accounts Committec were further informed that in the
implementation of their recommendations, the Director General, Bor-
der Roads had issued comprehensive instiuctions prescribing a drill
to be followed by the officers in Headquarters to watch the progress
of the raising of units and to ensure their despatch at the earliest.

The Comypittee were informed that there had been no case of de-
‘lay in the raising or despatching of units since 1966 and it was hoped
that with the measures subsequently adopted, such cases would not
ordinarily recur.®® '

Another ‘disquieting’ aspect of this case was that the delay in rais-
ing and despatch of units to project sites came to the notice of the
Department only when it was pointed out by Audit in the Audit Re-
pott (Civil) 1966. The Public Accounts Committee feit that had the
Department kept proper administrative control, this could have come
to the notice of their officers before it was pointed out by Audit. In
any case, the Committee expressed the hope that with the measures
adopted by the Border Roads Organisation, the requirements of the
units would be assessed realistically and there would not be any delay
in the raising or despatching of units to the work site in future.*

19P.AC, 18th Report (1987-88), paras 1.45 and 1.48.
0P AC, 44th Report (1168-69), page 12.
21PA.C,, 18th Report (1987-68), para 1.47,



Impact of Financial Commitiees’ Recommendations 79

The Ministty of Transport and Shippiag informed the Public Ac-
counts Committee in reply that in accordance with the existing pro-
cedure, Director General, Border Roads was required to assess and
forward to Government each year his requirements of units with re-
ference to the planned construction programme of the year, which
were examined and accepted by the Governmem. This represented
the ceiling. The raising of new units and the time were left & the
Director General. Border Roads. The flexibility was given to ensure
that units were raised only when they were required with reference
to the construction season which varied from sector to sector. The
Ministty, however, added that the Committee’s observations were be-
ing kept in view while assessing armually the requirements of units.**

References in Press

The Public Accounts Commitiee's Eighteenth Report (1967.68)
on the working of the Border Roads Organisation was commented
upon in its leading article by the Hindustan Times, Delhi, dated Feb.
ruary 29, 1968. The paper observed:

“The report of Parliament’s Public Accounts Committee on the
functioning of the Border Roads Organisation calls for effective
measures by the Government to put it on a sound footing. Avoid-
able expenditure is an ailment from which nearly all Government
departments and undertakings suffer. and the Border Roads
Organisation is no esceptlon”.

Refesring to “some of the glaring instances” of wasteful expendi-
ture cited by the Committee, the paper stated:

“Waste of public funds on such a large scale is inexcusable at
all times. It is more so when the people are over-burdened with
tames and the nation's econamy demands the utmost vigilance by
official agencies.”.

Concluding its abservations on the subject. the paper recorded as
follows:

“The P,A.C. wants the Government to take steps which would
enabie the Organisation %0 meeet any situation “effectively and
efficiently. One such step is greafer co.ordination between the
Organisation, the Army and locsl civil authorities Press reports
suggest that such coordination was lacking durlng the recent
blizaerd between Banihal and Qazigund in Kashmir. and but for
this the tragic loss of life and property suffered by an army convoy
could have been averted.”

WPAC., «4th Report (1968-69), pp. 12-13.
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Commenting on the Forty-second Report of PAC (1968-69) on
the same subject, the Times of India, Delhi, dated February 25, 1969,
wrote in its editorial as follows:

“For the second time within a year the Public Accounts
Committee has found fault with the Border Roads Organisation for
poor inventory control and bud materials mansgement. In fits
report to Parliament a yesr ago it observed that new machinery
worth Rs. 70 lakhs was lying idle and nearly two-thirds of the
BROQ's earth-moving and construction equipment was under-utilised.
The P.A.C.'s latest strictures, on the face of it, are no less dis-
quieting.... The Director General, Border Roads, would un-
doubtedly argue that the PAC hss taken a rsther mechanical view
of the whole matter and that the performance of a machine-based
organisation, operating at heights varying from 5,000 to 18,000 feet,
should not be judged by the usual yardstick applicable to the
Public Works Depsrtment or a private contractor working in the
plains. It has to be realised for instance that the efficiency of a
bulldozer goes down at higher altitudes by an average of three
per cent for every one thoussnd feet. Nor can the BRO move
heavy machines easily from one area of operation in a corner of
NEFA to Ladakh or even to the Mizo Hilla. All too often these have
to be dismantled, packed and trsnsported by truck, mule or heli-
copter to be assembled again at site. Snow and rain force the
BRO to suspend work in sorme areas for as much as six months
in the year. Though its effort is mainly development oriented,
defence considerations inevitably overlap and compel the organisa-
tion to adhere to rigid deadlines, A certain amount of waste, both
of materials and manpower is therefore unavoidable, particularly
in regions where local skilled labour is scarce and eophistlcated
repair facilities are difficult to set up”.

In conclusion, the paper added:

“Besides, the DGBR should immediately take steps to stan-
dardise equipment and augment its repair facilities to ensure the
optimum use of all items in its inventory. Services of the army
base workshops and civil trade, as suggested by the P.A.C. should
also be used more extensively. Building roads on the Himalayan
borders is admittedly a costly business but the country is entitled
to value for the money spent.”



Shorte Notes

1. PRIVILEGE ISSUES

ABeged mehiig of a poliey siatemread caluide the Heuse whea the
House is Ju sesion.

IN RAJYA SABHA
Facts of the cose and ruling by the Vice-Chairman

On August 18, 1970, when the Minister of Industrial Develop-
ment and Internal Trade (Sbri Dinesh Singh) was to make a statement
regarding manufacture of scookrs in the country, Sbri Lokamath
Misra, a member, sought to raise’ a question of privilege alleging that
the statement bad already appeared in the press before it had been
made in the House. He contended that in view of the fact that Govem-
ment had been admonished four or five imes by the Chair during that
session in such cases, it was a case of contempt of the House.

Replying to the allegation, the Minister of Industrial Development
and Internal Trade, stated inter alia as under:—

“The hon. Members have raised this question and said that
there was some policy decision which has been leaked out to the
press, May I say that this decition was taken last October and it
was known to the press, to everybody in the country....What I
am trying to sey is that this decision was taken last October and
as | read the statement, you wil) see that there is no Question of
any policy decision having been leaked out. I %ok the earliest
opportunity of inferming the House because it is a matter in which
the House will be very greatly interestad What we have done is
really implementation of the cecammendations of the Camumittee.
The policy deeision was really takn last October and, therefore,
there & no leakage of any policy as auch”

The Vice-Chairman (Shri Akbar Ali Khan), who was then in the
Chair, reserved his ruling till the next day.

IR.S, Deb., 18-8-1870, cc. 355-56,

81
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On August 19, 1970, disallowing the queston of privilege, the
Vice-Chairman ruled? inter alia as under:—

“Some honourable Membeis raised a question about the publi-
cation of a news item in yesterday's Stateman and Times of Indie
regarding the scooter project. The objection was that it was an
important matter of policy and that it should have been placed in
Parliament before it was released to the press, They further con-
tended that it was a breach of privilege and contempt of the House,
I have locked into the facta of the case. The contention of the
honourable Minister for Industrial Development is that the policy
matter had already been decided in October, 1969 and that this is,
however an amplification of certain detsils. He further stated that
the news was not released from his Ministry, I have gone through
the cases regarding breach of privilege and contempt of the House,
It is true that the policy declaration was made in October, 1969,
and the statement given yesterday is an explanation of further
details regarding the same matter, I think this publication is more
due to the intelligent guesses that appear in newspapers which are
always alert and imaginative, Though it does not constitute a
breach o? privilege or contempt of the House, yet, I think it would
be proper if further vigilance is kept =0 that such things do not
recur and the Government iz more careful in such matters.”

Atiributing motives 10 8 Minister in respect of a statement marle by hlus
in the Nouse,

IN RAJYA SABHA

On Scptember 7, 1970, Shri Mahavir Tyagi, a3 member, raised®
a question of privilege in the House in respect of a statement made by
Shti Ram Nath Goenka as reported in the Indian Express, dated
September 4, 1970, under the heading “Goenka refutes Minister's
charge”. The Impugned statement of Shri Goenka read inter alia as
follows:

“Mr. Ramnath Goenka today described as ‘maliciously mislead-
ing the suggestion by the Minister of State for Industrial Develop:
ment, Mr. K. V. Raghunatha Reddy, that he had mansged to get an
accommodation of Rs. 712 crores by utilising credit provided to
his companies by Government agencies,

In a statement, he gaid he believed that he was being ‘persecut-
ed’ because of the critical attitude the Indien ETPress had adopted
towards some of the Government's policies,

Mr, Goenha said: °‘On Monday last, in the Rajya Sabha,
answering a question in regard to the ‘malpractices Indulged in®
by my companies, the Minister for Company Affajrs, Mr. Raghu-
natha Reddy, has swted that the total value of TIS8CO shares

tIbid., 19-8-1970, c. 170,
8RS, Deb, 31-8-1970, cc. 19.20.
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. cornered by me amounted to Rs, 12 crores, He added that I had
managed to get an accommodation of Rs, 7.89 ¢fores mainly by

E utilising the funds of the National Company made up of Rs. 4
crores cash credit by the State Bank of India, Rs. 0.89 crores from
the National Industrial Develomnent Corporation and Industrial
Development Bank of India and Rs. 3 crores by dubjous sale-
purchase of pucca delivery orders, Apart from the suggestion
being absurd, it is ‘maliciously misleading’.

After some discussion, the Leader of the House (Shri K. K.
Shah), moved® the following motion which was adopted by the

HO\BC:— (s

“That the complaint of breach of privilege against Shri Ram
Nath Goenka be referred to the Committee of Privileges with
instructions to report to this House before the end of the next

session.”

On November 6, 1970, Shri Krishan Kant, another Member, gave
notice of a question of breach of privilege anising out of the following
statements contained in a writ petition filed on October 7, 1970, by
the National Company Limited and Shri Ram Nath Goenka, a Direc-
tor of the Company, in the High Court of Calcutta:—

“Knowing fully well that the questions and answers could be
utilised agoinst your petitioners, the adversaries (ie, the Young
Turks), framed the questions in such a way as to give the impressloii
that your petitioners and the firms connected with your petitioner
No. 25 have, in fact, committed malpractices, although there was
no finding of any court nor any pronouncement of any Minister in
the House previously even suggesting that your petitioner or the
firm connected with your petitioner No. 2 have committed any

malpractices. ., .

These facts and documents have nothing to do with the ques-
tions put by the Young Turks as aforesaid. They were volunteered
by the Minister concerned, only to cloud the issues and to prejudice
the minds of Members present in the House as well as the public

at large against your petitioners,”

As the jssues involved in this case were sufficiently important fiom

the point of view of Members® rights and privileges, and as a connect-
ed case arising out of the same proceedings of the House had already

4Jbid,, 7-9-1970, c. 67
&§Shri Ram Nath Goenka,
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been teferred by the House to the Commitree of Privileges on Septem-
ber 7, 1970, the Chairman, under Rule 203 of Rules of Procedure of
the Rajya Sabha, referred this matter also t0 the Committee of Privi-
leges for examinatiop, investigation and report,

Findirigr and Recommendations o} the Committee

The Committee of Privileges, after calling for the written explana-
tioo of Shri- RamrNath Goenka, in their 13tk Report, presented to the
Howse on June 1, 1971, seported, inter alia as follows:—

“It has long been recognised that to print or publish any books
or libels reflecting upon the proceedinge of the House or any
member thereof, for, or relating to, his services thetein is a high
violation of the rights and privileges of the House. Words or
writings reflecting on the House arid on members of the House,
have constantly been punished upon the principle that such acts
tend to obstiuct the House in the performance of its function by
dimlnisting the respect due % it, It has further been held that
written imputations affecting a Menibér of Parllamefit ay amount
to a breach of privilege without bebig libels un@er cemmion law,
provided such imputetions concetmed the character or conduct of
the memnber In that eapacity. It is, however, for the House to
decide whether any paiticular publication constitutes such ari affront
%o the dighity of the House or its membess in that capacity as
amounts to a contempt of Parliament.

Io his letter dated the 19th October, 1970 Shri Goenka has
reiterated the statement published earlier in the Indian ETPress of
the 4th September, 1970 and has furnished a lengthy explanation
in justificatlon thereof. He <ontended that the circumstances of
the case compelled him to msake the impugned statement, es there
was a deliberate attempt on the part of the Minister to mislead the
House (n the matter and damage his reputation

The Cormmittee recognises that in a democratic country like:
ours, every citisen has a right to offer fair criticism and/or com-
ments on a matter which is of public concern and that it is not
correct 40 suggest that a Member of Parliament is not liable $o be
criticised in the performance of his duties as such Member. Fair
commesits or criticism by a citizeri on a mattef which is of publi¢
concern and particularly a statement couched in proper language
in which he puts forward hls own version of certain facts, which
may be contrary %o something, said on the floor of the House by a
Member or a Minister, will not be objectionable, When, however,
the citisen exceeds the limit of falr cothment or criticih and
indulges ifi imputations of improper motive to a Memder of Parlis.
ment, he brings himself within the penal jurisdiction of the Hous®
and it will be for the House to decide whether such an action con-
stitutes a breach of prlellege or contempt of thz House. If Shrl
Goenka had in the statement published in the Press staited his own
version of the facts of the case without making any imputation or
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casting any reflection on the Minlster, the Queation 92 iDitiating »

case of breach of privilege against him would not have perhaps
arisen, Instead of that, Shri Goenka has, in his impugned state-
ment, as also in his reply to the Committee, jmputed motive to
Shri Raghunatha Reddy, a Member of the House, in relation to his
gervice therein and has thus made himaelf liable for breach .t
privilege and contempt of the House as his statement would amount
to an improper obstruction in the functioning of this House,

In the circumstances the Committee has come %o the conclusion
that Shri Goenka by his statement which appeared in the Indian
Express of the 4th September, 1970, has committed a breach of
nrlvilege and contempt of the House, The Committee is awarc that

Shri Goenka has since been returmed to the Iok Sabha during
elections held jn March, 1971, and taking this fact into considera-

tion, the Committee does not consider it necessary to recommend
any further action in the matter. The Committee, however.

observers that responsible Persons in public life should refigin from
commenting on the proceedings jn Parliament in a manner which
wou!ld bring them within the penal Jurisdiction of the House,

For the same reasons the Commlitee recommends that no
further action need be taken on the complaint of Shrl Krishan Kant
against the National Company limited and Shri Goenka for certain

statements contained in the writ petition filed by them in the High
Court of Calcutta.”

No further action was taken by the House in the matter.

Interruptions and walk-out by members during Governor's Address

IN THE O218SA LEGISLATIVE ASSEMBLY

On February 19, 1968, when the Governar begaa reading his
Address, some members intesrupted himm and also staged a walk.out
while the Governor was addressing.

On February 21, 1968, the House decided® that the Speaker might
sppoint 8 Committee in order 1o prevent or aveid any untowerd
occurrence in future apd fer that purpose to Iay down A0CER to be
observed by the members during the ocsdsiap of Goverdar's Address
aod in order to maintein peace, dpcoruprand- discipline and to estab-
lish a healthy convention in that regard for the future guidance of the
members,

coris;a legishtive Axsambly Dedb. 31-2-1563.
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The Speaker (Sbri N. K. Misra) accordingly appointed a Commit-
tee for the purpose on April 5, 1968.

Recommendations of the Committee

The Committee, in their Report presented to the House on April
16, 1969, observed inter alia as follows:—

*“The Coammittee were of opinion that in no form disrespect

should be shown to the Governor while he is addressing the
Assembly, Instead of providing in the rules to deal with such muat-
ters it would be desirable to lay down the norms to be observed
by Members whea the Governor addresses the Assembly, as fol-

lows:—

($))

(i)

(i)

(iv)

()]

(vi)

That any disorderly conduct on the part of members during
the occasion of Governor's Address affects dignity of the
Governor, the House and its members.

That the Governor’'s Address is a swatemment of Government
Policy, of which, as the Constitutional head, he is the mouth-
plece, As such, there should be solemnity, dignity and decorum

during the occasion,

That the members should listen to the Governor with decorum
and dignity which 1s a constitutional obligation,

That the Governor is a part of the Legislature under Article
168 and, as such, members must show respect,

That it is open for the House to take action against members
for their undignified action which is contray to the oath taken
by them.

When the Governor is in the House, jf any member interrupts
or obstructs the Governor, either before, during or after the
Address with any speecd or point of order or walkout or in any
other manner, such action may be considered as a grossly dis-
orderly conduct and may be dealt with by the House in such
manner as the House may deem fit"

The recommendations of the Committee were circulated to all the
members of the Orissa Legislative Assembly by a circular letter dated

February 17, 1969.
Nouting of alogans and throwiag of leufiets by a person from Visidars’

Galery daring Governor’s Address.

IN OrxSA LEGISLATIVE ASSEMBLY

On May 3, 1971, at 11.18 A.m., while the Governor was address-
ing the House, a person shouted’ slogans and_threw_leafiets from the

Oxlsza Laglalative Assembly Deb, 3-5-1971,
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Visitors' Gallery on the floor of the House. He was immediately taken
into custody by the Security Officer.

Later, when the House reassembled after the Governor's Address,

the Chief Minister (Shri Biswanath Das) moved® the folowing motion,
which was adopted by the House:—

“That this House resolves that a person calling himself S.
Mohapatra but ideantified to be Jagatbandhu Das, son of Krushna
Chandra Das of Jhanjirimangala, Cuttack, who shouted slogans and
threw leaflets from the Viitors' Gallery at 11.18 A.M. this day and
disturbed the proceedings of the House during the Governor's
Address and whom the Security Oficer took into custody imme-

diately, has committed a grave offence and is guilty of contempt of
this House.

This House further resolves that he be warned and the Hon'ble
Speaker is hereby authorised to admonish him in his Chamber.”

In pursuance of the abave decision of the House, the Speaker (Shri
Nanda Kishore Misra), asked the Security Officer to produce the
offender before him in his Chamber. The ofender was accordingly

produced before the Speaker. The Speaker then admonished him as
follows:—

“This House has passed a resolution that you, Shri Jagatbandhu
Das, son of Shri Krushna Chandra Das of Jhanjirmangala, Cuttack,
have committed a grave offence by shouting slogans and throwing
leaflets from the Visitors' Gallery at 11.18 am. this day, the 3rd
May, 1971 and you are guilty of the contempt of this House and
the House has further resolved that you should be warned and the
Speaker has been authorised to admonish you in his Chamber for
your aforesaid disorderly behaviour,

Therefore, I, Shri Nanda Kishore Misra, Speaker, in the name
of and by the authority of this House, warn you and admonish you
this day, the 3rd May, 1971, at 2.10 ».m, in my Chamber."

Alleged use of forged signatures of members on a ¢elegran
IN TeE UK. House oF COMMONS

On April 19, 1948, Mr. Blackbum, a member, sought to move® the
following motion:—

“That a Committee of Privileges be appointed to investigate
into and report on the circumslnces in which a number of names

" oIbid,
*HC. Dob, (1947-48) 449, 19-4-1948, cc. 144750,
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of Members of this House were allegndly afPended without thajr
approval to a telegram sent on 16th April to Signor Nenni wishing
him outstanding success in the forthcoming Italian elections.”

The member stated that according to a mews report published in
the Daily Herald, dated April 19, 1948, the abovereferred telegram
purporting 10 be in the names of 37 members of the House of Com-
mons was sent on April 16, 1948, but a number of members, whose
names were appended to the wclegram, had denied having seen or
signed the said telegram. The member contended that in sending
telegrams on such important matters, members of Parliament were
responsible for what they did and it involved their parliamentary con-
duct. He contended that this was a matter which did give rise to
breach of privilege.

The Speaker (Mr. Douglas Clifton Brown), while disallowing the
question of privilege, ruled'®;

“While I quite agree that this is a serious matter, { have to
desl with the question whether it affects peivilege or not. This
is a matter which affects individual snembess. They are mewmbers
of Parliament, but this is a Question affecting certain individusls,

and {s not a matter of Privilege. I rule that there is no Prims facle
case.”

Mr. Belleager, another membes, thereupon, asked whether the
concerned members whose signatures had been forgad on the telegram
bad no redress in the House whatever. The Spaker observed

“Not in the House. An hon. Member has his redress because
the matter was published In the newspapers, and he hss redress
in the Courte"

.- ‘Alleged wse of forged signatures of Members by a News Agency .

In T UK. House oF CoMMONS

On April 26, 1948, Major Beamish, a member, raised!! a question
of privilege regarding alleged foiging of sighatures of members by a
news agency, whose editorial board included some membders of Par-
liament. Tbe Member alleged that the ‘Democratic and General
News Service, §.ondon’, had circulaied g Wtias undes the signatures of
57 membena of Parliament rxommnadisg i news servics. Major

100bid, e 1448,
SIHC. Deb, 26.4-1848, cc. 31-33.
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Beamish added that it was the second case in a week where the signa-
tures of members had been forged or obtained, in some way under
false pretences and had been used for subversive purposes without the
knowledge of the persons concemned. Thus, he alleged, a breach of
privilege of the members had been committed by the said news agency.

The Speaker (Mr. Douglas Clifton Brown), while disallowing the-
question of privilege, ruled!? as follows:—

"It is not & reflection on Parliament as a whole, and it is not
really a matter which affects privilege, It is a matter between some
individual members, who apparently have had their signatures put
down by mistake, or wrongly, and a gentleman called Mr. Cook.
I cannot rule that there is a Prima focie case of privilege, although
I confess that when names of members are put down recklessly by
all kinds o?f papers, on all xinds of occasions, it is a serjous matter.
It is not however, a matter of privilege, and the remedy ljes:
between each of the hon. members and the psper concerned.”

Criticicm of 2 membes's condoct outstde the House by a Coort

In THE UK. House oF CGMMONS

On March 16, 1949, Mr. Scholefield Allen, a membez, sought to-
raise'® a question of privilege, arising out of the following news report
published in the Daly Dispatch, dated March 16, 1949:—~

“Recorder Criticleed”

Mr. S. Scholefield Allen, X C. Bocialist MP. for Crewe and’
Recorder of Blackburn, intervened to secure the release on licence
fram en epproved school of & 12-yeer old doy, the magistrates at
Crewe Juvenile Court were fold yestarday. Mr. B. W. Furber, the'
Cheirmen, said Mr, Alen's conduct was ‘highly improper’. The
boy and his 11 year old brother aémitted breaking into a lock-up
shop and an affice, and to stealing bicycles and casb,

Mr, Furber said that but for Mr. Allen’s action—taken, it wan
said: after the boy's mother had written to him—the boy would
atill have been under eedper care and probebly bis brother would
not have been before the couxt that day. The two other magstrates
ogreed,” [

While raising the question of privilege, Mr. Scholefield Allerr
stated infer alia as follows:—

“In the couree of my dutles ms a Memiwr of ParBament T
forwarded a request from a cofstituent of mine to the Home:

111bid,, 26-4-1968, ¢, 32,
13HC, Deb,, (1048-49) 663, 16-3-1949, cc. 2119-20.
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Secretary that her son should be released upan licence, he being
then at an approved school. My action was taken purely as a
Member of Parliament, and it appears that the Home Secretary did
release this person from the approved school

In Crewe yesterday~—which is the centre of my rather large
constituency, consisting not only of Crewe—a bench of magistrates
described as “highly improper” my action in asking the Home
Secretary to consider this matter. The article adds a little fuel
to the fire because it is headed “Recorder Criticised,” The action
that I tock had no relation to my duties as Recorder of Blackburm,
but was taken solely as Member of this House.”

The Speaker (Mr. Douglas Clifton Brown) reserved'* his ruling till
.the next day.

On March 17, 1949, the Speaker, while disallowing the question
«of privilege, ruled'* as follows:—

“I have carefully considered whether or not I should rule that
the hon. and learned Member hasg established a prima facie case of
breach of privilege. My conclusion is that, whether or not the
words are technically defamatory, the implication cast upon the
hon. and learned Member is not sufficient]y grave to warrant giving
to this matter precedence over the Business of the day, It is clear
that the Chairman of the juvenile court was not fully informed of
the true facts of the case, and the action in releasing the boy was
taken by the Home Secretary. No Criticism ¢an possibly be attached
to the hon. and learned Member for Crewe (Mr. Scholefield Allen)

for his part{ in the matter....

A Member of Parliament is not exempt from criticism. I have
to Jock at it from the point of view, ‘Is it going to interfere with the
execution of his proper duties ?? I cannot think that the mere
statement by a magistrate in court, which was misinformed, would
deter the hon. and learned Member from performing his duties as
a Member of Parliament.

Arrest of a member in Northern Ireland on a charge mot considered
almina) In Great Britaia

s THE House oF Commons (U.K.)

On JYanuary 19, 1971, Miss Barnadette Devlin, a member, On a

14]bid.
187bid,, 17-3-1949, c..2301.
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motion for adjournment of the House, sought to discuss'® the following

fatter.—
“The imprisonment yesterday in one of Her Majesty’s Prisona

of an hon. member of this House for activities not considered
criminal in Great Britain”

She stated that Mr. Frank Mcmanus, another member, had been
jmprisoned for six months in Northern Ireland for taking part in and
organising a demonstrasion, which was not considered criminal in Great
Britain. ;

The Speaker (Mr. Selwyn Lloyd), ruled'’ as under:—

'"....] have glven careful consideration to the representations
made by the hon. Member and what she has said today, but I have
to rule that the hon. Lady’s submission does not fall within the
provision of the Standing Order (No. 8) and, therefore, I cannot
submit the applkatin to the House,

On January 22, 1971, the Speaker informed'® the House that he
had received a communication from the Resident Magistrate of
Enniskillen regarding the conviction of Mr. Frank McMaous, a mem-
ber, for six months' imprisonment, for taking part and holding public
procession in contravention of the orders in force.

On a query from a member (Mr. Willian Hamilton) whether the
Speaker had powers 10 ensure that the member in prison was safe-
guarded so far as his parliamentary duties were concerned, the
Speaker observed that he had no power in the matter at all.

The matter was thereafter closed.

i, PROCEDURAL MATIERS

The forum of the House should not be used to make personal explana-
tion to contradict or clarify the report, not comsected with the
proceedings of the House, published in the Press.

In LOK SabHa

On Juoe 4, 1971, a Member (Shri Madhu Dandavate) made a
personal explanation, contradicting a report in the Press that he was
one of the signatories of a letter addressed to the Prime Minister
requesting her to use her good offices with the State Government of
Jammu & Kashmir 1o get the externment order against Sheikh

18H.C. Deb.. 19-1-19T1, cc. 734—0.
171did.
187bid,, 22-1-1971, cc. 148884,
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Abdullah and two of his colleagues, withdrawn. Aaother Meaber
(Shri Atal Behari Vajpayee), thereupon raised a point that the wmatier
was pot connected with the proceedings of the House and as such the
forum of the House could not be used for such a personal ¢xplanation.
Other Members also supported Shri Vajpayee. The Speaker agreed
that the mauer did not relate to the proceedings of the House and the
Member should not therefore use the House to give a personal expla-
nation.**

It is foc the Speaker ¢o determine when the aitting of the House shall
adjourn.

IN Lok SaBHA

On June 17, 1971, when the Minister of State for Home Affairs
(Shri K. C. Pant) was replying to the debate on the Statutory Reso-
Iution disapproving the Maintenance of Internal Security Ocdinance
and the motion for consideration of the connected Bill, a Member (Sbri
Jyotirmoy Bosu), rising on a point of order, said that it had been
decided that the House would adjourn at 6 p.m. and that it was
already past 6 O’clock and the House had not adjourned. The Deputy
Spesker, thereupon, drew the atteaton of the Member to Rule 15
and observed that it was for the Speaker to determine when the House
was %0 be adjourmed. Shri Bosu then pownted oup that before the
Deputy Speaker occupied the Chair, the Cha ioman (Sbri K. N. Tiwari)
had informed the House that it would rise at 6 O’clock. On this the
Deputy Speaker oderved that the person who sits in the Chair takes
a decision after faking into account the circumstances prevailing in
the House.20

The House adjourned at 18.27 hrs. after the Minister concluded
his speech.

Wheo papers are 12id on the Table, only quastions regarding delay
could be adeed or poluts puding cesstitutional —catidity caised
mu- o ik weit vl of the docyments conooy be

IN Lor SaBsia

On May 24, 1971, a Member (Shri Jyo®moy Bosu) gave some
notices, refesting to sub-para 38(ii) of para 30 of the Handbook for

BLS, Ded, ¢-6-1971
#L8. Debd, dated 17-6.1971,
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Mcmbers®! of his intention to ask from Ministers infonnation on 8
number of pointy at the time the Ministers laid papers mentioded in
the List of Business on the Table of thie House. Since the information
sought 10 be asked did not relate to delay in laying the papers or cons-
titutional validity of the papers to be laid, the Speaker did not give his
permission to the Member to ask the questions and the Member was
Informed accordingly. .

On the following day; Shri Bosu again gave some notices about
papers aentioned in the List of Business for that day, When the Minis-
ter of Finance was called %o lay the paper standing in his name, Shri
Jyotirmoy Bosu rose to ask the question from the Minister. The
Speaker observed that at the stage when papers were laid on the Table,
only questions about delay could be asked. The Member quoted
sub-para 38tii) of para 30 of the Handbook for Members and pleaded
that he was entitled to ask any information."

Later, on the same day fhe following amendment to the Hand-
book for Menbers; approved by the Speaker, was published in Bul-
letin Part 1I: —

(ii) A Member who wants to seek information from a Minister
regarding delay in laying a paper mentioned in the List of
Business % be laid on the Table of the House, should give
advance notice,

(iif) The notice in duplicete should be addressed to Secrefary and
sent to the Parliamentary Notice Office by 10.15 hours on the
day on which the paper in question is to be laid on the Table.

(iv) It the Spesker is of opinfon that the information asked for by
the Member should be given to him, he may direct that the
notice be sent to the Minister concermed. The Minister may
give information at the time he lays the paper on the Table or
ask for time and give it subsequently.”

On May 26, 1971, referring to another letter received from Shri
Jyotirmoy Bosu seeking pennission 10 raise the mateer, the Speaker,
while reitnsating his earlier observation, stated that questions about
delay or about constitutional validity could only be asked at the stage

of laying of papers.

1§Ub.para 38(i1) of para 30 reads as under:
“Members who want to seek any information from Ministers regard-
Ing papers mentioned in the List of Business $o be laid on the
Table of the Rouse, should give advance intimation %o the
Speaker stating the specific points on which information js
required so that the Minister concerned could come grepared
with the information.”

L. S. Deb., 25-5-197]).
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Making qperchos im langoages not inchnied in the Eighth Schadule—A
Member-was aflowed tospeak in Nepalewe Laogusge a5 mm
excepbon

IN Lok SaBHa

On Jume 26, 1971, when discussion on Demands for Grants in
respect of the Ministry of Communications was taken up, the Speaker
placed it before the House whether he could accede 1o the request of a
‘Mernber (Shri Rattanlal Brahman, from Darjecking constituency of
West Bengal) to speak in Nepalese Language, which was his mother
tongue. Nepalese being a language not included in the Eighth Schedule
to the Constitution, it could not be used for making specches in the
House. The Member had, however, provided an English translation of
his speech in advance. After submissions were made by Members and
the House having agrecd, the Speaker permitted the Member to speak in
the Nepalese language, observing that it would be treated as an excep-
tion. The speech was interpreted in English and Hindi.??

When the House is in session, Minksters should amnounce policy deci-
sions on major questions in the House rather than ananoancing them

in a press conference,
In Lok SABHA

Oo May 31, 1971, a Member (Sifi Atal Behari Vajpayee) poifited
out that the Minister of Labour and Rehabilitation (Shri R. K.
Khadilkar) had annonuced a policy decision of the Government viz ,
decision to shift some of the East Bengal refugees to Mana Camp, at
a press conference. He felt that when the House was in session, the
decision should have been announced in the House. The Minister of
Parliamemtary Affairs (Shri Raj Bahadur) conceded that if any change
in some policy was conteinplated, the Government should make the
announcement in the House when it was in session. He, however, cott-
tended that the present case was a border Jine case. The Speaker
thereupon observed—

“Instead of meeting the Press, something ahould have been
mentioned here. I have not glven any ruling as such, But I would
advise Ministeras that when Parliament is sltting, decisions on these
major Questions siwould be amnounced here"s

3L, S. Deb., 20-t1-197L
2+L. 8. Deb,, 81-5-1971,
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Abegations egninst oatdder It ix not desizable (o vefer to a persom im:
the House who is not present to defend himself

IN Lox SABHA

On June 10, 1971, during the general discussion on General Budget
for 1971-72, a Member (Shri J. B. Dhote) made certain allegations
against the Chief Minister of Maharashtra, Shri Vasant Rao Naik, in
his speech. On an objection being raised by the Minister of Parliamen-
tary Affairs (Shri Raj Bahadur), the Deputy Speaker observed":

¢, ...We have freedom of speech in this House but we have

also certain conventions that it is not desireble to refer to a person

who is not here to defend himself. The hon, Member has made a
reference, and I would request him to kindly stop at that....”

Members cannot ordinarily be allowed to make a second specch on the
same debate,

In LOK SaBHA

On June 17, 1971, a Member (Shri Murasoli Maran—DMK) was
called by the Speaker to resume his unfinished speech, which he had
begun the previous day on the Statutory Resolution disapproving the
Maintenance of Intemal Security Ordinance and the connected Bill.
The Member was absent and his speech was taken as concluded. After
the lunch recess, when Shri Maran requested for being allowed to re-
sume his unfinished speech, the Deputy Speaker observed:

There are certain rules. If the House decided unanimously to
suspend the rules, 1 have no objection His name was called
yesterday and he started speeking. On my paper, it is mentioned
that he has taken 1 minute. The speech was to continue today. He
was the first person called to continue his speech before we:
adjourned for lunch He was not there. So, it is presumed that
he has finished his speech,

The Member then wrote to the Deputy Speaker, pleading that ke-
might be allowed to speak again under sub-rule (2) of Rule 358. The
Deputy Speaker thereupon observed:—

Before I call the next speaker, I want to say that Shri Maran -
has written for special permission to allow him to speak agaln under -
rule 3588(2). It reads:

SLS. Deb., 10.6.1971,
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‘Exeept in tle exerciae of a right of reply or aa otherwine
provided by these rules, no member shall speak more then
once on eny motion, except with the permission of the Speakes.’

The discretion of the Speaker is there, but it has %0 be exercised
sparingly and there should be good resson& I do not know of any
good rezsons here. Shrl Maran has not given any reésséus. We
should also consider whether theze js no other opportun¥y jor the
ni@nber % speak. In thia ecase, the third readiag is still there,
Even 30, if the House does not object, I will make a departure and
exception and allow Shri Maran $o spaak, but this exception should
not be freated as a precadent. Does the House agree?

After submissions were made by some Members, the Deputy
- Speaker observed:—

Whatever it is, h¢ had begw bis speech and he had to con-
tinue, but he was not here in the moming when he was called. So
it was deemed that he had coneluded. Now to Give him the right

%o speak agein will amount to Eiving hdm a second chance to spmak,
I have put it %o the House.

The House having agreed, the Deputy Speaker allowed Shri Maran
-to make his second speech, observing:*

With the consent of the House, 1 allow Shri Maran to spesk
but I say agaln that this is not a precedent,

+ Cootents of letfers writtes to the Speaker, in comdection with fve Bust.
oess of the Hoose, shovld not e released to the Press—Speaker can-
not sit in judgmeat over thie decision anaotnceed in-the-Hovseby the
Deputy Speaker or the pésmoa presding

IN Lok Sasbiia

On June 18, 1971, while the motion that ‘the Maintenance of
Tmeral Security Bill be pessed’ was being but to vote, certain Mem-
Yers of the Opposition were staging a walk-out as a protest against the
provisions of the Bill. After taking a voice vote, the Deputy Speaker,
#ho was in the Chair, announced that the motion had been adopted
ané the Bill passed.

On the foflowing day, a Member belonging to the Swatantra Group
(Stri Piloo Mody) wrote a letter to the Speaker stating that the Depoty
"Speaker had declared the Bill to have been passed without following
the normal procedure of putting the question and taking the voice vote,
-thereby denying him his right to record his vote agaisst the Bill by

2L S. Dab., 17-8-1971.
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seckiog a division. Simultaneously, Shri Mody issued a Press state-
ment, making public what he had stated in his letter to the Speaker. The
matter appeared in newspapers the next day.

On Jure 21, 1971, Shri Mody raised the matter in the House and
ayrged that he might be allowed to listen to the tape-record of the
proceedngs to satisfy himself whether the normal procedure had been
followed and the voice vote taken by the Deputy Speaker. The
Speaker, thereupon, observed.*

“I heard about it on that day. You came out with a press
statemen!, which 1 cannot appreciate very much. Your letter
reached me today and your statement was dated the 18th. It is
8o very embarrassing, I have made it swve from the Deputy
Speaker that every procedure wag followed and it was put to vote
and the Bill was passed. I have seen the old rules.... I cannot
sit in judRment over the Deputy Speaker or the Chairman who is
presiding; I am not prepared to go through it. I rely on the text
provided to me and on what the Deputy Speaker who was in the
Chair tells me. I cannot sit in judgment over him nor can I take
any action.”

Referring to Shri Piloo Mody's request for listening to the tape-
fecord, the Speaker observed that & would be setting a very unhappy
precedent for the future. The request was not acceded to by the
‘Speaker.

Memhers shouid not leak out to the Press their discussions . with the
Speaker in his Chamber.

In Lok Sabha

On July 15, 1971, the Speaker drew the attention of the House
fo 8 news item in the Indian Express of that date wherein certain dis-
cussions held in the Speaker’s Chamber between him and some Mem-

Yers about the debate on nadonalised banks were reported and
observed:**

“Shri H. M. Patel and some other Members came to me to
discuss certain things in my office. But that does not mean that
you should give everything in the Press as news, This is what
you discuss with me in my office.... Aftee all, you meet me in

my ofice=the Members from this side and that side. and we frankly
discuss many things. But that does not make news,, ..”

27L. S. Deb., 18-8-1971, 21-8-1971.
2L, S. Deb. 15-7-1971.
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LOK SABHA
SECOND SESSION OF FIFTH LOK SABHA

The Second Session of the Fifth Lok Sabha which canmenced o
May 24, 1971 adjournied sine die on August 12, 1971. During this
session, 59 sittings, aggrégating 396 hours and 5 minutes, were held.
A brief resume! of the important debates and discussions that took
place from June 7 to August 12, 19717 is given below:

The Bodget—Gepersl Discussion

The House commenced a gcncral discussion on the Budget on
June 2, 1971.

Intervening in the discussion on June 7, 1971, the Minister of State
in the Ministry of Finance, Stri K. R. Ganesh. said that the Budget was
an honest effort in the prevailing situation to raise the necessary resour-
ces, which would enable the country to build a national economy on the
edifice of which socialism could be built. The strategy had to be
viewed in the context of the national situation in order to nnderstand
the direction in which the country was going. There was the decision
to abolish the privy purses and privileges of princes, and to take otver
general insurance.as a step towards nationalisation. The question of
imposing a celhng on urban property was also under consideration. In
regard to land reforms, certain steps had been taken and certain
changes had taken place although much more had to be done.

The nationalisation of banks was a big instruinent to re-orient the
entire monetary and fiscal policies of the Government in the direction
of helping the public sector and taking away the concentration of
economic power. Certain guidelines were introduced to regulate the

*Prepared by the Library, Reference and Information Service of the
Lok Sabha Secretariat.

For details of speeches etc. please refer to Lok Sabha Debates,

2Discussions and other events that took place from May 24 to June §,
197t have already been covered in the July, 1971 lssue of this Journal
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investment of financial institutions in consonance with the genera}
policy.

In the comext of the poverty existing in the rural and urban areas,
some of the taxation measures in the Budget, seeking to take away
resources from that section which could afford to pay, were justifiable.
If the country had to ensure a very fast rate of economic development
and to hold the commanding heights of the economy in the shape of a
larger public sector, and if the concentration of economic power in the
hands of a few was to be broken, it was necessary to see that the 10 per
cent of the population which could afford to pay a little more, bore that
extra burden.

Replying to a 7-day debate,® lasting nearly twenty hours, the Minis-
ter of Finance, Shri Yashwantrao Chavan stated on June 10, 1971 that
indirect taxation was a major source of income in the prevailing tax
structure of the country. However, care had been taken to ensure
that the lower strata were not touched as far as possible, There was
general agreement on three aspects, viz. that the benefit should go
primarily to the under-privileged and the unemployed, there should be
a sizeable reduction in inequalities and there should be price stability.

sThe Members who partleipated in the diussion were; Sarvashri Samar
Mukerjee, E R. Krishnan, R. D. Bhandare, Indarjit Gupta, Nathu Ram
Mirdha, Madhavrao Scindia, S. R. Demani, Ram De¢o Singh, R. V. Swami-
nathan, Nawal Kishore Sharma, Shibban Lal Saksena, P. K. Ghosh,
Nageswar Dwivedi, Tarun GoRoi. H. M. Patel], Chintamani Panigrahi, Samar
Guha. Surendra Mohanty, Narain Chand Parashar, S. A. Shamim, Rarmsahai
Pandey, Shankarrao Savant. D. Deb, N. K. P, Salve, K. Baladhandayutham,
Birender Singh Rao. C. M. Stephen, Biswanarayan Shastri, Vikram Mahajan,
M- C. Daga. Y. S. Mahajan. Rudra Pratap Singh, S. Radhakrishnan, M. M.
Joceph, Shiv Kumar Shastri. Janaki Bailav Patnaik., Achal Singh, Raia
Kulkarni, K D. Malviya, Henry Austin, N. Sreekantan Nair, Chandulal
Chandrakar, Rajdeo Singh, Govind Das Richariya, C. T. Dhandapanl, Syed
Ahmed Ago. M, T. Raju, B. P. Maurys, V. K. R. V, Rao, Madhu Dandavate,
Dinesh Chander Goswami, S. D. Singh. Subodh Hansda, Nuggehalli Shivappa,
Sheopujan Shastri, Shyam Sunder Mohapatra, G. C. Dixit, Sat Pal Kapur,
Atal Behari Vajpayee, B, R. Bhagat, Shyamnandan Mishra, Maddl Sudarsanam,
P. Venkatasubbaiah. Durgadas Bhatia, Chapalendu Bhattacharya, S. N. Singh,
S. N. Mishra. P. Ranganath Shenoy, Amarnath Vidyalankar, Hari Kishore
Singh, H. P. Sharma, Satish Chandra. M. R. Gopal Reddy, P. Ankineedu
Prasadrao, Nawal Kishore Sinha, Jambuwant Dhote, Mohammad Tabhir,
Paripoornanand Painuli, G. S. Melkote, Kartik Oraon. Shashi Bhushan, K. P.
Unnikrishnan, Shafquat Jung, Anantrao Patil, V. N. P. Singh, T. Sohan lal,
Dr. Kailash, Shrimati V. Jeyalakshml, Smt. Sahodrabal Rao. Smt. Mukut
Banerji and Smt. Jyotaia Chanda. :
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The Minister said that the additional provision of Rs. 155 crores
made for the Centre’s Plan was the absolute minimum t maintain the
tempo of development in keeping with what had been envisaged in the
Fourth Plan. Apart from increase in the Plan provision which would
stimulate growth, a sum of Rs. 75 crores had been provided outside
the Plan for the creason of employment in the rural areas and among
the educated which was developmental in character and would make
for both growth and greater social jusbice.

Referring to the provision made for the public sector, he said that
of the increase of the order of Rs. 300 crores in the Central Plan pro-
vision for 1971-72, against the likely actual level of expenditure in
1970-71, about Rs. 97 crores represented increase in the investment of
public sector undertakings. In addision, the public sector undertak-
ings were expected 0 utilize Rs. 205 crores from their internal resour-
ces. Thus, the total outlay on public sector undertakings in 1971-72
would be of the order of Rs. 738 crores against Rs. 641 crores in 1970-
71.  If the enterprises under construction such as Bokaro, the fertilizer
plant and the like required a larger sum than that which had been pro-
vided, the Government would come up with the necessary supplemen-
tary provision and would not slow down the implementation of these
projects for want of finances.

As far 3s the corpQrate sector was concerned, the tosal collection of
direct taxasion would amount 0 Rs. 23 crores. It meant that more
than 50 per cent contribution from direct taxation was from the corpo-
rate sector.

The general criticism was that the Budget had laid more emphasis
on direct taxes. But the general trend of inctease in the direct taxes
in the last five or six years indicated that there was a continuous growth
in the quantum of such taxes in the totality of taxamson in the country.

The low proportion of direct taxes to the total revenue was on
account of two Factors. In the first place. in a developing economy
like India, it was inescapable that the major tax contribution had to
come from indirect taxes. Amnother factor was that the agricultural
sector was entirely outside the purview of central direct taxes. The
Swate Governments had not for various reasons found it possible to
raise adequatke resources from that sector. There were certainly cons-
situtional difficulties for the Government. but there was no doubt that
whether it be the rich in the urban areas or the rich in the rural areas,
they must all be taxed and must make their contribution.
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There was a feeling that the increase in surcharge from 10 to 15
per cent in the case of income in excess of Rs. 15,000 per afnum
would reduce the ability of the person concerned to save but this factor
had to be balanced against the general need of the society to raise some
resources for the overall social development and welfare.

The charge that the budget proposals would discourage savings was
sought to be justified with reference to the changes proposed in iegard
to deduction in lieu of contributions to life insurance, provident fund
and the like. Tt was only in cases of those who saved more than Rs.
5,000 per annum that the deduction now would be less than befoie.
But not a large number of people could save more than Rs. 5,000 per
annum.

The Government had accepted a Charter for the children. In
order to create the financial resources for the fulfilment of the Child-
ren’s Charter, a cess would be imposed.

As 1egards the prices, they started rising from the middle of 1969
onwards. The main reason was the shortage of industrial raw mate-
rigls like cotton, oilseeds, etc. The seres of fiscal policy decisions
taken by the Government helped to reduce the prices in the month
of Maich, particularly of food. In order to keep the prices under
check, administrative control over prices had continued to be exer-
cised in respect of a number of commodities. During the year, prices
of drugs and medicines too were brought under a system of compre-
hensive regulation and control with the coming into efiect of the
Drugs (Price Control) Order in May, 1970,

The shortfall in expenditure on the Central Plan schemes in 1971
was about Rs, 179 crores as compared 1o a Budget provision of
Rs. 1195 crores. Considerable thought had been given to that ques-
tion and a detailed study was being undertaken to identify reasons
for the shortfall.

The problem of refugees from Bangla Desh had to be taken in
i1s propec perspective because the Government had to see that ulti-
mately they go back to their country in an honourable and dignified
mannes. The international community had also been requested to
take its proper share in the responsibilities. The provision of Rs. 60
crores was a symbolic piovision that the country cvwld aftéid o make
in the Budget.
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Referring to the criticism made in the House about the perfor-
mance of public enterprises and the need for improving their func-
tioning so as 1o generate adequate surplus for re-investment, the
Finance Minister said that while the Government were conscious of
the deficiencies of the public sector, its performance during 1969-70
had shown an improvement in comparison to the previous years.
The public sector enterprises bad achieved significant results in the
matter of export earnings. The financial surplus from the public sec-
tor was expected to be one of the very important factors in planning
the country’s economic strategy.

The Finsace (No. 2) Bifl, 197)

Moving the Finance Bill. 1971 in the House on July 26, 1971,
the Finance Minister said that the main objectives of the Bill were to
simplify and rationalise the taxation laws and to reduce opportuni-
ties for evasion of taxes, as also to bring about a scaling down of
the concentration of economic power and reduction in the inequali-

ties of income.

The discussion continued for 3 days in which as many as 32 Mem-
bers tcok part.*

Replying to the debate on July 29, 1971, the Minister of Finance
conceded the existence of a disquietening pressure on prices and attri-
buted the same to more money supply and irrational atmosphere in
the country, in which everybody took shelter under the Budget to
effect increase in prices. He suggested two steps to atrest the rising
trend in prices viz.. increase in production of cestain essential and
important commodities and fostering consumer resistance conscious
ness among people. So far as the production of food grains was con-
cemned, the country had made a substantial progress by having a re-
cord stock of 8.5 million tonnes of wheat.

4The Members who particidated in the discussion were: S8srvashri Jagadish
Bhattacherya, N, K. P. Salve. M. S_ Sivasamy, Chintamani Panlgrahj, K
Baladhandayutham, Ram Sekhar Prasad Singh, Madhu Dandavate, Virendra
Agarwal Kushok Bakula, Karnl Singh., Amrit Nahata, D. D. Desai, {Vawal
Kishore Sharma, Jambuwant Dhote. V, K. R. Varadaraja Rao, Malikarjin,
N. K, Sanghi P, K. Deo, B, P. Maurya, Bhagirath Bhanwar, Shyam Sunder
Mohapatra, Dinen Bhattacharya, D. N. Tiwary, Bibhutl Mishra, Indulal
Yajnik, Y. S, Mahalan, Arjun Sethi, Shibban Lal Saksena, Ramsahai
Pandey and S. A, Muruganantham.
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Speaking of the strain imposed by refugee influx, the Minister
wamed that the country should observe more economic discipline
and be prepared for more sacrifices.

Dealing with the question of regional imbalances in various States,
the Minister said that the backward regions in the countiy had since
been identified. The Government had also given a number of con-
cessions to ensure that new industries were staued in those areas.

Referting to the problem of recoOvery of arrears of income tax,
the Minister informed the House that a sum of Rs. 565 crores was to
be recovered and the Government had decided to launch a drive to
effect the recovery.

Terming the criticism that West Bengal was being ignored in the
matter of Plan outlays as unfair, the Minister stated that the share
of that State in regard to Central taxes etc. during the Fourth Plan
was Rs. 196 crores as compared to Rs. 197 crores recommended by
the Fifth Finance Commission. 'The Central assistance to West
Bengal Plan was Rs. 320 crores which was almost 69- per cent of
all the Swates taken together. Outside  the State Plan, a wvery ambi-
wous programme was being implemented in the Calcutta Metropoli-
tan areas. The Industrial Reconstruction Corporation was set up to
provide loans and capital on soft &mms for the revival of sick and
closed industrial units.

Referring to the question of black money. the Minister admitted
that it was one of the very complex and difficult problems. He dd’
not agree with the proposal of demonedisation -and felt that Gov-
emment should deal with thosg aspects whigh were creating the black
money. One source was. tax evasion. Another was under-estima-
tion of values of properties. Both these aspects had to be dealt with
effectively.

Demands for Grants

Ministry of Home Aﬁ)ﬂ"s

Replying to a 3.day debate on the Demands for Grants relating
to the Ministry of Home Aflairs on June 24, 1971, the Prime Minis-
ter, Shrimati Indira Gandhi. observed that with the country’s back-
ground of feudalism and cdonialism. the problems encountered were
bound to be immense magnitiidé. In the process of develdopnisnt~
some problems were solved and others were created.
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Declaring that her Government was determined o put down vio-
lence in the country, she said:

*“....But when violence is deliberately engineered then it falls
into another category, and we are determined % meet the threat
with all the strength at our command, and In thls, the forces of law
and order have to assert themselves, }f ceitaln political groups.
persist in the misgulded and dangerous courge which they bawe
adopted, then the augmentation of the palice strength to meet their
challenge becanes essentjal.”

*....80 far as I can see, there is no middle way betweerr
bringing about social and political changes through democratic
functioning on the one aide and violence on the other... . EZvery
political party, therefore, needs to examine seriously whether ita.
faith in democracy is a durable one and not mere tactic to under-
mine democracy through violent means.”

.

Justifying the increase in Police budget since 1950, she said:—

“This increase is not due to law and order duties alone. Since-
the early sixties. the Police which include forces such as the Border
Security Force, have been called upon to shoulder Importent
respansibilities along with our defence forces to safeguard our
borders More than half the incresse is for such forces,

There has been increaae in the strength of the CRP. This is.
oecessary because of the growing demand from the State Govern-
@ants themselves for additional forces for Inlernal security and
Jaw and order duties.”

Rejecting the suggestions made by various Manbers for putting:
Centre-State relations on a new basis, she observed:—

*“T do not know if any useful purpase will be served by freezlng
the relationship between the Centre and the States into any rigld
statutory enactment or even institutional devices, since even the
most careful thought now cannot possibly forceee every problem
that could arise in the future. That is why s cerwin flexlbility is
always helpful in any human relations rather than set and ri@d
patterns”,

Referring to the Centre-States dispute with regard to the alloca-
tion of finances, she said:

“....We have extremely limited resources. It is not withhe
oW hands 1o increase Swte aliocations”

Sharing the concemn expressed by Members regarding communal
tension in the country, she expressed the hope that the Nationak
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Integration Council was meant to promote intcgration and cohesive-
ness in our social and political structure and to look into the problems
of the minorities as well as of any deprived section such as the Hari-
jans. Referring to some of the steps the Government proposed to
take in this regard, she said

"We know that tensions in society have many origins=—cultural,
economic and social. These hiave to be resolved. We should not
allow them to erupt in ugliness and violence. The well-being and
satisfaction of the minorities should be our very special concern,...
One way of doing this if by broadening the whole concept of
national Integration. For this purpose appropriate machinery at
the Goveenmental level is being considered, and one of the main
functions of this machinery will be %o look into the special problems
and intereste of the minorities.”

Desling with the question of organisations and individuals receiv-
ing foreign money, the Prime Minister recalled that after the matter
was taken up in the House carlier, Government agreed to have a
thotough enquiry into the matter. The broad conclusions of that
enquiry revealed the necessity of imposing suitable restrictions on
receipt of funds from foreign organisations, agencies and individuals
other than in the course of the ordinary business transactions. She
added that the Minister of Parliamentaiy Affairs had already sent
a note outlining the principles underlying the proposed legislation
to the leaders of Opposition.

Referring to the question of unpiincipled defections, she informed
the House that after careful consideration, the Government had de-
cided to introduce a Bill based on the recommendations of the Com-
miteee on Defections.

In regard to the Lok Ayukt and Lok Pal Bill, which had lapsed
with the dissolution of the previous Lok Sabha, the Prime Minister
assured the House that the Government intended to bring the Bill
before Parliament as early as possible.

Re-afirming Government’s commitment to abolition of Privy
Purses and Privileges of ex-rulers. she said,

“Government stand fully committed #o their abolition,
Members are unhappy at the delay in this, but I would like to
remind them that the Supreme Court's judgment has raised s
number of constitutional and legal issues, We should be able to
sustaln any action taken. That is why it is taking some time. But}
think we will be coming before the House soon."
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All the Demands for Grans for the Ministty of Home Affairs
were then voted in fuil.

Minisiry of External Affairs

Replying to a two-day debate on the Demands for Grants relat-
ing to the Ministry of External Affaits on July 20, 1971, the Minis-
ter of External Affairs, Shri Swaran Singh, said that the questions of
war and peace, the remnants of colonialism, and the ending of apart-
heid and racist regimes in South Africa or in Rhodesia etc, were of
importence to the world community. In various international forums
India had steadfastly adhered to the policy of forthwright opposition to
<colonialism in any form and had stood for helping freedom-fighters
engaged in the task of freeing themselves from the colonial clutches
of the Portuguese in Angola and Mozambique. India’s sympathy
and support had always been for those who were fighting against the
apartheid regime in South Africa, and the racist regime in Rhodesia.

Referring to India’s relations with neighbouring countries, the
Minister stated that barring two countries, the relations with other
neighbours were friendly and close and there was a great deal of un-
derstanding and goodwill. India’s relations with Burma, Nepal,
Ceylon and Afghanistan had been traditionally friendly. There had
been cooperation with Burma in several fields. As a result of an
agreement artived at between India and Burm: about the demarca-
tion of the boundary, more than 700 miles of this boundary had been
demarcated and the work was proceeding in a satisfactory manner.
A solution to the problem of the people of Indian o11gin in Ceylon
had been found and an sgreement signed. When that agreement
was implemented, the relations between the two countries would
become closer. India had pardiciPated in the development effosts of
Nepal in a very significant manner and had not deflected from that
pursuit in spite of criticism. The treaty of trade and transit had been
a subject-matter of some difference of opinion between the two coun-
tries, but it was hoped that before long that treaty would be con-
cluded. Referring to Pakistan and China, the Minister said:—

“India’s relations with Pakistan and China have unfortunately
been uneven, have been either hostiie at times or indifferent or
tense; and therefore, we have to live with this situation.”

In regard © the suggestion that India should noimalise relations
with China, the Minister temarked that normalisation did not depend
upon one party alone. There had to be a mutual normalisation.
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He, however, made it clear that normalisation could take place only
on the basis of mutual respect for the integrity and sovereignty of
the territory and on the principles of non-interference in each other’s
internal affairs.

While welcoming the rapproachment between Peking and Wash-
ington, he reiterated that India could not look upon it with equani-
mity if it meant the domination of the two powers over this region or
a tacit agreement between them to that effect. India maintained the
right of each and every country to decide its own destiny without any
interference from outside. This, he added, applied as much to
Bangla Desh as to Vietnam or the Palestine problem.

He termed Gen. Yahya Khan's threat that Pakistan would declare
war if India made any attempt to seize any part of East Pakistan,
as ttying to mislead the world into thinking that Pakistan's problem
was with India and not with the people of Bangla Desh. He assured
the House that if the Mukti Fauj succeeded in liberating the territory
in Bangla Desh and Pakistan used it as a pretext for an attack on
India, then India was teady to defend herself.

Ruling out the suggestion made by Gen. Yahya Khan of meeting
our Prime Minister in response to efforts for mediation, the Minister
felt that in fact mediation was required between President Yahya
Khan and the people of Bangla Desh.

Terming the trial of Shiekh Mujibur Rehman by a Military Court
as a farce, he warned that any action against the Sheikh and conti-
nuation of atrocities on the people of Bangla Desh would make the
freedom-fighters even more determined in the pursuit of their objec-:
tive. namely freedom for Bangla Desh.

The Counstitution (Twenty-Fourth Amendment) Bill

Moving the Constitution (Twenty-fourth Amendment) Bill for
consideration on August 3, 1971 (introduced on July 28, 1971), the
Minister of Law and Justice, Shri H. R. Gokhale, said that the Bill
sought to amend Articles 13 and 368 of the Constitution. Many
constitutional jurists believed that Art. 368 provided for amendment
o: any part of the Constitution. Even the two previous judgments
of the Supreme Court had given the verdict that Parliament had the
power to amend any provision of the Constitution, irrespective of
whether that provision pertained to Fundamental Rights or not. But
in the Gdaknath Case. the Supreme Court reversed the earlier view
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and held that there were limitations on the rights of Parliament %o
amend the Constitution. It was contended that Article 368 conwein-
ed only the procedure to amend the Constitution and did not confer
a subskentive power to amend the Constitution. The other reason
which the Supreme Court gave in this case was that Article 13, when
it referred to “law”, took within iss ambit not only law which was.
passed in the ordinary legislative process but also included the law
passed by Parliament in the exercise of its sovereign constituent power
which Parliament exercised when it amended the Constitution. This
view of the Supreme Court had necessitated a reconsideration of the
steps which were required to be taken to see that the power of Par-
liament, which was the supreme body so far as the country was con-
cerned was restored, to teke in hand the amendment of any part of
the Constitution.

The proposed amendment of Article 368 sought to make it clear
beyond doubt that that Article would contain not only the procedure
to amend the Constitution but would also contain a substantive power
to exercise the sovereign constituent right of Parliament © amend
any provision of the Constitution including the Fundamental Rights.
The present measure thus sought to remove the distinction between
the legislative powers and the constituent power of Parliament.

The other underlying idea of the proposed measure, the Minis-
ter said, was to resolve the conflict between the Directive Principles
of Swate Policy and the Fundamental Rights. With a view to mak-

ing the Directive Principles more effective, there would be greater
need for amending the Constitution.

Discounting the argument that conferring of power on Parliament
to amend any provision of the Constitution might result in the amend-
ment of basic rights, the Minister said that of the 23 amendments
made in the Constitution so far, not one had touched any of these
tights except on two occasions. In one case, the power to amend
the rights of minorities was exercised only for the purpose of expand-
ing the protection gjven to the minorities, not for reducing it. In the:
other casé, the right to freedom of speech was amended only when
a very grave threat to the very existence of the country was involved,
for the protection of security of the State.
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The discussions on the Bill continued faor two days in which as
wmany as 37 members® took part.

Inte;vening in the debate on August 4, 1971, the Prim;: Minis-
ter Shrimati Indira Gandhi, emphasised that the Constitution Amend-
ment Bill embodied and reflected the urges of the people.

Commenting on the controversy generated in the House regard-
ing supremacy of Parliament against the supremacy of the Consti-
tution, she observed:—

*....{this is) as if these two were distinct concepts mutually
exclusive and even perhaps antagonistic Those who describe the
lssue in this manner conveniently forget that our Constitution was
drafted on the fundamental assumption that our people owed
unalterable allegiance to the principles of democracy. This faith
in our people permeates our Constitution.

....What do we see when we look at the world around us?
It would not take us long to discover that many an institution has
collapsed, many a Constitution has been scrapped, because it ceased
to be an effective instrument for orderly changss. That our Con-
stitution and our democratic institutions have survived, when all
around us there js a climate of tension and violence, 1s a tribute
to the faith of our people in democratic ideals and also to the
flexibility and responsiveness of our Constitution and our political
institutions to the urges of our people”

Replying to the criticism regarding confrontation between Parlia-
ment and the Judiciary, she said:—

“There need not be a confrontetion and I think that to create
an atmosphere of confrontation does not do us much good. I do
not think that there is any real confrontation either, because each
institution has it; assigned place and role. We all know that theze
can be no third chamber and that no Constitution can be frozen
into a static mould."

*The Members who participated in the discussion were: Sarvashri A K
Gopalan. R. K. Sinha, Indrajit Gupta, Darbara Singh, Atel Behari Vajpayee,
Chandrajit Yadav, Frank Anthony, M. Satyanarayan Rao, Amrit Nahata,
H. M. Patel, Jagannath Rao. Tridib Chaudhuri. Ziaur Rehman Ansari, Madhu
Dandavate, Slddhartha Shankar Ray, M. Muhammad Ismail. Sant Bux Singh,
S. A Shamim, Vayalar Ravi, R D. Bhandare, P. Ranganath Shenoy, Dinesh
Chander Goswami, Somnath Chatterjee, Balakrishna Venkanna Naik, M. C.
Dags, S. N. Singh, Shayamnandan Miahra, K. D. Malaviya, Krishnan Mano-
haran. S. Kumaramangalam, V. K. Krishna Menon, Henry Austin, N,
Sreekantan Nair, Bhagwat Jha Asad, Piloo Mody, C. M. Stephen, Bhogendra
Jha and Mohammad Tabhir.
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Dispelling the fear and nervousness in the minds of minorities inso-
far as their rights were concemed, the Prime Minister said—

“] believe that protectiod to them can be guaranteed only by
this Parllament. Mere constitutional devices cannot give thls
guarantee, History is replete with examples of constitutiona being
overthrown or thwarted. Therefore, a wider and deeper democracy,
a wider and deeper commitment to securalism ia a more durable
guarantee of the rights of our minoritiea My endeavour has been
not to defeat parties but to educate the public and strengthen the
people so that they themselves will not permit any curtailment of
their rights. The protection of the rights of the minorities can be
ensured only when the maiority itself is convinced that i%w well~
being and progre=s is linked with a sense of security amongst the
minority communities. In the ultimate analysls, it e only a
sensitive and strong public opinion which can give real protection

! to the minorities.”

Replying to a reference regarding reasonableness versus radicalism,
she said:

“If you look at the circumstances of life, as it is in India, I see
no reason in a denia! 0f radical change. Whatever is made
rigid, ceases %o be living and organic and may become less and less
reflective of the needs of a vital and dynamic people. _

So what are the choices before us? Can we cling to the statua
quo? There is a crisis in the social order not only in India but
in every country of the world and the choice in every country is
whether changes can come about peacefully or whether they must
be driven to violent means”

Concluding, she assured the House that her “commitment to uphold-
ing in every possible way the fundamental rights of our citizens remains
absolute. Even when we speak of imposing certain restrictions on
property rights, our intention is not to abolsh property. Only where
property rights are in conflict with public purpose, the public purpose
must hold sway.”

Replying to the debate on August 4. 1971 the Minister of Law and
Justice, Shri H. R. Gokhale rejected the suggestions for referring the
matter to the Supreme Court under Article 143 or to the people by
way of a referendum, as time-consuming propoasitions,

Referring to various amendments proposed by Members, seeking to
exclude the applicability of the power of Parliament to amend certain
rights like the right of free speech. the right of free association. the
right of forming unions etc.. the Minister maintained that 99 per cent
of the cases relating to fundamental rights which came up before the
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Supreme Court refated to vested ipterests of the persons who had
invoked the Fundamental Rights for the protection of their special
privideges. In view of this, the Minister felt that no purpose would bs
served by the proposed amendmendts.

On the motion that the Bill be passed, the House divided, Ayes 384;
Noes 23,

The motion was adopted by a majority of the total membership of
the House and by a majority of not less than two-thirds of Members
present and voting, as required under the Constitution,

Maintepance of Internal secwrity ordinance: the Maintcnsoce of
Ivterma) securly Bil}, 1971

Moving a Statutory Resolution on June 16, 1971 for the disap-
proval of the Mainienance of Internal Security Ordinance, 1971 pro-
mulgated by the President on May 7, 1971, Shri Atal Behari Vajpayce
(Jan Sangh) said that th=re had been opposition to the preventive deten-
tion law ever since thc Constitution was framed, as it was a direct
attack on the fundamental rights and an assault on the liberty of the
individual. The provision about the law of detention in the Consti-
tution existed only to cover emergent periods. He did not agree with
the contention that the measure had been brought to deal with Pakis-
tani spies, who were coming along with refuge¢s, since these elements
could be dealt with under the Foreigners Act. If the problem was to
deal with the spies of foreign agenss or those who wanted to bring harm
to the nation, then a law of treason could be enacted. Such a law
existed in many independent countries, he said.

Moving a motion for the consideration of the “Maintenance of
Internal Security Bill, 1971", the Minister of State in the Ministry of
Home Affairs, Shri K. C. Pant, said that the situation confronting the
country was very difficult. The Government could not for a moment
afford to tum a blind eye to the threats, external and internal, that the
country faced at this juncture. It was in view of the prevailing situa-
tion in the country and the developments across the borders, and the:
inadequacy of the existing laws that the *Maintenance of Internal Secu-
rity Ordinance™ was promulgaked on May 7, 1971. so that the Gov-
ernment remained prepared for all contingencies. An essential ingre-
dient of such preparedness was the continuing ability to take effective
preventive action. Violent and unlawful activities of the Naxalities and’
other allied extremist groups in different parts of the country were
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<ausing serious concern. The nation as a whole had 10 be alert to
forestall any attempt to exploit the situation and to foment and spread
trouble on the communal front ¥t was against that background that
the need for replacing the Maintenance of Internal Security Ordinance
by legislation was considered. Ruling out the suggestion that pre~
ventive action was necessary only in respect of foreign nationals, he
observed that in a vast country like India, the existence of some black
sheep, through whom hostile foreign interests could operate, could not
de ruled out.

Defending the measure as necessary in the interest of public order,
he informed the House that all States, with one exception, had in 1969
recommended the continvance of the legislation enabling preventive
detention not only in the interest of the defence of security of India but
also in the interest of public order, security of the State and mainte-
nance of civil supplies.

The combined discussion on the Resolution ‘and the motion for
consideration of the Bill lasted for two days in which as many as 24
Members participated.’

Replying to the debate on June 17, 1971, the Minister of State in
the Ministry of Home Affairs, Shri K. C. Pant stated that under
Clause 3(2) of the Bill, powers to detain a person in the interest of rela-
tions with foreign powers could be exercised only by the Central Gov-
emment or the State Govenment. No delegation of this power had
been visualised and resort to that provision had been rare and it would
continue to be so. Due vigilance would also be exercised to ensure
that that provision was not misused.

Justifying the application of powers under the Bill for the mainte-
nance of civil supplies and essential services, he said that the country
was passing through critica] times and one could not rule owt the pos
sibility of a national emergency in future and if one visualised events

#The Reeolution was rejected by the House on June 13, 187t with
Ayes 69 and Noes 150,

7The Members who participaled In the debate were: Sarvashri
Jyotlrmoy Bosu, S. N. Misra, Dr. Ranen Sen, Ramsahai Pandey, Piloo Mody,
P. R. Das Munshi, Murasoli Maran, M. R. Gopal Reddy, Amrit Nahata, S. A,
Shamim, Anant Prasad Sharma, R. D. Bhandare, M. Satyanarayan Rao,
Nathuram Mirdha. Shyamnandan Mishra, V. K Krithna Menon, Frank
Anthony, C. M. Stephen, Somnath Chatterjce, Raja Kulkarni, Ram Deo
8ingh, K. Balakrlshnan and Samar Guha.
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taking a turn for the worse, there would be need for ensuring undis-
turbed flow of civil supplies and services. Further, the State Govern-
ments had also found it effective to lake recourse to that provision to
curh the undesirable activities of hiack marketeers and hoarders.

In reply to the criticism regarding inviolability of Fundamental
Rights and the right of citizens to go to courts for issue of the writ of
habea corpus, he said that Article 22 was very much a part of the
Chapter in the Constitution on Fundamental Rights. This Bill was
strictly in acoordance with the provisions of Article 22 of the Consti-
tution,

‘The House adopted the Bill, as amended, on June 18, 1971.
Visit $o0 Mimister of External Affairs so Certain Foreign Couniries

Making a statement in the House on June 25, 1971, the Minister of
External Affairs, Shri Swaran Singh. informed the House that between
the 6th and 22nd June, 1971, he visited Moscow, Bonn. Paris, Ottawa,
New York, Washington and London in that order. In each of these
capitals, he had detailed discussions with the head of the Government
and the Foreign Minister. At the U. N. Headquarters, he had dis-
cussions with the U. N. Secretary-General, U Thant and his colleagues.
In those discussions the focus of attention and emphasis was all along
on the grave and serious situation created for Indja by she influx of 6
niillion refugees from East Bengal and the conlinuing crisis caused in
the region due to the massive killings by the West Pakistani military
machine in East Bengal. As a result of his talks with the Govern-
ments .of the countries visited by him, the following areas of agreement
tiad emerged:

) That there could be no military solution and all military
action in East Bengal must stop immediately:;

ai) That the flow of refugees into India from East Bengal must
immediately stop.

(ili) That conditions must be created enabling the refugees (o
return to their homes in peace and securitv. and that this
could happen only if the refugees could be assured of a
secure future in their respective homes in East Bengal.

(iv) That a-political solution acceptable to .the people of EBag
Bengal wasthe only way of ensuring a return to nortnalcy.
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(v) That the present situation was grave, and fraught with
serious dangess for the peace and security of the region.

Discussion on the statement of the Foreign Minister

On June 28, 1971 the House discussed the following motion, notice
of which was given by Shri Bhagwat Jha Azad (Cong.):

“That the statements made by the Minister of External Afairs
on the 24th and 25th June, 1971 regarding (i) the shipment of
American arms to Pakistan and (ii) his recent visit to certain
foreign countries, be taken into consideration*

Moving the motion, Shri Bhagwat Jha Azad said that the United
States of America had betrayed India by shipping arms to Pakistan
which were not only intended to buicher the people of Bangla Desh,
but were ako meant to ann Pakistan against India. The move was a
calculated one to upset the entire balance of power in theregion. He
charged the American authorities with suppressing the facts even when
India’s Foreign Minister was in their country.

The discussion on the motion continued for 5 hours in which as
many as 24 Members took part®

Speaking on the motion, the Minister of External Affairs, Shri
Swaran Singh said that among a fairly large number of countries there
was an unfortunate tendency to treat the situation in Bangla Desh as
an internal affar of Pakistan. It was very necessary, therefore, t
project the basic issues involved in the situation to the Governments
concerned as also the non-official leaders. Opposition, Press ec. in
those countries, The basic issues were that the Pakistanl military
regime had resorted to ruthless repression and unleashed the military
machine against the unarmed people with the object of negating the
results of demoacratic election with the result that over six million
people had crossed over to Indian territory. In spite of that if any-
body said that it continued to be an internal affair of Pakistan. it was
somethinz which was totally unaccepteble and absolutely unreal and it
was in this respect that international opinion had to be mobilized.

¢The Members who participated In the discussion were Sarvashri Atal
Bihari Vajpayee. Jyotirmoy Bosu, K. D. Malaviva, H N. Mukerjee, C. M.
Stevphen. Samar Mukherjee, V. K. R. Varadaraja Rao, Krishnan Manoharan
Henry Austin, Shyamnandan Mishra. Dinesh Singh, Erasmo de Sequeira.
Chintamanl Panigrahi, Piloo Mody, V. K. Krikhna Menon, Sat Pal Kapur.
R. D. Bhandare, Samar Guha, Jambuwant Dhote, Syed Ahmed Aga, M. M.
Hashim, Shibban Lal Saksena. Ram Deo Shgh and Shrimati Sheela Kaul.
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Referring to the problem of refugees, he said that it was not only
a question of large numbers, but it caused all manner of strains, finan-
cial, organisational, and dso it caused political and economic tensions,
Any attempt by anybody either here or abroad to try to quantify it in
tenns of money was completely unjust.

There was a feeling in some countries that India with vast resources
and large population ¢ould cope up with the refugee problems with
some outside help. This attitude, the Minister stressed, had to be
negatived strongly.

He re-affirmed that the refugees were citizens of Bangla Desh and
would go back to their own country, if the military action was stopped
and the affairs of Bangla Desh were placed in the hands of the elected
representatives. Unless Sheikh Mujibur Rehman and his party were
in charge of the affairs in Bangla Desh, there would never be the
atmosphere for these refugees to go back.

Referring to the demand made by certain Members for taking up
the issue in the appropriate U. N. agency, he pointed out that the United
Nations was not a gathering of judges or jurists of people who took
decisions in the matter. The U. N. agencies were govemmental bodies
in which unless there was govemmental support at their capitals. mesely
making tall speeches was of no avail.

Referring to the attitude of the United States Government, he said
that it was extremely callous. As such it was not possible to say that
there would not be any further supplies of arms from U.S.A. to Pakis-
tan.

In regard to the recognition of Bangla Desh, the Minister reiterated
that the matter was constantly under review. If at any time the Gov-
ernment felt that “the sitvation could improve by our recognition, Gov-
emment would not hesitate to do that.”

Problan of Bangla Desh
Influx of Refugees into India

‘The problem of Bangla Desh came up for discussion in the House
on more than one occasion in various foims.

Raising a half-an-hour discussion on ‘Infiux of Refugees from East
Bengal' in the House on June 16. 1971. Shri Samar Guha (PSP) said
that human history had perhaps no parallel to such a titanic tragedy of
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uprooted bumanity who faced a terrible situation of total destitution,
utter despmaic and baoundiess misery. He suggested a separate Ministry
of Rehabilitation and the setting up of a Refugees Couacilconsisting of
members of the Government Party as weil as the Oppasition and
presided over by the Minister of Rehabilitation. Replying to the discus-
sion, the Deputy Minister in the Ministry of Labour and Rehabilitation,
Shri Balgovind Verma admitted thet the problem of refugees was really
huge and that there was no otlier countty in the world which had wit-
nessed such a kind of influx.,

The Minister added that Government were alive to their duties and
in order to relieve the pressure of refugees in the bordering States, they
were opening Afty large-size camps, accommodating as many as 25
lakhs refugees, inside West Bengal, Tripura, Assam, Meghalaya. Bihar,
M.,P., Orissa and U.P.

Yabya Khan’s Statement to Execute Mujibuor Retnnan

A Calling Attention Notice on the “reported statement by
Yahya Khan of Pakistan that Sheikh Mujibur Rehman may be exe-
cuted” was ¢abled by Sarvashri Samar Guba. S. M. Banerjee. H M.
Patel, P. R. Das Munshi and P. Venkatasubbaiah The matter was
raised in the House on August 9, 1971 by Shri Samar Gule (PSP).

Regplying, the Minister of External Affairs, Shri-Swaran Siagh said
that the Goverament viewed with grave ¢maam the press ceparte  of
President Yahya Khan's statement that Sheikh Mujibur Rehman would
be “court martialled” and that he could not say whether the Sheikh
would te altve when the so.called Pakistan National Assembly met. He
felt that to stage a farcical trial against Sheikh Mojbor Reliman was a
groms violition of human rights and it deserved to be condemned by
the whole world.

Expressing the Government's concemn for the safety and welfare
of Sheikh Mujibur Rehman and his family who also were under house
arvest ‘or 5n -prison, he infotmed the Hense thet India had conveyed its
concern to foreign Governments and asked them to exercise their in-
fluence on the Government of Paldistan in this regard. Should any
harm he caused to the person of Sheik'h Mulibur Rehman or its family
and colleagues. the Minister warmed the Government of Paldistan, the
present situation in Bangla Desh would be immeasurably aggravated
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and the present Palsistani rulers would be solely responsible for the con-
sequences. The Government, he added, bad appealed ® the con-
science of humanity to raise their voice against the action that the
Presdent of Pakistan proposed to take.

Answering questions, the Minister said that the Govemnment of
India.had already taken up this question with all friendly countries
including the U.S.S.R. Government that they should exercise their
influence with the military rulers of Pakistan to bring about a situation
where these military atrocitics were stopped and the military rulers
started negotiation with the clected representatives for finding a satis-
factory solution. Most of the Governments had promised that they
would take up this matter with President Yahya Khan.

The memorandum sent to the United Nations Secietary-Geaeral,
he said, would have the efiect not oply in the U.N. circles but aiso
in other countries of the world. But as to whether it could be taken
in any formal fonn at the United Nations was a matter which re-
quired careful consideration. It was also the Government’s inten-
tion to raise this question in some appropriate form in the -United
Nations or in the Human Rights Commission, ke added.

Making a statement in response © the suggastion of a Member
regarding the tiial of Sheikh Mujibur Rehman on August 12, 1971,
the Prime Minister, Shrimati Indira Gandhi obseived that the Gov-
erwment fully shared the agony and anxicty of the Members.

Disagreeing with the remark made by a Memnber that “freedom
movement in Bangla Desh will die with the execution of Sheikh
Mujibur Rehman,” she said:

“, ...we all know that martyrdom glves immortality, We all
know, far from weekening a movement it strengthens it. Every-
where in the world, the freedom struggles have gone from strength
to strength, the more the people have tri®d to suppeess them.

"Sheikh Mujib is mot just an individual... Today he has
becomne the embodiment of the aspirations and urges of the people
of Bangle Desh and of the sufferings and spirit of sacrifice which
they are showing with such oourage and fortitude”

i{cfelring to the steps taken by the Government regarding the
telease of Sheikh Mujibur Rehman, she informed the House:

"....The Government of India has appruached the Secretary-
General, U. Thant. I myself have written on more than one occasion
to the Heads of States and Prime Ministers to try their bast to save
the life of Sheikh Mujibur Rehman.”
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Making & reference o the people of West Pakistan and the mili-
tary rulers of Pakistan, she said:

“l would like to make only one point to the hon. Members,

which is that sometimes in our speeches we tend to talk about West

Pakistan. Now, at all times, we should make a distinction between

the people of West Pakistan with whom we have no quarrel
whatsoever and the military regime which is responsible for the

atrocities in the 8angls Desh and which is suppressing the Iegitimate
political rights even of the people in the different provinces of

West Pakistan.”
Pakistani shelling into Indian Territory

Another Calling Attention Notice on the “reposted recent Pak-
istani shelling into Indian territory on the Assam and Tripura border”
was tabled by Sarvashri Atal Behari Vajpayee, Vikram Chand Maha-
jan, B. K. Daschowdhury, D. Deb and Indrajit Gupta. The matter
was raised in the House on July 29, 1971 by Shri Atal Bihari Vaj-

payee (J.S.).

Replying, the Minister in the Ministry of Home Affairs, Shri
K. C. Pant, gave details of the cases of shelling into Indian territory
on July 26, 1971, and said that in all those cases, the Border Secu-
rity Forces had replied effectively silencing the firing and shelling
from across the border. Strong protests with the Pakistani Govern-
ment in each such case had also been lodged.

The Border Security Force was fully alive 10 its responsibilities
and had clear instructions to reply effectively to any attempt by Pak-
istan Artny at violating Indian territory either by intrusion or by shel-
ling or firing across the border, the Minister added.

Arms Supply to Pakistan

The question of arms supply to Pakistan came up for discussion
in the House on more than one occasion in various forms.

A Calling Attention Notice on ‘“the reported carrying of Ameri-
can aims to Pakistan by two Pakistani ships, Sunderbans and Padma,
which sailed from the U.S.A. on May 8, and June 21, 1971, res-
pectively, in violation of the ban on the sale of aims % Pakistan im-
posed by U.S.A. in March last” was tabled by Sarvashri R. V. Bade,
K. M. Madhukar, N. K. Sanghi, Piloo Mody and Masharaja Naran-
dra Singh. The matter was raised in the House on June 24, 1971
by Shri R. V. Bade (J.S.). '
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In his reply, the Minister of External Affairs, Shri Swaran Singh,
informed the House that a report appearing in the New York Times
of June 22, about two ships Sunderbans and Padma, fiyng the flag
of Pakistan, and having sailed from New York on May 8, and June 21
respectively, with cargo of the United States military equipment
seemed to be substantially correct. The Indian Ambassador in
Washington took up the matter immediately on receipt of the report
with the Under Secretary of State, Government of the U.S.A. on the
evening of June 22, 1971. The matter was also taken up with the
United States Embassy in New Delhi on June 23, 1971. According
to the United States Government, no foreign military sales to Pakistan
had been authorised or approved .since March 25 and no export
licences had been issued for commercial purchases nor had export
licences been renewed since that date. According to the United
States Government, no aircraft were on board those vesselss The
US. Government had, however, admitted that i was possible that
foreign military sales items authorised or purchased prior to March 25
had been delivered to the dock-side since that date and might be
aboard the two ships, as also the commercially purchased items where
export licences were required and were issued before that date.

While expressing regret that this loophole regarding past authori-
sations had not been brought to the notice of the State Department,
the U.S. Under Secretary of State explained that full facts regarding
what had been covered by export licences issued in the past, she
shipments of which had not been effected, were still not known and
he could not, therefore, say that there would be no further shipments.

Continuing, the Minister of External Affairs said that they had
pointed out to the U.S. Government that any accretion of military
strength to Pakistan particularly in the present circumstances when
military oppression and awocities were being let loose on the unarmed
and defenceless people of Bangla Desh, would not only pose a threat
{0 the peace and security of this subcontinent but the whole regjon.
Accordingly, the US. Government were urged to try {o stop the ships,
which had already sailed, from delivering military items to Pakistan,
and in any case, to give an assurance that no further shipments of
military stores would be allowed even under “past authorisations".
The United States Govermunent promised to give urgent consideration
to this matter and Government were awaiting their response.

Another Calling Attention Notice on the “reported decision of
US.A. to supply arms worth 35 million dollars to Pakistan under
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personal orders of President Nixon" was tabled by Sarvashi G. 1-
Yadav, Phool Chand Verma, P. Vcnkatasubbaiah, Jagannashrao Joshi
and Atal Bihari Vajpayee. The matter was raised in the House oa
July 12, 1971 by Shri G. P. Yadav (J.S.).

Replying, the Minister of External Affairs, Sbri Swaran Singh
informed the House that Govenment had seen the text of the state
ment made by Senator Church on July 7, 1971, to the eftect that an
estimated 35 million dollars worth of military equipment was still in
the arms pipeline for delivery to Pakistan. Being a well-ibforned
Senator who had beea taking great interest in the queston of arms
supply by U.S.A. o different countries. it was possible that his figure
might not be far from correct

Reported Supply of Arms to Pakistan by U.S.S.R. and France

Another Calling Attention Notice on the “reported supply of
arms to Pakistan by the USSR and France and the reaction of the
Government thereto” was tabled by Sarvashei Madhu Dandavate,
P. K. Deo, Birender Singh Rao, Ram Kanwar and Indrajit Gupta,
The matter was raised in the House on July 6, 197! by Shri Madhu
Dandavate (PSP).

Replying. the Minister of External Affairs, Shri Swaran Singh in-
fonined the House that the Soviet Ambassador had told the Govern-
ment that the Press repors about U.S.SR. Government having sup-
plied anns to Pakistan after the military action in Bangla Desh were
incorrect The French Government: had also intimated that they
had not entered into iiew contracts for the supply of arms to Pakis
tan after the military action in Bangla Desh. They had also in-
formed tlie Government of India towards the end of June, 1971 that
they would not niake any deliveries of arms even on old contracts.
The Government had, however, expressed its grave concemn to the
French Ambassador about the reported supply of arms to Pakistan,
and had asked the Indian Ambassador in Paris and the French
Ambassador in New Delhi to take the matter up with the French
Government

The Minister added that in view of the prevailing practice of
clandestine sale of arms through private parties in Western Europe

the possibility of Pakistan acquiring afins through such source should
not be filed out.
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Palkistani intitrrtors -in- Ssomoo and Kasbmir

A Calling Attention Notice oo the repored crossing of ceasefire-
line by Pakistani infiltrators in Jammu and Kashmit and Pakistam
plans to send more inftrators into that State for subversive activi-
ties was tabled by Sarvashri Ram Sshai Pandey, P. Gaogadeb, Mukh-
tiar Singh Malik, N. K. Sanghi and Dr. Laxminarain Pandey. The
matter was raised in the House on July 7, 1971 by Shii Ram Sahai
Pandey (Cong.).

Replying, the Minister of State in the Ministry of Home Affairs,
Shri K. C. Pant, said that while Government were aware of certain
preparations across the ceasefire line for sending infiltrators into
Jammu and Kashmir for subversive activities, they had no infonnation
that Pakistani infiltrators had crossed into the State. The Army amd
security forces of the Centre and the State Governmeut were awaie
of the threat and were in full preparedness 1 meet tbe same, he added.

Violation of Indizn Air Space by Pakistani Aiwcraft

A Calling Attention Notice on the “reported flight of two Pakis-
tani Air Force Mirage Aircralt over the Srinagar airport” was tabled
by Sarvashri Surendra Mohanty, Samar Guha, Vikram Mahajan, P.
Gangadeb and Rana Bahadur Singh. The matter was raised in the
House on July 23, 1971 by Shri Surendra Mohanty (UIPG).

Replying. the Minister of Defence. Shri Jagjivan Ram, informed
the House that two aircraft of the Pakistani Air Force intruded into
Indian air space over the Kashmir Valley around 1300 hours on July
20, 1971. A second intrusion took place north of Jammu around the
same hour on the following day. The Pakistani aircraft were spotted
by the observation system.

Thiese were clear and deliberate violations of Intian air space by
Pakistani fighter aircraft. The Government took a serious view of
these violations and had lodged strong protests with the Government
of Pakistan demanding effective steps to be taken by them to prevent
recurrence of such violations. The Government of India held the
Government of Pakistan Ffully responsible for any consequences that
might flow from such hostsile acts.

Since the arfield at Srmagar was being used principally for civi
lian pufposes, the obligations to civilian aircraft imposed some limi-
tations on counter action. ‘However, appropriate measures had been
taken © deal with Pakistani provocations and threats in future.
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indo-Soviet Tveaty

Laying on the Table of the House, a copy of the Treaty of Peace,
Friendship and Cooperation entered into between the Govermnents of
India and U.S.S.R., on August 9, 1971, the Foreign Minister, Shri
Swaran Singh said that the Treaty would provide a stabilising factor
in favour of peace, security and development not only of the two
countries, but of the region as a whole. Clarifying that it was not
aimed against any third country, he expressed the hope that it would
provide a pattern for similar treaties between India and other coun-
tries in the region.

Emphasising that the Treaty was, in its rue sense, a treaty of
peace, he said, that it strengthened India’s policy of non-alignment,
which was expressly mentioned in the Treaty. He sincerely hoped
that the policy of non-aligmnent would be further strengthened and
would become an effective instrument for safeguarding the national
interests as well as for the maintenance of universal peace and inter-
national security and the lessening of tensions in the world.

Besides being a Treaty of non-aggression, it provided a credible
assurance that in the event of an attack or a threat thereof, the two
countries would immediately enter into mutual consultations in order
to remove such a threat and take appropriate effective measures to en-
sure peace and security of their countries. This, he hoped, would act
& a deterrent to any Power that might have aggressive designs on the
country's territorial integrity and sovereignty, It was, therefore, in
essence, a Treaty of peace against war.

On August 10, 1971, the House discussed the motion moved by
the Foreign Minister that the Treaty be taken into consideration.

The discussion continued for the whole day in which as many as
21 Members participated.’

Replying to the discussion, the Foreign Minister said that the
Treaty re-affirtned the principle of fruitful cooperatiop in the econo-
mic, technological and scientific fields and that it did not debar India

*Those who participated in the debate were: Servashri A. K. Gopalen,
S. D. Sharma, H. N. Mukeriee, K. D. Malaviya, K. Manoharan. R K. Sinha.
Ata] Bihari Vajpayee, V. K. Krishna Menon, B. R. Bhagat, Shyamanandan
Mishra, P. Venkatasubbalah, Frank Anthony, V. K. R. Varadaraja Rao, Plloo
Mody, R. D. Nimbalkar, Henry Ausfin, G. S Melote, Frodbodh Chandra,
M. Muhammad Ismail Samar Guha and S. L. Salwena,
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iran pursuing its poicy of developing nuclear technology for peace-
tul purposes.

Reacting to the criticism that the Treaty was a deviation fran
India’s policy of non-alignment, he said that it was clearly provided
in clause IV of the Treaty that USSR Goverument respected our
policy of non-alignment. Besides, there was nothing in the Traty
which compromised our policy of non-alignment.

He ruled out that the Treaty in question was cither a defence pact
or a milisary alliance. He clarified that defence pacts or military
alliances were couched in different words and had difierent connota-
tions. Further, there was a specific menton in the Treaty that no
anns could be supplied to any country which might cause military
damage to the other party.

Another cornerstone of the Treaty, the Minister said, was the
solemn underwking given by the two countries to conduct their inter-
national policies in such a manner as to give striking and stunning
blows to the ramnants of colonialism and racialism. The political
content, the economic content, the technological and scientific collabo-
ration and the security clauses of the Treaty taken as a whole, pre-
sented a picture which was to the mutual benefit and advanuge of
both the countries. -

He clacified that the Treaty did not restrain India from sking any
action that sie might like to seke on Bangla Desh, or from exercising
her sovereign rights in any manner she might like.

Concluding, the Minister informed the House that the Soviet
Union had given an assurance on a number of occasions that they
respected India’s territorial integrity and had also agreed to take steps
to correct their own maps.

Reported Agreement betweea Nepal and Chins regarding Survey of
Terai Border

A Calling Attention Notice on the “reported agreement between
Nepal and China wherein China has been permitted by Nepal to sur-
vey Terai border near indian Border” was tabled by Sarvashri Hari
Kishoie Singh, H. M. Patel, Laxminarain Pandey, Vayalar Ravi and
S. M. Banerjee. The matter was raised in the House on July 20, 1971
by Shri Hari Kishore Singh (Cong.).
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Replying, the Misister of Exteznal Affairs, Shri Sweran Sisgh
said that Govenument were aware of the exchange of lefters on July
16, 1971 between the Chinese Ambassador in Kathmandu and the
Finance Secretary of Nepadl, by which the Chinese Government were
to conduct a survey in the Butwal area of the Nepal Terai in-order to
ascertain whether cotton cultivation was possible there. This agres-
ment:formalised the earler position which the Government were aware
of, viz. that a few Chinese experts were in the area to look into the
question of cotton cultivation. What was proposed to be uadertaken
was a feasibility report on the possibility of growing cotton. The
agreement provided for Chinese technicians to conduct investigation
in the area, with the cooperation of the Nepalese Governinent.

Answering questions, the Minister said that the signing of ‘this
agreement to find out the feasibility of growing cotion in Terai area
could not, by any stretch of imagination, be termed as an act hostile
to India and as such we should not take that view at all. The Nepel

Government never approached India to undertake a survey of that
nature.

Alr Dyopping of Chises 1.Heraterc-in sowe Vilsges in Bhar

A Calling Attention Notice on “the reported air dropping of
Chinese literature, banners, garments, torch lights, bisc:uits and trans-
mitters for the Naxalites by a Chinese plane in the fields in Tidaram-
pur and Palam villages in Monghyr district of Bihar last week” was
tabled by Sarvashri Bibhuti Mishra, Indrajit Gupts, Laxminarain
Pandey, K. Baladhandayutham and N. K. Sanghi. The matter was
raised in the House on June 22, 1971 by Shri Bibliuti Mishra (Cong.).

Replying, the Minister of State in the Ministy of Home Affairs
and in the Departmemnt of Personnel, Shri Ram Niwat Mirdha, inform-
ed the House that according to the preliminary report reccived from
the State Government of Bihar, some literature in Chinese, pottions
of balloons and other articles were found in some villages in Monghyr
district during the past week. Similar recoveries had also been made
from villages in Palamau, Purnea and Bhagalpur districts of the State.
Preliminary examination revealed that the literature was of Kuomin-
tang origin. Inquiries made by the Ministry of Defence showed that
no movement of foreign aircraft had been picked up by the radar net-
work during the relevant days. Inquiries were in progress and the
various asticles recovered were being exammad by experts.
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Indo-Ceylon Agreement on Citizens of Indian Onigin

A Calling Attention Notice on “the reported unilateral action of
tbe Governmeat of Ceylon in changing the basis for the grant of
Ceylon citizenship which would adversely affect the interests of per-
sons of Indian origin” was jointly tabled by Sarvashri M. Kalyana-
sandaram and Era Sezhiyan. The matter was raised in the House
on the 23rd June, 1971, by Shei M. Kalyanasundaram (C.P.l.)

Replying, the Deputy Minister of External Aftairs, Shri Surendra
Pal Singh informed the House that the Government of India had
seen reports in the Press that the Ceylon House of Representatives had
adopted an amendment to the 1967 Indo-Ceylon Agreement (Imple-
mentation) Act, linking the pace of grant of Ceylon dtizenship with
the number of persons repatriated to India and not merely to their
regitsation in Ceylor as Indian citizens. According to the Indo-
Ceylon Agreement of 1964, the gramt of Ceylon citizenship and the
process of repatriation shall both be pfrased over a period of 15 years
aad ehal), as far as possible, keep pace with each other in proportion
to the relative mambers to be granted citizenship and to be repatriated
respectively. The 1967 Indo-Ceylop Agreement (lisplementation) Act
related the grant of Ceylon citizenship with the grant of Indian citi-
zenship end not with their actual repatriation.

The Prime Minister of Ceylor, on the occasion of moviag the
amendment, had stated that the Government of Ccylon imlended to
implement the 1964 Indo-Ceylon Agreement “both in letter and
spirit.” The amendment was to the Ceyloneee domestic Jegislation of
1967 and not to the 1964 Indo-Ceylon Agreement.

Answering questions, the Deputy Minister pointed out that the
present Ceylonese enactment was perfectly in accordance with the 1964
Agreement, and the amendment had in fact been adopted by the House
of Representatives to bring their own domestic law in line with the
said Agreemen.

‘The Government of India had, in consultation with the Govemn-
ment of Tamil Nadu, made elaborate arrangements for the rehabilita-

tion of all those persons who acquired Indian citizenship under the
Agceement.
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Recagnition to Frovisiomal Revolutionsry Government of South
Vietnam and other States

On July 2, 1971, Shri A K. Gopalan. C.P.I.(M). moved a Reso-
lution in the House calling upon the Government to condemn in un-
equivocal tenns the American aggression in the three Indo.-Chinese
States and to give recognition to the Provisional Revolutionary Gov-
ernment of South Vietnam and full recognition to the Governments of
the Damocratic Republic of Vietnam, the Democratic People’s Repub-
lic of Korea and the Gennan Demaocratic Republic.

He urged the Govemment to support the heroic struggle of the
Vietnamese people against the aggression of U.S. imperialism and cal-
led for the immediate and conditional withdrawal of U.S. troops from
Vietnam and the whole area of Tndo-China.

Intervening in the discussion'® on July 16, 1971, the Minister of
External Affaics, Shri Swaran Singh, took particular note of Presi-
dent Nixon’s acknowledgement that there could be no stable peace
in the world without the participation of China. Welcoming Presi-
dent Nixon's decsion to visk China, he observed that it seemed that
US.A. was on the verge of re-discovery of China and its importance
to the world. India had always welcomed the normalisation of rela-
tions between all the countries and peoples and, in particular. the
Great Powers.

Referring to the Vietnam problem. the Minister stated that India
had consistently taken the view that the problem of Vietnam was the
central problem and a solution to t would provide a key to the solu-
tion of the problems of Cambodia and Laos. For this, India had ad-
vocated a complete withdrawal of all troops from Vietnam beginning
with those of the United States. ‘The recent 7-point proposal made
bv Madam Binh in Paris was. according to the Indian point of view.
the best proposal that had been put forward so far. It was felt that
those proposals could be the basis of a satsfactory negotiated settle.
ment. ’

So far as the question of recognition of the Provisional Govern-
ment of South Vietnam was concerned. he said that it could be con-
sidered only in the overall context of a peaceful political settlement of

mMembers who participated in the discussion were: Sarvashri Ranen
Sen. R. P. Ulaganambi, G. P, Yadav, Shashi Bhushan, Indrajit Gupta and
M. R. Gopal Reddy.
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the Vietnam question. The Government of India had de facio rela-
tions with both North and South Vietnams through their Consulates-
general at present. As soon as a peaceful negotiated political settle-
ment of the Vietnam question was arrived at, Govermment would be
in a position to accord full recognition to a duly elected representa-
tive Government in South Vietnam. Similarly, the question of grant-
ing full diplomatic recognition to the two Koreas would be consider-
ed only in the overall context of a peaceful political settlement of the
Korean question.

The Minister added that India’s relations with the Democratic
Republic of Vietnam were developing satisfactorily and the question
of giving full recognition to that Government was under consideration
and action in that regard would also be seken at the appropriate time.

With regard to the German Democratic Republic (GDR), the Mi-
nister stated that India's relations with that country were developing
in a very satisfactory manner. India had welcomed the Moscow
Treaty and the gemeral detente that had emerged as a result of the
treaty between East Europe and West Europe. India had also sup-
ported admission of GDR to the various UN organs on the principle
of the universality of U.N. membership.

After Shri A. K. Gopalan had replied to the discussion. the Reso-
lution was put to vose and megatived by voice vote.

Notice of Termimation of Imdo-British Trade Agreement

A Calling Attention Notice on the “reported six months’ notice
formally served on India by the British authorities to terminate the
Indo.British Trade Agreement of 1939" was tabled by Sarvashri Boksi
Nayak, Bibhuti Mishra, K. M. Madhukar, . M. Pasel and Shrimati
Bibha Ghosh Goswami. The matter was raised in the House on July
2. 1971 by Shri Boksi Nayak (Swa.).

Replying. the Minister of Trade. Shri L. N. Mishra stated that
during the discussions held in London in May, 1971 regarding the
British Government’s announcement to impose a new tariff on imports
of cotton textiles from the Commonwealth Preference Area. includ-
ing India. with effect from 1st Jamuvary. 1972, Government of India
had pointed out that the proposal was discriminatory. inequitable and
inconsistent with the international obligations of Britain towards deve-
loping countries like India. Since their present import regime on cot-
ton textiles was broadly in line with that of the EEC. it was clearly
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pointed out to thee that by giving efect to their proposal, they would
be unoacessarily creating problems of hazmonisation of their regime
with-thatot-the-EEC. in the event of their entry into the EEC. Their
proposal:to.impose a tariff oo Commonwealth Preéereacc Area with-
out in any way changing the import regime traom other EFTA Mem-
bers violated the understanding with which the Government of India
had given the waiver to Britain at the time of her joiring the Euro-
pean Free Trade Area.

The British Government replied that they could not contemplate
postponanant or modification of their declared policy in any way.
Recognising that the change in their import regime for cotton textiles
would hairm exports from India, they had offered a loan of £ 10 million
on interest free terms tied to the purchase of British goods and ser-
vices so as to enable India to grant them a waiver under the Indo-
UK. Trade Agresment in respect of cotton textiles. Since the Gov-
ernment had always held the view that aid was no substitute for
trade. the British request for the waiver could not be acceded to.

On the 30th June, the Govermment of India received fran the Bri-
tish Government six months’ notice of termination of the Indo-U K.
Trade Agreement of 1939.

It was unfortunate that the British Government had not found it
possible to accept the Indian point of view, which could have led to
a mutually acceptable settlement of the issue. However. it was hop-
ed that even at this stage the British Government would see the reason-
ableness of India’s stand and would not like to take the respoasibility
for breaking up the historical trade relationship between the two
countries. T

PL-480 Funds for Bdocationn) Activities

Raising a half-an-hour discussion on “PL-48% Funds for Educa-
tional Activities” in the House on July 12, 1971, Shri C. K. Cban-
drappan (CPI) alleged that the funds were being used for espionage
activities through educational institutions. "The money given by the
US.A. was being used to get the younger generation into their fold.
to do espionage activities and to train the whole world in the Ameri-
can way of lifte and civilisation.

Replying to the discussion, the Minitter of Education and Social
Wetfare and of the Department of Culture. Shri SiJdhartha Shankar
Ray. at the ouket. made it clear that not only PL-480 funds but any
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£funds from any foreign country would be opposed, if the effect of the
atilisation of such funds were either to corrupt the youth and the edu-
cational system or to influence India's policies or ways of thieking
in any way whatscever.

Givihg details about the utilization of PL-480 fund resources
availablk in India, the Ministet stated that 87 pér cent was made
.available to the Government of India in the form or loans and grants,
5 per cent was reserved as loans to joint Indo-U.S. concerns and the
remaining 8 per cent was reserved for expenditure for U.S. Missions
and other uses provided in the PL-.480 agreement.

The utilization of PL-480 funds for education was merely notional
attribution for budgetary purposes. For instance in the last 3 years
the amount spent on education from this fund amounted to Rs. 3.26
crores. This worked out to less than a crore of rupees a year as com-
pared to Rs. 950 crores per year spent on education throughout the
country. This amount was too iasignificant to cause apprehension of
any nature.

Further, out of that sum, specific research projects, approved by
the Government in fields like physics, biology and agriculture were
financed. The Government had taken care to ensure that the fund
was oot used in sensitive areas of research like social sciences. The
‘Government also ensured through a Committee set up for the puipose
that research was in the national interest.

Outlining the Government'’s present policy, the Minister stated that
80 money, no grant could be given except with the prior approval of
the Government of India. It had also to be seen that no such grant
was discriminatory. The Government's policy was to keep India free
from any kind of objectionable influences.

Repocted permission to Uttar Pradesh Government to matiomalise
Sugar Tedustry

A Calling Attention Notice on the “reported permission given by
the Central Government to the Government of UP. to issue an Ordi-
Bauct nationalising the sugar induswy in that State® was tabled by
‘Sarvashri S..M. Banerjce, Atal Bihari Vajpayee, B. S. Chowhan,
Jagannath Rao Joshi and Laxminarain Pandey. The mater was
raised in the House on June 28, 1971 by Shri S. M. Banerjee (C.P.L).

Rlplyng. thc Minister of Swate in the Ministry of Agncullure. Sll'i
Sher Singh’, sdid that, as already stated in the House, Government had
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set up a Commission under the Commissions of Inquiry Act, 1952 to
study in depth the working of the sugar industry fu all its aspects in
the context of the demand for its nationalisation and would take a
view on the subject only after receipt of the report of the Commission.

As regards the question of legislative competency, Parliament as
well as a State Legislature, according to the legal advice available to
Government were competent to make a law with respect to the ac-
quisition of sugar undertakings, provided such a law satisied the re-
quirements of Article 31(2) and (3) of the Constitution. If such a law
was passed by a State Legislature, it had to be reserved for the consi-
deration of the President and should receive his assent. Having ac-
quired sugar undertakings in accordance with that procedure, the State
Government could run them but in doing so it would be subject to
such laws a might te made by Parliament.

So far as Uttar Pradesh was concerned, Government had received
4 communication from the State Government with.regard to the action
they proposed to take in the matter. The proposal was under the con-
sideration of Government of India in consultation with the State Gov-
ernment.

Cauvery water dispute

A Calling Attention Notice on the “reported statement of the Chief
Minister of Tamil Nadu and the resolution passed by the Tamil Nadu
Legislative Assembly demanding that the Central Government should
refer the Cauvery Waters disputes to a Tribunal and restrain the
Mysore Government from going ahead with the constiuction of Hema-
wathi and other projects in the Cauvery basin™ was tabled by Sarva-
Shri N. Shivappa, M. Kathamuthu, M. Kalyansundaram. Mukhtiar
Singh Malik and Ram Kanwar. The matter was raised in the House
on July 13, 1971 by Shri N. Shivppa (Cong.).

Replying the Minister of lrrigation and Power, Dr. K. L. Rao
stated that Cauvery passed through the States of Mysore, Kerala and
Tamil Nadu and ther¢ was demand for the waters of the river from
all the three States. The States of Tamil Nadu and Kerala had been
representing that the matter should be settled by reference to a Tiri-
bunal under the Inter-State Water Disputes Act of 1956. Mysore
Government, on the other hand, contended that the projects proposed
to be undertaken by them were not only essential but were within théir
rightful allocations of water and reference to the Tribunal was not
necessary. Atwempts had been made to settle the dispute amicably.
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In the absence of an elected Government in Mysore, it was difficult
to bring negotiations to a conclusive stage. Government were, how-
ever, endeavouring to ensure that the relative claims of the different
States concerned were not prejudiced in the meantime.

Reported incrense in the price of Crude Oil by foreign Oil Companies

A Calling Attention Notice on the “reported move of the foreign
companies to increase the price of crude oil imported by them” was
tabled by Sarvashri Saradish Roy, Vayalar Ravi, Birendra Singh Rao,
Il. M. Pate] and P. Narasimha Reddy. The matter was raised in the
House on July 28, 1971 by Shri Vayalar Ravi (Cong.)

Replying, the Minister of Petroleum and Chemicals, Shri P. C.
Sethi stated that on the 28th May, 1971 he had infonned the House
of the concerted action taken by the organisation of Petroleum ex-
porting countries for raising the posted price of crude and the rate of
taxation which resulted in the signing of the Teheran Agreement oo
14th February, 1971 between the OPEC and the Oil Companies. As
a consequence thereof, the oil companies increased their price of crude
to a total of 40 cents per barrel in the case of Aghajari crude supplied
by Burmah Shell and Caltex and by 41 cents per barrel in the case of
Arabian Mix supplied by Esso. He had also informed the House
that the Government had made it ¢lear to the Oil Companies that they
did not see sufficient justification for the oil companies passing on the
entire increase in taxes and royalties to this country. However, in
order not to affect the country's industrial growth, Government had
allowed import of crudc provisionally at the higher prices.

On Sth July, Burmah Shell informed the Government that from
15th July, 1971 their price of Aghajari crude would be further in-
creased from $1.68 to $1.73 per barrel. Similar notice was given by
Caltex on 6th July, 1971 stating that their price increase would be-
come effective from 18th July. On Sth July, Esso also gave similar
notice that the price of the Arabian Mix would increase to $1.70 per
barrel from $1.66 with effect from 10th July, 1971

Unlike the previous increases in oil price which were sought to be
justified by the Oil Companies as following from the Teheran Agree-
ment, this Iast increase, they contended, was justified on the basis of
a further increase in the prevailing world prices of crude.
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This was a new situation and Government was examining the
position with' regard to crude prices currently obtaining in the World
Matket. Meanwhile Government \ere releasing foreign exchange
for imports at the June, 1971 prices.

—

Appointmeat of a High Power Committee (o review the
Working of O. & N.G.C.

On July 16, 1971 the Minister of Petroleurn and Chemicals, Shri

. C. Sethi, announced in the House the appointment of a High Power
Commttee headed by Shri K. D. Malaviya, M.P., to review the work-
ing of the Oil and Natural Gas Commission.

Giving desils about the terms of reference of the Committee, the
Minister stated that it would study certain features of the structure,
organisation, financing and functioning of the Oil and Natural Gas
Commission and make recommendations for the changes and improve-
ments which would strengthen and enable the Commission to achieva
the objective of rapil expansion of i programme of survey, explora-
tion and production of gas and oil, both on-shore and off-shore, so
that the potential oil and gas resources of the count:y were fully ex-
plored and exploited within a measurable period of time and the Com-
mission were able to extend ther activities to promising on-shore and
off-shore ateas in rieighbouring countries. The Committee was being
requestad to give their report within thtee moriths.

Breach in Guptz Ramdh posing a serious fhrest (o
Bardosi Oil Refinery

A Calling Attention Notice on the ‘reported breach in the Gupta
Bandh posing a serious threat to Barauni Oil Refinery’ was tabled by
Sarvashri Ramasshai Pandey, Jyotiimoy Bosu, Atal Bihari Vajpayee,
Shashi Bhushan and K. M. Madhukar. The matter was raised in the
House on August 5, 1971 by Shri Ramsahai Pandey (Cong.)

Replying, the Minister of Irrigation and Power, Dr. K. L. Rao in-
formed the House that the Barauni Oil Refinery and the Thernal
Station situated on the left bank of the Ganga were protected against
flooding by an old embankment running from upstream of Mokameh
Bridge to about 30 kmdown-stream of e bridge. The railway em-
barikmedt from Barauni to the Mokameh Biidge and the National

Highway 31 also acted as second line of defence to these installations.
on the westetn side.
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Due to heavy floods for nearly a fortnight the Ganga stazted rising
in Bibar and crossed the warning stage at Gandhighat near Patna and
Hathidab near Mokameh The Kasba Rupnagar embankment on the
west of the National Highway near Barauni Thermal Station breached
on August 3. The Barauni Oil Refinety and the Thermal Power Sta-
tion areas wete affected by it. In order fo prevent water from enter-
ing these areas, all the openings under the National Highway through
which water could enter, had been plugged. Vigil was being kept
round the clock by the State lrrlgatlon Department, the Indian Oil
Refinery and the Thermal Station authorities. The Jrrigation Depart-
ment had also taken measures to prevent further widening of the breach
and also started the work on the plugging of the bhreach.

All precautionary measures to avert further breaches in the em-
bankments had been taken by the Bihar Irrigation Department with
the cooperation of the Indian Oil Refinery, Barauni Thermal. Station
and Fertilizer project authorities. The Indian Oil Refinery pipeline
was safe and was in operation.

Desth of Soviet Cosmonauts

Expressing deep sorrow at the death of the three Soviet Cosmo-
nauts who created a record of 24 days in space, on the Ist July,
1971, the Prime Minister, Shrimati Indira Gandhi said:

“The true spirit of science is the spirit of sacrifice and search
for knowledge. The exploration of outer space has re-awakened

in all of us a sense of wonder, Whether the cosmonauts belonged
to the Soviet Union or to the United States of America, we have
regarded them as representatives of all mankind, We have felt
pereonally involved in their journey, following their every move,
sharing the anxiety of their families and of their country. We have
felt exhilarated by their achievements. The tragedy of the death
of the Soviet cosmonauts, Lt. Col. Georgi Dobrovolsky. FIlight
Engineet Vladislav Volkov and Test Engineer Vikior Patsayev is
all the greater because it happened at the very end of a successful
exploration.

She requested the Speaker on behalf of the House to express their
deep sympathy with the Soviet Union and especially the families of
those gallant and courageous youngmen.

Associating himself personally and on behalf of the House with
the feelings of grief and sorrow expressed by the Prime Minister on
the tragic incident, the Speaker, Dr. G. S. Dhillon, observed:

*They were on a mission of immense scientific kvowledge, and
their end ceme just st a time wben they had almost actomplished
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their mission. This is a loss not only to the Soviet Union and its
people, but to the entire mankind. I am sure the House will join
us in conveying our heartielt condolences to the beteaved families,
the Government and the people of USSR.”

Thereafter the Members stood in silence for a while.

Crash grogramme for providimg employmest to useducated
suemployed

Raising an half-an-hour discussion on “providing of employ-
ment to uneducated unemployed’™ in August 11, 1971, Shri N. N.
Pandey (Cong.) pointed out that the number of unemployed had
increased with the implementation of successive Five Year Plans. He
sought to know the projects which were being undertaken by the
Govemment in various States for the creation of employment oppor-
tunities.

Replying, the Minister of State in the Ministry of Agriculture,
Shri Sher Singh said that under the proposed crash programme, the
Government had devised a scheme under which every district would
receive Rs. 12.50 lakhs. However, some States had been given addi-
tional funds in view of their density of population. In fact Govern-
ment had received schemes from 336 districts out of 355. Out of
those, 317 district schemes had already been sanctioned and the
funds had been released.

Spelling out further detsils about the scheme, the Minister stated
that of the total sum, 60 per cent would be spent on the construction
of roads, 25 per cent on minor irtigation and 15 per cent for affore-
station, soil conservation, land reclamation etc. As regards swff for
supervising the work, it would be provided by the State Govern-
ments. The work had already been started in 8 States and 5 States
would wke up the schemes very shortly. The officials of the Cen-
tral Government had already visited those States. In regard to the’
number of unemployed in rural areas, the Minister informed the
House that an Expert Committee had already been appointed to go
into that matter,

Nom-procorement of (armers’ entire produce at price
fixed by Goverument

A Calling Attention Notice on “Non.procurement of Farmers'
entire produce at price fixed by Government” was tabled by Sarva-
shii A. P. Sharma, Ram Chandra Vikal, Hukam Thand Kachwai,
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P. K. Do and Damodar Pandey. The matter was raised in the
House on June 14, 1971 by Shri A. P. Sharma (Cong.)

Replying, the Minister of State in the Ministry of Agriculture,
Shri Annasaheb Shinde, stated that the commitment of Government
was to purchase all grain falling within the prescribed specifications
oftered by the cultivators at the procurement price. The question of
procuring the farmeis’ entire produce did not, theiefore, arise. The
Food Corporation of India and other procuring agencies had been
vigorously purchasing the foodgrains offered by the farmers falling
within the piescribed specifications at the procurement prices an-
nounced by Government. During the cument Rabi season, upto
June 8, 1971, 3.3 million wnnes of wheat had been purchased as
against 1.8 and 1.75 million vwnnes for the corresponding periods of
1970-71 and 1969.70, respectively. Such massive procurement
would show that, by and large, Government were f[ulfilling their
commimment of offering price support % the producer at the level of
procurement prices announced by Government. Amrangements had
also been made for prompt payment of full procurement price corres-
ponding to the quality of the grains procuied. By and large. there had
‘been no complaints except in the State of Uttar Pradesh where the pre-
sence of two sets of middlemen at times gave rise to malpractices. The
Food Corporation of India and the State Government had tightened up
the administrative arrangements to eliminate such malpractices to the
maximum possible extent.

Appointment of Workers’ Representatives on the
Board of Directors of Hindustan Steel Ltd.

Making a statement in the House on June 14, 1971, the Minister of
Steel and Mines, Shri Mohan Kumaramangalam said that the deficien-
cies in steel production had been a matier of great concern to the Gov-
ernment as well as 0 the House. One of the factors which had affect-
ed production was unsatisfactory industrial relations that has existed in
certain uni% of Hindustan Steel.

With a view to strengthening the relations between the management
and the workers in the Hindustan Steel Ltd. Government had proposed
to the trade union representatives on the Joint Negotiating Committee
for the Steel Industry that two representatives of the workers might be
appointed % the Board of Directors. The representatives had wel-
comed the proposal and promised to send their suggestions for imple-
mentation of the proposal.



136 lo_umal of Parkamemary Information

Shortgge of Coul in the Comatry

A Calling Attention Notice regarding “reported acute shortage of’
coal in the country, which held gp industrial production and the build-
ing actjvities” was tabled by Sarvashri Mukhtiar Singh Malik, R. P. Ya-
dav, R. N. Shanna, Ram Avtar Shastri and Chapalendu Bhattacharya-
The matter was raised in the House on June 30, 1971 by Shri Mukh-
tiar Singh Malik (J.S.).

Replying, the Minister of Steel and Mines, Shri Mohan Kumara-
mangalam inforined the House that the level of production of coal in.
the country was adequate to meet all demands. The shortage of coal
in the country for industrial production, building activities, power ge-
neration etc. had been due to accumulation of pithead stocks which
in turn was due to the difiiculty of moving coal from the producing
centres to the consumers. Due to the inability cf the Railways to
provide sufiicient wagons. the despatches of coal during the last three
years had been falling, During 1968-69. 1969-70 and 1970.71, the
despatches of coal had been 67.55, 66.17 and 60.50 mijllion tonnes,
respectively. In Bengal-Bilar coalfields. the wagon supply position
had been much worse than in the rest of the country and had dcterio-
rated further since April, 1971.

The shortage of wagons had been attributed by the Railways to
the large.scale thefts of overhead wires, wagon-parts, signalling and
other equipment and assaults on the Railway staff in the Bengal-Bihar
areas, as a result of the deteriorating law and «arder situation.

The Government of India wcre fully seized of the problem.  All
possible steps were being taken in association with the State Govern-
ments concerned to tighten and reinforce security arrangements in
disturbed areas. These stieps would, it was hoped, help in improving
the law and order sjtuation and restore normalcy in the railway ope-
ration soon. The Minister assured the House that as soon as more
wagons were available for the movemert of coal. the present shortage
of coal in the consuming centres would disappear.

Oath-faking by new Members

On June 21, 1971, two new Members of the Lok Sabha, Shrimati
M. Godfrey (Anglo-Indian—Nominated) and Shri Ktishok Bakula,
who was elected fiom theLadakh parliamentary constituency in Janwmu
& Kashmir, were administered their cath and took t[leir seats in the
Ksliﬂe; ‘ .



Sessional Review—Lok Sabha 137

Obituary References

During the session, Lok Sabha lost two of its sitting Members, Shri
B. Narayanan of the DMK Group and Pandit Binodanand Jha, of the
Congress (R). The former was also 1 Member of the Fourth Lok
Sabha and the latter 2 Member of the Constituent Assembly. Moving
tributes were paid to the deceased Members in rthe House on July 27,
1971 and August 9, 1971 respectively.

The House also mourned the death of Dr. Sisic Kumar Saha. Mem-
ber of the Third and Fourth Lok Sabha; Shei Sri Prakasa. Member.
Centrul Legilative Assembly, Constituent Assembly and Provisional
Parliament, Shri Rup Narainn Member of the First and Second Lok
Sabha: Shri 13haskar Narayan Dighe. Member of the Third 1ok Sabha;
Shri Dhirendra Kanta Lahiri ChaudhurY. Member of the Central Le-
gislative Assembly and Shri Mahesh Prasad Sinha, Member of the
Constituent Assembly.

Tribute ta Shri Siri Prakusa
Paying tribute to Shri Sri Prakasa. who passed away at Varanasi on

June 23, 1971, the Speaker. Dr G. S. Dhillon on June 24, {971,
seid:

“An ilJustrioic son of an illustrious father, and a distinguished
Parliamentarian, Shri Sri Prakusa was a Member of the Central
Leyiislative Assembly duringg the ycars 1934 o 1947. Constitucnt
Assembly 1446.50, and «f Provisional Parliament during the ycars
1950-52. He was also clected to the First Lok Sabha but resigned
on hecoming Gavernor. Essentially a man of letters and popular
writer, he was a treat educationist and an administrator. A stalwart
of the old Scneration of patriots and freedom {ighters, greatly
respected for his crudition., scholarship and deeP lcarning, he was
alwayy progressive in his views. bold and practicsl in expressing
his obinions on social reforms and economic problems and poltical
ofTairc  In his cheduered Public life. he bheld the offices of the
Central Minister of Commerce and Natural Resources and Scientific
Research. thc Governor of the States of Assam, Madras and
Mabharashtra and Chancellor of Kashi Vidyapeeth. In bhis passing
away, the country has lost an eminent statesman.”

Describing Shri Sri Prakasa as a “valiant freedom fighter and an
elder and distinguished statesman”, the Prime Minister, Smt. Indira
Gandhi. paid tributes to the departed leader in the following words:

“He served the nation with distinction for more than 60 years
and shouldered many and varied responsibilities in the political,
administrative and diplomatic spheres. He will be remembered not
only as a Politician but as a man of wide culture and knowledge,
not only for the many high and important posts which he held but
also for bhis association with many institutions and ayganisations,
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He was a man of varied interests and in debate and in his
writings, he dealt not only with serious subjects but tried to find
light-heartedness, wherever it was Possible to do so, We share
the sorrow of the bereaved family.”

The House stood in silence for a short while after the leaders of
.other groups in the House—Sarvashri Samar Mukherjee (C.P.I.),
S. M. Banerjee (C.P.1.), G. Vishwanathan (DMK), S. N. Mishra,
(Cong.), H. M. Patel (Swa.), M. Satyanarayan (T.P.S.), Samar
Guha (P.S.P.) and Muhammed Sheriff (Muslim League) had made
feeling references to Shri Sri Prakasa,

The Question Hour

Total number of questions

During the Second Session of Fifth Lok Sabha, in all 20,272 no-
tices of questions (Starred, Unstarred and Short Notice Questions)
were received. 1,727 questions were admitted as Starred and 7,769
as Unstarred: 6 were admitted as Short Notice Questions.

Daily average of questions included in the Lists of Quesions and
orally answered

Each Starred list contained 30 questions whereas the average of
.questions in the Unstarred ls% came to 137. 11 questions on an
average were orally answered on the floor of the House daily—the mi-
pimum number orally answered being 1 on May 24, 1971 and the
maximum being 17 on July 30, 1971.

Halfan-Hour Discussions

19 Half-an-Hour Discussions were put down on the Order Paper
and actually taken up for discussion on the floor of the House.

Statement laid on the Table in reply to points raised in Halfan-Hour
Discussion

The Half-an-Hour Discussion regarding ‘influx of refugees from
East Bengal and their rehabilitation’, which had been fixed for June
16, 1971 could not be concluded on that day. The Deputy Minister
in the Ministry of Labour and Rehabilitation laid on the Table of the
House, on August 12, 1971, a statement in reply to points raised dur-
ing the Discussion, following the procedure laid down under Direc-
tion 19 of the Directions by the Speaker.



RAJYA SABHA
Seventy.Sixth Sesston*

The Seventy-Sixth Session of the Rajya Sabha commenced on May
24, 1971 and adjourned sine die on June 25, 1971, During the
Session, the House held 25 sittings aggregating 150 hours and 44
minutes. On the opening day of the Session, Mr. Chairman intro-
duced Sbri Uma Shankar Diksbit as the Leader of the House. Some
of the important discussions held and other business transacted by the
House during the Session are briefly mentioned below.

Problem of Bangla Desh

The situation in Bangla Desb, demand for i recognition by the
‘Government of India and the problem of refugees came up for dis-
-cussion in the House on more than one occasion in various forms. On
the opening day of the session, the Prime Minister, Shrmati Indira
«Gandhi, in a statement regarding Bangla Desh, obesrved:—

"These 23 years and more, we have never tried %o interfere
with the internal affairs of Pakistan, even though they have not
exercised similar restraint And even now we do not seek %
interfere in any way. But what has actually happened? What
was claimed %o be an internal problem of Pakistan has also become
an internal problenr for India. We are, therefore, entitled %o ask
Pakistan to desist immediately from all actions which it is taking
in the name of domestic Jurisdiction and which vitally affect the
peace and well.being of millions of our own citisens.

Pakistan cannot be allowed to seek a solution of its pollcal and
other problems at the expense of India and on the Indian soil. Has
Pakistan the right o compel at bayonet point not hundreds not
thousands, not hundreds of thousands, but millions of its citizens
%0 flee their homes? For us it is an intolerable situation. The
fact that we are compelled to give refuge and succour to these
unfortunate millions cannot be used as an excuse % push more
people across our border'

Referring to the obligations imposed on the citizens of India, she
observed: ==

“All this imposes on us heavy obligations and the nced for
stern national discipline. We shall have to make many sacrifices,

*Prepared by the Research Unit, Rajya Sabha Secretariat, New Dehi.
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QOur factories and farms must produce more. Our railways and ous
entire transport and commuriicalion system must work uninter-
ruptedly. This is no time for any inter-play of regional or sectional
interest. Everything must be subordinated to sustain our economic,.
soclal and political fabric and to reinforce national solidarity.”

Demand for rhg Recogm'r:‘on of Bengla Desh

A discussion! under Rule 176 on the demand for the recognition of
Bangla Desh was raised by Shri Rajnarain on May 25, 1971. Shri
Rajnarain, initiating the discussion, said that after the fotmation of
Pakistan, Dr. Ram Manohar Lohia had stated, as earlier as 1948, that
so long as India and Pakistan were not re-united, their problems would
not be solved. According to him, Lohia had pro;iiesned in Septem-
ber, 1950, that the relations between the two wings of Pakistan would
lead to disintegration of Pakistan. It could not happen in India as
all its parts were compact. He had also prophesied that Pakistan
would blame India for this upheaval, which would be as a result of
strained relations. Shri Rajnarain pleaded that India should not be-

come guilty of betraying the independent Bangla Desh and should not
delay its recognition.

Sardar Swaran Singh, the Minister of External Affairs, replying to
the discussion, said that it appeared that the fault of the Awami League
was that their support by the people of Bangla Desh and the result of
the elections were so solid that it confounded the miitary regime. It
was true that leaders of many Governments had not openly criticised
the action of the Pakistan Government on the ground that it was an
intemal affair of Pakistan. It was in this background that the Gov-
ernment had clearly taken up this matter with other countries and
explained to them that this was a matter in which they must act in
such a manner that Pakistan had the requisite pressure put on her to
create conditions in which, in the first place, this situation of pushing
out people came to an end straightaway. Secondly, conditions must
be created under which all these people, who have left Pakistan should
feel secure that they can go back and live in that part of the world be-
cause they are its citizens. Thirdly, India had made it absolutely

IThose who took part in the dlscussion were Sarvashri M. 8. Gurupada-
awamy, Purabi MukhoPédhyay, A. P. Jain, Jegdembi Pragag Yadav, Blju
Patnaik, Joachim Alva. 8. G. Serdesal, Niren Ghosh, Erishan Kant and
Chitta Basu.



i

Sessional Review—Rajya Sabha 141

clear that she could not and would not accept the maintenance of re-
fugees as her pertnanent responsibility.

The Prime Minister, in her statement, referred to India’s appeal
to the international community to see the reality of the situation and
understand that this burden of refugees should be the concern of the
entire international community. India, she said, had made it clear to
them that this evacuation must come to an end and conditions creased
whereby these people could go back.

She further inforined the House that the Government was m const-
ant fouch with the situation and there was no fixed position in this re-
gard. If at any time, the Government felt that it was in the interests
of peacé and in India’s national interest and also hellped the peop®
who were fighting for their freedom, the Governmerst would not he-
sitate to take the step in regard to recognition.

Influx of refugees from Bangla Desh

A discussion under Rule 176 regarding influx of refugees from
Bangla Desh? was raised by Shri Pranab Kumar Mukherjee on June
15, 1971. Shri Mukherjee. initiating the discussion, said that mil-
lions of refugees had crossed the border and were in India. He did
not believe that the majority of the refugees would go back until and
unless there was a political settlement. If there was a political settlds
ment and a Government chosen by the people of Bangla Desh, the
majority of them might go back to their honies and hearthis in Bangid
Desh, and India might be relieved of this heavy burden of looking
after them.

The Member suggested that the only way for the Government of
India was to amive at a political solution, which meant recognising
categoncallv the sovercign democratic Govemment of Bangla Desh and
glvmg material help, military assistnce. anns and ammu nition’ and
training, so that the neople of Bangla Desh could eswblih their own
Govemnment there. Otherwise, India could not save herself. parti-
cularly her eastern pait. The entire eastern part of the country would
be lost and if the eastern part of India was lost, then the rest of India
‘could not be saved.

2The matter was first raised on May 24, 1971, when Sbej D. D. Purl called
the attention of the Minister of Labour and Rehabilitation to the @rave

situation arising out of the heavy influx of refugees from Bangla Desh to
India. |
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Shri R. K. Khadilkar, the Minister of Labour and Rehabilitation, in-
tervening in the discussion, said that so far as the dispersal of refugees:
was concemed, the Government wanted to settle them, as far as pos-
sible, in nearabout camps. The Government had decided to shift
about 8 lakhs of refugees from the border States to 16 Central camps
in the neighbouring States of Madhya Pradesh, Uttar Pradesh, Bihar
and Orissa. These camps would be managed centrally and there would
be ex-Army officers to control them, so that the entire awnosphere was
kept under check and there was no burden on the States.

The Prime Minister, Shrimati Indira Gandhi, replying to the dis-
cussion, said that it was not a joke to face such a sudden and large
influx of refugees. Even if ten thousand refugees arrived in any Euro-
Pean country, the whole Continent of Europe would be afire. The
Govermmment was trying to deal with nearly 6 million human beings
who had fled from a reign of terror, who had come wounded, with
disease, illness, hunger and exhaustion. And they had come to the
country, which was one of the poorest in the world.

The Government was going to do its best to look afier them. But
at the same time, the Government had to see that its own poor people
did not suffer, did not die.

The Government was concerned about the lives and the comforts
of the refugees. but it was even more concerned about the problem of
democracy, the problem of human rights, the problem of human dig-
nity, that were now being brought before India and the whole world
in such a poignant and heart-rending m:nner.®

Presidential Proclamation relating 10 the Mysore State

On May 25, 1971, the Rajya Sabha considered the statutory Re-
solution regarding the Proclamation issued by the President on Marcl:
27, 1971, in relation to the State of Mysore. Shri F. H. Mohsin, the
Deputy Minister in the Ministry of Home Affairs, moved the follow-
ing motion:—

“That this House approwves the Proclamation issued by the
President on the 27th March, 1871, under Article 356 of the Con-
stitution, in relation to the State of Mysore.”

‘Those who took part in the discussion were Sarvashrl Bipinpal Das,
M. S. Gurupadaswamy, Jagdambi Prasad Yadav, Krishan Kant, Dahyabhai
V. Patel Kalyan Roy, Bmonsing M. Sang, Salil Kumar Ganguli, K.
Chandrasekharan, Mahltosh Purakayastha, B. N. Mancal, Thillal Villalan,
Baharu] Islam, N. G, Goray and M. M. Sur.
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Shri K. S. Pant, the Minister of State in the Ministry of Home
Affairs, replying to the debate,! referred w0 the circumstances
that led to the resignation of the Mysore Chief Minister, Shri Veeren-
dra Patil, in March, 1971, when discussions were being held in the
State Legislature on the Budget for 1971-72. While the resignation
was accepted, the Governor had .asked him to continue as a care-
taker Chief Minister until altemnative arrangements could be made,
Thereafter the Governor started his talks with other political parties,
with the leaders of the Opposition, and so on. But nothing emerged;
no Government could be formed. The Budget had not been passed
and, as a result, the business of the Government of Mysore would
have come to a standstill on April 1, 1971 unless the Governor took
the step which he did take, i.e, recommending to the President that
the latter might take over the administration of the State under Article
356.

The State Legislative Assembly was not dissolved under the Pro-
clamation and for sometime thereafter the Govemor continued his
efforts to form an alternative government but when he found that this
was not possible, he rccommended to the President that the Legislative
Assembly of the State should also be dissolved so that fresh elections
could be held. On April 14, 1971. the President dissolved the As-
sembly by an order under Article 174(2)(b) of the Constitution.

The Minister informed the House that the proposals regarding
changes in the electoral law had been drawn up and were being con-
sidered. The Government proposed to bring a Bill shortly delegating
to the President the legislative powers of the State Legislature. The
Bill would also provide for the constitution of a Consultative Commit-
tee of the Membess of Parliament.

After the Minister's reply, the resolution was adopted.

Presidentia] Proclamation relating to (he State of Gujarat

On May 31, 1971, Shri K. C. Pant, the Minister of State in the
Ministry of Home Affairs, moved the following resolution:

“That this House approves the Proclamation issued by the
President on the 13th May, 1871, under Article 356 of the Constitu-
tion, in relation to the State of Gujarat.”

*Those who took part in the debate wezre Sarvashrl B P. Nagaraja
Murthy, Joachim Alva, Balachandra Menon, Jagdish Prasad Mathur, B. N,
Mandal, Shyam Dhar Misra and Sheel Bhadra Yaiee.



14 Journal of PaH:‘ahw’mary Information

Speaking on the Resolution, the Minister said that in the month
-of May, 1971, after a number of members belonging to the ruling
party in the State of Gujarat resigned from their party, the Chief
Minister advised the Government to dissolve the Legislative Assembly.
The Governov was convinced that the Leader of the Opposition was
not in a position to forin a stable Ministiy. He, therefore, recom-
mended that the President might seke over the administration of the
State under the provisions of Article 356. In accorddnce with this re-
commendation, the Presidential Proclamason was issued on May 13,
1971. The Legislative Assembly was also dissolved.

Replying © the debate® that followed, Shri Pant said that he did
not think that the M.L.As. were lured by money.

After the Minister’s reply, the Resolution was adoped.

Reported mispguprintion of Rs. 60 lakhs from the
State Baak of Iodia

On May 28. 1971, Shri A. G. Kulkami called the attention of
the Minister of Finance 0 the repotted misapPropriation of sixty
lakhs of rupees from the Parliament Street Branch of the Sh(e Bank
of India.

Shri K. R. Ganesh, the Minister of Statc in the Mmstry of anpe..
=aid that at about 12.30 p.m. on May 24, 1971, Shri V. P. Malhotra,
Chief Cashicr of the State Bank of India, Parliament Streeg, was re..
ported 10 have taken owt a sum of Rs. 60 lakhs in hundred . su
notes from the currency chest of the State Bank of India, Parfiamein
Street Office. Shri Malhotra kept the box conteining Rs. 60 lakhs in
the bank's staff car, drove it himself and took it to a short distance
from the Bank's office, where he was met by some person, who ac-
companied him in the car.

Atabout 2,30 p.m. Shri Malhotra, accompanied by a police officef,
came 0 the Parliament Street Police Stetion to report that he had
falien a victim to a fraud of Rs. 60 lakhs and the box containing the
‘money had been shifted into a taxi at Sardar Patel Marg. The police
investigation siarted sood thereafter.

“Those who parncspated in the discusslon were Sarvashri Janardanrai
Mehta, N. K. Shejwaiker, Bhupesh, Gupta, Rajnarain, K, P. Subramania
Menon, Manubhai Shah, U, N. Mahida and Shrimati Pushpaben.
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At about 10.30 p.m. on May 24, 1971, the entire amount, with
the exception of a sum of Rs. 5,700 was reported to have been ro-
covered from Shri Rustem Sohrab Nagarwala, who was amested by
the police.

In reply to the debate that followed, Shri Y. B. Chavan, the Mi-
nister of Finance, made it clear that the Govermnent did not have any
eecred account. The Prime Minister had only two public accounts in
the State Bank, one a$ trustee of the Jawaharlal Nehru Fund, which
she operated with Dr. Karan Singh and the other the Vallabhbhai
Patel Memorial Fund which she operated along with Shri Atulya
Ghosh. As Prime Minsiter, she did not deal with Government accounts.
There were no secret accounts and there was no guestion of any deal-
ings betwecn the Prime Minister and Shri V. P. Malhotra.

As far as Shri Malhotra’s behaviour as a responsible officer was
concemed, there were two aspects. One was about the bank mana-
gement. The other aspect was the criminal off ence involved in it, which
was being investigated by the police. As far as the Bank management
was concerned, certainly it required to be looked into when such a
thing happened and it seemed that there was some lacuna somewhere.

Motion for Annuimen! of the Conduct of Electloas
(Second Amendment) Rades, 1971

On June 16, 1971, Shri Salil Kumar Ganguli, moving the motion,
said that these Rules were published on Januvary 27, 1971 with a view
to amending the Conduct of Election Rules especially in relation to
the counting of votes. Sections 64 to 66 of the Representation of the
People Act dealt with the counting of votes. Fonnerly, ballot boxes
coming from every polling station were opened, their contents scru-
tinized and counted and results were tabulated in a particular form.
These Rules now sought to amend the procedure so that as soon as
the ballot boxes were opened, their contents were not scrutinised and
counted but the folded ballot papers were all put into a big drum
and the ballot papers of the entire constituency were mixed together.
ff the former procedure was observed, people would know automati-
cally and immediately if the ballot papers had been tampered with.
But in the new precedure, when the ballot boxes were opened and
their contents, without being unfolded, were mixed up together, it
was difficult tofind this out. Under the circumstances, there were many
epportunities for interested and designirs: polling officers to do some
mischief which could not be detected rcadily. The amended rulcs also
did not provide as to what was to be done if excess ballots were found,
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inside a ballot box except that this fact had to recorded in Fonn No.
16. There was a section in the Representation of the People Act,
1951, which said that if circumstances warranted, a re-poll might
be ordered in respect of any polling station. If one did not know in:
which polling station some mischief had been done or some irregu-
larties had been committed, one could not possibly claim a re-count
or the Election Commizsion would not be in a position to order a re-
poll. Re-polling might be necessary in cerain circumstances. By
virtue of the new procedure, the provision of this section had been
made nugatory and inoperative,

Shri H. R. Gokhale, the Minister of Law and Justice.
intervening in the debate, said that before the Rules were amended-
there were innumerable instances when before the election,both
by way of intimidation as well as by temptation, voters were told to
voke in a particular way. They received their consideration for vot-
ing in that particular way, after it was detected at the time of count-
ing that the locality had in fact particularly voted in the way in which
it had promised to vote. So it worked both in the matter of showing.
favours as well as in the matter of coerction and intimidation and
asking people 10 vote under pressure.

When put to vote, the motion was negatived by the House.

Leginlafive Bosipes

The Legislative Business of the Rajya Sabha during the Session
consisted, inter dlia of the following important measures,

The Indian Telegraph (Second Amendment) Biil, 1970

Moving the Motion for consideration of the Bill, Shri H. N.
Bahuguna, the Minister of Communications, referred to Section 29 of
the Indian Telegraphs Act. and said that it laid down that if a perso®
sent a wire which he knew to be wrong or which he thought to be
wrong. he could be persecuted by the Poswal Department.

The Union Government had decided to delete Section 29 in pur-
suance of the suggestions made by the Press Council of India and #
number of journalists associations.

¢The Indian Telegraph (Second Amendment) Bill, 1970 Was introduce®
in the Rajya Sabha on 17.12.1970.
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Later, replying to the debate, the Minister said that an objection
had been raised that the deletion of Section 29 was, in effect, co-
terminus with a licence for sending all sorts of information, good, bad
and indiffereat. It was not so. Sections 153 A and 505 of the Indian
Penal Code were a clear guarantee against any such effort on the part
of anybody to do anything of the type.

The motion for the consideration of the Bill was moved and
adopted on May 26, 1971, and the Bill as amended, was passed on

the same date. .
The Medical Termination of Pregnancy Bill. 1969’

On May 26, 1971, Prof. D. P. Chattopadhyaya, moving the
motion for consideration of the Bill, said that it was primarily design-
ed to liberalise the existing laws regarding the termination of preg-
nancy. Giving reasons for bringing forward the B:ll, the Minister
referred to the changing social outlook and said that the idea of a
big family, the idea of an unwanted child, did not find favour
with most of the young and the educated people. Even the poor. un-
educated people found it a burden to support big families.

Drawing the attention of the House to the moral considerations
underlying this piece of legislation, the Minister said that sometimes
a woman had to bear children who were not favourably looked upon
by the society. He said that they should see to it that thase unfortu-
nate women, who became nothers not in accordance with the general
norms of society, were not unnecessarily disdained, frowned upon and
brushed aside. He argued that society should look upon this prob-
lem on compassionate grounds.

Referring to the demand made by several members that the ope-
rations should be performed only in Government hospitals, the Minis-
ter stated that if such operations were restricted to Government hos-
pitals alone. whose number was very small, they could not extend
the facility to many of those for whom it was meant. Care could be
taken to see that other hospitals, clinics or institutions run by non-
Governmental agencies, who were allowed to perform the operations
were well-equipped. well-maintained and were up to the standard
required for this delicate operation.

—— o P

TThe Medical Tesznination of Pregnancy Bill. 1968 was introduced in the
Rajya Sabha on November 17, 1964
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The motion for the consideration of the Bill was moved on May
26, 1971, and was adopted on the following day. The Bill, as
amended, was passed on the same day.

The Mdnienance of Intcrnal Security Bill, 1971

The Minister of State in the Ministry of Home Affairs, Shri K. C.
Pant moved for the consideration of the Bill on June 24, 1971.

Replying to the debate, the Minister said that in the absence of
a law made by Parliament in pursuvance of Entiy 3 of the Concurrent
List, the Central Government wou.ld not be in a position to intervene
in respect of any matter relating to preventive detention. Clause 14
of the Bill conferved on the Central Government the excutive power
to revoke or modify any order of detention made either by the State
Government or any officer subordinate to the State Government. This
was the biggest safeguard. which a Central law alone could provide
and which Parliament as well as the Central Government alone could
invoke to correct any mistakc if it should occur.

The Minister told the House that the Governmcnt had. acceptedan
amendment in the Lok Sabha which would oblige the State Goveen-
ment (o send to the Centre all infonination within seven days. There-
fore the Centre would be aware of evety case of detention by the
States. within seven days. If there was any misusc. the Members of
this House could also bring such cases of misuse to the notice of the
Government who would look into them. The Government would
have the power to revoke any case of detention in which misuse was
known to have occurred.

The amendment moved by Shri Niren Ghosh for referring the
Bill to a Select Committee of Rajya Sabha was negatived.

The motion for the consideration of the Bill was adopted oa
June 25 and the Bill was passed on the same date.

The General Insurance (Emergency Provivinons) 8ill. 1971

Shri Y. B. Chorcan. the Minister of Finance. moving the motion
for consideration of the Bill on June 7. 1971, said that the Bill sought
to convert the Ordinance, which had been issued to take over the
management of the general insuraince companies in India into an Act.
The Government was not taking over this business for the purpose of
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mere profitability but only trying to seek those areas where, by waking
over, it would be able to serve the more important social
objectives. This was a programtie which the country had accepsed
and for which there was a mandate,

Later, replying to the discussion, Shri Chavan said that thc "conr
manding heights” that Govemment was thinking of was the w.king
over of the insurance business. The Govemnment was attempting to
reach those commanding heights by taking over all the public insti-
tutions, thus utilising the savings of the people for proper national
purposes.

The motion for consideration of the Bill was moved and adopted
on June 7, 1971, and the Bill was passed on the same date.

Obituary Refesences

On May 24, 1971, the House moumed the loss of two ex-Mem-
bers, Dr. D. R. Gadgil and Shei J. S. Bisht and one sitting Member
Sbri Rudra Narain Jha.

Paying tributes to Dr. D. R. Gadgil, Mr. Chaiitnan observed: “Dr.
Gadgil was a renowned economist and made a very valuable contribu-
tion to the understanding of the economic problems of the country and
the formulation of its economic policies. As a parliamentarian andalso
& Deputy Chairman of the Planning Commission, he rendered yeoman
service to our national develOpent. In his sudden death, the nation
has suffered an irrepairable loss.”

Dr. Gadgil was nominated by the President to the Rajya Sabha
in April, 18868 and continued to be a Member of the Rajya Sabha
tlll the 31st August, 19687; thereafter he Joined the Planning Com-
mission as its Daputy Chairmen.

Thereafter, a minute’s, silence was observed by the House as a
mark of respect to the memory of the deceased.

On June 24, 1971, Mr. Chainnan referred to the passing away
of Sbri Sri Prakasa and described him “a patriot who took a pro-
minent part in the freedom fight. He was a gentleman of great capa-
bilities who made contribution to the Nation's csuses in different
epheres.”

The House observed two minutes® silence as a mark of respect
to the memory of Sbri Sri Prakasa.



RAJYA SABHA
Scventy-Seventh Session®

The Seventy-seventh session of the Rajya Sabha commenced on
July 19, 1971 and the House adjourned sine die on August 14, 1971,
During the Session, the House held 20 sittings aggregating 34 hours
and 48 minutes. Some of the important discussions held and other
business transacted by the House during the Session are briefly
mentioned below.

Arms Supply to Pakistan

On July 19, 1971, Shri Bhupesh Gupta called the attention of
the Minister of Extemal Affairs, to the continued arms supply by
the Government of U.S.A. to Pakistan.

The Minister of External Affairs, Sardar Swaran Singh, stated
that since the isue of shipment of American arms %o Pakistan was
discussed last in the House. there had been no change in the U.S.
policy. On the contrary, it had come to the notice of the Govern-
ment that U.S. militaty equipment still in the pipeline for delivery
to Pakistan might be even more than what had been publicly admit-
ted by the US. Government. The Minister assured the House that
the Government’s views on the supply of aims to Pakistan had been
conveyed in unequivocal terms to the United States Government
The Government had explained to them the adverse impact it could
have on peace and stability in the subcontinent. The supply of arms
by any country to Pakistan in the emisting context amounted to condo-
nation of genocide in Bangla Desh and encouragement to the con-
tinuation of atrocities by the military rulers of West Pakistan against
the people of Bangia Desh. '

Replying to the points raised by Members, the Minister said that
it was true that from 1954 when the United States started anning
Pakistan, it had so far received from the U.S.A. military equipment
worth an amount between $1,700 million and $2 billion, and this en-
abled Paliistan to have the real basis of its armour, Navy and Air
Fntce, and heiped it to bulid i®s war madiine.

*Prepired b9 the Research Unit, RaJya Sabha Secretariat, New Delhi
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The Minister agreed with the Members that continued supply of
military arms by the U.S.A. to the militaty rulers of Pakistan did
make a very significant difference in the situation in Bangla Desh.
As regards the question of stopping the aid that came % India from
the United States for the purpose of relief to refugees, the situation
would be clearly understood. The refugees in India were Pakistan’s
responsibility and India had reserved her right to ask for adequate
compensation for looking after the Pakistani citizens in India.
Secondly, it was very much the respomsibility of the internasional
community. It was no help to India if any country, in response to
the call of the UN Secretary-General, oontributed to the looking-
after of the refugees. He reiterated that there was no question of
India being afraid of the United States or any other country in the
matter of taking a decision about the recognition of Bangla Desh.
That was a qQuestion upon which India should take a decision sccord-
ing to its policy.

War threats of the Pakistani President

On July 21, 1971, Shri N. G. Goray called the attention of the
Minister of External Affairs to the reported threat of the President
of Pakistan o declare war on India and the reaction of the Govemn-
ment of India thereto.

Sardar Swaran Singh, the Minister of External Affairs, told the
House that President Yahya Khan was reported to have said that if
India made any statement to seize any part of East Pakistan, he would
declare war. Pakistan had been trying for some time, the Minister
added, to mislead the world into thinking that the situation in Bangla
Desh was a matter between Pakistan and India whereas, in fact it
was a8 matier between the military rulers of West Pakistan and the
people of Bangla Desh. It was only the actions of the Pakistan re-
gime and the brutalities committed by the Pakistan Aimy in Bangla
Desh that had landed Pakistan in a morass in Bangla Desh. Only
a settlement with the already elected representatives of the people
of Bangla Desh would enable the military rulers of Pakistan to extri-
cate themselves from this morass. The Goverament of India had no
desire to seide any part of Pakistan. President Yahya Khan was
either trying to mislead his people and the world at large or prepar-
ing them for an aggression against India by making such unwarant.
ed and baseless statements.

So far as the question of mobilising internaticoal opinion in
tavour of India and against this threst was concerned, the Mimister
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said that the Government was already doing everything possible both
by contacting the representatives of foreign Governments in Delli
and also by contacting their representatives in the United Nations
23 well as in the capitals of various countries,

Trial of Sbeikb Mujibw Rehman

On August 12, 1971, Shri Loknath Misra called the attention of
the Minister of External Affairs to the trial of Sheikh Mujibur Reh-
man by the Military authorities of Pakistan and the threat given by
President Yahya Khan that the Sheikh might be executed.

Shri Surendra Pal Singh» the Deputy Minister in the Ministry
of External Affairs said that, according to reports, the trial by court
-martial of Sheikh Mujibur Rehman had started in West Pakistan on
August 11, 1971, for “waging war against Pakistan". This trial was
being held in camera without allowing any foreign legal assistance to
him.

Earlier, in the course of several statements President Yahya Khan
had warned that the punishment could include death penalty and that
he could not say whether or not Sheikh would be alive when the so-
called Pakistan National Assembly met. The Government viewed
with grave concern these developments. The Government had re-
peatedly expressed its concern for the safety and welfare of Sheikh
Mujibur Rehman and his family who also were under house arrest
or in prison. The Government had conveyed its deep anxiety and
concern to the Secretary-General of the United Nations and foreign
Governments and had asked them to exercise their influence on the
Government of Pakistan in this regard.

Replying to the points raised by Members, the Deputy Minister
said that ever since this matter came to the knowledge of the Gov-
s1tument, it had done its very best to bring it to the notice of all the
friendly countries all over the world, The Government of India had
been assured by all the friendly Governments that they would do
their best to impress upon the Pakistan Government to desist from
this act.

Shrimati Indira Gandhi, the Prime Minister, replying to some
other points raised by Members said:

“Now hoo. Members have rightly pointed out that Sheikh
Mujibur Rehman today is not just an individual. What-
ever his good qualities or otherwise—I do not know him
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petsonally—he has become a symbol of the aspirations,
the urges and the hopes of the people of Bangla Desh.
He is the embodiment of the suffering and the spirit of
sacrifice of a long suffcring people, a people who are ex-
traordinarily gifted, sensitive and who have generally
been of a more revolutionary mould than many others.”

The Prime Minister further said that at all times, they should
differentiate between the people of Pakistan with whom they had no
quarrel whatsoever, and the military regime which was cormmitting
atrocities in Bangla Desh and which was also responsible for the sup-
pression of all political rights of the people of West Pakistan. The
Government was aware that the United Nasons had not done what
it could have.

‘The lndo-Soviet Treaty

Shri Jagjivan Ram. the Minister of Defence, moved the following
modion on August 14, 1971:—

“That the statement made in the Rajya Sabha on the 9th
August, 1971, regarding the Treaty of Peace. Friendship
and Co-operation between the Republic of India and the
Union of Soviet Socialist Republics, be taken into consi-
deration.”

Shti M. S. Gurupadaswamy, The Leader of Opposition, initiating
the discussion? said that the treaty had generated many reactions both
in India and abroad. We had been witnessing both surprise and shock
in certain quarters and agony and ecstasy in certain other quarters.
Some friends had exaggerated the importance of this Treaty and some
others had tried to soft-pedal it.

According to an official spokesman, Shri Gurupadaswamy went
on to say that the Treaty had not brought about anything new or
novel. It was just a formal consolidation of India's relations with the
Saviet Union.  But Mr. Gromyko did not agree with this analysis. In
his stalement, he had said that it was a very important landmark. The
greatest challenge which warranted this treaty, was the challenge of

iThose who participated in the dlacusslon were Sarvashri M. C, Chagla,
Bipinpal Das Dr, Bhal Mahavlr, Kriahan Kant Dahyabhai Patel, Arjun
Arore, 8. G. Sardessi, D. D. Puri, Niren Ghoah, Bratammananda Panda, N. G.
QGorzy; G. A. APpan, Joachim Alva, Godey Murahari, A. D. Mani and Smt.
Pratibha Singh
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Bangla Desh. How would this treaty enable India 0 create conditions
to help Bangla Desh to be free in the immediate futuro, he asked,
Doubts had been exgressed in certain quarters already that this treaty,
instead of helping the people of Bangla Desh to establish their free-
dom, might restrain India from positively helping the people of
Bangla Desh to liberate themselves from the West Pakistan regime.

Shri Jagjivan Ram. The Minister of Defence, replying to the de-
bate, said that there was nothing in the treaty which restricted or
abridged that sovereignty of the two countries in any way. Therefore,
India was free, unless she herself desired to consult Russia, to take
any action as a sovereign, independent nation in relation to Bangla
Desh, whether it was a matter of recognition or any matter which
would advance the cause of Bangla Desh.

Referring to the apprehensions expressed in certain quarters that
India was bidding goodbye o her policy o non-alignment, the Mi-
nister said that non-alignment did not mean that the country was
stasic or immobile, nor did it mean a policy of neutrality. It was the
quality of the policy of non-alignment to be dynamic with vigour
and vitality. The question was raised whether India had joined any
bloc. From the terms of the treaty, it would be found that it would
be a very remote idea to impart any such meaning to the treaty.

Referring ©o the doubts raised about clause 6 of the Treaty, the
Minister said that there was nothing exceptional in it. It simply meant
that in important international mateers the two countries would coo-
sult each other, exchange delegations, and have discussions at higher
levels. It was distinctly different from various other treaties like the
CENTO. the SEATO, the NATO etc.

Concluding his reply, the Minister obsesved:

“Russia has been helpful o us even without this treaty. But
afeer this treaty we will have a political and legal base.
Aod let us hope that our frieodship will be enduring
and, as has been proclaimed hy both of us, the interests
of peace will be everlasting in which the developing
countries of the world may develop and aspire to have
a stendard of living which will be comparable © the
developed countries of the world. In that spirit, I think,
this treaty is one which should be welcomed by all think-
ing people, by all people who want peace in the world
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and orderly development to make human life happier and
pleasant.”

Recommendation of the Central Land Reforrs Comumilice

Making a statement regarding recommendations of the Central
Land Reforms Committee on August 4, 1971. Shri Annasaheb Shinde,
the Minister of State in the Ministry of Agriculture, observed that at
the Chief Ministers’ Conference on Land Reforms held in September,
1970, it had been decided that the entire range of problems connected
with legislation on land ceiling should be referred to the Central Land
Reforms Committee on which a few Chief Minister—those of Maha-
rashtra, Tamil Nadu, Bihar, Punjab and Himachal Pradesh Liad been
co-opted as Members.

As a result of the deliberations of this Committee, the following

broad guide-lines have emerged to bring about uniformity in the
State laws on ceiling:—

(i} Ceiling should be applied for the family as a whole, the term
family bcing defined so as to include husband, wife and minor
children;

(i1) Where the number of members in the family exceeds five,
additional land may be allowed for each member in excess of
five in such a manner that the to#al area admlssible © the
family does not emceed twice the celling Jlmit for a family;

(iii) the ceiling for a family of flve members may be fixed within
the range of 10 to 18 acres of perennially Irrigated land or
irrigated land capable of growing twocrops. As soil conditions,
productivity of land, nature of crop grown etc, vary from State
to State and even within the same State from region to region,
the Committee considered it desirable simply to indicate a range
within which the celling should be fixed instead of auggesting
any rigid ceiling for the whole country.

(iv) For various other categories of lsnd, conversion ratios should
be fixed taking into account the availability of water, produc-
tivity, soil classification, craps grown etc. The absolute ceiling
for a family of five even in the case of dry lands should be put
at 54 acres This limit would be relaxable if there is speclal
juatification for doing ao on account of the nature of soil, rain-
£all, chronic drought conditioas etc,

(v) Exemptions in the ezisting State laws {n favour of mechanised
farms, well managed ferma ete. should be withdrawn;

(vi) The edemption in favour ofplantations of tea, coffee, cardomom,
rubber, etc. should be cerefully examined in consultation with
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the Ministry concerned and State Governments. Theraafter, this
and other types of exemption should be discussed With the Chief
Ministers in order to formulate the national policy.”

Replying to the points cised by Mcmbers, the Minister said that
as far as exemptions were concerned, Government's view was that
there should be as few cmemptions as werc possible. ‘The Committee
bad also expressed very strong views that there should be no exemp-
tions on various grounds. 'There was only onec complication in regard
to plantations like tea and coffee. Even in regard to tca and coffee
plantations, views had been cxpressed whether exemptions should be
withdrawn in regard to these categories also. But it was recommend-
cd that this issuc should be referred to the full Chicf Ministers' Con-
ference.

About cviction in the light of the recommendations of the Com-
mittee, the Government would request all the State Governmens to
take nccessary steps so that no eviction tock place under various ex-
cuses and protcction was given to the tenants. Jt had been the broad
policy of the Governament that some priority to the landless labour
and the members of the Scheduled Castes and Scheduled Tribes was
always shown. :

In regard to time-bound implementation, this was a Seate subject
and naturally the State Legislatures would have to amend theijr laws.
This was a very imponant stage in the history of land rcforms in this
country because unanimous recommendations had been made by the
Central Land Reforms Committee and therc was no doubt that this
would go a long way in bringing about a broad uniformity in regard
to ceiling lcgislation in the country, the Minister added.

Lepidative Measures
The Constitution (Twenty-Fourth Amendmenit) Bill, 1971

On August 10, 1971 Shei H, R. Gokhale, the Minister of Law
and Justice, moving thc motion for consideration of the Constitution
(Twenty-Fourth Amendment) Bill, 19712, said that the Bill would
open a new phase in the history of India. The road blocks which had
been created in the way of progress on account of certain judicial de-
cisions werc sought to be removed by amending certain provisions

—

*The Bill having been passed by the Lok Sabha waa transmitted o the
Rajya Sabha and was laid on the Table of the Rafya Sabha on $th Auo_l_t,&
1971, ! Sl
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of the Constitution. The provisions of the Bill were aimed at remov-
ing the difficulties created recenly by a judgment of the  Supreme
Court in the case Golak Nath v. State of Punjab.

Referring to the principal amendments, the Minister observed
that two articles, i.e. 13 and 368, were sought to be amended. Till
the judgment in the Golak Nath case, many jurists believed, and many
of them believed even now, that article 368 as it was in the Constitu-
tion, conferred amplé power on Parliament to amend any provision
of the Constitution. The Supreme Court in Golak Narh cuse came to
a differeat conclusion. With regard to article 13, it was always be-
lieved that there was a clear distinction between what was known as
the exercise of constituent power and the excrcise of ordinary legis-
lative power. For the first time, the distinclion was blurced by the
decision of the Supreme Court which heid that when acticle 13 re-
ferred to law, it referred not only to law passed in exercise of ordi-
nary legislative powers but also included conmstitvent law which was
always passed in exercise of the sovereign powcr of the people by
their representatives. It was principally to get over these difficulties
that the Bill in question was moved before the House.

Referring (o article 368, the minister said:

“Assuming that the Suprem. Court’s interpretation of Article
368 is correct, an attempt is now made to make it clear beyond doubt
that the amended Article 368 will not only contain the procedure to
amend the Constitition but it has also the substentive Powec to amend
the Constitution. It also makes i1 abundantly clear that when Parliae
ment psosses a Bill which is moved under Article 368 of the Constitu-
tion, it is doing s0 in exercise of its sovereign, constituent power.
This makes it clear that it is not the ordinary legislative process
which is set in motion when an amendment of the Constitution jis
sought under Atticle 368. It is also made clear that the power to
amend is not restricted to some parts of the Constitution but it is
all-pervasive g0 as to take the power to amend any provision of the
Constitution, incloding the Fundamental Rights in Chapter {Il. One
more advantage, to which I shall refes, i8¢ that unlike ordinary
le€islation, if the two Houses Pass an amendment aof the Constitution,
the President shall grant his assent. When the constitucnt power is
ewercked, when the sovereign power is exercised. the Government
will not have the liberty to advise the President to withhold his
asgent to a BIlll, which, as reptresentatives of the people, the two
Houses of Parliament, in exercise of their sovereign power, have
passed.”

Drawing the attention of the House of the demands of the chang-
ed situation, the Minister said:

“Now we are in u situation whete progress by slow a~d steudv
means ls out of the Question. We are racing against time and the
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whoie countey is demanding rapid soctio-economic changes, An)
attenpt to delay the implementation of the changes will be suicidal
to democracy itself. Sir, I would suggest that if democzacy is to
survive in this country, it iz imperative that the pecpie shouid be
able to undertake changes by democratic and constitutional means.”

The Prime Minister, Shrunati Indira Gandhi, who also interven-
ed in the debate, said that the Government wanted to do real justice
to the people and wanted to go in the direction in which the whole
world was moving. The Bill, which was before the House, was not
against the Constitution but would further increase the confidence of
the people in the Constitution, because they would certainly come to
know that whatever lacunae or defects there were in the Constitution.
could be removed by them. If they felt that no changes could be
effected in the Constitution, they would lose all faith in Parliament
as well as in the Constitution.

The Minister of Law and Justice, replying to the debate, said that
it was mentioned by an hon. Member that Parliament itself was a
creation of the Constitution and, therefore, it could not amend the
Constitution which had created it. This argument was fallacious, be-
cause it awided the main issue and the main point was that when
the peaple gave to themselves this Constitution, they gave to them-
selves also Article 368 which was a part of the Constitution. Nobody
would dispute this proposition that Article 368 talked of a procedure
for amending that very article. Article 368 was an article which was
amendable. Even the Golak Narh case had not held that acticle 368
was not amendable.

It had been said that the amendment or its applicability should
be confined only to the fundamental right to property. Fears had t<en
expressed that the two Houses might misuse their powers, If the
people were vigilant, a power, however absolute it might be, could
not be misused.

The motions for reference of the Bill to a Select Committec® of
the House were negatived.

Two amendments for reference of the Biil to a Select Committce of the
Rejya Sabha weremoved by Shri Rainarain and Shri Jagdish Prasad Mathur
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The motion for the consideration* of the Bill was adopted on
August 11, 1971 and the Bill was passe:d® on the same date.

Obituary Rsference
On July 19, 1971, the House condoled the death of Shri G. P.
Somsasundaram, a stting Member, Mr. Chainnan, referring 0 the

passing away of Shri Somasundaram described him as “a very respec-
ted Member of this House" who spoke with conviction.

One minute’s silence was observed as a mark of respect to the
memory of the deceased.

sThe motion for the consideration of the Bill was adopted by a majority
of the total membership of the House and by a majaTity of not less than two-
thirds of the Members of the House Present and voting,

sThe motion that the Bill be passed was adopted by a majority of the

total membershlp of the House and by a majority of not lesz than two-thirds.
ef the Members present and voting.



POLITICAL AND CONSTITUTIONAL DEVELOPMENTS IN
STATES*®

(June 1—September 15. 1971)
Aodhm Pradesh
Telengana Talks Make Progress

The Telengana Regional Committee Chairman, Shri J. Chokka Rao,
on June 8.1971, discussed with the Prime Minister, Shrimati Indira
Gandhi. steps to solve the Telengana problem. Speaking to newsmen
in New Delhi he said that “sufficient progress” had been made towards
evolving a solution, though it would take some more time for concrete
results to emerge. Shri Chokka Rao was hopeful that the genuine
grievances of the Telengana people would be met. In particular. he
was heartened by the Telengana Praja Samiti president, Dr. Chenna

Reddy's willingness to discuss any solution of the problem short of
separation.’

Also in June, there were fresh discussions on the subject between
Dr. Chenna Reddy and the Central leaders. At the conclusion of the
first round of talks, Dr. Reddy said in a statement in New Delhi
that he had discussed “various aspects” of the Telengana problem
with the Prime Minister. the Planning Minister, Shri C. Subramaniam
and the Minister of State for Home Affairs, Shri K. S. Pant.  Dr.
Reddy found the Central leaders keen to solve the problem at an early
date. The Prime Minister, he said, was examining “the points” that

had arisen during the talks and he would meet her &gain to continue
the discussion.?

Early in July, the Andhra Chief Minister, Shri Brahmananda Reddy,
also had “detailed talks” with the Prime Minister on the Telengana
issue. On his return to Hyderabad on July 4 after his talks with the

*The r¢view is based on Press reports only and the Lok Sabha Secretariat
does not accept any responsibiijity for their accuracy.

iHindustan Times, June 9. 1971, Also see Indian Express (New Dethi),
June 4, 1971,

2Hinductan Times, June 12, 1971,
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the Prime Minister, Shri Reddy told reporters that the Prime Minister
was “now seriously studying the problem™” and it was for her to decide
the Tclengana issue.?

Brahmananda Reddy Resigns

On September 11, after a meeting with the Prime Minister, the
Andhra Chief Minister Shri K. Bralunmanada Reddy, announced in
New Delhi that he had decided to step down from office in deference
to the Prime Minister’s wishes. In a statement issued simultaneously,
the P1ime Minister, Shrimati Indira Gandhi, specifically mentioned the
“difference of opinion” regarding the “problems of the people of Telen-
gana" and said that Shri Bralunananda Reddy had “offered” to step
down to help create a “cordial atnosphere” and “maintain the unity
. and integrity” of Andhra Pradesh.*

Subsequently, on September 15, Shri Brhamananda Reddy submitted
the resignation of his Ministry to the Governor. The Governor ac-
cepted the resignation but asked Stmi Reddy to continue till a new
leader was chosen by the Congress (R) Legislature Party.*

Assam
Ministry Exponded

The Congress (R) Minisiry in Assdm. headed by Shri Mahendra
Mohan Choudhury. was expanded on June 10, 1971, with the induc-
tion as Cabinet Minister of Shri Jogen Saikia, who had resigned as
Deputy Speaker three weeks back. On the same day, one Minister of
State was promoted to Cabinet rank and a Deputy Minister was pro-
moted Minister of State. The Assam Council of Ministers now had
25 members.®

Shillong as Interim Captial

The Asam and Meghalaya Governmnents agreed to have Shillong
as the twin captial of both the States for another thiree years till

Assam's captial was shifted to the Brahmaputra valley. A consensus
to this effect was arrived at on July 20, 1971, when the Cabinets of

8The Statesman Weekiy, July 10, 197, p. 8.
iHindustan Times, September 12, 1871,

¥7bid.

87bid,, June 12, 1971 and The Tribune, June 11, 1971,
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the two States met to take stock of the administrative problems, which
were likely to arise after Meghalaya's elevation to full Statehood.’

Bihar
Exit of SYD Ministry

In the wake of a spate of defections from the ruling SVD and
resignations by a number of Ministers during the later half of May, the
Chief Minister, Shri Karpoori Thakur, submitted the resignation of
his Ministry to the Governor early on June 1. 1971, the first day of
the Budget session. The resignation of the SVD Ministry, which was
formally announced in the Assembly at 11 am. by the Speaker be-
fore adjourning the House sine die, came barely two hours before a
no-confidence motion, sponsored by the Opposition Progressive Vi-
dhayak Dal (PVD), was to be tabled. The 162-days old SSP led Mi-
nistry was the eighth coalition Government in Bihar to collapse since
the 1967 general elections.® In his letter of resignation to the Gover-
nor, a copy of which was also forwarded % the Speaker of the Assem-
bly, Shri Kaspoori Thakur had suggested the immediate dissolution
of the House to be followed by a fresh mid-teun poll. However, the
Governor invited the PVD leader, Shri Bhola Paswan Shastri, to from
a new Government. Shri Thakur was asked to conmtiriuie till alterna-
Nve arrangements were made.®

New PVD Ministry

A three-member Progressive Vidhayak Dal Ministty, headed by
Shri Bhola Paswan Shastri, leader of the PVD and an Independent
member of the Bihar Assembly, was sworn in at Patna on June 2,
1971. The two other Ministers sworn in along with Sbri Shastri were
Shri Ram Jaipal Singh Yadav, leader of the State Congress (R)
legislative Party, and Shri Haricharan Soy, Chief of the Al-India
Jharkhand Party (Horo faction)!®

At its first meeting held on June 2, the new Ministry decided to
stay all the unimplemented decisions taken after May 15, 1971 by the
outgoing SVD Ministry and to review such decisons of that Ministry
which were in the process of implementation. The Chief Minister,
Shri Bhola Paswan Shastri, confirming the decisions, said it also co-

THinduston Times, July 21, 1971,
iHindustan Times, June 2, 1971,
YHindvatan Times, June 2, 1971
10lbid,, June 8, 1971,
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vered the “last-minute appointinents” of the Chairmen of four State
Corporations, made by the previous Chief Minister, Shri Karpoori
Thakur. The New Govemment would review these appointments,
examine the legal implications and then teke a decision.!

In the first expansion of the PVD Government, eight more Minis-
ters, all belonging to Congress (R) were sworn in on June 9, raising
the strength of the Ministry to 11.!*3 A week later, on June 16, the
Chief Minister distributed the portfolios among his ten Cabinet
colleagues and made the leader of the Congress (R) Legislatire
party, Shri Ram Jaipal Singh Yadav, Deputy Chief Minister.*?

New Leader of Opposition

Afwer the abrupt adjournment of June 1, the State Assembly met
again on June 7. The Speaker announced that Shri Ramanand
Tewari, leader of the SSP Legislature Party, was the Leader of the
Opposition.*

CPI and PSP Attitude towards Paswan Ministry

Soon after the installation of the Bhola Paswan Ministiy, the Bihar
Unit of the CPI, one of the major constituents of the PVD, announced
that it had decided not 0 join the new Government The CPI, how-
ever, extended its “peripheral, conditional” support to the Paswan
Government, one of its coditions for continuing support to the
Government being that “chronic defectors or persons with any stigma
of corruption” would not find a place in the new Ministry.!*

Later, the CPI was also understood %0 have made it clear to Shri
Bhola Paswan that it may not continue its support to his Ministry, if
an attempt was made to scuttle the Dutta Commission of Inquiry
appointed by the previous Government ® go into charges of embezzle-
ment of the Bharat Sewak Samaj funds against Shri L.N. Mishra,
Union Minister for Foreign Trade, and Shri Lahtan Choudhary, a
former Congress (R) Minister of Bihar. On July 14, immediately

1ufindu, June &, 1971

wHindustan Times, June 10, 1971,

1nHindu, June 17, 1971,

13 industhan Standard, June 8, 1971.

sHindustean Times June 4 and 10. 1971 i
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aiter the PVD Government's decision to scrap the Dutta Inquiry
Commission was announced, the CPI decided to withdraw its sup-
port © the Governnment. The Chief Minister, Shri Bhola Paswan,
however claimed that despite withdrawal of suport by the CPI, his
Government still enjoyed a comfortable majority in the State Assem-

bly.®

Another important constituent of the PVD the PSP, did not initially
make up its mind on the question of joining the Paswan Ministr'y, the
issue having deea referred to the National Executive of the Party, in
view of the move for the merger of the PSP and the SSP. Later, in
pursuance of the merger move, the Nasonal Executive of the PSP
decided that the party should quit the ruling PVD in Bihar.”

However, in a8 joint statement issued on June 14, ten of the 12
PSP members in the Bihar Assembly made it clear that they were in no
mood to comply with their National Executive’s directive to pull out
of the PVD. “We feel theie could be no question of our withdrawal
of support from the PVD till it acts counter to our basic policies,”
they said and urged the National Executive to review its decision in
the light of the siruation obtaining in different States.'®

BKD support to Paswan Ministry

The BKD general secretary, Shri J.N. Verma, said on June 10 that
the Bibar Unit of his parity would extend support and cooperation to
the PVD Ministry, headed by Shri Bhola Paswan Shastri, but would
not join the Ministzy “at the present moment.” He added that the
BKD had reviewed the events leading to the formation and toppling of
Ministeries in Bihar in the past and had felt that only a stable Govem-
ment could pull the State out of the morass it had fallen into.'®

Congress (R) Wins Rajya Sabha By-elections.

The Congress (R) won all the three by-elections to the Rajya
Sabha from the Bihar Assembly constituency, held in June 1971
Two of these by.elections, held on June 15, were caused by the resig”
nations of two sitting members following their election to the Lok
Sabha in March. The third by-election, held on June 28, was neces-
sitated by the death of a sitting member of the House.?®

197, p. 7.
17Hindustan Times, June 10 and 14, 1671
18Times of India (Bombay) June 15, 1871.
1#Nationtal Herald (Lucknow) Jume 11, 1971,
20Tridune, June 16, 1871 and Timpes of India, (Bombay) June 29, 1871.
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Janta Party to support Goverrment

Dr. Basant Singh, leader of the 12-Member Janta Party in the Bihar
Assembly, said on July 18 that following the withdrawal of support by
the CPI to the PVD Government, his party would give unconditional

support to the Paswan Ministry in order to obviate President’s rule in
the state.”

State PSP split over Merger Issue

The split in the Bihar PSP was taken one Stage further on July
25 with the holding of two separate rallies by the pro.merger and
anti-merger factions. While the pro-merger rally welcomed the deci-
sion of the National Executive 10 merger with the SSP to form a uni-
ted Socialist Party, the anti-merger rally adopted a resolution dissol-
ving the existing State Executive of the PSP for ignoring an earlier
decision of the national conference of the Party have a meaningful
dialogue with the Congress (R) for the implementation of socialist
policies and programmes.??

Expanson of Ministery

On September 6, the PVD Coaliion Ministty, headed by Shri
Bhola Paswan Shastri, was expanded by the induction of six Cabinet
Ministers, nine Ministers of State and two Deputy Ministers. Two
more Ministers, who could not be present in time for the swearing in
ceremony were sworn in on the following day. With these additions
the strength of the Ministry on September 7 stood at 30—-17 Cabinet
Ministers (including the Chief Minister), 10 Ministers of State and
three Deputy Ministess.*®

Gujarat
Partiament Approves Presidents Rule in Gujerat

The Lok Sabha, on June 21, adopted a resolution approving the
imposition of President’s rule in Gujarat. The Deputy Home Minister,
Shri FH Mohsin, who moved the resolution. told the House that
the Union Government was keen on holding elections to the Gujarat
Assembly as early as possible to re-install a popular Ministry in the
State. However, it would be possible to hold elections to the State

1The Skatesman Weekiss, July 24, 197), P. 8, Also see Did, July 17, 19%1,
p 7

2tIndien Express, (New Delhi), July 20, 1971
sHindustan Times, Septemder 3, 1M1,
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Assembly only after October, by when the intensive nation-wise re-
vision of electoral rolls, being undertaken by the Election Commis-
sion, was expected to be completed. Earlier, an ideatical resolution
approving the imposition of Presideot’s rule in Gujarat was passed by
the Rajya Sabha on May 31, 1971.%¢

Jammu and Kasbmir
Tribunal Confirms Ban on Plebiscite Front

The ban on the All-Jammu aod Kashmir Plebiscite Front was
coafirmed on June 15, 1971, by the Tribunal appointed under the
Unlawful Activities (Prevention) Act. The Front was banned as an
unlawful association through a notification issued by the Uaion Gov-
eroment on January 12, 1971, Giving its ruling, the ooe-man Tri-
buoal, constituted by the Jammu and Kashmir Chief Justice, Syed
Murtaza Fazal Ali, observed tat by sponsoring a plebiscite or right
of self-determination by the people of Kashmir, the Front clearly
suggested a course of action by which the State might or might not
remain an integral part of India and that such activity was doubtess
tantamount to disrupting the sovereignty and territorial integrity of
India. The Tribunal was, therefore, satisfied that the Front was an
unlawful association ndulging in unlawful activity within the mean-
ing of te Unlawful Activities (Prevention) Act.?

Accession a Closed Issue

The Tribunal further held that the question of Kasunir’s acces-
sion had been “settled once for all” aod the promises made or pledges
given (to the people of Kadunir) were “duly fulfilled.” According to
the Tribunal, the ratification of Kadunir’s accession to India by the
State’s Constituent Assembly, which was a “duly represeatative” body,
had made accession “a completely closed issue.”?*

State Legislature Favours Enlargement of Supreme Court's Jurisdic-
tion

Both Houses of the State I.egislature unanimously adopted. oo
September 14, a resolution authosising Parliament to enlarge the

t4Hindugtan Times, June 1, 1971 and Times of India (Bombay) June 22,
1971,

5Hindustan Times, June 16, 1071,
2aTsdune, June 23, 1971
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criminal appellate jurisdiction of the Supreme Court, to enable it to
entertain appeals against the Jammu and Kashmir High Court's
judgments in criminal proceedings.??

Kerals

Congress (0) Legislaure Parry Splits

The four-menber. Congress (Q) Legislature Party in Kerala split
on June 30, when one of the Congress(O) MLAs, Shri Hydrose Haji,
announced that he and two other ML As belonging to the Party, had
formed a new party to be known as the Congress Socialist Party. The
new party, ils sponsors said, would support the Congress (R)-backed
CPl-led United Front Ministry of Shri Achutha Menon and would
withdraw the support only if the Ministry strayed from the Socialist
programme.**

Kerala PSP Splits

The Kerala Unit of the PSP split into two on July 18, 1971, after
the 554-member State Council of the Party had, by a majority vote,
endorsed the decision of the State Executive to continue to support,
and participate in, the CPl-led United Front Ministry in Kerala. The
State Executive had met earlier on that day to consider the directive
of the National Executive requiring the State unit to withdraw from
the United Front Government by July 21, in pursuance of the PSP-
SSP merger agreement. By a 12 to 6 voting the State Executive de-
cided © continue in the United Front.:*

On July 19, Shri Goray, the PSP Chairman, suspended Shri
Attingal Gopala Pillay, Chairtnan of the Party’s Kerala unit, Shri
N. K. Balakrishnan, PSP Minister in the Kerala Ministry, and five
members of the State PSP Executive from the prinary membership
of the Party for defiance of the National Executive's decision to quit
the ruling coalition in Kerala. On the same day, the Standing Com-
‘mittee of the PSP National Executive dissolved the existing State
Executive and granted recognition to a newly-formed State body for
Kerala. headed by Shri N. K. Seshan, pending approval of the na-
tional Executive.*?

xwHindusan Times, Septcmber 15, 1971.

%Ibid., and Times of India {Bombay). July 1, 1971
29The Statesman Weeklt:, July 24, 1971, p, 8.
30]bid
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Assembly Votes againsi Ceniral Security Act.

On July 16, 1971, the Kerala Assembly adopted by a single-vote
majority (48 to 47), a Marxist-sponsored non-official resolution for
the scrapping of the Central Maintenance of Internal Security Act.
The CPI and RSP from the ruling United Front joint with the CP1
(M) and SSP from the Opposition to vote for the resolution moved
by Shri E. Balanandan (CPI-M). Opposing the resolution were the
Congiess(R) and the Muslim League from the ruling Front and the
Kerala Congress and the Congress(O) from the Opposition. The
Cabinet Ministers abstained from voting.!*

The CPI Chief Minister, Shri Achutha Menon, in his reply to the
debate, made it clear that although his party was opposed to the Secu-
Tity Act, the State Government could not adopt a stand that it would
not implement an Act of Parliament. Later, speaking to newsmen,
Shri Menon said that the passage of the resolution, which would be
sent to the Central Government, would have no impact on the Coali-
tion Ministry.??

New Assembly Party F ormed

The SSP and ISP members in the State Assembly held a joint
meeting on August 17 and decided to form a new Socialmst Legisla-
ture Paity in the Assembly, with Shri K. A. Sivarama Bharathy, the
present leader of the SSP Legislature Party, as the new Party’s leader.
The decision followed the merger of the SSP, PSP and ISP and the
formation of the Socialist Party at the all-lodia level. The SSP and ISP
had, respectively, six and three representatives in the Kerala Assem-
bly.22

The PSP did not join the new Socialist Legislature Party as all
the three PSP Members in the State Assembly belonged to the “anti
merges” gioup, which continved as a constituent of the ruling CPI-
led United Front.®¢

Negoriations regarding Congress ( R) Participation in United Front
Government

On July 10, 1971, the Chief Ministes, Shri C. Achutha Menon
(CPI) as leader of the ruling United Front, invited the Oonguss(R)

siAsien Recorder, 16971, p: 10809,

s27bid, and Hindustan Times, July 17, 1971
xitindustan Times, August 18, 1971.

34fbid.
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to join the Ministry. The first round of negotiations between the lea-
ders of the two sides were reportedly deadlocked over the size of the
Ministry and the allocation of portfol.os and, on August 30, the propo-
sals made by the Chief Minister for Congress(R) participation in the:
State Ministry were rejected by the Executives of the Kerala Pradesh
Congress(R) Committee and the Legislative Wing of the Party.?®
However, following the reported acceptance by the CPI of the Pra-
desh Congress(R) demand for a smaller Cabinet of 13, with eight
United Front Ministers and five Congress(R) Ministers. on Septembe:
14, the State Congress(R) Chéef, Shri K. K. Viswanathan, sought th¢
clearance of his Party's High Command to join the United Front Mi--
nistry

Msharashtra
Socialist Legisiature Group Formed

Dr. V. R. Kaladate, SSP leader, announced in Bombay on July
28, the formation of a Socialist Legislature Group in the Maharashtra
Legislature, consisting of 13 SSP and PSP legislators. This followed
the decision of the two parties at the national level to merge into one:
Sacialist Party.?”

Orissa
‘Administrative Vacuum': Court's View

A Division Bench of the Orissa High Court held on June 21, 1971,
that if during the two days, January 9 and 10, 1971, when neither a-
Council of Ministers was in existence in Orissa, nor was President’s
rule in force in the State,®® the Governor had exercised any executive
powers which could not be exercised without the aid and advice of
the Council of Ministers, then such acts were liable to be struck dowr
as being unconstitutional and void.*’

asHindusten Times, July 11 and August 28 snd 31, 1971,

36Ibid., September 15. 1971,

wIndian EXPress, (New Delhi), July 29, 1971.

32The R. N, Singh Deo Ministry had resigned on January 9, 197}. snd the-

Governor had accepted the resignation on the same day. However, Presj~
dent’s rule was Promulgated two daya later,

3¢Hindy, June 23, 1971.
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The issue of an "administrative vacuum” was raised through a
batch of 42 writ applications challenging the validity of the elections
held on January 10, for the Chairmanship of various Panchayat
Samities in the State. Dealing with the constitutional aspect, the
Court observed, “when the Governor had to perform cerstain executive
acts with the aid and advice of the Chief Minister, then such acts
performed by him in the absence of the Council of Ministers are un-
-constitutional.” However, “executive acts performed by subordinate
officers under any law may be valid even if there is no cabinet for
some time". On this reasoning, the Court held that so far as the
impugned elections were concerned they were valid, as there was no
executive function left to be performed by the Governor on the “par-
ticular date” (i.e. January 10, 1971.**)

‘State PSP split over Merger Issue

The Orissa Unit of the PSP split into two with many members
-deciding not t join the new Socialist Party, formed by the merger of
the PSP and the SSP at the national level. The leader of the anti-
merger group, Shri Banka Behari Das, MLA and Secretary of the
Orissa PSP, announced on August 27, the decision of his group to
retain the PSP in the State. He claimed that all the four PSP legisla-

tors in the State Assembly were with them.*!

PSP-Congress(R) Agreement to oust Ruling Coalition

Following its decision not to merge in the Socialist Party, the
Orissa Unit of the PSP signed, on August 28, an agreement with the
State Unite of the Congress(R), committing both the parties” to topple
the reactionary Government in this State” and inviting all “progres-
sive parties” to join hands on the basis of a 10-point programme and
launch a “mass movement” to provide the people with “an instrument
of action” to oust the Coalition Ministry.*?

wTintes of India (S8ombay) June 23, 1971,
1)Hindustan Times, August 28, 1971,
«2Ibid,, August 29, 1971,
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Punjab
Exit of Akali Ministry

At a meeting of the ruling Akali Legislature Party held at Chan-
digarh on June 1, 1971, all but two of the 26 Punjab Ministers hand-
ed over their resignations to the Chief Minister, Shri Parkash Singh
Badal. The remaining two Ministers were then on tour. According to
reports, the meeting bad been called to “take stock™ of the threat to
the Ministry from the Congress(R) and dissidenss within the ruling
party. In a resolution adopted at the mceting, the Party expressed it
“complete confidence” in the leadership of Shri Badal and the Party
President, Sant Fateh Singh. Shri Badal was also given a “free hand”
o reduce the size of the Ministry or “recomstitute” it as he deemed
fit.e

However, within 12 hours of this demonstration of Solidarity, the
ruling party again started showing cracks. On June 2, Shri Tarlochan
Singh Riasti, a Minister of State in the Badal Government, gave the
Chief Minister an “vltimatum* asking him to reduce by June 8. the
size of his Ministry and drop those Ministers against whom charges
of corrupton had been levelled, failing which he would have no al-
ternative but to leave the Ministry, Shri Riasti was one of the 24 Minis-
ters who had made over their resignations to the Chicf Minister on
the previows day.*

On June 12, Shri Riasti left the Government. In a letter to the
Govemor, Shri Riasti requested the latter % accept his resignation,
pending with the Chief Minister since June 1, and relieve him of his
duties as Minister “withiout any delay.” The resignation was accep-
ted by the Govemor on the advice of the Chief Minister. Later, on
the same day, the Akali Dal High Command expelled Shri Riasti
from the Dal for his “anti-party activities and indiscipline.*s

Meanwhile, Opposition parties had also mour‘ed their offensive
against the Badal Government. On June S, the Punicb unit of the CPI
directed it four-member group in the State Vidhan Sabha to support
any move © topple the Akali Ministry, as its continuance would do
“immense damage” % the “vital interests” of the people of Punjab,

31The Statesman W eekiy, June 5, 1971, p. S.
ss1bid, and Hindustan Times, June 3 1971.
©Hindussan Times, June 18, 1971 and Asian Recorder, 1971, p, 10247,
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especially the weaker sections, and “lead © more and more corrup-
tion and lawlessness” in the State. On June 6, the Deputy leader of
the Congress(R) legislature Party in Punjab, Shri Surjit Singh Atwal,
called on the Governor and demanded the dismissal of the Akali Mi-
nistry. He also urged the Governor to inquire into the charges of
corruption against some Ministers of the Badal Government.¢

On June 13, the Punjab Vidhan Sabha was dissolved by the Go-
vermor, Dr. D. C. Pavatke, on the advice of the Chicf Minister, Shri
Badal, who also simultaneously submitted the resignation of his 15-
month old Ministry. The Governor accepted the Ministry's resigna-
tion but asked Shri Badal to continue as careteker Chief Minister
until alternative arrangements were made.!’

On the same day, 17 Akali legislators announced that they had
withdrawn their support from the Badal Government and formed a
separate Akali Dal under the leadership of Shri Gurnam Singh, a for-
mer Chicl Minister. Soon thereafter Shri Gumam Singh and some
other Akali MLAs met the Governor and informed him that they had
separated from the Akali Dal led by Sant Fateh Singh. A few Congress
leaders also met the Governor and pleaded that “in view of the fluid
political situasion” the Chief Minister’s advice was not binding on him.
The Governor, however, took the view that “it was 00 late in the day”

as he had already accepted the advice of the Chief Minister in regard
to the dissolution of the State Assembly.*

Presidents Rule Imposed

In a report to the President, which was received in New Delhi on
June 14, the Govemor recommended the imposition of President’s rule
in Punjab, as a situation had arisen in which the Govermnment of the
State could not be carried on in accordance with the provisions of the
Constitution. Justifying the dissolution of the State Assembly, the
Governor said in his report that if, instead of accepting the Chiet
Minister’s advice, he had allowed things to drift, it would have impaired
the growth of healthy political conventions, encouraged “political horse-
trading,” and brought about political instability and paralysis of the
adm’nistrasion.*

48Sundgy Tridune, June 6, 1971 and Hindy, June 7, 1971,
Tridune, June 14, 1971.

+sIbid., and Report of the Governor of Puniad to the President, dated
June 18, 1971,

91bid.
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On June 15, on the basis of the Governot's report, President’s rule
was imposed in Punjab for the second time since the 1967 General
Election. The Presidential proclamation was approved by the Rajya
Sabha on Junc 22 and by the Lok Sabha on August 5.°°

Corruption Probe against Former Ministers

Addressing his first Press Conference in Chandigarh after the
imposition of President’s rule in Punjab, the Govemor, Dr. D. C.
Pavate, said on June 23, 1971, that allegations of corruption against
some [ormer Ministers were being examined. On August II, te
Governor told newsmen that acooeding %o the Vigilance Department
investigations “there is some substance in 11 of the 33 charges of cor-
ruption and misuse of power" against some former Akali Ministers and
‘Government o fficers, which were listed in a memorandwn submitted by
the CPI leader, Shri Satya Pal Dang. The Govemnor added that the
Vigilance Department’s report was under study and follow-up action
would be formulated shortly.*

Meanwhile, the Akali Dal, led by Sant Fatch Singh, had sought to
widen the scope of the anticipated Corruption Inquiry Commission.
“The General Secretary of the Dal, Shri Jiwan Singh Umranangal, sub-
mitted to the Governor on August 30, five memoranda containing cer-
tain allegations of corruption and misuse of power against five former
Punjab Ministers—two belonging to Congress, two ex-Akalis and one
Communist. Shri Umranangal latér told newsmen that the Governor
had agreed to have the charges examined. He said that he had also
asked the Governor % appoint a permanent Inquiry Commission which
could probe corruption charges against any Minister in any Punjab
‘Government to date. He added that his party was going into the
‘records of all Punjab Ministries since 1947 and would bring any likely
‘corruption charges to the notice of the Governor.®®

Rajastban
Sukhadia Quits. New Ministry sakes office

At a joint meeting of the Rajasthan Council of Ministers and the
executive body of the Congress(R) Assembly Party on June 27, 1971
the Chief Minister, Shri Mohan Lal Sukhadia, announced his decision

wHinaustan Times, June 18, 23 and August 8 ,197).
611bid., June 24 and August 12, 1971,
silndian ETpress (New Delhj), August 81, 1971,
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to lsy down his office. Later, on the same day, 25 members of the
Rajasthan Ministry submitted their resignations to the Chief Minister
to express their M0yalty and solidarity with him. Four Ministers had
submitted their resignations on the previous day immediately on learn-
ing of Shri Sukhadia's desire to relinquish office.*®

A new nine-man Minisxy, headed by Shri Barkatullah Khan, Law
Minister in the Sukhadia Government, was sworn in at Jaipur on July
9. Al the Ministers of the new Government, except one, Shri Poonam
Chand Bishnoi, were members of the Sukhadia Cabinet. Shri Bishnoi
was formerly Deputy Speaker of the Rajasthan Assembly. Earlier, on
July 8, Shri Barkatullah Khan was unanimously elected leader of the
Congress(R) Legislature Party in place of Shri Sukhadia.5

Rajasthon SSP and PSP Merge

The Rajasthan State Units of the SSP and PSP decided on July 25,
to merge themselves into one unit called the Socialist Party. The mer-
ger decision was taken at a joint meeting of the State Executive Com-
mittees of both the parties in pursuance of the resolutions of the two
national parties % merge into one.®®

Pane!l for Bester Governmens-Party Liaison

At a joint meeting of the Pradesh Congress(R) President. Shri Nathu
Ram Mirdha, and the new Rajasthan Council of Ministers, held on July
26, it was decided to have a seven-member Co-ordinasion Committee
to establish better lisison between the Pradesh Congress and the State
Government. The Committee would include the Chief Minister and
his two Cabinet colleagues from the legislative Wing. and the Pradesh
Congress(R) President and two office-bearers from the oiganisational’
side and one nominee of the All India Congress Committee. Announc-
ing the decision Shri Mirdha said that the Coomrdination Committee
would constantly review the implemenation of the 10-point programme
of the party.*¢

&83Tribune and Hinduatan Times, June 28, 1971, and Timez of India
(Bombay), June 27, 1871,

ssHindustan Times, July 9 and 10, 1971,
ssibid,, July 27, 1971,
ssIndtan Express, (New Delhj), Juty 27, 1971
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Expansion of Ministry

Shri Onkar Lal, a Harijan and a former MP was, on September 4,
1971, sworn in as a Cabinet Minister, raising the strength of the
Barkatullah Ministry to 10. At the time of his inclusion in the Min-
istry, Shri Onkar Lal was not a member of the State Assembly.*’

Uttar Pradesh

Tripathi resigns UPCC Post

The Chief Minister of U.P., Shri Kamalapati Tripathi, resigned
€rom the Presidentship of the Uttar Pradesh Congress (R) Committee
on June I, 1971. Shri Baldeo Singh Arya, Pradesh Congress (R)
General Secretary and a member of the Tripathi Ministry. also resign-
ed his PCC post. Both the resignations were in pursuance of the deci-
sion of the Central Parliamentary Board of the Congress (R) that a
party member should not hold more than one post.’®

State Government bans use of English in Official Work

The Uttar Pradesh Government, on June 10, prohibited the use of
English in official work and correspondence and warned that any viola-
tion of the order would be an act of indiscipline to be dealt with ac-:
cordingly.*®

Acquisition of Sugar Mills

The Govemor of Uttar Pradesh issued an Ordinance on July 3,
acquiring 12 sugar mills in the State. The takeover of these mills, it
was said, was necessitated due to their extremely deplorable economic
conditions with huge arrears of Govermnent dues, cane prices, wages
and bonus etc. About Rs. 3.26 crores would be paid as compensation
and the assets acquired by the Government would be vested in the U.P.
Sugar Corporation.*°

Talking to newsmen, the Chief Minister, Shri Kamlapati Tripathi,
said that priority would be given to payment of secured debts, Govern-
ment dues, prices of cane to growers and labour dues out of the amount

5?Hindustan Times, September 4 and §, 1871,

58T e Statesman Weekly, June §, 1871, D, 3.

sNational Herald (Lucknow), June 11, 1871

60Aslan Recorder, 1871, p. 10273 and Hindustan Times, July 4, 1971,
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fixed for compensation. He assured that there would be no retrench-
ment in the acquired mills and existng terms and conditions of em-
ployment would be honoured. Asked if the take-over was the first step
towards the nationalization of the sugar industry, Shri Tripathi said,
“It is neither the first step nor the last. Certain sugar mills are being
acquired. Sugar mills cannot be nationalised. Only the industry could
be nationalized, "

On July S, a Division Bench of the Allahabad High Court stayed
the operation of the Ordinance while admitting a writ petition challeng-
‘ing the validity of the Ordinance.®*

West Bengal
Former M.P. and Ex.-Minister Arrested

Syed Badaruddoja, a former M.P. and Dr. Golam Yaadani, a for-
mer Minister of the last United Front Government in West Bengal and
2 Kitting Member of the State Assembly, were arrcsted in Calcutta op
June 1, 1971, under the Intemal Security Ordinance, 1971. Though
the State Government officials declined to spell out the specific charges
against them, it was believed that the arrests had been made in connece
tion with the alleged activities of a Pakistan spy ring in India.®

Bangia Congress Splis

The five-year old Bangla Congr split on June 6, 1971, as the
Chief Minister and party President, Shri Ajoy Kumar Mukherji, and
the General Secretary, Shri Sushil Dhara. patted company.™ '

On June 10, the Bangla Congress Group in the Assembly, led by
Shri Dhara, “removed™ Shri Ajoy Mukherji from the Assembly Party
leadership. Shri Dhara and his two supporters wrote to the Speaker of
the State Assembly and the Governor informing them of Shri  Ajoy
Mukherji's “dismissal” and the election of Shri Dhara in his place.*”

81]bid.

szEconomic Times, July 6, 1971

esThe Statesman Weekly, June 5, 1971,
esHindustan Times, June 7, 1971,
estbid., June 11, 1971
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Jharkhand 10 support Ruling Coalition

Shri Babulal Soren, leader of the two-inember Jharkhand Pasty in
the State Assembly, announced on June 23 that his Party had decided
to join the ruling Democratic Cozlition. On the same day, Shri Bejoy
Singh Nahar, Deputy Chief Minister, told reporters that the two Jhar-
khand MLAs in the House would be appointed Deputy Minister before
June 28, when the Budget session of the State Assembly was due to
begin. The support of the two Jharkhand MLAs was expected to stabi-
lise the ruling Coalition, whose siender majority in the Assembly was
jeopardised by the split in the Bangla Congress, a constituent, and the
decision of the Dhara faction, comprising three MLLAss, to reconsider
its attitude towards the Coalition.?®

Strains in the Ruling Coalition

However, a new threat to the stability of the Democratic Coalition
Ministry developed on June 24 with the Youth Wing of the
Congress (R), the major constituent in the Coalition. demanding the
Ministry's resignation before June 28, that is the opening day of the
Assembly’s Budget session.®’

Again, on June 24, the Forward Block, another constituent of the
tuling Coalition, thereatened to pull out of the Coalition, if the two
Jharkhand MLAs, who had agreed to join the Coalition, were sworn in
as Deputy Ministers. The Party's State Committee Secretary, Shti
Ashok Ghosh, told UNT that the Jharkhand ML As were virtually defec-
tors as they had initially thrown in their lot with the Opposition.®®

Assembly Dissolved—Exit of Ajoy Mukerjee Ministry

/ Action on the advice of the Chicf Minister, Shri Ajoy Mukerjee,
the Governor, Shri S. S. Dhavan, dissolved the West Bengal Assembly
on June 25. In a letter to the Govermor, the Chief Minister gave the
heavy influx of evacuees from Bangla Desh and the prevailing atmos-
phiere of lawlessness in the State as the two main reasons for recom-
mending dissolution. Shri Mukherjee stated in his letter that although
it was “perfectly possible” for his Government to cany on with i%
majority, “in the totality of the situation™ in the State, “we should not
merely have a Government which commands a majority, but a Go-

¢¢Times of India (Bombay), and Hindu, June 24, 1971,
otHindusian Times, June 25, 1871,
981bid,
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vernment which is vastly reinforced so that it is able to carry out its
responsibility for the peace, well-being and stability of our State.” In
the circumstances, he was, he added, “driven to the conclusion™ that
it would not be right for his Governinent “to continue without seeking
a fresh mandate from the people.®®

On June 28, Shri Ajoy Mukhetjee submited the resignation of his
Council of Ministers to the Govermor. The 26-member eight-party
Democratic Coalition Ministty had been sworn in on April 2, 1971,
after the mid-term elections held earlier in March bad failed to return
any single party with an absolute majority in the 280-member Assemblv.
Accepting the resignasion, the Governor asked Shri Ajoy Mukherjee
and his Council of Ministers o continue in office until alternative
arrangements were made.’®

Impasition of President's Rule

Following a report from the Governor that the Government of the
State could not be carried on in accordance with the provisions of the
Constitution, the President, on June 29. issued a Proclamation taking
over the administration of West Bengal. In his report, the Governor
bad, inter alia mentioned the reasons as the recent split in the Bangla
Congress, as a resut of which the ruling Democratic Coalition had
been reduced to a “thin majority” in the House; the serious problems
posed by the massive influx of refugees from Bangla Dcsh; and the
Chief Minister’s desire %0 seck a fivesh mandate from the people.™

This was the third time since the 1967 General Election that West
Bengal was placed under President’s rule.’> The imposition of Presi-:
dent’s Rule in the Swate was approved by the Rajya Sabha on July 22
and by the Lok Sabha on july 26, 1971.72

Alongside the imposition of President’s Rule in West Bengal, the
Prime Minister, Shrimat Indira Gandhi, announced in the Lok Sabha
on June 29 that in view of the “very serious problems” and “abnotmal
situation”, which had been created in West Bengal and some other
Swates by the “massive influx of refugees”, and the need to give “these

eildid,, June 26 and 27, 1871.
ToIbid,, June 329, 1971,

nHindustan Times, June 30, 1971.
121did.

3Idbid., July 23 and 27, 1871.
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watters” special attention, it had been decided to appoint a Minister
of Cabinet rank as Minister without portfolio with immediate effect.
“For the present”, she said, “Shri Siddhartha Shankar Ray, Minister of
Education, Social Welfare and Culture will be entrusted with this res-
ponsibility in addition to his existing duties. As soon as the considers-
tion of the Demands for Grants of his Ministry is completed he will
took after this work exclusively.”™

Proposals to Eradicate Politics of Violence

The West Bengal Government on July 28 circulated to all political
parties in the State a “working paper™ embodying an 1 |-point proposal
to eradicate violence which had disrupted economic and development
activities in the State and made it difficult for ordinary citiaens to fol-
low their avocations. Besides calling for joint condemnation by pol-
tical parties of all instances of murder, the proposal envisaged, inter
alia, the constitution of a Committee consisting of represensatives of 28
political parties in the State, to meet from time to time, discuss matters
and place before the Government their various points of view.®

On July 30, the all-party Conference. convened by the Union
Minister Shii Siddhartha Shankar Ray, adopted a resolution condem-
ning “murder and terror from whatever quarter” and enjoining on all
parties to “jointly oppose and resist all murder and tesror.»?¢

New Governor Takes Over

Shri A. L. Dias was sworn in as the new Governor of West Bengal
on August 21. Shri Dias, who had earlier relinquished office as Lt.
Governor of Tripura, succeeded Shri S. S. Dhavan who had been the
Governor of West Bengal for about two years.” In a broadcast over
the Calcutme station of the All India Radio on August 22, the new
Governor called for “united action” to deal with the numerous socio-
economic problems confionting the State and urged the political parties
to implement their unanimous resolve to end the politics of violence
and munrder in the State.”™

7¢L. 8. Debdbs., June 29, 1971,

reHindustan Times, July 28, 1971

relbid., August 7, 1871,

T"Hindustan Times, August 6, 1971 and Hindusthan Stondard, August
22 and 28, 1971.

7"The Statesman Weekly, August 28, 1871, pp. 1 and 4.
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UNION TEBRITORIES
Delhi
Decision on Delli set-up soon

The Union Goverzument expects to finalise proposals about the
future set-up of Delhi “within a reasonably short time.” This was stated
by the Minister of Seate for Home Affairs, Shri K. C. Pant at the meet-
ing of the Consultative Committee of Parliament for Home Affairs on
August 3, 1971. Shri Pant ruled out the conferment of full Stazehood
on Delhi, as it was the capital of the country and there could be no
two capitals in the same city.””

Goa
Probe into charges against C.M.

The Union Government was, on September 4, 1971, reported to
have appointed Shri S. B Capoor, a former Punjab High Court judge,
to go into complaints of corruption against the Chief Minister of Goa,
Shri Dayanand Bandodkar. It may be recalled that in June 1970 seven
ruling Moharashtrawadi Gomantak Party rebel members of the Goa
Legislative Assembly had in a charge-sheet alleged misuse of power by
the Chief Minister. They had later submitted the charge-sheet to the
Union Government and demanded a judicial inquiry into the matter,*”

1%indian Express, New Delhi, August 4, 1871,
soHindustan Times, September § and 7, 1871
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PARLIAMENT AND CONSCIENCE by Peter G. Richands, Profes-
sar of British Government, University of Southampton. Published
by George Allen and Unwin Ltd. Ruskin House, Musewn Street
London, Price 55 shillings. Pages 215.

This is a well-informed and properly documented study of what
may be popularly described as “back-bench legislation”, namely, legis-
lation introduced by private members and accepted or rejected by Par-
liament in Britain on various contentious social issues. The spectrum
of study in this book covers capital punishment, homosexuelity, abor-
tion, censorship of the theatre, divorce and Sunday entertainment, and
considerable attention has been given by the author to a detailed study
of the progress of various private members’ bills in regard to these
matters and the vicissitudes which their bills had to encounter in the
Parliamentary thrust and tumult. It is clear from the study of this book
that the present century has led 10 a rethinking on many matters which
had been held by religious belie{s or convention as axiomatic for social
welfare. For example, the distastful and unpleasant subject of homo-
sexuvality had been regarded, as the author points out by a quotation
from Liviticus, as abhorrent and the dictum of Leviticus is cited:
“Thou shalt not lie with mankind as with womankind. It is an abo-
mination™, but views on this subject have also changed.

Many interesting aspects of what are matters of conscience are
dealt with in a perspicacious perspective in this book. As the author
points out, conscience is a complex term embracing many shades of
meaning and it required three and half columns of descripBon and ex-
plasiation in the ned Oxford dictionary. The author observes: “Ess¢n-
tially conscience implies moral conscience, a knowledge of right and
wrong arising from one’s innermost thought.”

The question is also discussed in this volume whether morality
should be immutable and whether law should not change conceptions
of morality. The author comes to the conclusion that “no action
should be banned unless the amount of haim caused to others is subs-
tantial, otherwise the only fonns of conduct permiited would be those
which secured general approval. ‘This would produce either a colour-
Jess cowwnunlty beld down to a strict regime of social conformity or
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alternatively, #f no consensus could be achieved, the society would
break up into warring parts. Toleration is a social cement.”

Professor Richards points out that in the U.K. quite a largs number
of non-official bodies have been active in putting controversial legisla-
son on social matters on the Statute Book, even though Winston
Churchill stated before the 1930 Select Committee on Procedure that
it should be made difficult for all sorts of happy thoughts to be carried
on to the Statute Book. The author also points out that Conscrvative
Meambers have been more active than Labour Party membeis in p1o-
moting private members’ bills on social reform and that, on the balance,
the House of Lords has been more “progressive” than the House of
Commons. He says that on homosexuality and Sunday entertainment
they have been more progressive than the Commons: “Taking the six
case studies together, the Lords and Barons have assisted rather than
impeded social 1eform.”

A good deal of interesting material is brought on record in regard
to the activities of a large number of non-official associations like the
Abortion Law Reform Association, the Society for the Protection of
the Unbormn Child, the Divorce Law Reform Union and the Homosexu-
ality Law Reform Society, the Lord’s Day Observance Society. Sur-
prisingly, while orthodox religion in our country had not encouraged
social ceform by legislation, the Church of England has assisted law re-
form on the subjects of homasexuality, abostion and divorce.

The author points out in gieat detail that on the question of abor.
tion for example, Loid Silkin had moved his bill on liberalising abor-
tion and the progress of the measure was very slow in view of the fact
that the medical profession was also opposed to the concept of social
abortion. It accepted that termination should be permissible on medi-
cal grounds and followed the Church of England's phraseology that this
should be considered in the light of a patient’s total environment. Even
though the doctors’ medical opinion Was not wholly in favour of the
bill and there was considerable opposition to the Abortion Bill based
on informed medical opinion, the second reading of the bill showed
that the Ayes were 225 and No's 31 and in the thied reading there
were 168 Ayes and 85 No’s. An interesting study also of the voting
pattern of Ministers has been attempted and it is revealed that in the
Ayes 38 Ministers voted and 1 voted against: in the third reading 33
voted for the Abostion bill and 7 against and as many as 49 abstained
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On the subject of homosexuality where Britain has permitted
homosexual relations on a private basis between consenting adults based
on the recommesdations of the Wolfenden report. the author points
out that the Church of England Moral Welfare Council could find no
justification for the existing law. The author goes on to say, “homo-
sexual potentially suffer severe penalties while lesbians, escape scot-
free. The Council also argued that it was not the business of the State
10 constitute itself guardian of private morality. It was the business of
the Church to deal with sin.” 1t speaks much for the courage of Bri-
tish M.Ps that the Earl of Aaron who piloted the legislation in the
House of Lords was himself subjected to a good deal of petsonal in-
vestigation on account of his sponsorship of the bill, but the bill on
the subject was passed on account of the support given by the
Churches which gives an idea about the nature of thinking in the West-
ern World on these controversial matters.

The history of the abolition of capital punishment also is recounted
with great detail and it is only after the most strenuous debate in the
Commons that the Abolition of Capital Punishment Bill was passed by
336 for, 185 against. The book also reveals that in regard to all these
matters there is no Whip issued by the parties and members are asked
to vote according to their conscience which in terms of the explanation
given in the New Oxford Dictionary, may run into three and a half
columns.

In the Indian context, this book is of value in regard to the piloting
by private members of their bills. Although M.Ps in India are rendered
all possible technical assistance and advice with regard to the private
Members’ Bills so that these are not rejected on technical grounds, yet
they do not get the kind of assistance which their counterparts in U.K.
get, as for example, the help of the official Parliamentary Draftsmen for
drafting their bills. M.Ps in India have to depend on their legal advi-
sers in many cases but Professor Richards points out that in the case of
private members’ bills, a good deal of help is given by the official Par-
liamentary, draftsmen. Further, there are no unofficial lobbies of the
kind which exist in England, which think radically, consistently and
vitally on social reform issues. There is no ginger group in India yet
for social reform, while ginger groups are in existence for economic
reform and for radicalisation of the basis of society. Professor
Richards’ book should be regarded as an outstanding contribution to a
litde-explored sphere of Parliamentary legislation, namely. that of the
private members'® bills. Profesor Richards points out: “As it is, the
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lhw is slow to change. Basic legal principles are decided by Parlia-
ment. For various reasons, some political, some procedural, law reform
is not easily achieved on controversial aspects of human behaviour,
There is a heavy in-built bias in favour of the status quo.”

*“The purpose of this book is to review the political processes which
preceded changes in this field in the 1960s.” Any person who wants
to be acquainted with the great changes that have taken place in
British Parliamentaty opinion on Social Reform of a controversial
character cannot afford to miss this book.

—A. D. Man1. MP.

THE AGE OF PROTEST by norman F. Cansor (Gcorge Allen &
Unwin, London, 1970, £ 2.50).

This is an account of dissent and rebellion in thc Twentieth Cen-
tury, beginning with the feminist crusade in its first two decades wnd
taking in its stride such themes as Black Power in the United States
and movements, disparate and similar at the same time, of the Beumniki
and the New Left. In between, there are disquisitions on, among other
subjects, the Russian Revolution and the Gandhian revolt against coio-
nialism. It is a reminder, so © speak, ihat though we live today i an
age of restlessness often expressed in angry excesses of the spirit that
seem difficult to assuage by counsels of wisdom, our yesterdays were
not quitc a pzriod of time when everything was more or less lovely in
the garden. It is a reminder also that motivations for indignation und
rebellion continue in our social miliet, and cannot therefore be whisk-
ed away as mere deformities of the spirit and distortion of the ideal-
ism, particularly, of the younger elemcnts in society who arc so very
much in the vanguard of protest and passionatc overturning of things
today.

Prof. Cantor points out that in spite of social struggles having
taken place, the French Revolution being the most powerful as well as
grimly picturesque among them, our world at the threshold of the
Twentieth Century was still under the sway of an “ancien regime’
where wealth and power, being i the hands of a microscopic group of
people, had meant a life of deprivation and distress for the majority of
mankind. Unlike in earlier centuries, however, society had made
spectacular advance, specially through the instrumentality of what is
known as the Industrial Revolution, and conditions fiad bee n created
and were being further developed which fade inevitable the fight for
basic change in various spheres of life and over the entire globe. The
growing use of new-fangled machinery meant, inexorably, the emergence
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also of what Karl Marx once called “the new-fangled men", the work-
ing class, whose historic mission was to be the building of a new society
that would eliminate the age-long exploitation of the majority of toilers.
by the affluent few, the rule of the “have-nots” by the “haves”. Profes-
sor Cantor, however, distinguishes between “protest™ and “Revolution™,
the former being, to his mind, the desire for amelioration and redress
of grievances rather than a qualitative toppling of the social structure
which is the aim of the latter and has led in his view, more often to
“chaos, civil war and new tyranny”. He concedes that protest being an
attack on the prevailing system, did not hesitate to use violence but that
was more incidental than basic to its aims. It will be seen thus that
Professor Cantor's approach is that of a somewhat open-minded but
none the less confirmed, conservative.

Whether one agrees with this approach or not, one welcomes under
one cover a summary survey of many salient features of militant dissent
during the last six or seven decades. In many Western countries one
sees today what has been termed the ‘permissive society’ when older
toboos and injunctions, sexval, moral and other. seem to he in the
melting pot. ‘Women’s lib’. (1i6 being thc abbreviation of 'liberation’
which is perhaps discarded as an old-fashioncd word) enthusiasts
appear kecn on how much clothing they would wear or shed or on the
unimpeded right to ‘drink life to the lees’, rather than on the rights of
women as Mary Wollstonecraft Shelley or even the eminent!y rational
John Stuart Mill undersbood it. It will be good for them to think out
their tinks, if any, with ardent forbears of feminism like Mrs. Pankhurst
who (and her zealous crusaders) fought fiercely for women's suffrage,
keeping on their voluminous Victorian clothes which literally covered
them from neck to toe but most militantly demonstrative, hunger-strik-
ing, chaining, themselves to railings, physically accosting, one might
even say clawing, Members of Parliament en masse, fighting police
guards and braving batons and blows, destroying the mythical belief’
that women were soft in their ways. Women in Britain won their right
to vote but it was preceded by a struggle that was in many ways unique.

Rebellion in Ireland, passing through many phases and a prolonged
period is a theme not unfamiliar, though not in detail, in this country,
and the chapter on it is interesting. The story of a mutiny in the
French army (1917) is suggestive insofar as it indicated how the com-
mon man found himself at variance with politicians, a state of things
fraught with danger for society as France learnt to her cost when she
was overwhelmed by the onslaught of fascist forces in 1940. The
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‘General Strike (1926) in Britain is discussed in another chapter—how
even phlegmatic British workers, Julled by the suger profis of empire,
could wake up and light, and then be felled again by the greater subtlety
of their ruling class. Not that Professor Cantor stresses this aspect but
it will be clear if one reads between the lines. Fwo lengthy chapters
deal with what the writer deliberately entitles “The Russian Experience”
and “Anti-<Colonialism: Gandhi and the Indian Experience”. They are
subjects too big and complex for summary treatment, and the writer,
perhaps, on account of a certain allergy, appears almost to toy with
them. Thus, “the famous Bolshevik revolution was actually little more
than a peaceful protest demonstration” (p. 84); in India, “the British
were not dividing, they merely recognised existing divisions"; the mino-
rities were less free to fantasize. . . . had less faith that the millennium
‘would come with the British departure” (p. 213); “elitism and commu-
nal violence were traditional in India™ (p. 221), One feels sometimes
so much happier with straightforward imperialists to whom we and our
like are “the lesser breed without the law"” as Rudyard Kipling put it,
rasher than with subtly masked liberals—-no wonder Lenin, discussing
the trial of Tilak (1908) wrote even of John Morley as “that liberal
scoundrel”.

It is in keeping with the writer’s temper that Nazism is discussed as
a ‘middle class protest” which in some apparent respects it was. but not
as a most terrible scourge of humanity which had its roots in the basic
historical process as it unfolded itself between the two World Wars,
‘The result is peculiar; one wonders what the worthy professor had
really in mind when he concluded his chapter with the words: “Such was
(Hitler’s) creed: self-reliance, self-help, the will to succeed—the
bourgeois route to success grotesquely inflated”. In line with this, there
follows the chapter on “Communist protest as a politiacl movement”,
the author confining himself mostly to the American scene and gloat-
ing over his discovery that commiunism “appealed to some strange
corner of the intellectual's brain—a roped-off region in which he
sought. . . . the comfort of declared truth and the security of submis-
sion” (p. 153). This may be facetiousness of a kind. but not parti-
cularly congenial to understanding.

Profes-or Cantor is more entertaining in his study of “Jazz-Age
Rebellion” and later, of Leftwing protest as a way of life, with refe-
rences to M=ncken and pillorying of “the booboisie”, and to students,
artists and workers fraternising in the late middle and later ‘thirties,
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drawno by what Cantor thinks the will-o-the-wisp of ideological commit-
ment. Thus, it is no suprise that his dicussion of a theme like “Black:
Liberation in the United Swates” is halting and equivocal and unrelated
to the wider and deeper tensions in contemporany society. The same
applies to the treatment of student unrest in the universities, and also
to his survey “Fiom the Beats to the New Left”. With his interest in
the incidental rather than the fundamental aspects of the historical pro-
cess, Professor Cantor is content with the finding that “in the confident
and prosperous 1950’s the only effective means of protest was to drop
out of society”. One wonders if he ever cares to remember Karl Marx’s
abjuration: “Philosophers have interpreted the woild in diffeicnt ways;
the task, however, is to change it.” If he did, perhaps he would also
have known that drop-outs obviously do not change society, nor are
they interested. Why in spite of Hippies and the like iHustrating one
aspect of life (paiticularly in affluent countries) our woild today secthes
‘with protest—wiwther in Viet Nam or Bangla Desh—protest which iy
not an invested luxury of the spiiit but involves, on a massive scale,
sheer, stark suffering endured for a cause with a big C, this book does
not help to understand. This in spite of a good deal about the New
Left, the May 1968 upsurge in Paris and such things. The trouble with
the book is that it is episodic, more or less pleasantly descriptive (though
almost always with a selective biss), but unrelated to any commchensive
understanding of social forces. There may be good reason for perplex-
ity in our present-day multi-dimensional ciisis, but in the name of an
easy objectivity one should not shy away from the effort—which alone
makes intellectual work worthwhile—to see life not only steadily but
also to see it whole.

Even so, one finds in it a useful summaiy of a variety of piotest
struggles, typical of their time, in the last six or seven decades and an
interesting picture of dissent in American universities over Viet-Nan
and other issues rocking humanity. It is good reading, but not much
of a clue to the unfolding of the profound perplexities of the modem
world.

—H. N. MUKHERJEE. M.P.

THE CHALLENGE OF WORLD POVERTY by Gunnar Myrda.
Published by Allen lane. The Penguin Press. Vigo Street,

London w. 1.
Afwer the publication of his monumental work Asian Drama, the

publication of this new book by Gunnar Myrdal is a remarkable con-
tribution in the field of analysis of the challenging problems of poverty
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which confront the underdeveloped countries. If Asian Drama was by
way of an enquiry into the poverty of nations belonging %o South
Asia, this new work seeks to analyse in depth the various bask
factors which retard the faster economic growth of underdeveloped
countries. It has pointed out deficiencies in the approach of aid-giv-
ing developed countries towards the underdeveloped ones. The
author has formnulated some basic guidelines for overcoming the
formidable diallenges of poverty during the decade of seventies.

Mr. Myrdalsaid, “ever since the firstworld war most under-
developed oountries have seen their trading position deteriorating.”
He has pointed out how a gap has developed between import pay-
ments and export returns. Grants received by way of aid by the
underdeveloped countries are diminishing every year as compared to
their total developmental expenditure.

His obseirvations on the question of responsibilities of the
developed countries towards the underdeveloped ones are noteworthy.
With a remarkable frankness he has said, “It is a fact that, as yet, no
western developed nation has made any real sacrifices in shoul-
dering aid obligations to underdeveloped countries. Neither have
they been prepared, on the whole, to abstain from even minor trading
advantages that can be shown not to be of real long-term interest to a
developed country™.

With a view to reduce the growing disparity between the auffuent
and the poor countries, he has made the suggestion to direct a larger
past of the development of science and technology towards prob-
lems whose solution would be in the interest of the underdeveloped
countries. He shares the unrealised hopes of noted American authors
that America instead of being lined up with political reacticn all over
the globe should be in the lead of the word revolution.

While strongly advocating for substantially increasing aid to
underdeveloped countries, he has strongly stressed the need for a

thorough change in the whole theory of ‘aid’ and the practical
application.

The present restive mood of the vast masses of people of the under-
developed world finds expression in his observation when he says, “the
tendency to think and act in a diplomatic manner when dealing with
pioblems of the underdeveloped countries has, in the new era of
independence, become a new version of the ‘White Man’s tairden’ ”-
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His very searching and critical analysis of the aid assistance of
the developed countries needs careful attention of all those who are
engaged in the serious study of this question in the Second Decade of
Development.

Therefore in the present book he has emphasised the need for a
new scientific approach to the various problems of the underdeveloped
countries 8s against the prevalent biased approach of the ‘establish-
ment’ entrenched by weighty wvested interests held by the great
majority of all who are involved in these problems, either as students
or politically and practically. While stressing the need for a new,
scientific, unbiased and vigorous approach to the problems of the
underdeveloped countries on the part of the developed world, he has
also stressed the urgent need for bringing in radical reforms in the
underdeveloped countries by the Governments of these countries
themselves.

Such reforms include efforts %o counteract the mcreasing economic
.and social inequalities. He has also asked all those who are engaged
in the task of fighting poverty to see that attempts to come to the aid
of the poor are not distorted to favour instead of better-offs.
Therefore he has laid the greatest emphasis on reforms of land owner-
ship and tenancy and has said that such measures are a must He has
advised taking steps for liquidating corruption, which is commonly
increasing. He has gone further deep in his analysis of the various
socio-cconomic factors which stand as impediments on the way of
growth of the underdeveloped countries and has rightly suggested
that such reforns are a condition for national consolidation and
sustained development. There are vested interests within the upper
classes, which oppose such reforms and they are regularly in control
of politics on both national and local levels. In this regard he has
also asked the developed countries to prevent their own businessmen

from corrupting officials and politicians of e underdeveloped
countries.

He has pointed out that when policy measures have been
instituted in underdeveloped countries specifically simed at ameliorat-
ing conditions for the lower strata, they have either not been imple-
mented and enforced or have been destroyed so as to favour the not-
so poor and to discriminate against the masses.

Where Mr. Myrdal has attempted to analyse the political deve-
lopment in the underdeveloped countries, in some respect his obser-
vations have become a little sweeping. He has observed that the mas-
ses of people in the underdeveloped world are the object of politics
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but hardly anywhere its subjects. But millions of people in the un-
derdeveloped part of the world are now on the march everywhere.

Speaking about India he bas said that India as opposed to most
other countries in South Asia, was able speedily to establish, and.
thereafter to preserve, a parliamentary system based on universal
adult suffrage. Civil liberties and in particular freedom of expres-
sion have been rather jealously guarded. Nevertheless, the Indian
government has remained a government of social and economic stag-
nation. Democracy has not enabled the majority of poor people to
grasp, and organise themselves for utilising political power to advance
their own interests. The power struggle has mainly remained as one
between individuals and groups in the upper class in the broader
meaning.

But this position has also undergone transformation in the recent
months and radical transformations are taking place everyday.

Analysing various phases of political development in Pakistan
he writes that under no circumstances will real power come to
be exerted by the masses of people in Pakistan—so far as could now
be foreseen. Tbat position is also undergoing change in Pakistan
with the total revolution in Bangla Desh.

Mr. Myrdal has very righty said that “it has never occurred in
recorded history that a privileged group, on its own initiative and
simply in order to give reality to its ideals, has climbed down from
its privileges and opened it monopolies to the underprivileged. The
unprivileged have to become conscious of their demands for greater
equality and fight for their realisation”.

And that is what is now exactly happening. The confrontation
betwten the privileged and the unprivileged is getting sharper every-
day,

—CHINTAMAN!T PaNIGRAHI, MP.

THE GROWTH OF PARLIAMENTARY SCRUTINY BY COM-
MITTEES : A SYMPOSIUM by Alfred Morris; Pergamon Press,
Oxford, 1970; pp. 135.

This book is a study of the relationship between the Parliament
and the Executive in United Kingdom. The Members of Parliament
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who have contributed o this Symposium were associated with the
working of several Select Committees and had the inside knowledge
of working of the Committees. The articles by them will give a deep
insight with regard to the relationship between the Executive and
Parliamentary Committees. Though the working of these Committees
may not be similar in all aspects with the working of our Committees
in Parliament, the reader will be able to acquire necessary informa-
tion about the Constitutional relationship between the Parliament
, which is represented through the several Committees and the Execu-

tive of our Government.

In a parliamentary democracy like ours which is more or less
modelled on the British pattern, the Committee system of scrutinis-
ing the activities of the Executive bears a close resemblance to the
working of similar suich Committees in the United Kingdom. After
Independence, in our prevailing parliamentary system, we have evalv-
ed our own systzm of Parliamentary scrutiny through Committees,
of course, drawins inspiration from the Buritish system of working.
Our Financial Committees, namely. Public Accounts Committee, the
Estimates Committec and the Committee on Public Undertakings
play a major role in keeping a watch over the working of the various
Ministries and also scrutinise carefully whether the Granks made
available to the various Ministries are spent in accordance with the
principles laid down by the Parliament.

There are other Committees like the Comsultative Committees
which are supposed © keep in close liaison with the concerned Minis-
tries, but how far they are effective is a point which yet remains to
be seen.

But these Committees I do not think are parallel in nature to the
Committees—Select Committee on Nationalised Industries, Select
Committee on Nationalised Technology and the Select Commitiee on
Agriculture which are mentioned in the essays written by these per-
sons. There is alo an article by Dr. Michael Winstanlay about the
Ombudsman. On similar lines we have introduced Lokpal and
L okayukt.

1 commend this book to Members who desire to take keen inte-
rest in the working of the various Cormmittees in the Padiament so
as to enable them to appreciate and acquire sufficient knowledge of
the working of these institutions in disciplining the Executive when-
ever it goes away.

—P. VENKATASUBBIAHs; M.P..
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POVERTY IN IND!A by V.M. Dandekar and Nilakantha Rath, the
Indian School of Political Economy, Poona, 1971.

This is a study prepared under the senior authorship of Dr. V.M.
Dandekar, Director of the Indian School of Political Economy, Poona,.
under a contract from the Ford Foundation. Its object is to gain an
.understanding of the dimensions of the problem of poverty in India
and of the processes through which it seems to be deepening and then
discusses how to meet the threat poscd by this problem. Reviewing
the situation at the beginning of the sixties the following conclusion
based on ‘old and fragmentary data’ has been drawn by the authors:

It is clear that the rural poor consist predominantly of agricul-
tural labour households and mmall land-holders with cultivated
holdings of less than $0 acres and particularly less than 2,5 acres.
The two groups would alko include village artisans progressively
thrown out of their traditional employment The urban poor are
only an overfiow of the rural poor into the urban area. Funds-
mentally, they belong to the same class as the rural poor., However,
as they live long enough in urban poverty, they acquire characteris-
tics of their own. Little is known of their life and labour in the
growing cities

Progress During Past Decade

The progress of the economy during the past decade, particularly
-duriag the eight year period from 1960.61 to 1968-69 is then
examined with a view to assessing how it had affected the various
sections of the population, especially the rural and the urban and the
Tich and poor. The examination shows that—

During the past decade, the per capi#c private consumer
expenditure increased by less than half a per cent per annum.
Moreover, the small gains have not been equitably distributed
among all sections of the population. The condition of the bottom
20 per cent rural poor has remained more or less stagnant. The
condition of the bottom 20 per cent urban poor has definitely
deterorated: and for another 20 per cent of the urd:n population,
it has remained more or lesa stagnant. Thus, while the character
of rural poverty has remained the same as before, the character
of urban poverty has deepened further, This Is the consequence

192
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of the continuous migration of the rural Poor into the urban areas
in search of a livelihood, their failure to fbd adequate means to
support themselves there and the resulting growth of road-side and
slum life in the cities. All the latent dissatisfaction about the slow
perogress of the economy and the ailent frustration about its failure
to give the poor a fair deal, let alone special attention, appear ot be
gathering in this form. Its shape today is probably no more than
hideous; allowed to grow unheeded and unrelieved, it will
inevitably turn ugly.

Prospects During Seventies

Discussing the perspective and the prospeck for the coming de-
cade, it is stated that the Planning Commission has directed its
attention exclusively %o achieving a high rate of growth. Is pers-
pective for the coming decade is that the national incame will be
doubled in 12 years from 1968-69 to 1980-81 and that the per capita
consumer expenditure will rise by 42 per cent. Further it smugly
assumes that the pateern of inequality will remain the same as in the
past and that therefore a high rate of growh is all that is needed to
abolish poverty. The consequerces of an excessive dependence on a
high rate of economic growth without a policy for equitable distribu-
tion are pointed out thus:

Without a deliberate policy to ensure an equitable distribution
of the gains of developiment, the processes of development beneft
the upper middle and the richer sections of the populatlon much
more than they do the lowet middle and the poorer sections. As a
result, even a high rate of growth, probably beyond the range of
feasibility, cannot lift the bottom of the society to the desirable
minimum within the foreseable future. Thia is not a plea for a
lower rate of growth but a warning that a high rate of growth is
not a substitute for deliberate policies to ensure equitable distribu-
tion of the gains of development In the absence of such policies,
the processes of economic development, as we have witnessed
them in the past, make the rich far too rich before the poor can
secure even the minimum, widen the gulf between the rich and the
tions of the economy. There it enough time between now and
tions of the economy. There is enough time between now and
1980-81 for the process to complete if allowed to go unchecked.

Policies for Equitable Distribution

Discussing what positive  policies for equitable distribution
must be initiated and pursued without endangering the higher rate of
growth simed at and within the institutional framework of private
ownership of the means of production, the three crucial areas of
policy are enunciated thus: redistribution of land; adoption of labour-
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intensive technology; #nd guaranteeing the right to gainful employ-
ment. In the following three chapeers are reviewed the development
of these policies during the past two decades.

At the root of the prevailing inequalities in income is the inequi-
table distribution of the means of production. A major means of
production in the Indian economy is land. After reviewing the entire
gamut of land policy in India, the following opinion has been
expressed:

However, simple it may appear, it is futile to try to resolve the
prob’em cf r.ural poverty, in an over populated land, by redistribu-
tion of land which is in short supply...... Hence the legitimate
policy to pursue in future should be to enforce the accepted ceilings
more rationally and genuinely, namely by imposing them on family
holdings and not on individual holdings. At any rate, future
acquisitions beyond such ceiling limiw applied to family holdings
should be prevented. But any drastic lowering of the ceilings and
redistributing the surplus land to the landless workers will serve

no useful purpose,

While discussing land policy, the possible consequences of agri-
cultural mechanization of employment potential in agriculture, viZ.,
an increase in the number of landless and a decline in agricultural
wage employment has been dealt with. The consequences of progres-
sive mechanization of industrial production and subsitution of power
for human labour are also equally disquiesing. Therefore, a sugges-
ted remedy to the problem of employment is to adopt a labour-
intensive technology, which with the available amount of captial,
will provide employment to all Unfortunately, the Xhadi
programme of the Khadi and Village: Industries Commission provides
ample evidence that it is not a feasible solution.

Hence, when an equitable distribution of the means of production
s not feasible, the problem of poverty and unemployment revolves
on the question of attempting an equitable distribution of incomes
without an equitable  distribution of the means of production.
Guaranteed employment at a minimum wage to ¢l those who do not
have adequate means of production 10 employ themselves with is
emphasized as an essential prerequisite for such a policy. The policy
and progranmumes in this field are reviewed and the relevant problems
therein examined.  Agreeing with the Planning Commission’s
judgment that the poverty at the bottom, say of the 10 per cent
poorest of the 1ural population, js probaby due to lack of sufficient
eaming capacity of the population, a view has been expressed that
the poverty of the remaining 30 per cent of the rural population
living below the minimum must be attributed to unemployment or
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underemployment and that additional employment worth Rs. 800 to
1,000 crores annually will be needed to lift them up. It is, therefore,
advocated that a large programme of rural works, v/z., projects of
land development, irrigation, afforestation, road construction, etc.
should be organised as “this can immediately place in the hands of
the poor incomes which may give them the desirable minimum living
and in the process create community assets, improved land and water
resources and needed nfrastructure, which, in due course, will improve
the productvity in the economy and accelerate the process of
economic development.”

Faced with the hard core of the problem as to who will pay for
the organization of a works programme of this order, the study is
concluded thus :

Such then is the burden of the poot, The rich must bear it
and. if they will see that they have a steke in it, it is not great
As we have seen, the top 45 per cent who enjoy an average con-
swuer expenditure which is more than four times what we wish
to assure to the poor. have tO agree to a cut of a mere 15 per cent
in their consumer expenditure; and ancther 5 per cent who have
an average consumer expenditure which is more than two.and.a
half times what we wish to assure the poor, have to agTee to a cut
of a mere 7.5 per cent in their consumer expenditure They must
agree to this cut because the¥ cannot by themselves transfer these
incomes to the poor; it must be done by the community,

The study is thus directed to finding what can be done to meet the
claims of the poor within the frame woik of the private ownership
of the means of production.

INDIAN ENTREPRENEURS AT THE CROSS ROADS: A STUDY
OF BUSINESS LEADERSHIP by Tabe Noboru Institute of Deve-
loping Economies, Tokyo; 1970

This work. forms part of a series of books in English published
by the Institute of Developing Ecomomies, Tokyo. It represents the
research work done by the author, a Japanes2. while he was a visiting
research fellow at the Indian Statiswcal Institute, Calcutta from 1960
to 1962. The objective is to presemt an overview of th: capubilities
of Indian entrepreneurs and also to shed some light on the future
prospects of business viability in India. While doing so, it is stated
that the capability and ability of individuals are the products of the
environment which surrounds them and that they are able to adapt
themselves speedily to the changing environment.
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Chapter I of the book deals with the social environment which

caused the rise of entreprepeurs in India. The position occupied by
the Indian entrepreneuts as a change in the concept of economic value
0ok place along with the changes that transformed the social and

economic environment after Independence.

Features of Entrepreneurship

The social background or characteristic features of the owners
of Indiaa combines and other businessmea who have played leading
roles in the business activity of the country have been described

The book also outlines the history of the Combines and the na-
ture of their business, the community and caste of the persons con-
trolling them, the extent of professionalization of their management
and the distinguishing characteristics of those businessmen who came
into control of the enterprises by means of inheritance.

Describing how the character of the combines has been changing
after Independence, the following observation is made:

The spheres of influence among the different combines in India
have undergone remarhable changes after Independence. In fact,
the changes are still going on today, It is cerlain that the emecution
of the economic plan by the Government has greatly affected the
business activities as well as the character of the different combines.
At the same time, it is safe to say that combines which had expanded
their influence either by acting as stockbrokers or through specula-
tion have found it increasingly difficult to carry on their buainess
activities under the planned economy, Also worthy of attention
13 the fact that combines which had confiaed their scope of business
to the traditional products are forced to adapt themselves to the
new era no matter how diversified their business activities may be.

Rising combines are symbolic of the new industrialisn now
beginning fo prevail in India. A number of new entrepreneurs

have aiready been granted the opportunities to display their
abilities after independetice. Meanwhile, the improvement in the

social and economic environment for business actlvities has started
to create a new type of entrepreneurs who consider the prormotion

of a new concept aa their duty.

Public Enterprises

The nature of entrepreneurship in public enterprises is also dis-
cussed giving case-studies of three Central Government undertakings.
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namely, the Indian Telephone Industries, the Festilizer Corporation
of India and Hindustan Steel L.td., from the point of view of business
managemet and decision-making and enforcement.

Speaking about Hindustan Steel, it is stated:

The fact that the government is entitled to appoint the ranking
officials of the steel comPdny has made it possible for the
bureaucrats and the semi-bureaucrats to occupy most of the ime
portant positions in the concern. Besides the power of personnel
appointment, the government is also empowered to approve or dis-
approve the important decisions and resolutions made by the Board.
The goveenment also reserves the right to isaue orders or directions
on matters dealing with the financial or managerjal aspecta of the
company. In short, the power of making the important decisions
that are necessary in carrying out the business operation of the
enterprise is essentially vested in the Central Government in New
Delhi, Under the present set up, the enterprise is also required to
seek the direction of the government on matter relating to the import
of spare parts, including the apphcation of foreign exchange
allocation and other procedures connected with the importation,

The relation between the government and the concern is
indeed complex The former exercises all kinds of control and
supervision over the latter, a condition which is inconceivable in
the case of private concerns. In fact, the more the government
stresses the public character of the national concerns, the more
it hinders the independence of the managers. Such conditions can
only result in reducing the efficiency of the public enterprise as a
business unit, Moreover, the practice, which requires the directors
of the stee] concern to resign their posts after serving three yesrs
or less in order to return to their former offices, also affects the
internal potentiality of the enterprise. Thus, the form of organiza-
tion and the way of management, as well as the method of
appointing directors, have produced an important impact on the
growth of the concern,

Commenting on the rate of return of the public undertakings in
general and their managerial efficiency, the following observation is
made:

About two-thirds of the total public enterprises, aceounting foe
more than 9 per cent of the total investment, realized an average
rate of return of less than 3 per cent, The factors responsible for
the low rate of return are complex in nature, we may, however,
point out that the policy of personnel administration and labour
managanent adopted by these concerns were important factors

which contributed to such a dismal picture,

As public enterprises incresse in number, the number of
bureeucrat managers also increeses relatively. At the same time,
those who are desi8nated on the Board may often hold multiple
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directorship in more than one concern. Of the 600 jmportant posts
in the various entcrdrisca about 180 were held by retired govern-
ment officials, Without ex:eption, they have viewed the profit-
making aclivity of an enterprise with contempt. The pubiic
enterprises, according to them, were to function for the national
interest as a whole, with the ultimate goal of achieving a “socialistic
pattern of society”. What they would like to conceive a3 socially
desirable was not 100 clear and these ambiguities were carried into
the actual operation of the concern,

f The main factor which has apparently contributed to the
i turmoil was the government's failure to clesrly outline definite
gosla and objectives, for which the enterprises were organized, to
lead the country in the process of industrial development, In fact,
the people had no way of knowing whether the primary objective
of these enterprises was to jncrease the country's capacity to produce
or to create favourable leverage for the promotion of social welfare,

IMPACT OF DEFICIT FINANCING ON ECONOMIC GROWTH
IN UNDER-DEVELOPED COUNTRIES by J.N. Mongia Asso-
ciated Publishing House, New Delhi; 1971

This study attempts to furnish a critical anaylsis of the role of
deficit financing in developing countries with special reference to its
impact on India’s ecomomic growth. The study places its emphasis
on the first fifieen years of planning in India, that is, from 1951 w
1966.

Investments

The underdeveloped country has been defined as one in which
output per capita is relatively low and in which producive efficiency
increases very slowy. It is a characteristic of the underieveloped
countries th.)i the resources put into investment are generally a Snaller
proportion of thzir national product. Whereas more than 15 to 18
ger cent. of the national income has been used in the US.A. and
Canada for net private investment in the recent past less than half
of this proportion is used in most of the underdeveloped countries.
22 India, votal homefinanced investment is now about 2§ per cent.
of the national income. Investment on such a scale is barely suffi-
cient to provide the growing population with minimum shelter and
equipment they require. There is very little left for investment in
projects that raise the productivity efficlency of the country.
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Savings

The proportionately low level of investment in underdeveloped
countries may be due to various factors. In many underdeveloped
countries, there are opportunities for profitable and productive invest-
ment but these cannot be exploited because of dearth of enough sav-
ings. A considerable amount of savings in underdeveloped countries
is diverted to holding precious metals, deposits and securities. Deep-
seated institutional causes hold down peisonal savings and diver! them
from personal investment.

Production

Most of the underdeveloped countries, today are attempting
force upon their economies, higher levels of production for both econo-
mic and political reasons. Quite a large number of economists
believe that productivity can be raised to a considerable extent by
resorting 1o the so-called non.conventional financial methods like
public borrowing and|or deficit financing. The rational of public bor-
rowing and|or deficit financing is that they initially help to raise the
existing low levels of money incomes and thereby raise the ratio of
profits to national income to such an extent that entrepreneurs would
finance the higher investment rate without any recowrse to credit
expansion. As an indirect effect, the use of these methods would raise
the Government's tax reciepts as a proportion to national inccme,
with the result that the Government would bz able 10 step up its level
and rate of investment without directly resorting to merely the printing
of money.

Expeaience of Developed Countries

The rationale of these methods which could be termed as
“inflationary financing”’, looks, apparently, sound but in practical im-
plementation, appears to be somewhat difficult. The experience of
some of the countries in this regard, too, does not help one to arrive at
definite conclusions. In fact, growth has occurred in the past in both
the periods of high or rising prices and low or declining prices. For
instance, Britain is said to have attained more rapid economic growth
possible Ju the whole of its history in the second half of th¢ 19th Cen-
tury; after the end of Napoleonic War when prices in general showed a
declining trend. On the other hand, in the USA, “faster than average”
rates of ceaaomic growth have taken place when prices were showing
both upward and downward trends. In the case of Japan, however,
growth was probably slowest when prices were moving firstest, viz., in
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the period immediately before World War I. It is also well-known that
high economic growth in Soviet Russia in the 1930s was accompanied
by an equally severe inflation.

Importance of Development Deficiss

The importance of developmental deficits lies in the fact that
underdeveloped countries notmally find it difficult, with resources at
their disposal, to finance the huge public outlay and to increase the
rate of development. Taxation is, undoubtedly, the main instrument
through which Government takes and mobilises the monetary surpluses
from different sources. It has been found, that, generally, in under-
developed countries, texes make up hardly 8 to 10 per cent. of total
national income while in developed countries, the tax revenue-national
income ratio stands at nearly 30 per cent.

The reasons that are generally cited for the low tax coverage are:
the existence of a large non-monetised sector, the high cost of collec-
tion, lack of facilities for tax collection afforded by certain structural
factors, the cultural and social setting, and also the low level of per
capila income.

Deficit Financing Defined

The technique which governments resort to in order to give “the
big push” is known as deficit financing. According to Dr. V. K. R. V.
Rao as quoted in the book, “Deficit Financing”, is used to “describe the
financing of a deliberately created gap between public revenue and
public expenditure, or a budgetary deficit, the method of finance resort-
ed to borrowing, which results in net addition to national outlay or
aggregate expenditure.” It is poimted out that the Indian Planning
Commission has accepted a modified concept of deficit financing.
According to the Commission, “the term ‘deficit financing' is used to
denote the direct addition to gross national expenditure through bud-
get deficits, whether the deficits are on revenue or on capital account.
The essence of such a policy lies, therefore, in government spending in
excess of the revenue it receives in the shape of taxes, eamings of State
enterprises, loans from the public, deposits and funds and other miscel-
laneous sources. The Governinent may cover the deficit either by
running down its accumulated balances or by boriowing from the bank-
ing system (mainly from the Central Bank of the country) and thus
*“creating money".
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Implications of Defiii financing

Discussing the monetary implications of deficit financing it is

statect v e e

Government of an underdeveloped country resorts to this type

of financing primarily to divert resowees from curresnt coasumption

to capital formatior, The immediate result of deficit firancing is

to create additional currency or credit. This additional purchasing

power enable goverrunent to outbid coasumers in the procurement

of resourceas and use them for capital forination. As a result, the

money supply rises, which is associated, perhaps, with the time lag,

with a decline in the availability of consumer goods. The combined

effect of these is frequently the generation of inflation in the
country,

Eventusally, inflation is self-defeating, After a stage, in the:
race between costs and prices, the economy gets into the grip of
spiral inflation. If, on the contrary, prices are prevented from
rising after costs have risen, the increased profitability in invest-
ment is eliminated and investment may fall ta, or below, the pre-
inflation level. Only when the rise in prices is nat followed by a
proportionate rise in costs, will there be a permanent gain in invest-
ment from the inflationary method. This means that the original
price rise must be moderate enough not to induce a concomitant
rise in costs. Otherwise, '"the overpowering strength of the forces
let loose by inflation to achieve what in fact is likely to be only
a moderate increase in investment (which could have been achieved
in large part if not entirely, by less aggressive means) ultimately
converts continuous inflation into a destructive policy. A large
part of any incresse in investment wili take forms that are of
negligible importance in increasing agricultural and industrial
production, The economy i3 distorted by the inflation so that its
use of praductive resources is Jess eftective than it would otherwise
be. And, the effects of the infiation on the distribution of income
and wealth are unhealthy and may be dangerous in countries with
low incomes.

Deflcit inancing for capital formation is, however, not always
inflationary. In fact, to a certain degree, the expansionary character
of deficit Anamcing does fulill the currency and credit needs of a
developlng country. As an underdeveloped country grows, there
arises a definite trend towards a grester demand for financial asseta
with the enlargement of money and capital markets.

An increasing percentage of money supply to national income
within limits is not only desirable, but also a concomitant of a
higher level of economic activity. Even though an increase in
money supply may not be accompanied by a corresponding increase
in production, a larger than the hitherto maintained volume of
money supply is consistent with rapid economic development. This
is because a certain degree of inflation is inherent in the very process
of development,
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While examining the problem of deficit financing in terros of the
current economic context in India, &t & stated:

The Government of India, like the goverament of other under-
developed countries, is anxious to embark on accelerated develop-
ment plans in order to resch the stage of “drive to maturity” within
the shortest possible time. QObviously, internal resources are short
of the financial requirerdents of the government.sponsored Five.-Year
Plans that are now bdeing implemented. Conséquently the govern-
ment has chosen to resart ta the method of deficit Anancing through
the creatiod of central bank <redit. This method is inflationary in
character, and the Reserve Bank has been called upon to play the
role of a ‘controller of inflation",

The role of the Reserve Bank of India in the economic growth of
the country, and the extent and effect of deficit financing in India’s
first three Five: Year Plans have been discussed. The amounts of deficit
financing during the First Second and Third Plan periods were
Rs. 531.9 crores, Rs. 948 crores and Rs. 1,150 crores, respectively.

The discussion in India about the significance of deficit financing
in relation to the Five-Year Plans has modulated between two extreme
views. On the one hand, there are some people who regard deficit
financing as essential for the purposes of the Plans and a heulthy means
of stimulating enterprise. On the other hand. there are thos who re-
gard any deficit financing as inflationary and a serious tlireat to the
stability of the country. In this connection. the following vicws have
been expressed:

Deficit financing which is used %o secure an appropriate money
supply and to redirect real resources to the government for its
investments is clearly essentisl to the success of the Plans. If,
however, deficit financing is undertaken without regard to its effect
on the money supply and the availability of resources, it will
inevitably lead to inflation and hamper the achievement of the
Plan, Whether deficit financing is desirable or not depends funda-
mentally on the amount, the erivironment in which it is undertaken,
and the policies that go along with it.

The first consideration in any policy involving deficit financing
is whether there are inflationary pressures. If the economy is ine
flated. then deficit financing can only add to the problem. Unfor-
tunately, in the existing literature, there is no formula by whicl:
one may determine the amount of deficit financing that may pro.
perly be undertaken. As in most matters involving eredit policy.
this is ultimately a matter of judgment. Clearly, some deficit
financing is consistent with a sound credit policy designed to avoid
inflation and to facilitate economic development with stability.
Clearly, too, excessive deficit financing is not consistent with a sound
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credit policy and can le ldato inflation even if it Is for the purpose
of undertaking developmeat. Deficit financing is one aspect of
credit policy, and It is only on the whole range of credit Policy
that a indgment can be made. The practical problem for the
monetary authorlties Is to determine how much is proper and how
much is excessive deficit inancing within the framework of a sound
credit policy,

The relationship between deficit fnancing and infiation in the
context of Indian Plans is now well kmown The Government of
India initially fixed the targets for First, 8econd and Third Plans
in termz of which Publie sector expenditures were determined
Since the rate of investment called for in these Plans was larger
than the voluntary rate of savings in the economy, the gqvemme'nt
faced the onerous task of increasing the rate of savings so that
a greater proportion of national output could be diverted from
consumnption to investment through savings, As the First Plan
came to a close and the Second Plan was launched, the inability
of the government to finance the Plan by the avajlable domestic
and foreign exchange resources became more apparent. The
government then relied heavily upon the llne of least resistance—
that of transferring resources from consumption to financing the
investment expenditure through an increase in prices. This
“forced savings™, as it is called, was accomplished through a deficit
in the budget which was financed through borrowing from the bank-
Ing aystem (partlcularly the Rmsarve Bank) and Increasing the
money supply in consequence. This was precisely the case in India
specially during the Second Plan. Once this relationship between
deficit financing and money supply is clearly estgblished, it can
then be conclided that a disproporticnate expamsion in money
supply (in relation to the suppiy of goods) was primarily respon-
sible for the "new” inflation generated in the economy during the
latter part of development planning,
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Governor's Responsibility and Powers by V. B. Kulkami (/ndian Ex-
press, June 16, 1971).

Guidelines for Governors: Some Do’s and Don's are Essential by
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3, 1971).

Rule of Law in Free India by A. K. Srinivasamurthy (States, August
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Bhambhri (Indian Journal of Public Administration, Jan,—
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Administrative Problems of Developing Countries by Bharat Bhushan
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APPENDIX 1

Statement showing the worh transaceed dwming theS'scond Session of the %k Lok Sabha

1 PERIOD OF THE 1BSSION— . . 24th May to Iath Awugust, 1971
2. NUMBER OF MEBTINGY HELD— 59
3 TOTAL NUMBER OF SHTING HOUSS— . . 396 hours and § minuses
4. NUMEER Of OIVBSIONS HEID— . b : 26
s. GovernMeENT BILLS :
(i) Pending at the commenment of the Session Nil
(ii) Introduced 29
(i) Laid on the Table as puud by Raiya Subhu 6
(iv) Returned by Rajys Ssbha with any ammanem/mmdnm
sad laid o the Table g Z 4 . ¥ . Nil
(v) Referrcd to Select Committee . ; . ’ . 1
{vi) Referred to Joint Committee Nil
(vii) Reported by Select Comvnittee . . . : ; - Nil
{viii) Reported by Joint Committee . ; s - z 1 p Nil
(ix) Discusted . . . - : ; . 5 . 32
(%) Passed . . . A, E . . 29
(xi) Withdrawm ; - : . . E Ni
(zii) Negatived i ' . . . Nil
(xiii) Parc.discussed i . : . . . i i . Nit
(xiv) Discvasion postponed ; ; ) Nil
(xv) Returoed by Rajys Sabha ﬁitho\lt any xeeomendlnoo Iz
{xvi) Motion for concurtenec torefer the Bill to Joint Committee ldopted 2
(2vii) Pending at cheend ofthe Sestion - . ) . . 6
6. PRIvATE MenaFRg' Bals:
(i) Pending at the caroencoment of the Session’ . . . : 17
(ii) Iatroduced g . = : 50
(iii) 10id on the Table as wud by Rliya Sub!u h . Nil
{iv) Rmhlltmd by lbm Sabha with eny emendmentand jeld oo the
. ! . 5 5 Nil
{v) Reportcd by SelectCommnuee 3 % - F N r Nit
(vi) Discussed . . . . . i . . . » 0
(vii) Passed . . v . ' . - . - . Nil
{viii) Withdeawn . . " . ’ ; ; " Z " 7
(ix) Negatived . . ¥ . F " " | 1
(x) Circalated for elld(lni ownioo ' . . . : . i Nit
{xi} Part=discuiased ; F . . R - g 2 T

218
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(xii) Discussion postponed ¥ .

(xiii) Motion for circulation of Bill nesttlvad
(xiv) Relerred to Select Committee

(xv) Removed from the Register of Pendlm Bllla
(zvi) Pending at the end of the Session

7. NUMEER 0F D1sCusstoNs HELD UNDER RULE 193¢
{Matters of Urgent Public Importance)
(i) Notices recieved
(il) Admitted i :
(iii) Discussion held . . "

8. NUMBZR OF STAT@MENTS MADE UNDER R(2B 197!

(Caliin g attention to matters of urgentpublic importance)

Statemnents made by Ministers
9. HaLP-AN-ROUR DISCUSSIONMS FELD .
10, STATUTORY RESoLyTIONS:

(i) Notices received 7 ' : . i
(ii) Admitted i

(ii) Moved 3 g 3 4 3
(iv) Adopted i . ¥ ¥ i
(v) Negatived 3 5 4 :
(vi) Withdrawn s . . »

11, GOVERNMENT ResoLuTIONS:

(i); Notices received
(ii) Admitted ¥

(iil) Moved . "
(lv) Adopted
12, PRIVATE MRr4BERS" RESOLAITIONS: [
(i) Received v om as A .

(ii) Admitted P = s & 3

(iii) Discussed . . . . : .
(iv) Withdrawmn % - i . =

(¥) Negatived z F % . % 3
(vi) Adopeed . ., . . , . .
(vii) Part-discuased , P 4 i % -
(vill) Discussion postponed . . "

13, GOVERMENT MOTIONS:
{i) Noticss peceived 1 . = =

(i) Adaritted, i i : . . W
(i4i} Moved . . s . . .

219

Nil
Nil
Nil

59

T

1o
10

» o~

Nil
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(iv) Adopted ., . | o . Ni2
(¥) Discussed . 5 ; s < y 2

14. PrVAIEMEMEERS MOTIONS!

(i) Received i i @ 124
(i) Admitted i om a 28
(i) Moved = % i = i % I
(iv) Adopted . . . . . . - Nil
(v) Discusaed i : ¥ & % B W w3 x
(vi) Negatived . . . . . . . . . = Nit
(vii) Partedisonssed ', 2 =z g 4 Nil
(viii) Withdrawn 5 . B . " . ¥ . - Nil

15. MOTtONS Re: MODIFICATION OF STATUTORY Rtila:

((i) Received : ; ; 3 § 5
; Admitted . . . . . .
1ii) Moved e e e e e
(iv) Adopred | ; ; T o5 - - a5 . Nil
) Negatived ; i : i : 5 # X . .
vi) Withdrewn . : : ! 2 : z
(vii) Part-diacussed . . " . . y
16, NUMAERR OF PARLIAMSNYARY COMMITTEEY CREATED, IF ANY, DURINO THER
SessoN ., .., Nit
17. TOTAL NUMASR OF VISITORY PALSES CSSUED DURING THS GBSSION . 46,755
18, MAXIMUM NUMAED OF erola' PASS® I33UED ON ANY SINOLE oAY.
DATE ON wmac 1SSUTD . s : i : 83 39"‘:
11-8-197

19, NUMAER OF ADJOURBNMENT MOTIONS:

(i) Brought beforethe House . . i i ; 3 i ; Ni
(ii) Admitted and discussed - i i v i 4 i . N
(ili) Barred in view of adjournment Motion admitted on the subject Nil
(iv) Coment withheld by Speaker outside she House . s 4 y 28
{v) Consent given by Speaker but leave not granted by House . 3 Nil

20. ToraL NUMBEROF QUESTIONS ADMITTED:

(i) Searred . P 1,740
(ii) Unstarred (mcludmg Sumd Quﬂt‘oma oonvmed ” Umuned
Questions) . W e W i @ i . 7.05:

(iii) Short-notice Qnenm s ] . 3 . P . .

23. Numakh OF REPOSTS O F VARIOUS Pagt tamaNTary COMMITTERS
FRESENTED 70 THE LOK SABHA:

(i) Estimstes Committee . R S 6
(ii) Pubic Actounts Committee - . - s g 12
(iii) Committee on Public Undertakings . . . . . . N

(iv) Business Advisory Committee ; .
(v) Committee on Abaence of Memhers froom the smmgn of the Houae 3
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(vi) Committee on Subor<inate Legialation : & . : .
(vii) Commities on Petitions . g ' § 3 . . . Nil
(viii) Committee of Privileges . . s + Nil
(ix) Committes on Private Members Bills md Ruolmuom . . . s
(x) Commitiee on Governmem Assurasiies . 1

(xi) Comminee on the Welfare of Scheduled Ctsteo lnd Schemled

Tribes . N . . N
(xii) Join¢ Comrnue: on Oﬁca of Proﬁl . i i A 7 W Nil
¢xiii) Rulea Committes " . . " ‘ . " - Nil
22. NUMEER 0P MeMADS CRANTED LEAVE OP ABSENCE - N . 9
23. PETITIONS PRESENTED v 3 C 5 . y x ’ Ni

24. NAMSE; OF NEW MEMBERS SWORN WITH DATES AND CONSTITUBRCIES!

S.No. Names of Members Swom Date on Constituency
which
Sworn
f. Shri Chow Chandret Gobain A . 24-s-71 N.E.F.T.Assam.
2, Shri Jambuwanirao Bapuraa Dhote . 24-5-11 Nagpur,Mahareshtcs.
3. ShriVirbhedma Singh - = . 24-%-71 Mandi, Himachal Pradesh
4 Shri Shyam Sunder Mohapatra . 26-5-7v Balasore, Orisas.
S.  Suri-vuti M. Godfrey 231-6.7t Anglo-Indian
6. Shri Kushok Bakula 3 . . 21-6-71 Ladakh, Jammu & Kashmir




APPENDIX I
A.—Stasement shoming thu @or A tranucted daming the 761k Session of Rajya Sabka

1. PERIOD OF THE SESSION— 24th May, 1971 © 25tb June, 1971
2. NOMRER OF MEETINGS HEL D— 25 days.
3. TOYAL NUMREB OF SITTING HOURS— 150 hrs. 44 minutes
4. NUMBER OF DIVISIONS (0. D— 2

S. GoveuaaeNT BILLs:

(i) Pendingat thecommenccment of the sessien i 4 i

9
(ii) Introduced . ‘ . y i ¥ 4
(iii) Laid onthe Table as plssed byLo& Slbhl . 3 i ‘] 8
(iv) Returned by Lok Sabhe with my lmendmcnt Irmmw&uon lnd
taid on the Table . , Nil
(v) Referred to Select Commuee é . . i i ; - Nil
(vi) Referred © Joint Committee . 3 A ¥ g . 1
(vii) Reporwed by Select Committee . . . ; : . Nil
(viii) Reported by Joint Commitiee . ; . 3 ; 5 Nil
(ix) Discusced . . . . . " 3
(x) Passed ) 5 E = s ; . . 7 12
(x1) Withdrawn v . . a . " . ; Nil
(»ii) Negaqved z p : . 5 5 i g P Nil
(xiid) Part-discvssed . . . . . Nil
(xiv) Returoedby Lok Sabhs wxlhom any recoulmendmon i % s
(xv) Discussion postponed . . Nil
(xvi) Peading at the end of the session g
6. PRIVATE MEMEERY BiLLs:
(i) Pending at the commencement of the scseion : 2 " . 60
(ii) Insroduced F: . » . . . 6
(iid) Laid on the Teble as Pused byLok Slbha 5 . Nil
(iv) Returned by Lok Sabha with any emeadment and Ind on lhe 'l'lble Nil
(v) Reported by Joint Commitéee . . . : ; : : Nil
(vi) Discuseed 5 i 3 ¥ 3 ; i » . . 2
(vii) Paseed s . » - , 3 2 ; . i Ni
(viii) Withdrawn . 3 . i 3 : : . . : I
(ix) Negatived 3 R : . £ ; . " Nil
(x} Circulated for ellanﬂs opinion , d 5 1 Z ; . Nil
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(xi) Pert-discuseed : a " ” ; . ’ . . 1
(xil) Discussion postpongd - i . 3 A y Nil
(xiii) Motion forcirculaton of Bill M&ltxved " . : . . Nil
(xiv) Referred to Select Committee . i ; : s 2 a Nil
(xv) Pending at the end of the session , . " . . : 6S
7. NuMBeR or D1sCusstons RELD UNDER RULE 176:

(Matters of Urgent Public Imporance)

(i) Notices reccived '. 3 % s 4 F < 13
(ii) Admitted 5 . f r y W , . 4
(ii) Discussion held 3 4 . : . 3 3 4

8. NUMBHR OF STATEMENTS MARE UNDER RULE 180;
(C.alling -sttention (0 maiters of urgent public imporwnce)
Statemends made by Ministers 23
9. HALP-AN.HOUR DISCUSSIONS HELD . 3
10. STATUTORY ReSOLUTIONS:

(i) Notices received 4
(ii) Admited 4
(iii) Moved 4 V : 7 i 3
(iv) Adopeed . ¥ . i i )y ¥ Nil
(v) Negatived " H v % 3
(vi) Withdrawn . x ¥ . . » 1

11. GoverNMENT RESOLUTIONS:

(i) Noticezreceived . ., . . 3
(ii) Admitted s . . . . 3
(iii) Moved . . W . . . 3
(v) Adopted . 1 3

12. PRIVATE MEM2ERs' RuzoLurioNs

(i) Received : 3 . . 7
(ii) Admined i " . . 7
Gii) Discussed @ . 1

(not concluded)
(iv) Withdrawn . . . . . . . i . i Nif

(v) Neg®tived 2 . i i & 8 s " . . Nil
(vi) Adopted . £ 3 5 . ' . . . . Nil
(vii) Part-discussed . ¥ ¥ i " . . . . Nil

(viis) Discussion poscponed : . 5 3 i 3 $ Nil
13. GoverKamenT MOTIONS!

(i) Notices received 3 5 i . 7 i 3 i 1
(ii) Admicted . . . . . . . . 1
(iii) Moved . i i . 1 i i = . Nil
(iv) Adopted . . . % . . . . . Nil
‘) Part-discussed . F: ‘ i § Nil
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14. PRIVATE MEMBERS' MOTIONS :

'(i) Received P . . . . . . . . 24
(ii) Ad.nived o @ W oW

. ¥ . - 38

(iii) Moved . . . . . . . : . Nil
(iv) Adopied . % F & ¥ . i i : i i Nil
(v) Part-discuseed . . . = - . . . . " Nil

(vi) Negatived i % . . i i i ‘ i 4 Nil
(vii) Withdrawn . . . . . . . . . . Wil

15. MoTioNs RecARDMNG MODIFICATION OPSTATUTORY RULEI

(1) Received . " : . . 1 [Motian for Andulment of
(ii) Admitted o 3 i 5 H w3 Conduct of Elections
(iil) Moved a o " " . . (Second  Amendment)
(iv) Adopted . ‘ 3 i i i « Nil Rules; 1971)

(v) Negatived . . . . . . 3
(vi) Withdcawn . . 5 5 = + Nil

(vii) Partediscussed . . . Nil
16. NUMEER O ¢ PARLUBENTARY COMMITTRSS CATA- 2 1, Joint Commintec of the
TED,IP ANY, DURINGTHESESSION, Houses on the Advocates

(Amendment ) Bill; 1970
2. Genmmal Purposes Com-
mntee.

17. TOTAL NUMBEA OF VISITORS' PASSSS 1SSUED
DURING TRE SESSION 4593

18. MAXIMUM NUMAER OP VISITORS' PASSES I155U8D
ONANYSINGLEDAY ANDDATEONWIUCRHISIUED. 280 (25-6-1971)

19. NUMRER OP MOTION POa PAPERS UNDER RULE 167

(D Beought before the House . § 2 . Nil
(ii) Admitted and dlscussed . . . - Nil
20. ToraL tIMaER OP QUESTIONS ADMITTED: ’
(i) Slnnd " . 598
(ii) Unaterted (includiog Stlrred Qucmons <on-
vertedws Unstarred Questions) . . . 1250

(iii) Short-motice Questiom . . + Nil

21, NUMBER OP REPORTS OF VARIOUS PARLIAMENTARY
COMMITIERS PRESENTED TONAID ON THE TABLE
oPT!E RAJVA SASHA:
(i) Public Accounts Committee . i . Nil
(i) Commitzee on Public Ucdatalings . . Nil
(iii) Business Advisvy Comm:tee . . . Nil
(iv) Commitice on Subordinate Leghlation . 1 (Tenth Report)
(v) Commit:ee on Petitions . i 5 .1 (T'wenty.eightb Report)

(v Coommiltee of PrivilcBes . . . . 2 (TlLicteenth Repont,
Foutteentb Report)
(vii) Commitiee un the Welfare of Schedulzd
Castes and Scheduled Tribes . . Nil
(viii) Joint Cominitice on Cfhices of I’rofic . . Nil

(ix) Rules Commitiee . 2 5 ; . Nil
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22. NUMBER OF MEMBERS GRANTHD [ EAVE OF ARSEMCE
33. PETITIONS PRERENTED o . . . .
24, NAMES OF NSW MEMERRS SWORN IN WITIt DATES ©

225

s

1 (on 21.6-1971)

S.No. Names of Memberr Sworn

Date on which Sworr

1. ShelBijuPema® . .+ .« . s .
2. ShriVichal Gedgil . . : =
3. ShriDilldeshore Prasad Singh .
4 Shri Bindeshwati Prasad Singh

57
24-5-71
$8-6:71
18.6:71

H.—-Statement showitg the Work transacted d\Oing the 71tk Sasion of Rajya Sabha :

1. PERIOD OF T HE $83ION - . . . 19th July
2. NUMBER OF MEETINGS HELD . .

3. TOTAL NUMBER QF STTTING HOURS ” . .
4. NUMBER QF DIVISIONS HELD

§. GOVERNMENT BrLis:

(i) Pending at the commencemnent of the gession
(ii) Introduced . . W
(i) Laid onthe Teble as l)uied by]’.nk SIth . $

(iv) Returned by Lok Sabha with any mmdmatlrem-
mendation and laid on the Toble .

(v) Refeered 0 Select Committes
{vi) Refcrred to Joint Committee
(vi)) Reported by Select Commiteee .

(viii) Repocd by Joint Commmitzee . v Y -

(ix) Discuazed . . . .

(x) Pemed . . . . . . . .
(xi) Withdrawn . 3 . % ; i n u
(xii) Negatived . . . 1 i - 2 -1
(%iii) Patt.discussed . 2
(xiv) Returoed by Lok Ssbha withou any rewmﬁdon v
(xv) Discussivo postponed i i . i

(xvi) Pending at the ead of the szuicm = =
6, PravaTe M evasy BiLLs:

(i) Pending at the commencement of the session
(ii) Inroduced .
(iil) Laid on the Tabless pwed by Lok s.bl‘l

0 14¢th Avgoet, 1971.

20

34 bours 48 minutks.
8

4
13

Nil
Nil

Nill
Nil
14
13
Nil
Nil

Ni
15

65

Nil
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(iv) Remxx;nd l!y bok Sobh. with &1y amendment and leid

(v) Reparted by lout Conul@u
(v Dixuns .
(viD) Paseed .
(vli) Withdnwa
(iz) Nptved .
(x) Qircalzxd for diclﬁnl widm
(x) Part-diacuamd
(xli) Discumian postpaned .
(xif}) Motion for crenlation of Bl lﬂl&d
#xiv) Refersed to Selece Committee
{zv) Pending st the cud of the semxion

7. NusExz oF DESCTROONS MELD UNDER RULE 176
(Msaaery of Urgeoe Public Impartazce)

(i) Notices cecelved

(i) Admitead 4

(i) Dimamxsdoo bald . " ¢
7A. DISCUZION ON THE WOZEING OF THE MINDGTEID

(i) Noticesrecelved .
(3 Namber of dim.dmm
(i) Dicaagions held

8, N UMEER OF STATEMENTS MADE UNDes Ruzs 180:
(Calling attentiod o matters of Wgent public tmporance)
Starcrazn® made by Minkoen
9, Harg-an-Hous Decvssmns HRRD

10, STATUTORY Re301.UTIONS:

(I) Notices rerrived
() Admicad

(1) Moved

(iv) Adopted .

(v) Negatved

(vl) Whhdrews

11. GUVERNUENT ResoLUTIONS:

(l) Notices caccived
(il) Adiltsed
(iiD Moved

(iv) Adopsed .

12. PmvaTE MemEERs' RESOLUTIONS:

() Recedved
(1) Admitted

Jownal of Parlimmaniy Information

Z-ZZZE~3E

. Ni
. Ni

Y
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1) . a0
(i) Dismased 1 (Dhmnﬁm
(iv) Withdmwn . " ¥ § . . . . N
(v) Negatived Z ; . : i 3 : . Nil
(vi) Adopted . , . " v i . Nil
(vil) Part-discussed 5 2 7 “ i i . Ni
(vidl) Discusslon posponed . . .« .« . N
13. GoverRNwewT MOTIONS:
(i) Notices reccived . 5 3 = i 3 . 3
({i) Admiteed . ! : = . 5 ] s 3
(id) Moved & discussed & & i e we ow T
(iv) Adopred . : - i > & " Ni

(v) Past-Qdiscussed 3 . 5 : . & . bl
14. Privars MEnErss’ MotioNT

(‘) Reccived . . . . . . . 26
(i} Admiteed . > N P A i . 18
(i) Moved % i " W i i . 'Nii
(iv) Adopted . 4 . i . . 7 . Nil
(v) Pan-disunsd . . - . v . N
(vi) Negatived 3 q i 3 o i i . Ni

(vil) Withdmwa . . 4 « . " " . Nil

1S5, MOT10X3 RBGARDING MODIPICATION OF STATUTORY RULE:
(i) Reeired . ‘ : : “ " .

(i) Adereed ; " ’ , .
( il) Moved . . . . . .
Adopted X . 4 ¥ Nil
(v Negatived
(v:é Withdmwa i : ,
(vit) Pegt-discrissed 5 . -
15. NUMEED OF PaRUAMENTARY COMAMUTTEES (RBATED, One. (Tbe Joiat Com.
® aNY, OvVUINO THE SESXION. mittecod the Pre-
ﬁﬁqn of ,W;E
unoa
1959)
17. TOrAL NUMBER OF VIxIToRs’ Pazaas Jeqump OuEING THE
SERSION % F: 5 u e . % .« 3403
18, MAuMUM NUMRBROF VisTrORS’ Passes IssueD ON ANYJ ¢t (on the I4th
SINGLS DAY, aND DATE ON WiLICH ISSUED- Aug., 1971}
19. NUMeEER 0F MOGI0Ns POR PAPERS tovpEx RULE 167:
(i) Beought def ogethe House - < § 3 . Nil
() Admitted and Qiacussed * . . " . Nil

20, ToraL NUMEER OF QUESTIONS ADMITTED!

@) Soarzed . " . $3
G Uw &x:gnﬂn‘ Swnd Qulm oanve:ud .

()] Shott-nodce Quentions . i & S 1
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ai. NUMEER OF REPORTS OF VARIOWS PARLIAMENYARY COM-.
MITTEES PRESENTED TOfLASD ON THE TARLE OF THE RaJva

Samia:
{{) PubEcAccount Committee i . . I2
(i) Commiteee on Public Undertakingy . : . . Nil
(1id Business Adviory Committee . . . 5 . N
(iv) Commireee oo Sudardinae Legialsdon . ¢ Ni
{v) Commirtice on Petitions . . : . . Ni
{vi) Commicttee on Privileges . . Ni
(vil Comnﬂnee on the Welfage of Scheduled Culea and
cheduled Tribes . Nil
(vidi) Iomt Coammittee on Omm of Proﬁt : . » Nil
(ix) Rules Committee . . . G . . Nil
22, NGMEER OF M2MBERI GRANTED LEAVE OF ABSENCS . Two
23, PETINIONY PREXENTED . ¥ 5 4 s v . Two
t¢ Names o NEw MEx@ERy SWORN-IN w1ra DATES :
S};;, Name of Member rworn Dave on which swarp
g, Sbil Sitaram Kesri (Bihar) B 5 % + I9eTI9YI
2 Shd M Kamlansthan (TamilNadu) . . . . 2u=8.1971




ALPENDIX LIV
Sunenat Ihomng 1he aaititios of the State Lepislaneres during the pericd Ist Finse to 141h Awgus, 1971 ®

- No. of Questiona -
Sessionsheld Bills Passed Short Notice Cosnmittees at Work No. of
. Starred Unstarred Repart
Govr. Privme Read. Admtd. Name of the Committee e Praemed
membas Rexd. Admtd. Recd Admtd. held
I 2 3 4 s 6 7 8 9 IO b3 12
Aafiira Pradesh Ceglalagive Aseembly
Two Peblic Accounm Committee 15 2
(i) (From 11-3-71t0 :
25-3-71)--11
situngs . 9 — 1633 83¢ 11 Gsse 24 $ Estimates Commitee 7 4
fi3) (From 19-7-71 t0
30-7-71)-51 sitdagy s —_ 617 574 — 410@ 1364 26 Committee on Government
Asswrunca ; . 9 —
Committee on Privilcges 2
Commitsee on Subordinate
Legislation & i a3 i
JYoim/Selacd Commicress :
Joim/Select Commiree on
the Andhra Piadesh Induas-
trial Relations Commission 18 1

Bill, 1970.

*Informsrion inthe case of Andhra Predesh, Bibar, Kerala and Madhya Pradesh also covers tbe paviod 15t Febrastyto 316t May, 1971 #e theaame

could not be included in the July, 1971 issue of the Journa).
Infarmation relating to Mysore and West Bengal cover only the petiod between 1at Pebruary to 315t May, 1971.
I Includes 11 short notice qaestions sdmitted as starred questions.
% Ioclades 64 starred quostions and T sbort notice sdmitted es wrstarred.
@ Statred gquestions admitled a8 wmrarmed
£ 40 admitted e romTed and 3 EnexTad qoesticn.

wpuaddy

o)
o

5.

6zz



I 3 4 b 6 7 8 10 1 12
Awam Ueghlative Assmbly
No Sasicn z b o] R ‘i s - i 16 —
@stimstes Committee .« e 2 =
Commfttee on  Govetnmem
Asstnncr : i Col
Committec on Petiticns -_—
Cammitree on Privileges ! . 2 =
B3y Lagisistive Comnel)
Two
() %-n xf;a-sm
N—aitinp| | a 7”7 '] — 50 73 27 Committee on Pubdlic Under-
m‘ . . . 20 -
i) {Fram 8671 t0 13-7-71)
e"-{a:m . 6 - 755 6a8 —_ 6o mn 99 Busitem _  Advisory
: Coupnittee 4 4
Committee oo  Govap-
ment Assur nces ’ 26 —
Committee an Peditions 12 -
Committee on Privete
Members® Bitls mmd
Resolutions . 3 3
Commitree on Privilegry 10 -

Committee gn Subordinsre

Legislatior . . 16

otz

uoLOl) &mpnumiiiod jO (oWmop
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Ix

12

(From 2-8-71 to 5- 8-7:)
—4 sitrings

No Sessioa

Nosession i

is

226

Haryens W Leglalatdve

148 63 38

oa

Assembly

Jammu & Kashmir Legislstive Coundl

Jemmu & Kashmir Leglalstive Asscmbly

Public Accounts Comami-
ttee .

. .
Estimetes Committee

Business Admory Coln-
mittee

Committee on Govern-
ment Assurances

Committee ca  Subordi-
nate Legislaton

House Committee |
Members  Acommo-
datca Committee

Library Committee _

Committee on_Privileges

Committee on  Subordi-
nate Legistation .

General Purposess Com
mittee . guhs.

Public Accounts Como-
mistee

th Tle

10

o

[ LY

16
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Y
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-

Esumates ' Comumprees 9
Compmittee  on  Pablic

Uadertekings [h | 7
on QGovere.
meut Assorancey . 4

Committee on Subordi-

gaie [eghlation ¢ 4
Library Committee
Frruls («ghistivey Assmbly "
Two Public Accnao Commictee . 20 5
From 12.3-71 t
® (30-4-71) Fte 20 — 1233 963 1456 890 36 9 Badmatts Commitese 17 2!
Tt s
3t Sitiags Committee on Pablic Under-
1akings i : . y 21
() (From 12-7-71 to =
31-7-71). 7 628 531 Bwinew Advisory Committee = 6 6
—13sittio
13sittiogs Committee on vamunent
Assuranced 2 =1
Commine gn Protiogs 7 1
Commi treeo 8 Privileges 1 1
Comarittee on Subordlnu!
Legilaton 14 _
Madhye Prated Lagli®ive Asvexadly
Onet Pubfic Acconpo Committee I I
%9’3’” to10-4-71) . X
-—I9 ngs 10 -_— 856 503 24) 79 4 3 Hstmasks Commirces 6 1

-

tNo semicn wes held duming the pe¥iod 19t Juse to 14th August, 1971. Stadstics PeTrgining to Commitiecs, howewer, covers this perlod also -

sanpuaddy
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! 2 4 5 6 7 8 » 10 12
House Committee/Membera
Axomnodagioo Lommitice
Sudb Commitee on Puluemenmy
Coaventions _
One Temil Nada (cgislarive Coumd]
(From 19-6-71
te31-7-71}
~=21.simtings as 418 159 a8 28 61 24 Business Advisory Committ:c_
Committte o¢n Government
Assurances " . . 3
House Comm-ueEI Membcn
Acummodaten
Prew Advisory Committee _
Ope Tamil_Radn Legislative _Assembly . )
(From 19-6-7z to | * Publi¢ Accoudts Cammi*= 3
?3;7-3-'1):;::; 35 lo7s g% 47 % 8 Estimates Conmmittee; 4]
Commitree 0n L.ovvunmoz
Assurances 5 1
Committee on__Subordinate
{ egidlsticn . . . K3
HouseCommirtee . . . .
. One g Tripures Leghismtive Amegndiy
{From 21-6-71 to .
25-6-71) T 180 9% 228 v ot B Public Accouats Committee -

—Saitdngs

9tz

uoypurofuy Livawmying {0 jounof



Betimzrer Comm tree

Committee on Public 'Uader-
tskings L4 . .

Business Advisory Cammittee
Committee on Privileges |
Committee on Subozdinere

Legislation -
House Committee { Members

Acxrmmo jation

Utter ©radash Legblative Coaoell
One
-—22 Ftla \
L 4 - 168 143 3 2 11§ 86 Committec on Government
Assurances 5 : »
g Committee on Privileges

Rules revising Committee

Committee ondelnyed sanounce-
ment of results with-held
by UP. High School and
Intermediste Boards "

Covsnittee on  Uttsr Pﬂdhh
Public Business .

Commictree on the use of unfeir
recans and assmlt o invigile-
tors by studenty duting exs-
mioations conductes by Higher
Secondaty Council of Uttar
Pradesh iz 1950 P

e

12

) #4

s

sadtpuaddy

®Notices wte Jreceived as stanred but were admitted &s unstarred,

Lez
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APFENDIX 3V

Liss of Bifls patsed by sha Hosres of PorRawwn and assented 30 b 1 Preaidens during the

feriod 14t Fume, 1971 t0 3tk Augmst, 1971

Date of
S. Title of the Bill Aseett bythe
No. President
1. The General Inn\moc‘e (Bmergency Provisions) Bill, 1971 . . 17-6.1971
3. The Manipur Approptistion No. 3) Bill, 1971 . - . 19°6°1971
3 The Approptiation (Rallways) (No. 2) Bill, 1971 .+ . 33761971
4 Thenunl F, unee S-lu ‘Tax) (Delhi Vulldmun of Appmmmenu
end 11, 1971 . 8 . 33:6°1971
s The Gold (Comrol) Ameadmem Bill, 1971 ” ‘ .. 34641971
6. Tgﬁ.s.lll;l;lu lnfl Alln‘vune.el of Oﬁcm of .Plrliclmem‘(Amojndme.nt) S
7. The Mysore Swate Legislature(Delegation of Powers) Bill, 1971.  36-6-1971
8, TheDelhj $ixh Gurdwaras (Msasement) Bill, 1971 3 a 36-6o19§l
9. The Puaiab Appropriation Bill, 1971 . , . . 38-6-1971
19, The Maintenance of [aterpal Sesurity Bill, 1971 . . 2-7°1971
11, The Mysore Appropriaton (No. 2} Bill, 1971 . ; . 30°7°1971
3. The Weat Beagal Appropriation (No, 2) Bill, 1971 . . 30-7-1971
13. The Guiazat Appropriatica Biil; 1971 & 5 . . . 30-7.1971
14, The Appropristion (No. 2) Bilb 1971 i 4 ‘ 3 . 31°7°1971
15. TheWeatBeagsl StateLegislature elegation of Powers) Bill, 1971 7-8+1971
16. The Finance (No 2} Bill, 197t . 3 g . 3 . 10-8-1971
17. The Indiap Telegtaph (Amendmed?) Bill, 1971 ) § . 10-8°1971
18, TheMedical Termination of Pregra@cy Bill, 1971 . : . 10-8-1971
19, The Guiarat State Legislature (Delegation of Powers) B, 197r  10-8-1971
20. ThePuniab State Legslature(Delegation of Powers) Bill, 1971 . 10-8°1971
31, The Central Board of Dlrst Tuel (Vllidlﬂw of Pfauxilop)
BI}, 1971 . ‘ . 14-8-1971
1, The Appropriation (No. 3) Bill, 197t i 3 4§ i . 15-8-1971
33. TheAgticukurel Rcfipance Cozporstlcn (Amendment) Bill, 1971 .  15-8-1971
a¢s The Public Premises (Bvictlon of Unmnhorised Qocupants) Bill, 1971 23-8-1971
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APPENDIX V

List of Billy passed by State Legislatures during the period 15t June to 14th
August, 1971.°

Andhra Pradesh
The Andhra Pradesh Essential Sexvices Maintenance Bill, 1971.

The Andhra Pradesh Municipalities (Second Amendment) Bill, 1971.
The Housing Board (Amendment) Bill, 1971,
The Andhra Pradesh Sugar-Cane Assessment (Repeal) Bill, 1971,

The Andhra Pradesh Ceiling on Agricultural Holdings (Second Amendment)
Bill, 1871,

The Andhra Pradesh Payment of Salaries and Removal of Disqualifications
(Amendment) Bill, 1971,

The Andhra Pradesh (Appropriation Vote on Account) Bill, 1971
The Andhra Pradesh Appropriation Bill, 1971.
The Andira Pradesh Appropriation (No. 2) Bill, 1871,

The Andhra Pradesh Ceiling on Agricultural Holdings (Amendment) Bil],
1971. ’

The Andhra Pradesh Motor Vehicles Taxation (Amendment) Bill, 1871.

The Andhra Pradesh Motor Vehicles Taxation (Second Amendment) Bill,
1971,

The Andhra Pradesh Gemeral Sales Tax (Amendment) Bill, 1971

The Andhra Pradesh (Teleng&©a Area) Tenancy and Agricultural Lands
(Amendment) Bill, 1971,

Bihar
Bihar Appropriation (Vote on Account) Bill, 1871,
Bihar Appropriation Bill, 1971,
Bihar Appropriation (No. 2) Bill, 1971.
Rajendra Agricultural University Bill, 1871,

Chotanagpur and Sauthalparana Autonomous Development Authority Bill,
1971,
’Infon;lation in case of Andhra l;r-adesh, Bihar and Kerala covers the
earlier period also as the same could not be included in the July, 1971 issue
of the Journal,

240
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Haryana

The Punjab Agricultural Produce Markets (Haryana Amendment) Bill,
1971,

The East Punjab Utillsation of Iands (Haryana Amendment and
Validation) Bill, 1971.

The Land Improvement Leans (Haryans Amendment) Bill, 1971,

‘The Punjab Legislative Amsembly (Allowances of Members) Haryana
Amendment Bill, 1971,

The Haryana Municipal Common Lands (Regulation) Bill, 1971,

The Punjab New Mandi Townshipe (Development and Regulation) Haryana
Amendment Bill, 1971,

The Haryana Appropriation (No, 3) Bill, 1971.

The Puniab Passengers and Goods Taxation (Haryana Amendment and
Validation) Bill, 1971,

‘The Punjab Cooperative Societies (Haryana Amendment) Bill, 1971,
‘The Punjab General Sales Tax (Haryana Amendment) Bill, 1971
The Haryana Cattle Fairs (Amendment) Bill, 1971,

The Punjab Agricultural Produce Markets (Haryana Second Amendment)
Bill, 1971.

The Punjab Scheduled Roads and Controlled Areas Restriction of
Unregulated Development (Haryana Amendment) Bill, 1971.

The Punjab Gram Pancheyat (Haryana Second Amendment) Bill, 1971

The Punjab Panchayat Samities and Zjla Parishads (Hatyana Amendment)
Bill, 1971,

Kerala

The Kerala Appropriation (No. I) Bill, 1971,

The Kerala Appropriation (Vote on Account) Bill, 1871,

The Kerala Municipalities (Second Amendment) Bill, 1971

The Kannan Devan Hills (Resumption of Lands) Bill, 1871.

The Public wakfs (Extension of Limitn.uon) Kerala Amendment Bill, 19871,
The Guruvayoor Devaswom Bill, 1971,

‘The Koodalmanickam Devaswom Bill, 1971.

The Madras Preservation of Private Forests (Amendment) Bill, 1871,

‘The Madras Preservation of Private Forests (Second Amendment) Bill,
1971,
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The Kerala Motor Transport Worketd Péyment of Fair Wages Bill, 1971,
The Kerala Land Conservancy (Amendment) Bill, 1971,

The Kerala State Housing Board Bill, 1971.

The Agricultural Income-tax (Second Amendment) Bill, 1871,

The Kerala Land Reforms (Amendment) Bill, 1971.

The Kerala University (Amendment) Bill, 1871,

The Sree Pandaravaka Lands (vesting and Enfranchisement) Bill, 1970.
The Kerala Panchayats (Amendment) Bill

The Madras General Bsles Tax (Revival and Special Provisions) Bill, 1971.
The Kerala State Rural Development Board Bill, 1971.

The Kerala Drugs and Other Stores (Unlawful Possession) Bill, 1970,
The Agricultural Income Tax (Amendment) Bill, 1971,

The Judicial Proceedings (Validation) Bill, 1871,

The Kerala Places of Public Resart (Validation of Levy and collection of
Licence Fee) Bill, 1871,

The Travancore-Cochin Electricity Supply Surcharge (Repeal) Bill, 1971.
The Motor Vehicles (Kerala Amendment) Bill, 1971,

The Motor Vehicles (Keiala Second Amendment) Bill, 1871,

The Kerala Appropriation (No. 2) Bill, 1971.

Mzdbya Pradesh
Madhya Pradesh University Iaw (Amendment) Bill, 1871,

Madhya Pradesh Profession, Business, Occupation and Employment Tax
(Amendment) Bill, 1971

Madhya Pradesh Legislature Members' Disqualification Prevention (Amend-
ment) Bill, 1971,

Madhya Pradesh Appropriation (Vote on account) Bill, 1971,
Madhya Pradesh General Sales Tex (Amendment and validation) Bill, 1971.
Madhya Pradesh Appropriation (S. No, 3) Bill, 1971,

Madhya Pradesh Weights and Measures (Enforcement) (Amendment) Bill,
19617.

Government Grant (Madhya Pradesh Améndment) Blll, 1968.

Madhya Pradesh Land—Revenue Code (Amendment) Bill, 1949.
Orissa

The Bihar and Orissa Excise (Second Orissa Amendment) Bill, 1871
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The Ozrissa Agriculturil Micome.Tazx (Amendmerit) Bfll, 1971.*

The Orlsta Motor Spirit (Taxatlon on Sales) (Aniendment) Bill, 1971.%
The Orissa Appropriation (No. 1) Bill, 1971.

The Orissa Appropriation (No, 2) Bill, 1871,

The Orissa Appropriation (No. 8) Bill, 197!,

Tamil Nedu

The Tamil Nadu Town and Country Planning Bill, 1971,
The Tamil Nadu General Sales Tax (Second Amendment) Bill, 1971,

The Maduraj City Municipal Corporation Bill, 1971.*

The Tamil Nadu Occupants of Kudiyjruppu (Protection from Eviction)
Amendment Bill, 1871.

The Holdings (Stay of Execution Proceedings) (Tamil Nadu Amendment)
Bill, 1971.

The Madras City Civil Court (Amendment) Bill, 1971,

The Tamil Nadu Industrial Establishments (National and Festival Holidays)
Amendment Bil], 1971,

The Temil Nadu Inams Estates (Abolition and Conversion into Ryotwari)
Amendment Bill, 1971.

The Tamil Nadu Land Reforms (Fixation of Celling on Iand) Amendment
Bill, 197L.

The Tamil Nadu Buildings (Lease and Rent Control) Validation of Pro-
ceedings Bil, 1971.°

The Tamil Nadu Urban Land Tax (Amendment) Bill, 1871,

The Tamil Nadu Agricultural Income-tax (Amendment) Bill, 1971.

The Tamil Nadu Abkari (Amendment) Bill, 1971,

The Motor Vehicles (Tamil Nadu Second Amendment) Bil), 1971,

The Tamil Nadu Sales Tax (Surcharge) Bill, 1971.

The Tamil Nadu Court Fees and Suits Valuation (Amendment) Bill, 1971,

The Tamil Nadu Buildings (Lease and@ Rent Control) Second Amendment
Bill, 1971,

The Tamil Nadu Registration of Practitioners of Integrated Medicine
(Amendment) Bill, 1971,

The Madras City Municipal Corporation and Tamil Nadu District Munici-
palities (Amendment and Extensiom of term of Office) Bill, 1971.*

*Assented to. For other Bills of Tamil Nadu, the assent is awaited.
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The Tamijl Nadu Panchayata (Amendment) Bill, 1971,
The Tsmil Nadu General Sales Tax (Third Amendment) Bill, 1971.®

The Tamil Nadu Occupants of Kudiyiruppu (Conferment of Ownership)
Bill, 1971

The Tamil Nadu Agricultural University (Amendment) Bill, 1971
The Tamil Nadu Appropriation (No. 2) Bil}, 1971.*

‘The Tamil Nadu Minor Inams (Abolition and Conversion into Ryotwari),
Amendment Bill, 1971,
' Ultar Pradesh
Uttar Pradesh Appropriation (Second Vote on Account) Bill, 197L.
Uttar Pradesh land laws (Amendment) Bill, 1971,
Uttar Pradesh Store Acquisition (Continuance) Bill, 1971.

Uttar Prsdesh Hlgh School and Intermediate College (Payment of the
salaries of teachers and other employees) Bill, 1971,

Tripare
West Bengal Security (Tripura Re-enacting) Second Amendment Bill, 1971

*Asasented to by the Governor. For all other Bills of Tamil Nadu the
assent is awaited.



APPENDIX V1
Ovdinanzes isssmd during the pen'ad 13t June 10 2484 Avgust, 1971

Dateof Datean Dateof

Remarks

Subject Pramul- which Cesastion whether suboe-
gion laid before aumly with-
theHouses rwaor gp-
of re-
leced by the
11 iptroduced
1 2 3 4 5
Centre
The Calcutta Tramwsys Coswpiny 17-7-71 28-7-n o
(Takicg over of Mamgcment
Amebddment Ordinzace, 1971,
Aadhra Pradesh
The Aadhre Pradesh Easential 10-4-71  19-7-71 31-8-71 The A.P. Eagen-
Services Maiatenaace Ordinance, ial Services
in 1971, Malmename Bily,
1971
The Aadhre Predesh Relief Under-  6-5-71  19-7-71  31-8-7t The A.P, Relief
teking» (Special Provisione) Ordi- Undertakiogs
B ance,1971, {Specia]l Provi-
sions) Bill, 1971.
Bihar
Bibsr Primnry Education (Second 24-4-7t 16-3-71 26-4-71 Could not be
Aruendment) Ordinaace, 1971, by the
ouee in_ the
form of a Bill,
Biher Sales Tax (Second Amend- 24-4-71 16-3-71  26-4-T1 Dao.
ment)Ordinasce, 1971.
Anugtehs Nersysn Sicha Socsl 235-4-71  16-3-71  26-4-71 Du.
Stadies Jastitute (Second Amend-
meot) Ordinsace, 1971.
Bihar University (Second Amend. 26-4-71 16-3-71  36-4-71 Do.
ment) Ordinsace, 1971
Bihar Stsle University Comimiesion 26-4-7@ 16-3-71  26-4-71 Po.
(Second Ameudmenyt) Ordinsace,
1971,
BIWHO‘D‘IG euenent nd Evnction 26-4-71  76.3-71 26471 Do.

cant:u men ment)
m% 1971 .
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Bibar Land Reforps (Validstion and ~ 26-4-71 16-3-71 26-4-71 Could act be

Sec00d Amendment) Ordinuace, auned by the
1971, ousein the
f orm of u Bifl,
Bibar Lend Reforms msnxm of 26471 16-3-71 264-71 Do
ceiling on len 4 acquiskion
of surpus laad ( d amendment)
Ocdlotnce, 1971, :
Bibar (Publlic Service Mtor Vehicles) 26-4-71  16-3-71  26-4-7% Do,
unfﬂ and goods taxstion
Second Amendmeat) Ocdimnce,
1971
Bibar Muaicipality (Second Amend-  26-4-71 16-371  26-$-T1 Do

meat) Ordinsnce, 1971

Bihar teacacy (Second Ameadment)  26-4-71  16-3-71  26-4-71 Do
Ordinance, 1971.

Bihar Childcen Second Ordioanes, 27-4-71 16-3-71  26-4-71 Do
97

Biher Sugarcane (regulatioo of supply 27-4-71 [ 16-3-71 ' 264-71 Do
and ryrchese) Secoad Ordinence,
1971.

BiberDistrict Basrdaod LocalBoard  28-4-71  16-3-71  26-4-71 Do,

Coauol and Mansgemeat (Third
Amendment) Ocdinance, 1971.

Bibar Land and Water Consesvation  15-5-71 163-71  26-4-71 De.
and land Developowat, Second

Ordicance; 1971,

Bibar Panchayst Rejya (Amendment)  15-5-71  16-3-71  26-4-71 Do,
Ordinan» 1971.

Blbar Eantcsioment Tsx (Second  15-3-71  16-3-71  26-4-71 Do.
Amendment) Ordinunce, 1971.

Bibar Khadi sad Gram-Ud 18-5-71  16-3-71 264-71
(Seccad  Amendmeat) Otdimg, ? 7 Do
1971

Biher Industties Subtidiacy (Secoad  18-5-71  16-3-71  26-4-71
Amendoent) Ordinance, 1971,

Do.
CbhotaNagpur Temancy (Second  30-5-71 16-3-71 26-4-71 Do,

Ameadment) Ordinaace, 1971,
Do.

Bitar Hiodu Retigiow Trust(Second  20-9-71  16-3-71  26-4-71
Amendment) Oxdiaancn, 1971,

Rajendrs Agricwltiusi  Univenity  20-§-71  16-3-71  26-4-71 Do.
{Second Amendment), Ordinance,

1975

Bihar Municipality (Third Amead- 20-4-71  16-3-71  26-4-71 Deo.

ment) Ordinancs, 1971,
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1 a 3 5
Motor Vehicles Bihar (Amendment) 20-4-7¢ 16-3-71  26-4-71 Couldootbe
Ordinance, 1971. ed by the
ouné fnthe
of a Bill
Bibar Land Revenue gﬁt_emption 24-5-71  16-3-71  26-4-T1 Do.
from Payment} (Am
Ocdinance, 1971.
Chhota Negpur and Santhal Pacgans  29-5-71  16-3-71  26-4-71 Do.
Autonomous Development Autho- .
rity Ordinance, 1971.
Patoa Municipal Corporation  29-5-71  16-3-71 Do.
(Amendment) Ordinence, 1971.
Bibar Hindu Religious Trust (Thied  29-5-71  16-3-71 Do,
Amendment) Ordinence, 1971.
Bihar School Examination Boerd 6-§-71  16-3-71 Do.
(Amendment) Ordinance, 1971.
Bihar University Law (Amendment)  6-$-71  16-3-71 Do.

Ordinance 1971.

The Punjab Agricultural Produce
Market (Haryana Amendment}
Ordinance, 1971,

The Punjab General Sales Tax
(Harysna Amendment) Ordinance,
1971.

The Puanjab Passengers and Good»
Taexation (Heryana Amendment
end Validation) Ordinance, 1971.

The Punjab Cooperstive Sccieties
(Haryana Amendment) Ordinance,
1971,

The Kerala L.and Reforms (Amead-
ment) Ordinance, 1971.

The Kerala Essentlal  Services
(Maintenance) Ozdinance, 1971.

Haryana
14-4-71 2-8-71

26-5-71 2.8.71

28-5-71 2-8-71

6-3-71 2-B-71

Kecala®

3o-x-71 15-3-71

9-2-71  15-3-71

The Punjeb
Agricultural Pro-
duce Market

(Haryana Amen-
dment) Bill, 1971,

The Punjab
Generel  Sales
Tax  (Haryaba
Amendment) Bill,
1971,

The Punjab Passe-
ogers and Goods
Taxation(Haryane
Amendment
Validation) Bill,
1971,

The Punjab Co-
operative Socie-
tice (Haryana
Amendmeat) Bill,
1971,

®lnf ormation covers the period 1st Feb. to 3151 May, 1971 alvo.
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The Kezals Buseatial Savices (Muia-  18-3-11  15-3-71
tenznce) (II Amendment) Ordi-

aence.

TheKetalaMotor Trammpory Workers 21371 18-3-71 i ve
Psyment of Fair Wages Ordinance
1971-

The Kooddmenickam  Devevom =3-71  153-T1 . v
Ocdisance, 1971. WS ¥37

The Guruvayoor Devasom Ordinapce, 9-3-71 15-3-71
1971.

ThePublicWekf1(Extenslopoflimi- 93-71  18-3-71 -
jon) Kersls Amendment Ordi-
nsnce, 1971,

The Afculural  lacme-tax 9:3-11  15-3-7 =
Amendment Ordiuance, 1971,

The Cochin Uanivemity Ordinance, $-3-78  15-3-93x  —
1971 .

The Kersle Private Porests (Vesting  10-5-73 - -—
and Asighment) Ordiname, 1971.

e

.

The Kemla Agricirurel University  1-6-71 12-7-71 — -
Ordinance, 1971.
'n;e”Cod:m Uaiversity Oidinence, 7-7-7% 12-7-71 —_ .
L

The Motor Vebtucles Texation (Kerals  1-6-71 12-9-71 —_—
Amendment) Ordinance

Madhyn Pradah”
Madhys Predesh Panclnylt CSewnd 7-6-71 — -_
Amendment) Ordmasce, 1971
Mldhyl.PllduhKlisbi U Mnnd $-7-n — =
ent
rtlntnce, x91x.
Oplena
The Sembalpur Univen ice~ 27-5-711 28-6-71  10-8-71 Automatically
Chancellor mmﬁ? v affice) . ceased  ob b
Ocdinance 1971. expiry of siy
weeks from»
28-6-71
Temil Nade

The Mudursi  City Municipsl Cor-  29-4-11  19-6-71 — llmud by tne
poretion Ordinance, 1971. e y

g e
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1 3 3 5
Tbe Motor Vehlcles (Tumil Nodu 38-6-91  33.6-71 R:rlned bytbe-
Seconod Amendment) Ordinance, otoe chi-
1971. cles (Tamil
Nadu Second
Amendment)
Bill, 1971
Uttar Pradesh
Utesr Pradesh Reopur and Meerut  10-6-91  I3-7-31 —_—
Usivessides {Secood Amendment)
Ordingoce, 1991.
Uttar Pradesh § Undereaking  13-7-91  13-7-71 -
(AcQuisivon) Ordimance, 1971, 4
Uttar Pradesh  Store ASQuinition 30-6-91  13-T7-71 —_
(Cootiousace) Qudinance, 1971 ?
Utttar Pradesh 1.and Laws (Amend- -6- 33-2-71 —
ment) Oedinence, 1971, ¢ i
Payment of Sulariey of Teachers and  28-6-71  f3-2-71 —_

other Employees of Uttar Pradesh

Higb School and Intermediate Colleges

{Ameodment) Ordinance, 1973.




ARFERD )5 Vit
1. Party Posisom in 1ok Sabha
A State-wlse
(As on 15-9-1973)

Numneof the State

Sests

Coo8.

CPI CPI

DMK J. S Cotng. UIPG Other Unufts- Total
Ov) (0) Pacties  cbed

I 2 3 4 s 6 7 8 9 10 I 7]
Andhra Pradesb . o9 29 1 X 3 i 1{(a) Ve 4t
Assam . . 14 13 " s " i " .o 1 14
Bikor . . 53 38 : s = . 3 ! a®) t (1 V.s;ﬂ)
Guiarut " 24 i = a - e b3 o <) 54 24
Hayuwos 5 % 9 [ ] . 1 s 5 — 3 9
Himachal Predesh . 4 4 > ¥ . v 4
Jammu & Kashmir . 6 5 b = ¥ 2 G 6
Kersts . 19 6 2 3 i " . 7(d) 1 19
Madhya Pradesb 37 2 iid 1o % [ 1e) F 37
Maharasbtes . . 45 42 . . e va . 200 E | 43
MYsore . 27 27 i H . . . ae e a7
Negaland H - . v . 1 = - T
Orissa " 2a 13 1 H EY o 18

. (2 vasant)

Puwsb . - 13 9 ¥ 2 a . " T 12¢
Rajasthan " = 23 | 7 " ] i a 2(h) .- a3
Tamil Nadu . 39 8 4 22 . b 5 2(1) o~ 37

osE

voupwiofu] Aorremmmg [0 [oumor



Uttar Pradesh . . 8s 74 $
- 4 t ; - -
West Bengal . ., 40 13 = b : 2, £(j) 8s
Urion Terricaries £ 39
Andaman & Nicobar (I vscant)
1<lands . . I 1 _
Chandigarh . " 1 1 X ’ ¢
Dadra & Nagar Haveli 1 1 2 ' A .o . 1
Dethi . . . = 7 o = . . o s v 1
Goa, Damap & Diu 2 I , . 2 o “1 . 7
Laccadive, Minicoy & * - »e 2
Amindivi Jslands 1 1 - e
Menipur & 2 2 ) : > . .. 1
Pondichennzy . "3 1 1 a5 i b . .. . e 2
Tripues . . 2 £ = . ve Py s 2 X
Nomainated e .. 2 %
North Bast Frontier 3
Tract . 1 1 .. .. . 2
Anglo-Indian . . 2 o - . * = i =e 3 3
L e % i 2 a
AT R s @2l 350 25 24 2 22 16 13 » 9  es1s
{s vacant)
@Excludes the Speaker, who is not a member of any Party.
éa) Teleogeoa Praja Samiti-1o
b) Sodalist Party-2
(<) Swamnul-—z -
d) Muslimn league—2, RevolWionary Socalist t
G e P ¥ Socalist Party—2, Kezala Congress—3 .
by

() Socislist Party—1, Forward Bloo—1

ﬁgg Swatantra—3

h) Swatantra—2

(i) Muslim League—i1, Forward Bloo—1

(i) Muslim League—s3, Forward Bloc—1

k) Revolutionary Sodalist Party—1, Sccialist Party —1

1

182
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( ASpordis VII Coad.)
Parry Posibion in Lok Sable

B. ParQrwise

8. No, Name of Party/Group Streagth

1, Coo@r™0 Party b . . : i . 3se

3. CPL (M § wn % s ¥ W 3 28

3. CPL ‘ & Ay o @ T - 24

4 DMK ., . . o 3 x m s @ a2

<. Jans Sangh R R S T S-S az

6. Coagress {Oppositioa) ‘ . . o i 16

7. Uaited Independeat Parlismentary Group v e . 14
8, Other Parrics i

Teiengens Prais Semiti] i o . e 10

Swaentrs g @ 4 . . ¢ e 7

Sodslist Party . . . a : . . s

Mutlim 1eague N . 3 = . 3

Revolutionary Socelint Party : i % 3

KeralaCongresa . . . . 3

Forward Block . . . 3 . . 3

9. Uastwched " v v . . . 9

10. Vacancies® . . % . 5

>

#Dsteils regarding vacancies :—

. Kotaput (ST)=Qrizy Vice Shei Bhlslmha Gounﬂln (RQF’
2, M-yurbbm; (ST)uOtizss Vi‘a Shri Manmohgn

5. Munshidabed —Weg Ben VP Vier Chuwdhury Absl

4. Poliechl—Temil Nadu Vxe Shri B. Nar an Dm.'l

s. Dsrohange—~Bihar Ve Shri Binodansnl (Dl
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I1. Paoty Postion

W A, (Seate-wise
(Ason
Statea No.of Cong. Cong. JS SWA CPI SP I DMK ML
sgiu 0) M)

A P . . 18 I 3 i 1 1 y G
Assam . . 7 6 .. we . . R
Bihar 3 H 28 12 H s SR 2 3 R
Gujaret " ¥ 15 4 3 b4 3 i "
Haryans . . b1 4 I .. 3
Himachal Pradesh . 3 3 « . . .
I.&K I 4 4 n e . ’ . re ae
Kerale . . 9 .. a wa =¥ 3 1 O z
Madhys Pragosh 16 9 1 4 5 . »
Maharashma . 19 1 : e 1 r .. -
Mpwsoze . 12 4 [ B - - T =
Nagaiand . 2 I .. . .. . se .. . ..
Ocisse * . 10 3 2 .. 4 . . . . .
Punjab . . 7 3 .. . . . .
Rejstthim ., . 10 5 1 2 1 o . v .
Teml] Nadu . 18 3 3 [ i 1 6 ..
Uttat Pradesh . 34 '14 8 4 .. 1 3 3 -] v
West Beogal . 18 3 : S t JES 8 s uw
Defhi . . 3 .. as t R . - . . %
Manipur 2 ‘ 1 I % aa i Wi A Y .
Pondicherry . I . - . - - . . SE
Tripura g X = =
Nominated . 12 3

240 104 30 15 11 10 10 8 7 1
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(APPendix VII Consd.)
in Rajya Sabhka)

14-8-71)

BKD Aksll RBP PSP FB FB(M) BangleRSP SMS TPS Utks! Ind & Vacan-
Dal Cong. Cang._others ces

. .e . . 1 I .
. .
1 . 2 .
. . I
.e -
. . .o .
. . .. e . . .. Ry e
.. o . . T .. .. . .e ..
. e . 2 ..
2 . - I I 19
. ‘e . 2 .
. . . . . e
. . . I . .
3 i . e .
1 e & we
. 3 - * . . 1 e
3 . 5 ‘ i = T
& . 1 1 I . e e 2 .
. I .
. . . . . s
. e e .e ae . . .s
. . . ..
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{Appdis V11 Comid)
Party Podtion i Raipa Sabbo
B, Purvy-eire
:8l, No. Name of the Party/Geoap Strength
1 Cooltesas PRSTY 4 5 ¥y 3 . 104
a Caagre, Penty (Oprasitun) wmE e B 30
3 1 Sengd 5 2 & & 8 @ 15
4 Swatentra. 3 N o bk 11
s CPJI - . o gmp ow v %
§ SS8P. % ]
-y QPL (M) . . . . . 8
¥ DMX ‘ . i 4 . . P 7
9 Mowim League i ‘ . . . 4
10 B.RD. 3 . . 4
‘it Quhee Pacties ; 5 4 ‘ A P A 13*
12 ledepeodent & Others i i $ % ¥ 3 23
¥3  Vaamdits N . . . . . . 2
TOTAL _ﬂT

*Alali Dal3 ; lican Pam PSP -1, For Bloc—1;
.Forward Bloc fM)—n Z“qf- anlﬂl!::::, Revolution| "%u ?lmﬁ—hSlm;utu
r¥abacshin  Samit—1; TelcogadaPraiaSepiti—1



111. Porty position in State Lopislasios Asemblies

(Appendiz VIl Cowsd)

States Seats CS; %;u. Swm, IS, CPL &;".l. SSP psx; Rep. g:rh;:s Ind  Nom. Af.ma? Fu;;:d DMK Tot-l_ ‘
1 a 3 4 s 6 7 L 3 ° I 13 13 14 15 1 17 18
'““h"." og:;t_e;}:m 288 178 10 18 3 10 7 | 2 32(a) 61 2750
Msg an 14-8.71) 126 76 1 7 3 4 e 2 114(d)
a“'(: o r4-6-71) N9 14 21 3 %0 9 2 st 7 . 31(e) 9 2 317¢)
“"&":a 14-8-71) 81 4 6 4 i o 19{g) 78(h)
ubo'uf 3:‘:';'7”‘) 63 40b) .- 7 3 - b G

T S s pe . w2 790)
mm‘m 15.7-71) 134 L} ] 3 16 93 6 3 2 38(x) : L n 2 133
M.g:y:ﬂn:-:-%x) 97 11 64 1 . 7 3 f 1%m) 3 I . . 28%n)
M‘?: w"aix:-yo) m 191 13 o) 8 3 6 7 3 S ORI ' 1 ' an
MAg’:‘:;.x‘v-rl-7fa) 4 4 " < o QY 3(2) ve 41
e 5.0 5 i i 26) 52
om‘:: on 1448-71) 140 1 % 4 ¢ . 37(8) 4 . t35)
P e et 104 1 & a a2 1 B .. 104
hmi 14-8-71) 18 108 H 26 17 H H 6 1(7) &(z) 176(as)
T'?g ?a"?l-s-m a3 3] 6 8 v ¢ ) 4 1 6 6 1fa 233(cx)
A B @ a0 & 3 @ 4 1 % 3 wlad) 4 .. as(e)
w’i‘..”&'?‘,'x‘.s.m . afa 104 . 1 139 1 3 5 axf) 4 ¥ 7 35(sm) a7y(hh)
e R n 3 - i 3 i 250}
P"'}‘?.mx-s-m » 7 3 3 . ¥ 2 " 4] LY
“:fsfu 14:8-713 » 19 1 3 TK) 3 »

(a) Telengana Praja Samithi—a8

d) Rﬂohﬁmuy
12 scats are

2 sealy arc

hgl;qlndudlng 3 nuninu;l members,

pa R

§ scats are

b) Excluding msp-m uummvm
Communist Party of India—1.

vacant,
= Janta Party—13; Democrstic Congress Party—3; BKD—4; Shoshit Dal—s; Hul Jharkhand—7.

s Democratic Party—3; Telangana Congress—I.

Vishal Hml Party—9; Akall Party—I.

) Revolutionary sod-mt Party—6; KeralaCongress—i3; Indian Socislist Party=3; Karshaka Thoghilali Party—a;

m) Lok Sevak Dal—i4; Progatishil Vidhaysk Dal—sg.

%I) Excluding the Speaker,

3} Nagaland Nationalist Orpuimlun (R

43; United "Front of Nagaland—7; Seats vacent—2.

Uuul Congress—3a} Jana Cunmu—:

(“) Exhc.:lhudmg the §
Party—57;
") =Hnn ble Spuhf:m
bl
EEJ B.l:“ arc vaci
Al

Mrummi mu Dcl ('Phui Kaussal)—1.

Kerala Soclalist Party—z: Congress Socialist Party—2

(=e) “:‘ﬁuding r s 1 seat ls vacant.

:‘(?l!‘-’:‘l:l‘m s Krand Dal—s9; M It gﬁpﬂ.&T‘lg SeAts ArC VACANL.

(1F) Bangry @ e Speaker Wu‘&m Socialiat Unity a,m‘_?. Revolutianary Sodlalist Party—3; Revolutionary Communlst Party of India—3; Workens Party—a;
Barw Y m“u'(w_.’z, Therkhand Party—a; Biplabi Langla Congress—r.

@' t g Spt-' United Goans (Progressive

i) Néahamhu‘n Wadi Y omantak (Bandodkar Group)—10; Mahsreshira Gomantak (Nalk Group)— United Goans (Sequeria Group)—7;

ji)
g the §pesker.
Lmt'-:mpm{slﬂano_-,-

) Congresy
N, B—(i) Con ca&’m th sutement sands for the Congress led by Shri D.

inf: oot

ii 4
¢ IN%“fwmmﬂ received from Gujarstand Mysore, Latent ot

Sanjiveyys and Cong. (O) for the Coagreas led by Shri Sadiq Ali, both st'the Centre as well
tvaq from Maharashtrs, Meghalays, Nagaland, Punjsb. Urtar Pradesh  and






